
LOK SABRA 

BULLETIN-PART I 
[Brief Record 'of Proceedings] 

Thursday, February 23. 1984!Phalguna 4, 1905 (Saka) 

No. 389 
12.35 P.M. 
1. Oath or Affirmation 

Three members made and subscribed the oath as follows, 
signed the roll of Members and took their seats in the House:-

2 in Hindi, and 
1 in English. 

2. President's Address-laid on the Table 
Secretary-General laid on the Table a copy of the Presidenr~ 

Address to both Houses of Parliament assembled together on 
23rd FebIlUJry, 1984. 
3. Obituary References 

The Speaker made references to the passing away of Mr. Yuri 
Vladimirovich Andropov, Genera!l Secretary of the Central Com-
mittee of the Soviet Communist Party and Chairman of the Pre-
sidium of the Supreme Soviet of USSR; Sarvashri J. C. BCttve, 
C. M. Stephen and Dr. B. N. Singh sitting Members of Lok 
Sabha; Shri Achal Singh. a Member 0'/' First to Fifth Lok Sabha: 
Shri P. Sivasankaran, a Member of Third and Fourth Lok Sabha; 
Shri Baijnath KureeJ, cJ Member of First to Fifth Lok Sabha; and 
Shri Y. Shaiza. a Member of Sixth Lok Sabha. 

The Speaker also expressed his deepest sorrow and anguish 
at the way the people died in Punjab and Ha'ryana in the recent 
disturbances. He said the Members' sympathies went to the 
bereaved familms. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 
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4. Papers laid ontbe. Table 
The following papers were laid on the Table:-., 

(1) A copy of the Nation<Jl Welfare Board for Seafarers 
(Amendment) Rules, 1983 (Hindi and English ver-
sions) published in Notification No. G. S. R. 839 
in Gazette of India dated the 12th November. 1983 
under sub-section (3) of section 458 0{ the Merchant 
Shipping Act. 1958. 

(2) A copy each (J{ the following Ordinances (Hindi and 
English versions) under article 123(2)(a) of the 
Constitution:-

(j) The Industries (Development and Regulation) Amend-
ment Ordinance, 1984 (No. 1 of ] 984) promulgated "v the President on the 12th January, 1984. 

(ij) The Ganesh Flour Mills Company Limited (Acquisi-
tion and Transfer of Undertakings) Ordinance, 1984 
(No.2 of 1984) promullgated by the President on 
the 28th January, 1984. 

(iii) The Prevention of Dama!!c to Public Property Ordi-
nance, 1984 (No. 3 0'( 1984) promulgated by the 
President on the 28th January, 1984,. 

(iv) The Inchek Tyres Limited ,and National R\.Ibber 
Manufacturers Limited (Nationalisation) Ordinance, 
1984 (No.4 of 1984) promulgated by the·President 
on the 14th February, 1984. 

(3) A copy of the Merchant Shipping (Examination of 
Encineers in the Merchant Navy) Amendment Rules, 
1983 (Hindi and En1!Iish versions) published in 
Notification No. G.S.R. 977 in Gal.ette of India 
dated the 17th December. 19R3 under sub-section 
(3) of section 458 of the Merchant Shipping Act, 
1958. .. 

(4) A copy each of the following papers (Hindi and EnS!-
lish versions) under sub-section (1) of section 619A 
elf the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Mogul Line Limited, B0.!Jlbay, for the year 1982~83. 
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(li) Annual Report of the Mogul Line Limited, for the 
year 1982-83 along with Audited Accounts and 
the comments of ·the Comptroller and Auditor 
General thereon. 

(5) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (2) of section 103 of 
the Major Port Trusts Act, 1963:-

(i) Annual Accounts of the New Mangalore Port Trust 
for the year J 982-83 and. the Audit Report 
thereon. 

OJ) Annual Accounts of the Mormugao Port Trust for 
the year 1982:83 and the Audit Report thereon. 

(iii) Annual Accounts of the Kandla Port Trust for the 
year 1982-8) and the Audit Report tJtereon. 

(iv) Annual Accounts of the Visakhapatnam Port Trust 
fOr the year 1982-83 and the Audit Report 
thereon. 

(v) Annual Accounts of the Paradip POrt Trust for the 
year 1982-83 and the Audit Report thereon. 

(6) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, Cali· 
cut, for the year 1982-83 together with Audit Re-
port thereon. • 

(7) A copy of the Annual Accounts (Hindi 'and English 
versions) of the MaularuJ Azad College of Techno-

• logy, BhopaL for the year 19R2-83 together \\ith 
Audit Report thereon. 

(8) A copy of the Annual Accounts (Hindi and English 
versions) {)f the Regional Engineering CotJege, 
Kurukshetra, for the year 1982-83 ,together with 
Audit Report thereon.· 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Karnataka Regional' Engineering 
College,Surathkal, for the year 1982-83. 
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(ii) A coPY of the AnnWdl Accounts (Hindi and English 
versIons) of the Kamataka Regional EnginetY\lg 
College, Surathkal, for the year 1982-83 together 
with Audit Repon thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Kamataka 
Regional Engineering College, Surathka'l, for the 
year 1982-83. 

(10) A copy of the Annual Accounts (Hindi and English 
versions) of the North E~tern Hill University. Shil-
long, for the year 1981-82 together with Audit Re-
port thereon. 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(10) above. 

(12) (i) A copy of the Annual Report (Hindi and Engli"lh 
versions) of the National Institute of Educ'ational 
Planning and Administration, New Delhi, for the 
year 1982-83 along with Audited Accounts. 

(ii) A copy of the Review (Hin!;li and English versions) 
by the Government on the working of the National 
Institute of Educational Planning and Administra-
tion. New Delhi, for the year 1982-83. 

(J 3) A copy of the Annual Report (Hindi and English ver-
sions) of the Ali Yavar Jung National Institute for 
the Hearing Handicapped, Bombay, for the year 
1982-83 along with Audited Accounts. 

( 14) A statement (Hindi and English verSiOlfs) showing 
reasons for delay in laying the papers mentioned at 
(13) above. 

(15) (i) A copy of the Annual Repon (Hindi and English 
versions) err the Central Council of Homoeopathy, 
New Delhi, for the year 1982-83 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) ~f 
the Central Council of Hpmoeqpathy. New Delhi, 
for the year 1982.83. 
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. (16) A statement (Hindi and English versions) showino fJ reasons for delay in taying the papers mentioned :r 
(15) aoove. 

(17) A copy of Notification No. S.O. 928(E) (Hindi and 
English versions) published in Gazette. of India 
dated the 23-rd December, 1983 containing Presi-
dent's Order dated the 23rd December, 1983 regard-
ing extension of President's Rule in the Union Terri-
tory of Pondicherry flJr a further period of six 
months with effect from 24th December, J 983, 
issued under section 51 of the Government of Union 

,/ferritories Act, 1963. 
(~ A copy each of· the following Notificatio.ns (Hindi 

./ and English versions) under section 159 of the 
Customs Act, 1962:- .. ' .,--

..... , .. ~ .. - .. - , 
(i) G.S.R. 909(E) and 91O(E) published in Gazette 

of India dated the 23rd December, 1983 together 
with an explanatory memorandum regarding res-
toration of the pre-Budget, 1983-84 levels of 
import duties on the drugs and drug interme-
diates specified in these notifications. 

(ii) G.S.R. 911 (E) published in Gazette of India 
dated the 23rd December, 1983 containing Cor-' 
rigendum to Notification No. G.S.R. 645(E) 
dated the 18th August, 1983. 

(iii) G.S.R. 912(E) and 913(E) published in Gazette 
of India dated the 23rd December, 1983 to-

. gether with an explanatory memorandum re-
garding exemption to artict~s. of gift received 
from any forelgil Government or foreign digni-
tary from the whole of additional and auxiliary 
duties of customs leviable thereon. 

(iv) G.S.R. 922(E) and 923(E) published in Gazette 
of India dated 'the 27th December, 1983 together 
with an explanatory memorandum extending the 
validity of Notification No. 200-Customs dated 
the 28th September, 1979 upto 31st December. 

S 



1984 and of Notification No. 133 I 83-Customs 
dated the 13th May, 1983 upto 31st Mj'ch, 
1984. 

(v) G.S.R. 928(E) published in Gazette of India 
dated the 29th December, 1983 together with an 
explanatory memorandum making certain amend~ 
ment to Notification No. 23183-Customs dated 
the 14th February, 1983 so as to modify the 
extent of exemption' on ethylene dichloride as in 
excess of 20 per cent ba~ic customs duty and to 
extend the validity of concessional customs duty 
upto 30th June. 1984. 

(vi) G.S.R. 929(E) and 930(E) published in 
Gazette of India dated the 29th December, 1983 
together with an explanatory memorandum re-
garding increase in the basic customs duty . on 
viscose filament yarn below 600 deniers to 25 
per cent ad l'aJort'm. 

(vii) G.S.R. 940(E) published in Gazette of India 
dated the 1st 1 anuary. 1984 together with an 
explanatory memorandum regarding rates of 
exchange for conversion of certain foreign cur-
rencies into Indian currency Or vice-versa in 
supersession of Notification No. 282~Customs 
dated the 1st October, 1983. 

(viii) G.S.R. 7(E) and 8(E) published in Gazette of 
India dated the 3rd January, 1984 together with 
an explanatory memorandum regarding exemp~ 
lion to printed picture stickers for Children's 
picture books from the whole of the basic and 
auxiliary duties of customs leviable thereon. 

(ix) G.S.R. WeE) published in Gazette of India dated 
the 5th January, 1984 together with an explana-
tory memorandum containing Corrigendum to 
Notification No, 1 !84-Customs dated the 1st 
1anuary. 1984 . 
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(x) G.S.R. 29(E) to 32(E) published in Gazette of 
India dated the 12th January, 1984 regarding 
exemption to aot rolled stainless steel coils for 
cold rolling into products of industrial gauges 
from basic customs duty in excess of 40 pel; cent 

. ad valorem and auxiliary duty in excess of 20 
per cent ad valorem and Hot rolled stainless steel 
coils imported as replacement for already import-
ed coils used in the manufacture of cold rolled 
products and supplied to holders of advance! 
REP licences from the whole of basic, auxiliary 
and additional duties of customs. 

(xi) G.S.R. 38(E) published in Gazette of India dated 
the 17 th January. 1984 together with an explana-
tory memorandum .regarding exemption to Hexa-
chloro, Cyclopentadine Butene-2 Diol, of speci-
fied pesticides from the basic customs duty in 
excess of 60 per cent ad valorem. 

(xii) G.S.R. 41 (E) published in Gazette of India 
dated the 18th January, 1984 together with an 
explanatory memorandum making certain 
amendment to Notification No. ~-Customs 
dated the 1st March, 1978 so as to reduce the 
extent of exemption by raising the basic customs 

duty on Acetate Filament Yarn from five per cent 
ad valorem to fifteen per cent ad valorem~ 

(xiii) G.S.R. 51 (E) published in Gazette of India dated 
the 2nd February: 1984 together with an explana-
tory memorandum containing Corrigendum to 
Notification No. 327183-Customs dated the 23rd 
December, 1983. 

(xiv) G.S.R. 94 published in Gazette of India dated the 
. 28th January, 1984 together with an explanatorv 

memorandum making certain amendment to Noti-
fication No. 132-Customs dated the 2nd Julv. 
1980 so as to add eight more products cri Nepalese 
origin to the list of items which qualify for pre-
ferential entry into India under the Indo-Nepal 
Treaty of Trade, 1978. 
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(xv) G.S.R. 934(E) published in Gazette of la'1!dhi 
dated the 30th December, 1983 together will an 
explanatory memorandum making certain amend-
ment to Notification No. 2/83-Customs dated the 
1st Janu~. 1983 so as to extend the existing 
exemption from customs duties in excess of 25 
per cent ad valorem to magnet field DC motors 
meant for use in the production of electrically 
operated 2-wheeled amd 3-wheeled motor vehicles 
upto 31st December, 1984,. 

(19) A copy each of the following Notifications (Hindi 
and English versions) issued under the Central 
Excise Rules: 1944:-

(i) G.S.R. 894(E) published in Gazette uf India dated 
the 17th December, 1983 together with an ex-
planatory memorandum seeking to gr;,nt fuU duty 
exemption on copper pipes and tubes supplied to 
Bharat Heavy Electricals Limited for the manu-
facture of thermal power equipments to be used 
in the initial setting up of a thermal power station. 

(ii) G.S.R. 895(E) published 'in Gazette of In'dia dated 
the 17th December, 1983 together with an ex-
planatory memorandum making Notification No. 
292/83-CE dated the 17th December, 1983 in-
applicaNc to the goods prodUCed in a free trade 
zone. 

(iii) G.S.R. 896(£) and B97(E) published in Gazette of 
India dated the 20th DeCember, 1983 together 
with an explanatory memorandum regardin~ 
changes in the rates of excise duty on additional 
entitlements cleared by new ~nd expansion pro-
ject sugar factories. 

(iv) G.S.R. 915(E) published in Gazette of India dated 
the 24th December. 1983 together with an eX-
planatory memorandum seeking to continue upto 
the 30th April, 1984 the present exemption 
contained in Notification No. 239182-CE 
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o dated the 1st No~ember, 1982 on Cellulose 
Acetate Moulding Granules to the extent of excise 
duty in excess of ten per cent ad valorem . 

. (v) G.S.R. 931 (E) published in Gazette of India 
dated the 30th December, 1983 together with an-
explanatory memorandum extending the validity 
of Notification No. 234179-CE dated the 20th 
July, 1979 upto 31st December, 1984. 

(vi) G.S.R. 933(E) published in Gazette of India 
dated the 30th December, 1983 together with an 
explanatory memorandum extending the validity 
of Notification No. 1183-CE dated the 1st Jan-
uary, 1983 upto 31 st December, 1984. 

(vii) G.S.R. 936(E) published in Gazette of India 
dated the 31st December, 1983 together with an 
explanatory memorandum extending the validity 
of Notification No. 185183-CE dated the 2nd 
July, 1983 upto 31st December, 1984. 

(viii) G.S.R. 938(E) published in Gazette of India 
dated the 31st December, 1983 together with an 
explanatory memorandum regarding exemption to 
Darjeeling Tea produced in Zone III specified 
Notification No. 184181-CE dated the Sth 
November, 1981 from the duty of excise as in 
excess of amount calculated at the rate of twenty 
paise per kilogram. 

(ix) G.S.R. HE) published in...Gazette of India dated 
the 1st January, 1984 together with an explana-
tory memorandum regarding exemption to silver 
oxide button cells from the whole of the excise 
duty for a period of two years upto 31st Decem-
ber, 1985. 

(x) G.S.R. 2(E) published in Gazette of India'dated 
the 1st January, 1984 together with an explana-
tory memorandum regarding exemption to Raw 
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1"', 

Naphtha falling under Central Excise Tariff lte( 
No. 6 intended for use in the manufacture of 
ammonia, from the duty of excise leviablethete-
on as is in excess of Rupees one hundred per 
'kilolitre at 158. 

(xi) G.S.R. 3(E) published in Gazette of India dated 
the 1st January. 1984 together with an explana-
tory memorandum. making certain amendment to 
Notification No. 81183-CE dated the Ist March, 
1983 so as to deny the concession contained in 
Notification No. 2184-CE dated the 1st January, 
1984 to the goods which are produced or manu-
factured in a Free Trade Zone and brought to 
any other place in India. 

(xii) G.S.R. 50(E) published in Gazette of India 
dated the 2nd February, 1984 together with an 
explanatory memorandum extending the validity 
of Notification No. 177183-CE dated the 1st 
July, 1983 upto the 28th February, 1985. 

(20) A copy of the Goa, Daman and Diu Children 
(Second Amendment) Rules, 1982 (J:i!1Ji and 
English versions) published in Goa, D~~m.:.n and 
Diu Gazette dated the 2nd September, 1982 under 
sub-section (3) of section 59 of the Children Act, 
1960. 

(21) A copy of the Annual Accounts (Hindi and Enl!lish 
versions) of the Kendriya Vidyalaya Sangathan, 
New Delhi, fOf" the year 1982 .. 83 together with 

. Audit Report thereon. 

(22) A statement (Hindi and English versions) shov.ring 
reasons for delay in laying the papers mentioned at 
(21) above. 

5. Resignations by Members 
(1) The Speaker informed the House that on the 28th Decem-

ber. 198 3he bad received a letter· from Shri Chandra Shekhar 
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SinglC)n elected Member from Banka constituency of Bihar, ~e­
signing his seat in Lok Sabha. The Speaker accepted his resig-
nation with effect from 29th December. 1983. 

(2) The Speaker also informed the House that he had received 
a letter from Shri Shivkulllar Singh, an elected Member of Lok 
Sabh..t from Khandwa constituency of Madhya Pradesh resigning 
his seat in Lok Sabha. The Speake-r accepted his resignation 
withetIect from today, the 23rd February, 1984. 

12.57 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 24th Feb-

ruary, 1984). 

II 

SUBHASH C. KASHY AP, 
Secretary-General. 

GMGIPMRND LS 1-2615 LS-23-2-84-750. 



LOK SABRA 

~ULLETIN-PART I 
{Brief Record of Proceedings] 

Friday, February 24, 1984!Phalguna S. 1905 (~) 

No. 398 
11 AM. 
1. Starred Questioas 

Starred Questions Nos. 1 and 3-6 were orally answered. 
Starred Question No.2 was postponed to 30-3-1984. Replies 
~o Starred Questions Nos. 7-20 were laid on the Table. 
2. Unstarred Questions 

. Replies to Unstarred Questions Nos. 1--49, 51-63, 65-152, 
1~5-170, 172-211,213-216,218-221 and 223~230 were 
laId on the T&ble. 
3. Adjournment motion 

The Speaker gave his consent to the moving of adjournment 
Illotion given notices of by PrO'i. Madhu Dandavate, Sarvasbri 
Ramavatar Sht.Stri, Suraj Bhan, Ata'! Bihari Vajpayee" Satish 
Agarwal, N. K. Shejwalkar, Harikesh Bahadur, Ram Jethma-
lani, Ratansinh Rajda, Vijay Kumar Yadav, Indrajit Gupta. 
K. A. Rajan, Smt. Geeta Mukherjee, Sarvashri Narayan Chou-
bey, P. K. Kodiyan, Bhogendra Jha, Ram Vilas P&rSwan, Chan-
drajit Yadav, Dharam Bir Sinha, E. Balanandan, Satyasadhan 
Chakraborty. Somnath Chatterjee, Sudhir Kwnar Girl, Ajit Bag, 
Abdul Rashid Kabuli, Tridib Chaudhuri, Daulat Ram Saran, 
Chhotey Singh Yadav, Jaipal Singh Kashyap. Rajesh Kumar 
Singh, Dr. A. U. Azmi, Swami Indervesh, Shri Mani Ram 
B<Jgri, Prof. Ajit Kumar Mehta, Sarvashri Rajnath Sonkar 
Shast~, Rasheed M asood, J agpal Singh, B. D.· Singh and Charan 
Singh regarding the situation in Punjab leading to communal 
violence and confrontation between the CRPF and sections of the 
people both· iIi Punjab and Haryh!1a . 
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Prof. Madhu Dandavate then asked for leave of the House to ( 
the moving of the motion. ,. 

The leave was granted. The Speaker observed that he would 
have the necessary consultations and the date C:IIlld time for 
moving the Adjournment Motion would be fixed later. On atten-
tion.being invited to the provision of Rule 61, Shri Buta Singh 
moved the following motion under Rule 388:- . 

"'That this House do suspend Rule 61 of the Rules of Pro-
cedure and Conduct of Business in Lok Sabha in its 

. application to the adjournment motion to be moved 
by Prof. Madhu Dandavate regarding the situation in 
Punjab leading to communal violence and confron-
tation between the CRPF and sections of the people 
both in Punjab and Haryana:' 

The motion was adopted. 

• 4. The Bodget (Railways)-1984.85 
Shri A. B. A. Ghani Khan Choudhuri presented a statemer 

of the estimated receipts and expenditure of the Government 01 
India for the year 19~-85 in 1"espect of Railways. 

5. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English 
versions) of the International Airports Authority 
of India for the y~r 1982-83 under sub-section 
(2) of section 25 of the International Airports 
Authority Act, 1971. 

(2) A copy of the Annual Accounts (Hindi and English 
versions) of the In~emational Airports Authority of 
'India for the year 1982-83 together with Audit 
Report thereon,. under sub-section (4) of se:ction 24 
of the International Airports Authority Act, 1971. 

(3). A copy of the Review (Hindi and English versions) 
by Government on the working of International 
Airports Authority of India for the year 1982-83. 
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( 4) A statement (Hindi and English versions) showing 
reasons for delay in laying the Annual-Report and 
Accounts of the International Airports Authority 
of India for the year 1982-83. 

( 5) A statement (Hindi and English versions) explaining 
the rc~asons for not laying the Annual Report and 
Audited Accounts of the Punjab Tourism Develop-
ment Corporation Limit.ed, Chandigarh, for the 
year 1981-82 within the stipulated period of nine 
months after the close of the Accounting Year. 

(6) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1 ) erE section 619A 
of the Companies Act, 1956:-

(i) A statement regarding Review by the Government 
on the working of the Trade Fair Authority of 
India, New Delhi, for the year 1982-83. 

(ii) Annual Report of the Trade Fair Authority of India; 
New Delhi, for the year 1982-83 along with Audit-
ed Accounts and tho. comment.s of the Comptroller 
and Auditor General thereon .. 

(7) A copy of the Annual Report (Hindi and English 
versions) of the Spices Export Promotion Council, 
Cochin, for the year 1982-83 along with Audited 
Accounts. 

(8) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
·Spices Export Promotion Council, Cochin. for the 
year 1982-83. 

(9) A copy of Notification No'. G.S.R. 71(E) (Hindi 
and English versions) published in Gazette of India 
dated thd 15th February, 1984 together with an ex-
planatory memorandum .regarding exemption to 
delegates of the First Conference of the Asian Forum 
of Parliamentarians on Population and Develop-
ment hClld in New Delhi from the 17th February, 
1984 to the 20th February, 1984 from the payment 
of foreign travel tax, under section 41 of the Finance 
Act, 1979. 
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(l0) A copy citCb of the following Notificatoins (Hindi ( 
and English versions) under section 296 of the 
Income-tax. A~t, 1961:-

(i) The Income-tax (Amendment> Rules, 1984 pub-
lished in Notification No. S.O. 34(E) in Gazette 
of India dated the 21st January, 1984. 

(H) S.O. 168 published in Gazette of India dated the 
21st January, 1984 regarding exemption to the 
'Solatium Fund Authority' under section 10(23C) 
of the Income-tax Act, 1961 for the period 
covered by the assessment years 1982-83 to 
1984-85. 

(iii) 5.0. 169 published in Gazette of India dated 
the 21st January, 1984 regarding exemption to 
the 'Commonwealth Parliamentary Association, 
Punjab Branch' under section 10(23C) of the 
Income-tax Act, 1961 (or the period covered by 
the assessment years 1981-82 to 1983-84. 

~ 

(iv) S.O. 170(E) published in Gazette of India dated 
the 21st January, 1984 regarding exemption to 
the 'Chiet Minister's Relief Fund, Maharashtra' 
under section lO(23C) of the Income-tax Act, 
19'1 for the period covered by the assessment 
years 1981-82 to 1984-85. 

(v) 5.0. 171 published in Gazette of India dated the 
21st January, 1984 regarding exemption to the 
'Indian National Theatre,Bornbay' under section 
lO(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1981·82 
to 1983-84. . 

(vi) S.O. 172 published in Gazette of India dated the 
21st January, 1984 regarding exemption to the 
'Sanjivani Trust, Bombay' under section 10 
(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 19R3-84 to 1985-
86. 
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(vii) S.O. 174 published in Gazette of India dated the 
21st January, 1984 regarding exemption to the 
'Maharashtra State Council for Child Welfare' 
under section 10 (23C) of the Income-tax Act, 
1961 for the period covered by the assessment 
years 1983-84 to 1985-86. 

(viii) S.O. 175 published in Gazette of India dated the 
21 st January, 1984 regarding exemption to the 
'Jhargram Leprosy Project, Calcutta; under 
section 10(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment years 1981-
82 and 1982-83. 

(ix) S.O. 176 published in Gazette of India dated the 
21 st January, 1984 regarding exemption to the 
'German Leprosy Relief Association, Madras' 
under section IO(23C) of the Income-tax Act, 
1961 for the period covered by the assessment 
years 1982-83 to 1984-85. 

(x) S.O. 177 published in Gazette of India dated the 
21st January. 1984 regarding exemption to the 
'Bharat International Trust, M..ciras' under sec-
tionl0(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years. 1983-84 
and 1984-85. 

(xi) S.O. 178 published in Gazette of India dated the 
21 st January. 1984 regarding exemption to tbe 
'Ramakrishna Vivekananda Mission, West Ben-
gal' under section 10(23C) of the Income-tax 
Act. 196 t for the period covered by the assess-
ment years 1983-84 to 1985-86. 

(xii) S. O. 179 published in Gazette of India dated the 
21st January, 1984 regarding exemption to the 
'Pirojsha Godrej F~lUndatioD, Bombay' under 
section 10(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment years 
1983-84 and 1984-85. 
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(xiii) S.O. 184 published in Gazette of India dated the 0: 7lst . Janu~. 1984 re~arding exemption to the 
Agn-Hortlcultural Society, Madras' under section 
10 (23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1982-83 
and 1983-84. 

(11) A copy each of the following Notifications (Hindi 
~ and English versions) under section 159 of the 

Customs Act. ]962:-

0) G.S.R. 14(E) and 15(E) published in Gazette of 
India dated the 10th January, 1984 -together with 
.an explanatory memorandum regarding exemp-
tion to components of fuel efficient motor c&frs of 
engine capacity not exceeding l000cc in excess 
of the basic customs duty of 25 per cent ad 
valorem when imported by a manufacturer of such 
cars for the purposes of providing warranty cove-
rage or after sale service to their customers and 
auxiliary duty of customs in excess of 15 per cent 
ad valorem. 

(li) G.S.R. 60(E) and 61(E) published in Gazette of 
India dated the 13th February, 1984 togetber 
with an explanatory memorandum regarding 
exemption to Palm Fatty Acid and Palm Stearin 
Fatty Acid imported for the manufacture of soap 
or grease from tbe basic customs duty in excess of 
15 per cent ad valorem and from tbe whole of the 
auxiliary duty of customs leviable tbereon. 

(iii) G.S.R. 63(E) published in Gazette of India dated 
the 14th February, 1984 together with an expla-
natorv memorandum regarding exemption to 
Pvrazine Mono Carbolic Acid (PMCA) when 
imported by actual users for the manufacture of 
anti-T.B. drug Pyrazinamide from basic customs 
duty in exce<;s of 60 per cent ad valorem and froOl 
the whole of the additional duty leviable thereon. 

(iv) G.S.R. 64(£) and 65(E) publishe:d in Gazette of 
India dated the 14th February, 1984 together with 
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an explanatory memorandum regarding exemp. 
tion to goods required for the electronic projects 
viz., Project of ,Indian National Satellite System 
(lNSAT-l) and INDO-USSR Troposcatter Com-
munication Link Project from the basic customs 
duty in excess of 25 per cent ad valorem and from 
the whole of the auxiliary duty of customs levi-
able thereon. 

(v) G.S.R. 68(£) and 69(E) published in Gazette of 
India dated the 15th February. 1984 together 
with an explanatory memorandum regard-
ing exemption to liquid nitrogen pl&llt having 
a capacity UpiO 10 litres per hour, .its accessories 
and spares, when imported into India for use in 
artificial insemination centres for cattle breeding 
from the whole of ba>ic, auxiliary and additional 
duties of customs 1eviable thereon. 

(vi) G.S.R. 70(E) published in Gazette of India dated 
the 15th February, 1984 together with an ex-
planatory memorandum regarding exemptiOn. to 
one set eJi pre-recorded cassettes accompanying 
books as an essential complement to such books 
for learning languages from the whole of b$ic 
customs duty leviable thereon. 

(vii) G.S.R. 72(E) published in Gazette of India dated 
the 16th February, ] 984 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 77 -Customs dated the 
17th April, 1980 SO as to specify limits in respect 
of wastejscrap arising ill the course of manu-
facture of five additional items viz Adelphane 
Esiderex Tablets, Soap, PVC pipes, Lead Glass 
tubing and Lead in wire. 

(12) A copy CiI Notification No. G.S.R. 67(E) (Hindi and 
English versions) published in Gazette <Yf India dated 
the 15th February, 1984 together with an expla-
n~ory memorandum regarding exemption to animal 
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feed supplements and animal feed concentrates from 
the payment of excise duty, issued under the Central 
Excise Rules, 1944. I 

(13) A copy of the Public'" Debt (Amendment) Rules, 
1983 (Hindi and English versions) published in 
Notification No. G.S.R. 814(E) in Ga7.ette of India 
dated the 2nd November, 1983 under sub-section 
(3) of section 28 of the Public Debt Act, 1944. 

(14) A copy of the Public Provident Fund (Amendment) 
Scheme, 1984 (Hindi and English versions) publi~ 
shed in Notification No. G.S.R. 54 (E) in Guzette 
of India dated the 7th February, ] 984 under sec-
tion 12 of the Public Provident Fund Act, 1968.· 

(15) A copy of the Annual Report (Hindi and English 
versions) under Rule 6 of the General Insurance 
Business (Nationalisation) Rules, 1973 on the 
working and affairs of the General Insurance Cor~ 
poration of :India and its subsidiaries for the year 
ended 31st December, 1982. 

(16) A copy of the Fourteenth Valuation Report (Hindi 
and English versions) of the Life Insurance Cor-
poration of India as on the 31st March, 1983, under 
section 29 of the Life Insurance Corporation Act, 
1956. 

(17) A copy of the Finance Accounts of Union Govern-
ment for the year 1981-82 (Hindi and English 
versions). . 

(18) A copy each of the following Reports (Hindi and 
English versions) under article 151 (J) of the Con-
stitution :-

(i) Adva!1ce Report of the Comptroller and Auditor 
General of India for the year 1982-83-Union 
Government (Railways). 

(ii) Report of the Corqptroller and Auditor Get1eral 
of India for the year 1982-Union Government 
(Commercial) Part XI-· Bbarat Electronics 
Limited. ' 
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(iii) Report of the Comptroller and' Auditor General 
of India for the year 1982-Union Government 
(Commercial) Part XHl-Indian Petrochemicals 
Corporation Limited. 

(iv) Report of the Comptroller and ~uditor General 
of India for the year 1982-Uruon Government 
(Commercial) Part XIII-General Insurance 
Corporation of India. 

(v) Report of the Comptroller and Auditor General 
of India 'for the year 1982-Union Government 
(Commercial) Part XIV-Centrai Inland Water 
Transport Corporation Limited. 

(19) (1) A copy of the AnnuaJ Report (Hindi and Eng-
lish versions) of the Indian Institute of Foreign 
Trade, New Delhi, for the year 1982-83 along with 
Audited Accounts. 

(ij) A copy of the Review (Hindi and English versions) 
by the Government on thel working of the Indian 
Institute of Foreign Trade, New Delhi, for the year 
1982-83. 

(20) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of thfi Companies Act, 1956:-

(i) Review by the Govemm.ent on the working of the 
North Eastern Handicrafts and Handloom Deve-
lopment Corporation Limited, Shillong, for the 
year 1981-82. 

(li) Annual Report of the North Eastern Handicrafts 
. and Handlooms Development Corporation Limi-

ted, ShJl1ong, for the year 1981-82 along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(21) A statement (Hindi and ~glish versions) showing 
reasons for delay inlaying the papers mentioned 
at (20) above. 
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6. As.~ to Bills 

(i) Secretary-General laid on the Table following five Bills 
passed by the Houses of Parliament during the last session and 
assented to:-

(1) The Appropriation (No.5) Bill, 1983. 
(2) The Appropriation (Railways) No.5 Bill. 1983. 
(3) The Indian Railways (Amendment) Bill, 1983. 
(4) The Punjab Pi4lIlchayat Samitis and Zila Parish ads 

(Temporary Supersession) Second Amendment Bill, 
1983. 

(5). The Criminal Law (Second Amendment) Bill, 1983. 
(ii) Secretary-General also laid on the Table copies, duly 

authenticated by the Secretary-General of Rajya Sabha, of the 
following thirteen Bills passed by the Houses of ParliJment 
during the last session and assented to:-

(1) The Punjab Disturbed Areas Bill, 1983. 
(2) The Chandigarh Disturbe~ Areas Bill, 1983. 
(3) The Armed Forces (Punjab and Chandigai'h) Special 

Powers Bill, 1983. 
(4) The Dangerous Machines (Regulation) Bill, 1983. 
(5) The Tea (Amendment) Bill, 1983. 
(6) The megal Migrants (Determination by Tribunals) 

Bill, 1983. 
0) The Textile Undertakings (Taking Over of Manage-

ment) Bill. 1983. 
(8) The Transformer and Switchgear Limited (Acquisition 

and Transfer of Undertakings) Bill. 1983. 
(9) The Mines (Amendment) Bill, 1983. 

(10) The Criminal Law (Amendment) Bill, 1983. 
(11) The Lepers (Delhi, Andaman and Nicobar Islands, 

Lakshadweep, Dadra and Nagar Haveli and Chandi-
garh Repeal) Bill, 1983. 
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(12) The Public Financial Institutions (Obligation as to 
. Fidelity and Secrecy) Bill, 1983. 

(13) The Banking LcJws (Amendment) .. Bill, 1983. 

7. Report of RaHway Convention Committee 
Shri D. L. Baitha presented the Tenth Report (Hindi and 

English versions) of the Railway- Convention Committee on 'Rate 
of Dividend for the year 1984-85 and other Ancillary Matt~rs'. 

(Lok Sabha adjourned at 1.43 P.M. and re-assembled at 2.51 
P.M.) 

8. Statem~t by Minister 
The Minister of ParliQbleE1ary Affairs made a statement re-

garding Government BUSIness. for the week commencing the 27th 
February, 1984. 

9. Motion repzding Report of Joint Com.mttee-Extension of 
TUBe 

Shri Mool Cband Daga moved the 'following motion:-
. uThat this House do extend upto the last day of the first 

week of the Monsoon Session, 1984, the time for 
presentation of the Report of the Joint Committee On 
the Bill to provide, with a view to the more effective 
rea1isation of the objectives of nationalisatiOn of 
life insurance business, for the dissolution of the 
Life Insurance Corpor~ion of India and for the es-
tablishment of a number of corporations for the 
more efficient carrying on the said business and for 
matters connected therewith or incidental thereto." 

The motion was adop,ted. 

10. Gov,emment BiB-Under Couideration 
THE PAYMENT OF GRATIJITY (AMENDMENn BILL. 

1982 
The motion for consideration of the Bill was moved by Shri 

Dharmavir. 
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. Sbri M. M. Lawrence took 'Part in the debate. His speech 
w .. s not concluded. 

The discussion was not concluded. 

11. Private Member's BiU--lntrodueed 

THE ANDHRA PRADESH LEGISLATIVE COUNCIL 
(ABOLmON) BILL; 1984, BY SHRIG. BHOOPA THY 

The motion for leave to introduce the Bill, moved by Shri 
G. Bhoopathy was opposed. The motion was adopted and the 
Bm was introduced. 

11. PriYate Maaber'.s 'BiIJ-., Withdrawn 

mE CONSTITUTION (SCHEDULED CASTES) ORDERS 
(AMENDMENT) BILL, 1980, BY SHRI P. J. KURIEN 
Further discussion on the motion for. considet:ation of the Bill 

and an amendment thereto moved on the 22nd Detember, 1983, 
continued. 

The following Members took part in the debate:-

(l) Shri Xavier Arah.q 
(2) Shri BapusahebParulekar 
(3) Shri Eduardo Faleiro 

(4) Shri Rajnath Sonkar Shastri / 
(5) Shri Mool Chand Daga, V 
(6) Shri Sunder Singh 
(7) Smt. Ramdulari Sinha 

Shri p. J. Kurien replied to the debate. 

An &lmendment moved by Shri Mool Chand Daga was with-
drawn by leave of the House. 

The Bill was withdrawn by leave of the House: ' 
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13. Private Member's BiB-UDder CODSic\enIdoa 
TIlE IHNDU SCRIPTURES AND OTHER RELIGIOUS 
LITERATURE (REVIEW AND AMENDMEN1) BILL, 1983, 

BY SHRI RAJNAm SONKAR SHASTRI 

The motion for consideration of the Bill was moved by Shri 
Rajnatb Sonkar Shastri. 

An amendment for circulation of the Bill for the purpose of 
elici~g opinion thereon by the 31st July, 1984, was moved by 
Shri Mool Chand Daga. 

Shri Sunder Singh took pan in the debate. His speech was 
not concluded. 

'The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 27th Feb-

ruary, 1984). 

SUBHASH C. KASHY AP, 
8ect'etary-GeneraJ . 
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LOK SABRA 

/' BULLETIN-PART I 
[Brief Record of Proceeding~J 

Monday, February 27. 1984!Phalguna 8, 1905 (Saka) 

No. 391 
11.01 A.M. 
1. Starred Questions 

Starrett Questions Nos. 21-24 were oraBy answered. Replies 
to the remaining questions were laid on the Thble. 
2. Uostarred Qu.~tioos 

Replies to Unstarred Questions Nos. 231-316, 318-36,0. 
362-379 and 381-461 were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid 011 the Table:-
(1) A copy of the 'Economic Survey', 1983-84 (Hindi 

and English versions). 
(2) A copy of Notification No. G.S.R. 882(E) (Hindi 

and English versions) published in Gazette of India 
dated the 8th December, 1983 specifying rupee~ 
five per quintal of veget&ble oil, as the duty of ex-
cise to be levied and collected as a cess, issued 
under section 3 of the Vegetable Oils Cess Act, 
1983. 

(3) A copy of the Delhi Development Authority (Budget 
and Accounts) Amendment Rules, 1984 (Hindi and 
English versions) published in Notification No. 
O.S.R. 145 in Gazette of India dated the 11th Feb-
ruary. 1984 under section 58 of the Delhi Develop-
ment Act, 1957. 
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(4) A copy each of the following papers (Hindi anf 
-English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the National Buildings 'Construction Corporation 
Limited, New Delhi, for the year 1982-83. 

(ii) Annual Report of the National Buildings Cons-
truction Corporation Limited, New De~ for the 
year 1982-83 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. -

(b) (i) Review by the Government on the working of 
the Hindustan Prefab Limited, New Delhi, for the 
year 1982-83. 

(li) Annual Report of the Hindustan Prefab Limited, 
New Delhi, for the year 1982-83 along with Audi-
ted Account.. and the comments of the Comp-
troller and Auditor General thereon. 

(5) A copy of the Sugar (Price Determination for 1983-
84 production) Order, 1984 (Hindi and English ver-
sions) published in Notification No. G.S.R. 28(E) in 
Gazette of India 11th January, 1984 under sub-
section (6) of section 3 of. the Essenti&rl Commodities 
Act, 1955. "-

(6) A' copy each of the 'following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Modem Food Industries (India) Limited, New 
Delhi. for the year ] 982-83. 

(ii) Annual Report of the Modern Food Industries 
(Indi~j Limited, New Delhi,. for the year 1982-83 
along with Audite{i Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(6) above. -
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(8) A statement (Hindi and English versions) explaining 
the reasons for not layingtbe Aimual Report and 
Audited Accounts of the Food Corporation of India 
for the year 1982-83 within the stipulated period of 
nine months after the close of the Accounting Year. 

(9) The following statements (Hindi and English versions) 
showing the action taken by the Government on 
various assurances, promises and undertakirigs given 
by the Ministers during the various sessions of Lok 
Sabha:-' 

(i) Statement No. XXVII-Seventh Sixth Lok 
Session, 1979. Sabha 

(ii) Statement No. XVI-Second 

1 
Session, 1980. 

(iii) Statement No. XXVII-Thi-rd 
Session, 1980. 

(iv) Statement No. XXU-Fifth 
Session, 1981. I (v) Statement No. XVI-Sixth 
Session, } 981. 

I (vi) S:atement No. XV-Seventh 
Session, 1981. 

(vii) Statement No. XIV-Eighth ~ Seventh Lok 
Session. 1982. Sabha 

(viii) Statement No. X-Ninth I Session, 1982. 
(ix) Su.ttement No. IX-Tenth 

Session, 1982. 
(x) Statement No. VII-Eleventh ,. 

Session, 1983. 
(xi) Statelllent No. III-Twelfth I 

Session, 1983. , 
(xii) Statement No. I-Thirteenth I 

Session, 1983. J 
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(10) A copy of the Annual Report '(Hindi and English (" 
verSions) of the Betwa River ,Board, Jhansi, for the 
year 1982-83 along with Accounts and the Audit 
Report thereon, under sub-section (1) of section 15 
of the Betwa River Boa'rd Act, 1976. 

(11) A statement (Hindi and English versions) regarding-
(a) Review by the Government on the working of 
the Betwa River Board, Jhansi, for the year 1982-83.-
and (b) reasons for delay in laying the papers men-
tioned at (10) above. 

(12) A copy of the A nnual Accounts (Hindi and Englisb 
versions) of the National Institute of Rural Deve-
lopment, Hyderabad, for thc year 1982-83 ,together 
with Audit Report ·thereon. 

(13) A copy 01 the Annual Administn.ltion Report (Hindi 
and English versions) of 4he Delhi Development 
Authority, Delhi, for the year 1982-83 under section 
26 of the Delhi Development Act, 1957. 

(14) A statement (Hindi and English versions) Tcgarding 
Review by the Government on the working of the 
Delhi DevCllopment Authority, Delhi, for the year 
1982-83. 

V~) A copy each of thc following Notifications (Hindi 
J and English versions) under section 159 of the 

Customs Act, 1962:- . 

0) G.S.R. 56 (E) published in Gazette of India dated 
the 9th February, 1984 together with an explana-
tory memorandum making certain amendment to 
Notification No. 117178-Cu5toms dated the 9th 
June, 1978 so as to add 'Tea' in the schedule to 
the said notification for facilitating import of tea 
witbout customs duty against Advance Licences 
for blending and re-export under the Duty Exemp-
tion Scheme. 

(ii) GSR. 73 (E) published in Gazette of India dated 
the 17th February, 1984 together with an expla-
natory memorandum regarding revised 'rate of 
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exchange for conversion of Russian Rouble iDto 
Indian currency or vice-versa ill supersession of 
Notification No.6-Customs dated the 7th Jan-
uary, 1983. 

(16) A statement (Hindi and English versions) of Expen-
diture incurred on ASIAD 82, Seventh Non-Aligned 
Summit and Commonwealth Heads of Government 
Meet. 

4. Report and Minutes of Estimates Committee 
Shri Bansi Lal presented the Sixty-first Report (Hindi and 

English versions)· of the Estimates Committee on the Ministry of 
Educhltion and Culture-Elementary Education, and Minutes of 
the sittings of the Committee relating thereto. 
S. Callin& Attention 

Shri Abdul Rasheed Kabuli called the attention of the Minister 
of External Affairs to the reported anti-India propagand~1 on 
British television on behalf of the so-called "Jammu and Kash-
mir Liberation Front" Leaders regarding the execution of Maq-
bool Butt and steps taken by the Government in the matter. 
/The Minister of External Affairs made a statement in regard 
thereto. 
6. Government Bill-lBtroduced 
THE INDUSTRIES (DEVELOPMENT AND REGULA TION) 

AMENDMENT BILL, 1984 
7. Statement regarding Ordinance-laid on the Table 

An explanatory statement (Hindi LIJd English versions) giving 
reasons for immedi.ate legislation by the Industries (Development 
and Regulation) Amendment Ordinance, 1984 was laid on the 
Table. 

(Lok Sabha adjourned at 1.25 P.M. and re-assembled at 2.28 
P.M.) 
8. Matters under Rule 377 

(l) Shri Abdul Rasheed Kabuli raised a matter regarding need 
for central financial assistance to complete hydro-electric pro-
jects in J & K State. 
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(2)Shrl Arjun Sethi raised a matter regarding need to ensure 
eady implementation of Thritari Steel ProjeCt in Orissa. 

(3) Shri Bheekhabhai f)Jised a matter regarding unsatisfactory 
working of DESU. 

(4) Shri Virdhi Chander Jain raised a matter regarding finan-
cial help to Rajasthan Government tor repairs of roads damaged 
due to military exercises. 

(5) Shri B. D. Singh raised a Jm4ter regarding need to res-
tore the earlier admission policy in j.N. U. 

(6) Shri Rasa Behari Bebra raised a matter regarding stagna-
tion in promotion avenues of engineers in Bakaro Steel Plant. 

0) Sbri Ram vn3$ Pasw~ raised a matter regarding increas-
ing number of accidents at Gandhi Setu, Patna. 

(S) Shri Ananda Pathak raised a matter regarding 12-point 
charter of demands made by the people of backwa-d district of 
North Bengal. 
9. Motion of dIaoks on the Ptesicleat"s Address 

Shri B. R. Bhagat moved the following motion:-
"That an Address be presentecl to. the President in the 

following terms:-
'That the Members of Lok Sabba assembled in this 

Session are deeply grateiul to the President for the 
Address which he bas been pleased 10 deliver to 
both Houses of P<Jl"liament assembled 10getbCr on 
the 23rd February, 1984'.:-

Shri Xavier Arclkal seconded the motion. 
Two hundred and thirty amendments [Nos. 8 to 32, 36 to 

110, 117 to 139, 143 to 178, 211 t0256 and 258 to 282] were 
moved. 

The following Members took part in the debate:-
(1) Shri samar Mukherjee 
(2) Shri A. C. Das . 
(3) Shri Keyur Bhushan 
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(4) Shri Chandrajit Yadav 
(5) Shri S. B. Sidnal 
(6) Shri Kamal Nath Jha (Speech Unfinished) 

The discussion was not concluded. 

to. Report of Business Advisory Committee 
Shri Buta Singh presented the Fifty-fifth Report of the Busi-

ness Advisory Committee. 
6.P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 28th Feb-
ruary, 1984) 

SUBHASH C. KASHY AP. 
Secretary-General. 
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WKSABBA 

~ BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, February 28, 19841PhUlguna 9, 1905 (Saka) 

No. 392 
11.02 A.M. 
1. Starred QuestiOllS 

Starred Questions Nos. 41, 43, 44, 45 and 46 were orally 
answered. Replies to the remaining questions were laid on the 
Table. • 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 462-544, 546-608, 
610-619, 621-659 and 661-691 were laid on the Table. 
3. Papers laid on tbe Table 

Th.e following papers were laid on the Thhle:-
(1) A copy of the Annual Report (Hindi and English ver-

sions) on the working of Industrial and Commercial 
Undertakings of the Central Government (Public 
Enterprises Survey) for the year 1982;.83 (Vols. 
I-ffi). . . 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) RevieW by the Government -on the working of 
the Lubrizol India Limited, Bombay, for the year 
1982-83. 

(ii) Annual Report of the Lubrizol 'India Limited, 
Bombay, for the year 1982-83 along with AuJit-
ed Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 
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(ii) 

(1) k€vretO ",:nywre"am,erntiu",m -otftne wou .. tng"---
of the Cochin Refineries Limited, Ambalamugal 
(Kerala), for the year 1982-83. ) 

Annual Relport of the Cochin Refineries Limited, 
Ambalamugal (Kerala), for the year 1982-83 
along with Audited Accounts and the comments 
of the Comptroner and Auditor General thereon. 

(c) (i) Review by the Government on thel working of 
the Engineers India Limited, New Delhi, for the 
year 1982-83. 

(ii) Annual Report of the Engineers India Limited, 
New Del1hi, for the year 1982-83 along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(d) (i) Review by the Government on the working 
of the Bongaigaon Refinery and Petrochemicals 
Limited, Dhaligaon (Assam), for the year 19K 1-
82. • 

(ii) Annual Report of the Bongaigaon Refinery and i~ 
Petrochemicals Limited, Dhaligaon (Assam), for 
the yCllllr 1981-82 along with Audited Accounts 
and the comments of the Comptroller and Audi-
tor General thereon. 

(e) (i) Review by the Government on the working of 
the National Thermal Power Corporation, New 
Delhi, for the year 1982-83. 

(ii) Annual Report of the National Thermal Power 
Corporation, New Delhi, for the )!ear 1982-83 
along with Audited Accounts and the comments 
of th.F Comptroller and Auditor General thereon. 

(f) (i) Review by the Government on the working of 
the Oil India Limited, Duliajan (Assam), for the 
year 1982-83. . 

(ii> Annual ReJpOrt of the Oil India Limited, Duliajan 
(Assam), for the year 1982-83 along with Audit-
ed Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 
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(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Petrofils Co-operative Limited, New 
Delhi, for the year 1982-83 along with Audited Ac-
counts. 

Oi) A copy of the Review (Hindi and English versions) 
by the Government on the working of tho Petrofils 
Gil-operative Limited, New Delhi, for the year 
1982-83. 

(4) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) together with Audited Accounts of 
tha Oil and Natural Gas Commission for the year 
1982-83 and of its subsidiary company Hydrocar-
bons India Limited, New Delhi, for .the year 1982 
under sub-section (3) of section 23 read with sub-
section (4) of section 22 of the Oil and Natural Ga~ 
Commission Act. 1959. 

(ii) A copy of the Review (Hindi and English versions) 
by the Govornment on the working of the Oil and 
Natural Gas Commission for the year 1982-83 and 
of its subsidiary Company Hydrocarbons India 
Limited, New Delhi, for the year 1982. 

(5) A copy each of. the foHowing papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619 A 
of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Indian Drugs and Pharmaceuticals Limited. 
Gurgaon, for the year 1982·83. 

(ii) Annual Report of the Indian Drugs and Pharma-
ceuticals Limited. Gurgaon, for the year 1982-83 
along with Audited Accounts and the comments of· 
the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Hindustan Antibiotics Limited, Pimpri, for the 
year 1982-83. 

( ii) Annual ReJX>11 of the Hindustan Antibiotics Li~i­
ted Pimpri. for the year 1982·83 along W1th 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 
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(c) (i) Review by the Government on the working J~) 
the Smith Stanistreet Pharmaceuticals Limited, 
Calcutta, for the year 1982-83. 

(ii) Annual Report of the Smith Stanistreet Pharmaceuti-
cals Limited, Calcutta, for the year 1982-83 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(6) A copy each of 24 Notifications (Hindi and English 
versions) issued by the Government of India on or 
after the 19th February, 1970, reserving certain 
article or Class of articles for exclusive production 
in the small scale sector. 

(7) A copy of the Cine-workers Welfare Cess Rules. 1984 
(Hindi and English versions) published in Notifi-
cation No. G.S.R. 887(E) in Gazette of India 
dated the 14th December, "1984 under sub-section 
(3) of section 10 of the Cine-workers Welfare Cess 
Act, 1981. 

(8) A copy of the India.n Telegrc.-Iph (Tenth Amendment) 
Ru1es, 1983 (Hindi and English versions) published 
in Notification No. G. S . R. 916 (E) in Gazette of 
India dated the 24th December. 1983 under sub-
section (5) of section 7 of the Indian Telegrapb Act. 
1885. 

(9) A copy each of the following papers (Hindi and 
" English versions) under sub-section (1) of section 

619A of the Companies Act, 1956:-
(i) Review by the Government on. the working of the 

North Eastern Electric Power Corporation Limit-
ed. Shmong. for the year 1982-83. 

(ii) Annual Report of the North Eastern Electric 
Power Corporation Limited, Shlllong, for the year 
1982~83 along with Audited Accounts and tho 
comments" of the Comptroller and Auditor Genera1 
thereon. 

(l0) A statement (Hindi and English versions) showing 
r€".asons for delay in laying the papers mentioned at 
(9) above. 
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( 11) A copy of the foUowin, papers (Hindi a0'(1 
• English versions) under suo-sectIon (1) of section 
. 619A of the Companies Act, 1956:-
(i) Review by the Government on the working of the 

Rehabilitation Industries Corporation Limited, 
Calcutta, for the year 1982-83. 

Hi) Annual Report of the Rehabilitation Industries 
Corporation . Limit~ Calcutta, for the year 
1982-83 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereoll. 

( 12) A statement (iIill;Cii and English vcrsion~) showing 
reasons for delay in laying the papers mentioned at 
(11) above. 

(13) A copy of the Consolidatcki Annual Accounts 
(Hindi and English versions) of the Employees' 

. Provident Fund Organisation for the year 19H2-83 
together with Audit Report thereon. 

( 14) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(13) above. 

(I5) A copy each of the following Notifications (Hindi 
and English versions) under sdction 7A of the Coal 
Mines Provident Fund and Miscellaneous Provisinns 
Act, 1948:-

0) The Coal Mines Provident Fund (Second Amend-
ment) Scheme, 1983 published in Notification No. 
G.S.R. 993 in Gazette of India dated the 24th 
December, 1983. 

(ii) The Andhra Pradesh Coal Mines Provident Fund 
(Second Amendment) Scheme, 1983 published in 
Notification No. G.S.R. 994 in Gazette of India 
dated the 24th December, 1983 . 

. (iii) The Rajasthan Co~ Mines Provident Fund (Second 
Amendment) Scheme. 1983 published in Notifica· 
tion No. G.S.R. 995 in Gazette of India dated the 
24th December, 1983. 
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( 16) A copy of the' Post Office Recurring Deposit 
(Amendment) Rules, 1984 (Hindi and English ver-
sions) published in Notificujon No. G.S.R. _2(E) in 
Gazette of India dated the 14th February. 1984 
under section 15 of the Government Savings Banks 
Act, 1873. ; 

(17) A copy of Notification No. G.S.R. 165 (Hindi and 
, English versions) published in Gazette of India 

dated th~ 18th February, 1984 regarding exemption 
of the property bequeathed by the deceased to 
uJaw4dlar La! Nehru Memorial Fund" being a fund 
notified under sub-clause (iv) of clause (23C) of 
Sf!ction 1 0 of the IIncome-tax Act, 1961 from levy 
of estate outy. under sub-section (2) of section 33 
of the E&tate Duty Act, 1953, 

4. Intimation regarding arrest aIId remaIId of Member 

'The Speaker informlfj the House that he had received the 
following commuQication dated 27th February, 1984 from the 
Deputy Commissioner of Police, New Delhi District, New Delhi, 
today:-

"Kindly refer to this office leJtter dated 27-2-1984, in-
forming you that Shri L. S. Tur, M.P., was arrested 
in case FIR No. 108 dated 27-2-1984 under Sec-
tion 2 of Prevention of Insults to the National 
Honour Act, 1971 and Section 188 1PC, Police 
Station Parliament Street, New· DeI1hi. 

He alongwith otbers was produced. in the Court of the 
Metropolitan Magistrate, Patiala House, New Delhi. 
who remanded tbem to judicial custody till 10-3-1984 
and sent them to Central Jail. Tibar." 

5. Report of hbIic A«euats ComariUee 

Shri ~uni1 Maitra presented the Hundred a.ad Seventy-fifth Re-
port (Hindi and English versions) of the Public Accounts Com-
mittee on para' 11 of the Retxm of the Comptroller and Auditor 
General of India for the year 1980-81, Union Government 
(Civil) relating to Drought Prone Area P-rogramme. 

8 



t~ro!<~r:e;n4iDiFiiY:&fth-R.rt'~''';f··~·B~~i~~·· Advisory 
Committee 

Shri Buta Singh moved the following motion:-
- .. ~:-=-

"That'this House do agree with the Fifty-fifth Report of 
the Business Advisory Committee presented to the 
House on t~ 27th February, 1984". 

An amendment .moved by Shri Ram. Vilas Paswan was nega-
tived. 

The motion was adopted. 

7. Government Bill--illtrocluced 

THE GANESH FLOUR MILLS COMPANY 1.IMITED 
(ACQUISITION AND TRANSFER OF UNDERTAKINGS) 
. BILL, 1984 

8. Statement regarding Ordinance-laid on the Table 

An explanatory statement (Hindi and Englisb versions) giving 
reasons for immedi~e legislation by the Ganesh Flour Mills 
Company Limited (Acquisition and Transfer of Undertakings) 
Ordinance, 1984, was laid on the Table. 

9. Matters Undel! Rule 377 
(l) Shri Mani Ram Bagri raised a matter regarding need to 

fix th¢upport price of wheat at Rs. 2041- per quintal. 
~) Shrimati Jayanti Patnaik raised a matter reg~trding need 

to increase the shipment capacity of Paradip Port. 
(3) Shri Harikesh Bahadur raised a matter regarding need to 

provide relief mer.;{;ures to fanners whose crops were affected by 
recent hailstorms. 

(4) Prof. NirmaJa Kumari Shaktawat raised a matter regard-
ing need to provide Doordarshan facilities in ChittOl~garh dstrict 
of Rajasthan. 

(5) Shri Chintamani Panigrahi raised a matter regarding need 
to protect the poor workers from exploitation by working in sub-
human conditions' in Surat Textile Industry (Gujarat). 
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tbl SRn Ottamrao 'atti' pmai·i'!tImlft~rp~lng'ireed~torwm'. 
early opening of a separate postal division for Yavatmal district 
of Maharashtra. • 

(7) Shri Pasala Penchalaiah raised a matter regarding need 
for financial as.~istance to Andhra Pradesh for relief measures in 
flood affected areas of Netllore and Chittoor districts. 

(8) Shri Ramavatar Shastri raised a ~atter re,garding dis-
satisfaction among employees of Defence Accounts Office at 
Patna. 

(9) Shri Baburao Paranjpe raised a matter regarding need 
for steps· to improve the working of Madhya Pradesh Electric 
Instrument Limited (Madhya Pradesh Vidyut Yantra Limited). 

(10) Shri S. T. K. Jakkayan raised a matter regarding neeU 
for financial assistance to Tamilnadu to rehabilitate flood affect-
ed people. 

10. Motion of Thanks on tbe President's Address 
Discussion on the following motion moved by Shri B. R. 

Bhagat and setconded by Shri Xavier Arakal and the amend-
ments thereto moved on the 27th FebruarY. 1984, continued:-

"That an, Address be presented to the President in the 
following terms:- . 

'That the! Members of Lok Sabha assembled in this 
Session are deeply grateful to the President for 
the Address which he has been pleased to deliver 
to both HOUSCR of Parliament assembled together 
on the 23rd February, 1984.'" 

The' following Members took part in the debate:-
(1) Shri Kamal Nath Jha 
(2) Shri Rasheed Masood 
(3) Shri D. P. Yadav 
(4) Shri T. S. Negi 
(5) Shri Ashoke Sen 
( 6) Shri Suraj Bhan 
(7) Shri M. Satyanarayana Roo 
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(8) Sbri N. Sounda;nljan 
(9) ,Shri Uma Kant Misbra' 

( lOr Shri Abdul Rashicl Kabuli (Speech UnflnisMd) 

'1bediscussioo .was intwrupted by Adjournment Motion. 

11. Adjoumment Motion 

At 4.03 P.M. Prof. Madhu Dandavate moved the foUowing 
motion:-

'1'hat the House do now adjourn". 
The following Members took part in the debate:-

( 1) Shri R. S. Sparrow 
(2) Shri Saty!lSadhan Chakraborty 
(3) Sbri ChiraIiji La! Sbanna 
(4) Shri CImran Singh 
(5) Shri Vikram Mahajan 
( 6) Sbri AtaI Bibari Vajpayee 
(7) Prof. K. K. Tewari 
(8) Sbrimati Indira Gandhi 
(9) Shri Bhogendra Jha 

(10) Sbri Zainul BashQr 
( 11) Shri Harikesh Bahadur 
(12) Sbri R. L. Bhatia 
(13) Shri K. P. Unnikrishnan 
( 14) Dr. Karan Singh 
(15) Shri A. K. Roy 
(16) Prof. Saif-ud-Din Soz 
(17) Shri Buta Singh 
(18) Shri Chandrajit Yadav 
(19) Shri Po' C. Sethi 

Prof. Madhu Dandavate replied to the debate. 
The motion was negatived. 
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11. Medou of 'I'haaks OB the PresJdeat's Address 
Discussion on the motion of Thanks on the President's Add-

ress was resumed. 
Shri Abdul Rashid Kabuli continued his speech. His speech 

was not concluded. 
The discussion was not concluded. 

10.17 P.M. 
(Lok Sabha adjourned tin 5 P.M. on Wednesday, the 29th 

February. 1984). 

SUBHASH C. KASHYAP. 
Secretary-Genel'al. 
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LOK SABRA 

BULLET;IN-PART 1 
/Brief Record of Proceedings] 

Wednesday, February 29, 1984/Phalguna 10, 1905 (Saka) 

No. 393 
(Lok Sabha met at 5 P.M.) 

1. The Budget (General)-1984-8S 
Shri Pranab Kumar Mukherjee presented a statement of the 

estimated receipts and expenditure' of the Government of India 
for the year 1984-85. 
2. Govemment Bill-Introduced 

The Finance Bill. 1984, 
6.30 P.M. 

(Lok Sabha adjourn~ till 11 A.M. on Thursday, tbelst 
March. 1984). 

SUBHASH C. KASHYAP, 
Secretary-General. 
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IDK SABRA 

v1\ULLEPN-PART I 
IBriefRecord of Proceedings] 

Thursday, March 1 t 1984IPhalguna 11, 1905 (Saka) 

Ne.394 
11.01 A.M. 
1. Stlll'l'ed Questions 

Starred Questions Nos. 61-64 were orally answered. Replies 
to the remaining questions were laid on the Table. 
1. Ua1arredQuestions 

Replies to Unstarred Questions Nos. 692-781, 783-887 
and 889-923 were laid on the Table. 
3. Papers Laid OD the Table 

Tbe following pape,:g were laid on the Table:-
( 1) A statement (Hindi and English versions) explain-

ing the reasons for not laying the Annual Report and 
Audited Accounts of the Bongaigaon R-efinery ancf 
Petrochemicals Limited for the year 1982-83 within 
the stipulated period of nine months after the close 
of the Accounting Year. 

(2) A copy of the Annual Accounts (Hindi and English 
versions) of the Calcutta Port Trust for the year 
1982-83 and the Audit Report thereon, under sub-
section (2) of section 103 of the Major Port Trusts 
Act, 1963. 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Dredging Corporation of India ,Limited, New 
Delhi, for the year 1982-83. 
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(ii) Amiual Report of the Dredging Corporation of 
India Limited, New Delhi, for the year 1982-83 
along with Audited Accounts and' the comments 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Cochin Shipyard Limited, Cochin, for the 
year 1982-83. 

(ii) Annual Report of the Cochin Shipyard Limited. 
Cochin, for the year 1982-83 along with Audited 
Accounts and the comments of the Comptroner 
and Auditor General thereon. 

(c) (i) Review by the Government on the working of 
the Central Inland Water Transport Corporation 
Limited, Calcutta. for the year 1982-83. . 

(ii) Annual Report of the Central Inland Water 
Transport Corporation Limited, Calcutta, for the 
year 1982-83 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

( 4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(c) of item (3) above. 

(5) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Shipping Development Fund 
Committee for the year 1982-83 togetlrer with 
Accounts and the Audit Report thereon, under sub-
section (6) of section 16 of the Merchant Shipping 
Act. 1958 .. 

(ii) A copy of the Review (Hindi .and English versions) 
by the Government on the working of the Shipping 
Development Fund Committee for the year 1982-
83. 

(6) A copy of the University Grants Commission (Dis-
qualification. Retirement and Conditions of Service 
of Members) (Amendment) Rules, 1983 (Hindi and 
English versions) published in Notification No. 
G. S. R.876 in Gazette of India dated the 26th 
November, 1983 under sub-section (3) of sectioD 
25 of the University Grants Commission Act, 1956. 
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(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the Nehru Memorial Museum 
and Library, New Delhi, for the year 1982-83 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
Nehru Memorial Museum, New Delhi, for the year 
1982-83. 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Council of Sci~nce 
Museums, Calcutta, for the year 1982-83. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of· the National Council of Science 
Museums, Calcutta, for the year 1982-83. 

(iii) A copy of the Reyiew (Hindi and English versions) 
by the Government on the working of the National 

Council of Science Museums, Calcutta, for the year 
1982-83. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) abuve. 

(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the RegiOnal Institute of Technology, 
Jamshedpur, for the year 1982-83. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Institute of Technology. 
Jamshedpur, for the year 1982-83 together with 
Audit Report thereon. 

(iii) A copy of the.Review (Hindi and English versions) 
by the Government on the working of the Regional 
Institute of TechnOlogy, Jamshedpur, for the year 
1982-83. , 
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(12) (i) A copy of the Annual Report (Hindi and Eng· 
lish versions) of the Board of Apprenticeship Train-
ing (Southern Region), Madras, for the year 1982-83 
along with Audited Accounts. 

(ll) A copy of the Review (Hindi and English versions) 
by. the Government on the working of the Board of 
Apprenticeship Training (Southern Region). Madras, 
for the year 1982-83. 

( 13) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(12) above. 

(14) (i) A copy (If the Annual Report (Hindi and Eng-
lish versions) of the National Council of Educational 
Research and Training, New Delhi, for the year 
1982-83. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Council of Educational Research and Train-

·ing, New Delhi, for the year 1982-83. 
( 15) A statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned at 
(14) above. 

(16) (i) A copy of the Annual Report (Hindi and Eng-
lish versions> of the Lalit Kala Akademi, New Delhi, 
for the year 1982-83. 

(li) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Lalit Kala 
Akademi. New Delhi, for the year 1982-83. 

(17) A statement (Hindi and English versions) showing 
reasons for delav in laying the papers mentioned at 
(16) above. 

(18) (i) A copy of the Annual Report (Hindi and Eng· 
lish versions) of the Gandhi Darshan Samiti, New 
Delhi, for the year 19S2-83 along with Audited 
Accounts. 
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(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Gandhi 
Darshan Samiti, New Delhi, for the-year 1982-83 . . 

(19) A statement (ITmdi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(18) above. . 

(20) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the University Grants Commission, 
New Delhi, for the year 1982-83 under section 18 
of the University Grants Commission Act, 1956. 

(ii) A copy of the Review (Hindi and Engliib versions) 
by the Government on the working of the University 
Grants Commission, New Delhi, for the year 
1982-83. 

(21) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(20) above. 

(22) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report of 
Regional Engineering, Surat and Audited Accounts 
of the Regional Engineering Colleges of Durgapur, 
Allahabad and Surat, for the year 1982-83 within the 
stipulated period of nine months after the close of 
the Accounting Year. 

(23 ~ (i) A copy of the Annual Report (Hindi and English 
venions) of the Indian Institute of Techn010gy, Kan-
pur, for the year 1982-83. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Technology, KfID-
pur, for the year 1982-83 together with Audit Re-
port thereon, under sub-section (4) of section 23 of 
the Indian Institute of Technology Act, 1961. 

(hi) A copy ot the Review (Hindi and English versions) 
by the Government Og tbe working of tbe Indian 
Institute of Technology, Kanpur, for the year 1982-
83. 
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(24) Two &tatemcnts (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (23) above. 

(25) (i) A copy of the Annual Report (Hindi and English 
. versions) of the Indian Institute of Technology, 

Bombay, for the year 1982-83. 
(ii) A copy of the Annu~ Accounts (Hindi and English 

versions) of the Indian Institute of Technology, 
Bombay, for the year 1982-83 together with Audit 
Repon thereon, under sub-section (4) of section 23 
of the Indian Institute of Technology Act, 1961. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Technology, Bombay, for the year 
1982-83. 

(26) Two statements (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (25) :lbove. 

(27) (i) A copy of the Annual Report (Hjndi and English 
versions) of the Indian Institute of Technology, 
Khar~ur, for the year 1982-83. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Technology, Kharagpur, for the year 
1982-83. . 

(28) A statement (Hindi and English ve,rsions) showing 
reasons for delay in laying the papers mentioned at 
(27) above. 

(29) A copy of the Annual Accounts (Hindi :lnd English 
versions) of the Indian.;.:' Institute of Techn()llogy. 
Madras, for-the year 1982-83 together with Audit 
Report thereon. under sub-section (4) of section 23 
of the Indian Institute of TechnolOgy Act, 1961. 

(30) A statement (Hindi and English versions) shl.'wing 
reasons for delay in lay~ the papers mentioned at 
(29) above. 
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(31) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian lnstitute of Technology, 
Delhi, for the yea-r 1982-83 together with Audit 
Report thereon, under sub-section (4) of section 23 
of the Indian Institute of Technology Act, 1961. 

(32) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(31) above. 

'0 ",.' 

(33) (i) A copy of the Annual Report (Hindi and EnWish 
versions) of the Technical Teachers' Training Insti-
tute (Western Region), Bhopal, for the year 1982-83 
Jlong with Audited Accounts. • 

(ii) A' copy of the Revi~w (Hindi and English versions) by 
the Government on the wor!cing of .the Technical 
Teachers' Training Institute (Western Region), Bho-
pal, for the year 1982-83. 

(34) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned ~ 
(33) above. 

(35) (Q A copy of the Annual Report (Hindi and English 
versions) of the Sangeet Natak Akademi, New Delhi, 
for the year 1982-83. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Sangeet 
Natak Akademi, New Delhi, for the year 1982-83. 

(36) A statement (Hindi and English versions) showing 
~eatrons for delay in laying the papers mentioned at 
(35) above. ' 

, (37) A copy each of the following papt!l~ (Hino; and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Hindustan Latex Limited," Trivandrum, for the 
year 1982-83. 

(H) Annual Report of the Hindustan. Latex Limited. 
Trivandrum. for the year 1982~83 along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 
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(38) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(37) above. 

( 39) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report 
and Audited Accounts of the Central Council for 
Research in Homoeopathy, New Delhi, for the year 
1982-83 within the stipulated peti.od of nine months 
after the close of the Accounting Year. 

(40) A statement (Hindi and English vcrsion~) cYplain-
ing the reasons for not laying the Annual Report 
and Audited Ac:coaats of the Natioul Institute ~ 
Homoeopatby, Calcatta, for the year 1982-83 
within the stipulated period of nine months after 
the close ot the Accounting Year. 

( 41) A statement (Hindi and English versions) explaining 
the reasons for not laying the Annual Reports and 
Audited Accounts of the All India Institute of 
Medical Sciences, New Delhi and the Post-Graduate 
Institute of Medical Education and Research, 
Chandigarh, {or the year 1982-83 within the sti-
pulated period of nine months after the close of the 
Accounting Year. 

(42) A statement (Hindi u:1d English versions) explain-
ing the reasons for not laying the Annual Reports 
and Audited Accounts of the Central Research 
Institute for Yoga. New Delhi. for the period from 
18th February, 1980 to 31st March, 1983 withiIi 
the stipulated period of nine months after the close 
of the Accounting Year. 

{43) A statement (Hindi and English versiOns) explain-
ing the reasons for not l&ying the Annual Report 
and Audited Accounts of the central Council for 
Research jll Yoga and Naturopathy, New Delhi. 
for the year 1982-83 witbin the stipulated period 
of nine months after the close of the Accounting 
Yeat. 

• 8 



(44) A copy each of! the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the \\orking of 
the India.] Railway Construction Company Limited, 
New Delhi, for the year 1982-83. 

( jj) Annual Report of the Indian Railway Construction 
Company Limited, New Delhi,. for the year 1982-
83 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government on the working of 
the Rail India Technical and Economic Services 
~jmited, New Delhi. for the year 1982-83. 

(ii) Annual Report of the Rail India Technical and 
Economic Services Limited, New Delhi, for the 
year 1982-83 ~ong with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(45) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Nationa\ Institute of Public 
Cooperation and Child DeveJ-Jpment, New Delhi, 
for the year 1982-83 along wit'l Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute of Public Cooperation and Child Develop-

. ment, New Delhi, for the year 1982-83. 
(46) A statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned at t 45) above. 
(47. A copy of the ... Addendum (Hindi and English ver-
\ sions) to the Resolution dated the 19th Dec.ember. 

'- 1983 regarding the Indian National Code for pro-
tection and Promotion of Breast-feeding. 

----
~The Resolution was laid on the Table on the 22nd December, 

1983. 
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4. Report of CODUDittee on ~ Members' BiBs and 
ResoIutioas 

Shri G. Lakshmanan presented the Sixty-ninth Rqpon (Hindi 
and English versions) of the Committee on Privati' Members' 
Bills and Resolutions. 
s. Reports of Committf',~ 00 the Welfare of Scheduled Castes 

aad Scheduled Trites 
Shri A. C. Das presented the following Action Taken Re-

ports (Hindi and English versions) of the Committee on the Wel-
fare of Scheduled Castes and Scheduled Tribes:-

(1) Forty-third Report on Action Taken by Government 
on the recommendations contained in Thirty-ninth 
Repon of the Committee on the Ministry of Edu-
cation and Culture (Depa·rtment of Education)--
Educatipnal facilities for Scheduled Castes and 
Scheduled. Tribes in (i) Indian Institutes of Techno-
logy; and (ii) Central Universities. 

(2) Forty-fifth Report on Action Taken by Government 
on the recommendations contained in Thirty-seventh 
Report of the Committee on the Ministry of Finance 
(Department of Economic Affairs) (Banking Divi-
sion)-Reservations for, and employment of, Sche-
duled Castes and Scheduled Tribes in t.he Syndicate 
Bank and credit facilitieS provided by the Bank for 
Scheduled Cas';es and Scheduled Tribes. 

6. (;Mernmeat BiD-lDtrocluced 
The Comptroller and Auditor-General's (Duties, Powers and 

Conditions of Service) Amendment Bill, 1984. 
7. Matters under Rule 377 

(1) Shri BiShnu Prasad raised a matter regarding need for 
steps to make Gauhati airport operational during night also. 

(2) Shri Braja Mohan Mohanty raised a matter regarding 
need. to supply more imported edible oil to Orissa and distribu-
tion of 'dar through public distribution system. 

(3) Prof. N. G. Ranga raised a matter regarding need to lift 
ban on cotton exporta. 
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( 4) Shri' HjiSh Rawat .raised a matter regarding need to 
open a recr~\tmlt office of armed forces in Pithoragarh district· 
of Uttar Pradesh. 

(5) Shri "&atyau.arayau Jaitya raised a matter regarding need 
to postpone recovery of' revenue and render asSistance to opium 
growers on account of damage to opium crop due to cold wave 
m Madhya Pradesh and Rajasthan. 

: 6) Sbri Bapu~aheb Parulekar raised a matter regarding delay 
in setting up of proposed aluminium project at Ratnagiri. 

(7) Shri Rasheed Masood raised a matter regarding need to 
change tne site of construction of Bridge over Yamuna near 
~knouti. . 

8. Motion of thanks on the President's Address 
Discussion on the following motion moved by Shri B. R. Bhagat 

and seconded by Shri Xavier AnokaI and the amendments thereto 
moved on the 27th February, 1984 continued:-

"That an Address be presented to the President in the 
following tenns:-

'That the Members of Lok Sabha assembled in this 
Session are deeply grateful to the President for 
the Address which he has been pleased to deliver 
to both Houses of Parliament assembled together 
on the 23rd February, 1984.'" 

The following Members took-part in the debate.:-
(1) Shri Abdul Rashid Kabuli 
(2) Shri Arif Moham~ad Khan 
(3) Shri Banarsi Das 
(4) Shri Chintamani Panigrahi 
(5) Prof. NirmaIa Kumari Shaktawat 
(6) Shri ,Indrajit Gupta 
(7) Shri Sontosh Mohan Dev .y (8) Shri M. Ralmgopal R&ldy 
(9) Shri Bajubon R. Kharlukhi 

(10) Shri P. Namgyal 
:1 Shrimati Indira Gandhi replied to the debate. 

All the amendments moved were negatived. 
The motion was adopted. 



. .( 

"9.-..wy ----. ~ /1 
Dr. Subramaniam Swamy moved the followidg ResolutlOn:-

'This House disapproves of the Industries (Development 
and Regulation) Amendment Ordinance, 19H4 
(Ordinance No. 1 of 1984) promulgated bv the Pre-
sident on the 12th Janu~ty, 1984:' ~ 

... 10. Govennneot BilI--uDder coasideratioo 

THE INDUSTRIES (DEVELOPMENT AND REGULA-
TION) AMENDMENT BILL, 1984 

The motion for consideration of the Bill ~as mOiled by Shri 
Narayan Oatt Tiwari. 

The following Members took part in the ,,'olllbined debate on 
the Resolution (vide para 9 above) and the motion for consider-
ation of the Bil1:- ", 

(1) Prof. Rupcband Pal 
(2) Shri Mool Chand OagaV 
(3) Shri Baburao Paranjpe 
( 4) Shri Girdhari La} Vyas (Speech unfinished) 

The discussion 'was not concluded. 

6P.M. 
(Lok Sabha adjourned ttll 11 A.M. on Friday, the 2nd March, 
1984) 

SUBHASH C. KASHY AP, 
. Secretary-General. 

"'Discussed together 
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LOK SABRA 
$?' 
-,.,. BULLETlN-PART I 
JBfief Record of Proceedings] 

Friday, March 2, 1984jPhalguna 12, 1905 (Saka) 

No. 395 
11.02 A.M. 
1. Starred. Questions 

Starred Questions Nos. 81-83, 85 and 86 were orally 
answered. Replies to Starred Questions Nos. 84, 87-90 and 
92-99 were laid on the Table. 
2. Unstarr~ Questions 

Replies to Unstarretl Questions Nos. 924--955, 957-960, 
962-968, 970-995, 997-1032, 1034-1100. 1102-1113, 
1116-1126, 1128-1136, 1138-1149 and 1151-1155 were 
laid on the Table. 

3. Papers laid OIl the Table 

The foHowing papers were laid on the Table:-
( 1) A copy of the N ationa! Cadet COlpS (Amendment) 

Rules, 1983 (Hindi and English versions) published 
in Notification No. S. R. O. 9 in Gazette of India 
dated the 7 th January, 1984, under sub-section (3) 
of section 13 of the National Cadet Corps Act, 1948. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Chemicals an<!J Allied Products Ex-
port Promotion Council, Calcutta, for the year 
1982-83 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Chemicals 
and Allied Products Export Promotion <:puncH, 
Calcutta, for the year 1982-83. 
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(3) (i) A copy of the Annual Report (Hindi and ~ 
versions) of the Plastics and Linoleums Export Pro-
motion Council, Bomltay, for the year 1982-83 along 
with Audited Accounts. 

(ii) A copy of the Review.(Hindi and English versions) by 
the Government on the working of the Plastics and 
Linoleums Export Promotion Council, Bombay, for 
the year 1982-83. 

(4) A statement (Hindi and English versions) explaining 
reasons for not laying the Annual Report sad 
Audited Accounts of the Tea Board for the ye* 
1982·83 within the stipulated period of nine montba 
after the close of the Accounting Year. 

\ 
(5) A copy each of the following Notifications (Hindi 

and English versions) under section 159 of the 
Customs Act, 1962:-

J;) O.S.R. 77(E) and 78(E) published in Gazette 
of India dated the 22nd February, 1984 together 
with an explanatory memorandum regarding ex-
emption to Ceramic Fibre Blocks (Pyro Blocs) 
imported for use as component parts of indus-
trial furnaces from basic customs duty in excess 
of 40 per cent ad valorem and from the whole 
of auxiliary duty IdViable thereon. 

(ll) G.S.R 79(E) published in Gazette of India 
dated the 24th February, 1984 together with an 
explanatory memorandum regarding rates of ex-
change for conversion of Australian Dollars and 
U.S.A. Dollars into Indi.an currency or vice __ sa. 

(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Industrial Finance Corpora-
tion of India for the year ended the 30th June, 
1983 along with the statement c;howing the Assets 
and Liabilities and Profit and Loss Account of the 
Corporation:, under sub-section (3) of section 35 
of the Industrial Finance Corporation Act, 1948. 
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en) A copy of the Review (Hindi and English versions) 
by the Govemmenton the working of the Indus-
trial Finance Corporation of India for the year end-
ed the 30th June, 1983. 

(7) (i) A coPY of the Annual Report (Hindi and Eng-
lish VersIOns) of the Industrial Development Bank 
of India together with Audited Accounts of the· Ge-
neral Fund and the Development Assistance Fund 
for the year ended the 30th June, 1983, under sub-
section (5) of section 18 and sub-section (5) of sec-
tion 23 of the Industrial Development Bank of India 
Act, 1964. 

(ii) A copy of the Revielw (Hindi and English ver-
sions) by the Government on the working of the m-
dustrial Development Bank of India for the year end-
ed the 30th June, 1983. 

(8) A copy of the Annual Report (Hindi and English ver-
sions) of the Delhi Financial Corporation together 
with Auditor's Report for the year 1982-83 publish-
ed in Notification No. F.6(10) !83-Fin(G) in Delhi 
Gazette dated the 20th September, 1983, unddrsub-
section (3) of section 38 of the State Financial Cor-
porations Act, 1951. 

(9) A statem.ent (Hindi and English 'versions) showing 
reasons for delay in laying the paptirs mentioned at 
(8) above. 

4. Reports of Public Accounts COlII1IIittee 
Shri Sunil Maitra presented the following Reports (Hindi 

and English versions) of the Public Accounts Committee:-
(1) Hundred and seventy-sixth Report on action taken 

by Government on the recommendations of ;the Com-
mittee contained in their Hundred and sixth Report 
on under-utilisation of production capacity of an 
ordnanc~ factdry relating to the Ministry of Defence. 

(2) Hundred and seventy-seventh Report' on action taken 
by Government on the recommendations of the Com-
mittee contained in their Nine!ty-Brst Report on In-
correct Computation of Business Income. 
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~ -Caning Attention 
" 

Shri Ram Vilas Paswan called the attention of the Minister of 
Finance to the reported missing of Current and Saving Bank ae-
counts ledgers/cash books containing rpcords of accounts worth 
over rupees 30 crores from the Bank oMndia branch, Calcutta 
and the action taken by the Government in the matter. 

The Deputy Minister of Finance made a statement in regard 
thereto. - 1 
(Lok Sabha adjourned at 1.57 P.M. and re-assembled at 3.05 

P.M.) 
6. Government B~IDtrodoced 
THE INCHECK TYRES LIMITED AND NAtrONAL 
RUBBER MANUFACTURERS LIMITED (NATIONALI· 

SA nON) BILL, 1984 
7. Statement regarding Ordinance-laid on the Table 

An explanatory statement (Hindi and English versions) giving 
reasons for immediate legislation by the Incheck Tyres Limited 
and National Rubber Manufacturers Limited (Nationalisation) 
Ordinance, 1984, was 'laid on the Table. 
8. Matters olUler Role 377 

(1) Prof. Saif-ud-Din Soz raised a matter regarding need for 
an alternative national highway to connect Srinagar with rest of 
the country. 

(2) Shri E. Balan&lndan raised a matter regarding working of . 
Jawahar Lal Nehru University. 

(3) Prof .. Ajit Kumar Mehta raised a matter rt?garding need to 
set up a Super TherrnalPower Station at North Karanpura, Bihar. 

(4) Shri Ch&lndra Pal Shailani raised a matter regarding need 
for a high level inquiry into the reported loss of Urea at Barauni 
plant of Hindustan Fertilizers. 

(5) Shri Chingwang Konyak raised a matter regarding need 
for adequate financial assistance to State of Nagaland to help 
farmers who lost their crops due to recent natural calamities. 

(6) Shri Bhiku Ram Jain raised a matter regardinJ!; need for a 
sepanlte Master Plan for remova1 of slums in old Delhi . 
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(7) Shri N. Dennis rWised a matter regarding need for an 
early installation of Thermal Electricity Project at Rajakkamang-
lam in Kanyakumari district. 
*9. Statutory Resolution-un .... consideration 

Discussion on the following Resolution moved by Dr. Subra-
maniam Swamy on the 1st March, 1984, continued:-

"This House disapproves of the Industries (Development 
and Regulation) Amendment Ordinance, 1984 
(Ordinance No. 1 of 1984) promulgated by the Pre-
sident on the 12th January, 1984." 

*10. Government BiD-under consideration 
THE INDUSTRIES (DEVELOPMENT AND REGULATION) 

AMENDMENT BILL, 1984 
Combined discussion on the motion for consideration of the 

Bill and Resolution (Vide para 9 above), continued. 
Sbri Girdhcki Lal Vyas concluded his speech. 
The discussion was not concluded. 

11. Motion ftgIIl'diDg Sixty-ninth R,eport Of tbe Committee on 
PrIvate Members' Bills and Resolutions 

Shri R. P. Das moved the following motion:-
"That this House do agree with the Sixty-ninth Report of 

the Committee On Private Members' Bills and Re-
solutiops presented to the House on the lst March, 
1984." 

The motion was adopted. 
1.1. Private Member's ResolutioD-4Dder consideration 

Further discussion on the following Resolution moved by'Shri 
T. S. Negi on the 16th December, 1983, continued:-

''This House expresses its concern over the growing un-
employment in the country and urges upon Govem~ 
ment to take immediate steps to raise a land army of 
llIleltlployed persons to take up--

(a) the work of deepening the river-beds of major 
rivers; 

·Discussed together 
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(I» the afforestation programme throughout the coun-
try including Himalayan region in such a way as 
to cover aUeast one-third part of the land; 

(c) extensive land conServation programmes; 

(d) linking of major rivers of the COUDtry; 

and recommends that Government should pay an un-
employment allowance of atleast Rs. 100/- per month 
to all unemployed persons." 

The following Members took part in the dcbate:-

(1) Shri U ttam Ratbod 
(2) Shri Bapusah.eb Paru1ckar 
(3) Sbri Virdhi Chander Jain 
( 4) Shri J agpal Singh 
(5) Shri Braja Mohan Mobabty ~ 
(6) Shri Moo1 Chand Daga V . 
(7) Shri Satyasadhan Chakraborty 
(8) Shri T. Nagaratnam 
(9) Shri Ramavatar Shastri 

(10) Prof. N. G. Ranga 
(11) Shri Satyanarayan JatiYa (Speech Unfinished) 

The discussion was not concluded. 

13. Coateaapt j)f die House 

The Chairman informed the HOuse that at about 12.13 hours 
today a visitor calling himself Ram Saran Dass sooofLala Bhagat 
Ram tried to shout some slogan from the Visitors' Gallery. The 
Watch and Ward Officer took him into custody immediately and 
interrogated him. The visitor bad made a statement, but had 
not .~ any regret for his action. 

The Chairman observed· that he had brought it to the nQrice 
of the House for such action as the House might deem fit. 
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Thereafter, the following motion moved by Shri Mallikarjun 
was adopted:-

"This House resolves that the person calling himself Ram 
Saran Dass son of Lala Bhagat Ram who tried to 
shout some slogan at about 12.13 hours today from 
the Visitors' Gallery and whom the Watch and Ward 
Officer took into custody immediately. has commit-
ted a grave offence and is guilty of the contempt 
of this House. 

This House further resolves that the said Ram Saran Dass 
son 'Of Lala Bhagat Ram be sentenced to simple im-
prisonment till 6 P. M. on Thursday. the 8th March, 
1984 for the aforesaid contempt of the House and 
sent to Central Jail. Tihar, New .Delhi." 

6.02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Saturday. the 3rd March, 

1984) 

SUBHASH C. KASHY AP, 
Secretary-General . 

., 
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LOKSABHA 

....,/ 
BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, March 3, 19841Phalguna 13, 1905 (Saka) 

No. 396 
11-06 a.m. 
1. s.lelllellt by Minister 

The Minister of parliament~ .Affairs made a statemen~ rearding 
Government Business for the wee commencing the 5th March, 1984. 

I , 
IIol. Sbltutory ReSoluliou-Negatived 

Discussion on the following Resolution moved by Dr. Subramaniam 
Swamy on the 1st March, 1984, continued:-

"'This House disapproves of the Industries (Development and 
Regulation) Amendment Ordinance, 1984 (Ordinan.de 
No. 1 o[ 1984) promulgated by the president on the 
12th January, 1984." 

After discussion as indicated in para 3 below, the Resolution was 
negaitved. 

*3. Goverameat BiJl..-..Passed 
THE INDUSTRIES (DEVELOPMENT AND ,REGULATION) 

AMENDMENT BILL, 1984 
Combined discussion on the motion for consideration of the Bill 

and the Resolution (vide para 2 above), continued. 
----_. ---' 

·Discussed together. 
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The following Members took part in the combined debate:-
(1) Soo K. A. Rajan 
(2) Shri Bhubaneswar Bhuyan 
(3) Sbri Ratansinh Rajda 
(4) Shri Xavier Arakal 
(5) Shri Harikesh Bahadur 
(6) Soo G. L. Dogra 
(7) Sbri Ramavatar Shastri 

Sbri Pattabhi Rama 'RJlo replied to the debate. 

Dr. Subram~iam Swamy spoke by way of reply to his Statu-
tory Resolution. 

The motion for consideration· was adopted and clause-by·clause 
~nsideratioD of the Bill was taken up. 

Clauses 2. to 7 were adopted. 
Oause 1, the Enacting Formula and the Long Title were also 

adopted. " 
The motion that the Bill bC passed was moved by ShriPattabhi 

Rama Roo, 

The motion was adopted and the Bill was passed. 
@4. StaWory ResoIutioat-Neptive4 

Shri N. K. Shejwalkar moved the f()lIowin~· ResoJution:-

"This House disapproves of the Ganesb Flour Mills Company 
Limited (Acquisi.fion· and Transfer of Undertakings) Or· 
dinance; ]984 (Ordinance No. 2 of 1984-) promulgated 
by tbe President on the 28th January, 1984:' 

After discussion a.'i indicated in para 5 below, 

The Resolution was negatived. 

@!. Gotoennnent BiD-PIISSed 

THE GANESH FLOUR MILLS COMPANY LIMITED (ACQUISI-
TION AND TRANSFER OF UNDERTAKINGS) BILL, 1984 

The motion for consideration of the Bill was. moved by 
Shri Bhagwat Jha Azad. 

@Discussed together. 
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The following Members took part in the combined debate on the 
~i7]ution vide para. 4 above and the motion for consideration of the 

(1) Shri M. Ismail 

(2) Shri Braja Mohan Mohanty 
(3) Shri Jagpal Singb 

(4) Shri Xavier Arakal 
(5) Prot Ajit· Kumar Mehta 

(6) Shri Satyanarayan Jatiya 
(7) Shri N. Selvaraju 

(8) Shri Mool Chand Daga ~ 
(9) Shri K. M. Madhukar 

(l0) Shri Harikesh Bahadur 

Shri Bhagwat Jha Azad replied to the debate. 

Shri N. K. Sbejwalkar spoke (by way of replv to his Statutory 
Resolution. 

The motion for consideration was adopted and clause~by·clause 
consideration of the Bill was taken up. 

Clauses 2 to 29 were adopted. 
The Schedule was adopted. 

Cause 1. the Enacting Formula, the Preamble and the Long Title 
were·. also· adopted. 

The motion that the Bill be passed. was moved by Shri Bhagwat 
Jba Azad. 

The fonowing Members took pMt in the debate:-

( 1) Shri Ramavatar Shastri 

(2) Shri Bhagwat Jha Azad 

The motion was adopted and the Bill was passed. 
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6. Govenuaea' Bill-Pased 

THE COMPTROLLER AND AUDlTOR-GENERAL;S (DUTIES 
POWERS AND CONDITIONS OF SERVICE) AMENDMENT • 

BILL, 1984 

Kri Thhn° motion for consideration of the Bill was moved by Shei S. M. 
s a. 
The following Members took pact in the dcbate:-

(1) Shci Satish Agarwal 
(2) SJu:i K. M. Madhukar 
(3) Shri Harikesb Bahadur 
(4) Shri G. L. Dogca 
(5) Prof. Saif-ud-Dirl Soz 

Shri S. M. Krishna replied to the debate. 
The motion for consideration was adopted and dause-by-clause 

consideration of the Bill was taken up. . 
Oauses 2 to 4 were adopted. 
Oause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion. that the Bill be passed was moved by Shri S. M. 

Krishna. 
The following Members took part in the debate:-

(1) Shri Ramavatar" Shastri 
(2) Shri S. M. Krishna 

The motion was adopted and the Bill was passed. 
**7. Statutory Resolutioa-Uader COnsideration 

Prof. Saif-uel-Din Soz moved the following Resolution:-. -
"This House disapproves of the lncbek Tyees Limited· aDd 

National Rubber Manufacturers Limited (Nationalisation) 
Ordinance, 1984 (Ordinance No.4 of 1984) promulga~ 
by the President on the 14th February, 1984." 

• *8. Government Bill-Under Coasi4leradoa 
THE INCHEK lYRES LIMlTED AND NATIONAL RUBBER 
MANUFACfURERS UMITED (NATIONALISA nON) BILL, 

1984 
The motion for consideration of tbe Bill was moved by 

Shri Pattabhi Rama Rao. 

··Discussed together. 
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The following Members took part in the combined debate on the 
... Resolution (vide para 7 above) and the motiOn for consideration of 

i..,he Bill:-

(1) Shri M. Ismail 
(2) Shri N. Selvaraju 
(3) Shri Indrajit Gupta 
(4) Shri T. R. Shamanna 

The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 5th March, 1984). 

&; 

SUBHASH C. KASHY AP, 
Secretary-Generat 

". GMGIPMRND-LSI-2791 LS-3-3.84-770 
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LOK SABRA 

../ BULLETIN-PART I 
[arief Record of Proceeq.ings] 

Monday, March 5, 1984lPl;lalguna 15, 1905 (SUa) 

No. 397 
11.02 AM. 
1. Starred Questioas 

Starred Questions Nos. 101, 102, 105, 110, 111, 113 and 
114 were oral'ly answered. Replies to tbe reIllaini,ng questions 
were laid on the Table. 

2. Unstarrett Questions \ 
Replies to Unstarred Questions Nos. 1156-1221, 1.223-

1286, 1288-1292 and 1294-1388 were laid on the Table. 

3. Papps laid OR the Table 

The following papers were laid On the Tabl~:-
(1) A copy each of the following papers (Hindi and Eng· 

lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of tho 
National Seeds Corporation Limited, New Delhi, 
for the year 1982-83. 

(li) Annual Report of the N ~ional Seeds Corporation 
Limited, New Delhi,.for the year 1982·83 along 
with A~dited Accounts and the comments of the 
Comptroller and Auditor General thereon. 
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(2) A statement (Hindi and English versions) explaining 
the ~ns tor not laying the Annual 'Report and 
Audited Accounts of the Andaman and Nicobar 
Islands Forest and Plantation Development Corpo-
ration Limited, Port Blair, for the year 1982·83 
within the stipulated period of nine months after the 
close of the Accounting Year. 

(3) A copy of the Food Corporation of India (Staff) 
(Eigbty..scventh Amendment) Regulations, 1984-
(Hindi and English versions) published in Notifi-
cation No. 27jF. No. EP. 16-12182 in Gazette of 
India dated the '4th February, lY84 under sub-sec-

~ 
tion (5) of section 45 of the Food Corporations Act, 
1964. 

(4) A copy of Notification No. G.S.R. 81(E) (Hindi and 
English versions) published in Gazette of India 
dated the 28th February, 1984 together with an 
explanatory, note making certain amendment to 
Notification No. 246183-Customs dated the 25th 

'August, 1983 so as to remove the time-limit fixed 
in respect of the exemption ftom customs duty on 
melting scrap of stainless steel, under section 159 
of the Customs A<;t, 1962. 

(5) A copy of Notific,ation No. S.0.138(E) (Hindi and 
English versions) publisbed in Gazette of India 
dated the 29th Febru~, 1984 extending the. term 
of the Eighth Finance Commission, up to 30th April, 
1984. 

(6) A copy of the Wheat Roller Flou1" Mills, (Licensing 
and Control) Amendment Order, 1983 (Hindi and 
English versions) published in Notification No. 
G.S.R. 937(E) in Gazette of India dated the 31st 
December, 1983 under sub-section (6) of section 3 
of the Essential Commodities Act, 1955. 

(7) A copy of the Annual Report (HiUdi and English ver~ 
mons) of the Controller General Of Patents, Designs 
and Trade Marks under section 126 of the Trade 
and Merchandise Marks Act, 1958, for the year 

. lQ82-83. 
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()1. PresideDt's Message 
The Speaker communicated to Lok Sabha the following mes-

sage dated the 2nd March, 1984 from the President:-
"1 have received with great satisfaction the expression of 

thanks by the Members of the Lok Sabha for the 
Address which I delivered to both Houses of Parlia-
ment assembled together on 23rd February, 1984". 

S. 'DIe PoDdicberry Budget-1984-85 
./ Shri Pranab Kumar Mukherjee presented a statement of esti-

mated receipts and expenditure of the Union territory of Pondi-
cherry for the year 1984-85. 

~..c:w'.~ 

,./ 6. Supplementary Demands for Grants (pondicberry)-1983-84 
Shri Pranab Kumar Mukherjee presented a statement showing 

Supplementary Demands for Grants in respect Of the Union terri-
tory of Pondichel'ry for the year 1983-84. 
7. Calling Attention 

Shri Kusuma Krishna Murthy called the aJtention of the 
Minister of Home Affairs to the reported spurt in the incidents of 
anned robberies and dacoities in banks and jewellery shops and 
the deteriorating law and ordei" situation in De'lhi and other 
parts of the country and the action taken by the Government in 
the matter. . 

/The Minister of Home Affairs made a statement in regard 
,. thereto."- . 

(Lok Sabha adjourned at 1.35 P.M. and re-assembled at 
2.42 P.M.) . 

8: Matters onder Rule 377 
(1) Smt. Madhuri Singh i'aised a matter regarding need for 

providing infra-structural facilities in Purnea (Bihar) which has 
been declared industrially backward area. 

(2) Shri Jagpal Singh raised ~ matter regar<:liDg non-:payment 
of sugar-cane arrears by the Mahalaxmi Sugar Mills, Iqbalipur. 

(3) Smt. Krishna Sahi raised a matter regarding inadequate 
medict..41 facilities in the villages. 
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(4) Sbri Abdul Rashid Kabuli raised a matter regarding need {'\ 
for providing cheap accommodation and medical facilities to·· ... 
Kashmiri labour migrating to other States for work. 

(5) Shri P. J. Kurien raised a matter regarding need for steps 
to control root (Wilt) disea,e in coconut crop. 

(6) Shri George Joseph Mundackal raised a matter regarding 
need to stop import or rubber in view of sufficient production in 
the country, 

(7) Shri E. K. Imbichibava raised a matter regarding diffi-
culties being faced by timber trade in Kallai. 

(8) Dr. Vasant Kutnaf' Pandit r&tised a matter regarding need 
to stop recoveries in certain districts of Madhya Pradesh in view 
of destruction of crops and to render financial assistance to ~ 
affected farmers. 
9. Tb~ Budget (RaiIways)-l984-8S 

General discussion on the Budget (Railways) for 1984-85 com-
menced. 

The following Members took part in the debate:-
(1) Prof. Madhu Dandavate 
(2) SOO Chanduial 'Chandrakar 
(3) Sbri Ram Pyare Panika 
(4) Shri Basudeb Acharya 
(5) Smt. Krishna Sahi 
(6) Shri Rajnath SOnk~ Shastri 
(7) Shri K. T. Kosalram 
(8) Shri Xavier ,Arakal 

The discussion was not concluded. 
10. Report of Business Advisory Committee 

Shri H. K. L. Bhagat presented the Fifty-sixth Report of the 
Business Advisory Committee. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 6th March, 
1984) 

SUBHASH C. KASHYAP, 
Secret-.ry-General. 
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LOK SABRA 

./ BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 6, 19841Phalguna 16, 1905 (Saka) 

'No. 398 
11.01 A.M. 
1. Starred Questions· 

Starred Questions Nos. 121, 122 and 124-128 were orally 
answered. Replies to the remaining questions were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unst~red Questions Nos. 1389-1446. 1448-
1493 and 1495-1620 were laid on the Table. 
3. Papers laid on. the Table 

The following papers were laid on the Table:-
(1) A copy of the Payment of Bonus (Amendment) 

Rules, 1983 (Hindi and English versions) publish-
ed in Notification No. G.S.R. 251 in Gazette of India 
dated the 21st January, 1984 under sub-section (3) 
of section 38 of the Payment of Bonus Act, 1965. 

(2) A copy of the Emigration Rules, 1983 (Hindi and 
English versiops) published in Notification No. S.O. 
941 (E) in Gazette of India dated the 30th Decem-
ber, 1983 under section 44 of the Emigration Act, 
1983. 

(3) A copy each of the following . papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-' 

(i) Review by the Government on the working of the 
Bengal Chemicals and Pharmaceuticals Limited, 
Calcutta, for the year 1981-82. 
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(ll) Annual Report of the Bengal Chemical~ and Phar-' 
maceuticals Limited, Calcutta, for the year 
1981-82 along with Audited Accounts and the 
comments of the Comptroller and Auditor Gene-
ral thereon. 

(4) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report 
and Audited Accounts of the Bengal Chemicals and 
Pharmaceuticals Limited, Calcutta, for the year 
1982-83 within the stipulated period of nine months 
after the close of the Accounting Year. . '" 

(5) A copy of Notification No. G. S. R. 53(E) (Hindi and 
English versions) published in Gazette of India 
dated the 4th February, J 984 containing Corrigen-
dum to Notification No. G.S.R. 514(£), dated the 
4th September, 1980 under sub-section (3) of sec-
tion 35 of the Inter-State Migrant Workmen (Regu-
lation of Employment and Conditions of Service) 
Act. 1979. 

4. Messages from Rajya Sabha 
Secretary-Genera1 reported the following Messages received 

from Rajya Sfiliha:-
(i) That at its sitting held on the 3rd March, 1984, Rajya 

Sabha passed the Oilfields (Regulation and Develop-
ment) Amendment Bill, 1983, passed by Lok Sabha 
on the 22nd'December, 1983, with amendments 
and returned the Bill with the request that the con-
currence of Lok Sabha to the amendments be 
communicated to Rajya Sabh~. 

(ii) That at its sitting held on the 3rd March, 1984, Rajya 
Sabha passed the Prevention of Damage to Public 
Property Bill. 1984. 

S. BiDs passed by Rap Sabba-. lAid on the Table 
Secretary-GenerallJ.aid on the Table qf the House the follow-

ing Bills, as passed by Rajya Sabha:-
(i) The Oilfields (Regulation and Development) Amend-

ment Bill. 1984. 
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) (ii) The Prevention of Damage to Public Property Bill 
1984. ' 

6. Supplementary Demands (or Grants (Railways~1983-84 
Shri A. B. A. Ghani Khan Chaudh.uri presented a statement 

(Hindi and English versions) showing the Supplementary De-
mands for Grants in respect of the Budget (Railways) for 
1983-84. 
7. Demands for Excess Grants (Railways)-1981.81 

Shri A. B. A. Ghani Khan Chaudhuri presented a state-
ment (Hindi and J::nglish versions) showing Demands for Excess 
Grants in respect of the Budget (Railways) for 1981-82. 
8. Report of Pub6c Accounts Committe~ 

Shri Sunil Maitra presented the Hundred and Seventy-eighth 
Report (Hindi and English versions) of the Public Accounts Com-
mittee on Paragraph 4. 35(i) of the Report of the Comptroller 
and Auditor General of India for the year 1980-81. Union Gov-
ernment (Civil), Revenue Receipts, Volume II, Direct Taxes re-
lating to Incorrect Valuation of Unquoted Equity Shares. 
9. Report of Joint Committee on Offices of Profit 

Shri Jamilur Rahman presented the Eighth Report (Hindi and 
English versions) of the Joint Committee on Offices of Profit. 
10. Calling Attention 

Shri Jagpa~ Singh called the attention of the Minister of Ex~~ 
ternal Affairs to the reported move f<;>r establishment of military 
bases in P(Jkistan and Bangladesh by the United States of 
America and the reaction of the Government with regard thereto. 

/ The Minister of External Affairs made a statement in regard 
thereto. 
11. Personal ,"xplonation under Rule 357 

Shri Atal Bihari Vajpayee made a personal explanation re-
garding certain remarks about him made by Shri Arif Mohd. 
Khan in the House on 1st March, 1'984. 

(Lok Sabha adjourned at 1.15 P.M. and re-assembled at 2-18 
P.M.) 
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· 12. Motion regarding Joint Committee 
Shri Moo! Chand Daga moved the following motion:-

"That this House do appoint Smt. Kailash Pad to the 
10int Committee·~n the Bill to provide, with a view 
to the more effectIve realisation of the objectives ot 
nationalisation of life insurance business, for the dis-
solution of the Life Insurance Corporation of India 
and for the establishment of a number of corpora-
tions for the more efficient carrying on of the said 
business and for matters connected therewith or in-
cidental there to vice Smt. Sukhbuns Kaur resigned.', 

The motion was adopted. 

13. Motion regardiog Fifty-smb Report of Business Advisory 
CODUDittee 

Shri H. K. L. Bhagat moved the following motion:-
·'That this House do agree with the Fifty-sixth Report of 

the Business Advisory Committee presented to the 
House on the 5th March, 1984." 

The motion was adogted. 

14. Matters UDder Rule 37r 
(1) Shei Chintamani J!'ita raised a matter regarding steps for 

the control of leprosy in Delhi. 

(2) Smt. Geeta Mukherjee raised a matter regarding need to 
ensure a fair minimum price to PO~'l.to growers for their produce 
and its procurement by Government agencies. 

(3) Shri Kamal Nath raised a matter regarding rat meoac~ 
in Delhi. 

( 4) Sbri lainul Basher raised a matter regarding need to 
open a Central School at Ghazipur JUttar Pradesh). 

(5) Shri Era Anbarasu raised .a matter regarding need to 
re-organise the trade unions in Indian Railways. 
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~ (6) Dr. A. U. Azmi raised a matter regarding need for indus.-
trialisation of Iaunp'qr (Uttar Pradesh) to remove its backward-
ness and unemployment. 

(7) Shri Baburao Paranjpe raised a matter regarding need 
to provide door~arshan facilities in Sahdol district of Madhya 
Pradesh. 

(8) Shri Basudeb Acharya raised a matter regarding termi-
nation of contract by Indian Iron and Steel Company entered into 
with r>amodar Cement Company for the purchase of slag produced 
by the latter. ' 

(9) Shri Bapusaheb Parulekar raised a matter regarding need 
to establish a Thermal Power Station at Valope or Dabhol, 
Ratnagiri (Mah~rashtra). 

( 10) Shri Harikesh Bahadur raised a matter regarding need 
for better service conditions for certain categories of employees 
in Post Offices. 

15. The Budget (Railways)-1984-85 

General discussion on the Budget (Railways) for 1984-85 
continued. 

The following Members took part in the debate:-

(l) Shri J. S. Pati! 
(2) Shri Bhubaneswar Bhuyan 
(3) Shri Balkrishna Wasnik 
(4) Shri Era Mohan 
(5) Prof. Narain Chand Parashar 
(6) Shri Girdhari Lal Vyas 
( 7) Shri Narayan Choubey 
(8) Shri Virdbj Chander Jain 
(9) Shri Sbantubhai Patel·" 
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(10) Shri R. P. Yadav 
".,;:';10 

(11) Shri Nandi YeJlaiab 
( 12) Shri P. Shanm ugam 
'(13) Shri S. T. K. Jakkayan 

( 14) Shri Bishnu Prasad 
( 15) Shri Ram Nagina Misra 
(16) Prof. Saif-ud-Din SOl (Speech Unfinished) 

The discussion was not concluded. 

6.02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 7th March, 

1984) 

SUBHA~H C. KASHY AP. 
Sec.retary-General. 
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~OKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 7, 19841·Phalguna 17, 1905 (Sak&l) 

No. 399 
11.01 A. M. 
1. Starred Questions 

Starred Questions Nos. 141-144, 146 and 147 were orally 
answered. Replies to the remaining questions were laid on the 
Table. . 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 1621-1669, 1671-

1739, 1741-1780 and 1782-1865 were laid on the Table. 
A statement by the Minister of Planning correcting the replv 

given on 24 August, 1983 to Unst~rred Question No. 4813 re-
garding memorandum to Prime Minister for development of 
GarhwaI was also laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(l)(i) A copy of the Annual Report (Hindi and Eng-

lish versions) of the Institute of Applied Manpower 
Research. New Delhi, for the year 1982-83 along 
with Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Institute 
of Applied Manpower Research, New Delhi, for the 
year 1982-83.· 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 
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(3) A copy each of the following Notifications (Hindi 
and English versions) urider sub-section (2) of se;-
tion 18AA of the Industries (Development and 
Regulation) Act, 1951:-

(i) S.O. 926(E) published in Gazette of India dated 
the 22nd December, 1983' regarding extension of 
period of take over of management of Messrs 
National Rubber Manufacturers Limited, Cal-
cutta, beyond five years. 

(ii) S.O. 937(E) published in Gazette of India dated 
the 29th December, 1983 regarding extension of 
period of take over of management of Messrs 
India Beltillj!: and Cotton Mills Limited, Seram-
pore, West Bengal, beyond five years. 

(iii) S.O. 948(E) published in Gazette of India dated 
the 31 st December. 1983 regarding extension. of 
period of take over of management of Messrs 
Gluconate Limited. Calcutta, beyond five years. 

(iv) S.O. 950(E) published in Gazette of India dated 
the 31st December. 1983 regardinJ!; extension of" 
.,eriod of take over of management of Messrs 
Krishna Silicate and Glass Works Limited, Cal-
cutta. beyond five years. 

(v) S.O. lO(E) published in GaZette of India dated 
the 7th January, 1984 regarding extension of 
period of take over of m3naJ!;ement of Messrs 
Motor and Machinery Manufacturers Limited, 
Calcutta beyond five veal's. 

(vi) S.O. 65(E) published in Gazette of India dated 
the 2nd February, 1984 regarding extension of 
period of take over of management of Sri Rama 
Sugars and Industries Limited. Bobbili, beyond 
five years. . . 

(4) A copy each of the following Notifications ffiindi 
and En,nish versions) under sub-section (2) 01 
section 18A of the Industries (Development and 
Jtegulation) Act, 1951:-

(i) S.O. 925(E) published in Gazette of India dated 
the 22nd December, 1983 regarding extension of 
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period of take over of management of Messrs. 
National Rubber Manufacturers Limited, Kal. 
yani, beyond five years. 

(u) S.O. 947(E) published in Gazette of India dated 
the 31st December, 1983 regarding extension of 
period of take over of management of Messrs 
Alok: Udyog Vanaspati and Plywood Limite4, 
Calcutta, beyond five years. 

(iii) 5.0. 949(E) published in Gazette of India dated 
the 31st December, 1983 regarding extension of 
period of take over of management of Messrs 
Eastern Distilleries Private Limited, Calcutta, be-
yond five years. 

(iv) S.6. 11 (E) published in Gazette of India dated 
the 4th January, 1984 regard:iJlg. extension of 
period of take over of management of Messrs In-
chek Tyres Limited, Calcutta, beyond five years. 

(v) 5.0. 35(E) published in Gazette of India dated: 
the 21st January, 1984 regarding extension of 
period of take over of management of Messrs 
Priyalaxmi Mills, Baroda, beyond fiv~ years. 

(5) A copy of Notification No. G. S.R. 625(E) (Hindi 
and English versions) published in Gazette of India 
dated the 16th August, 1983 declaring 'Acetylene' 
as 'expl~ive' under the provisions of the Indian Ex-
plosive Act, 1884 issued under sections 6 and 17 
of the said act. 

(6) A copy each of the following p~ers (Hindi and Eng-
lish versions) under sub-section (1). of section 619A 
of the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govent.-
ment on the working of the Mining and ALlied 
Machinery Corporation Limited. Durgapur, for the 
year 1982-83. 

(u) Annual Report of the Mining and Allied Machi-
nery Corporation Limited, Durgapur, for the year 
1982-83 along with Audited Accounts and tbe 
comments of thel Comptroller and Auditor Gene· 
ral thereon. 
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(b) (i) A statement regarding Review by the Gov- C 
emment on the working of the Hindustan Machine 
Tools Limited, Bangalore, for th. year 1982-83. 

(ii) Annual Report of the Hindustan Machine Tools 
Limited. Bangalore, for the year 1982-83 along 
with Audited Accounts 8jDd the comments of the 

Comptroller and Auditor G~neral thccreon. 
(c) (i) A statement regarding Review by the Govern-

ment on the working of the Heavy Engineering 
Corporation Limite,J, Ranchi, for the year 191)2-

83. 
(ii) Annual Report of the Heavy Engineering Corpo-

ration Limited, Ranchi, for the year 1982-83 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(d) (i) A statement regarding Review by the Govern-
ment on the working of the Scooters india Limit-
ed, Lucknow, for the year 1982-83. 

(ii) Annual Report of the Scooters India Limited, 
Lucknow, for the year 1982-83 along with Audit-
ed Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(e) (i) A statement regarding Rleview by the Govern-
ment on the working of the Hindustan Phuto 
Films Manufacturing Gompany Limited, Ootaca-
mund, for the year 1982-83. 

(ii) Annual Report of the Hindustan Photo 'Films, Ma-
nufacturing Comp8Jty Limited. Ootacamund, for 
the year 1982-83 along with Audited Accounts 
and the comments of the Comptroller and Audi-
tor, General thereon. 

(0 (i) A statement regarding Review by the Gov-
ernment on the working of the Bharat Opthalmic 
Glass Limited, Durgapur, for the year 1982·83. 

(ii) ~nual Report of the Bharat Opthalmic Glass 
Limited, Durgapur. for the year 1982-83 along 
with Audited Accounts and the comments of the 
comptroller and Auditor Gen.a! thereon. 
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(g) (i) Review by the Government on the working of 
the National Instruments Limited, Calcutta, for 
the year 1982-83. 

(li) ~ua1 Report of the National Instruments Limit-
ed, Calcutta, for the year 1982-83 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(h) (i) A statement regarding Review by the Govern-
ment on thel working of the Tungabhadra Steel 
Products Limited, Tlljllgabhadra Dam, for the 
year 1982-83. 

(ii) Annual Report of the Tungabhadra Steel Products 
Limited. Tungabhadra Dam, for the year 1982-83 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(i) (i) A statement regarding Review by the Govern-
ment on the working of the Trive~ StrUCturals 
Limited, Allahabad, for the year 1982-83. 

(ii) Annual Report of the Triveni Structurals Limited, 
Allahabad, for the year 1982-83 along with Au-
dited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(j) (i) A statement regatding Review by the Govern-
ment on the working of the Richardson and Crud .. 
das Limited, Bombay, for the year 1982-83. 

(ii) Annual Report of the Richardson and Cruddas 
Limited, Bombay, for the year 1982,.483 along 
with Audited Accounts and the! comments of the 
Comptroller and Auditor General thereon. 

(k) (i) Review by the Government on the working of 
the Hmdustan Cables Limited, Rupnarainpur, for 
the yeJar 1982-83. 

(li) Annual Report of the Hindustan Cable Limited,' 
Rupnarainpur, for the year 1982-83 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 
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(I) (i) A }!a*ent regarding Review by the Govern-
malt on the working of the Bharat Heavy Electri-
cals Limited, New Delhi, for the year 1982-83. 

(ii) Annual Report of the Bharat Heavy Electricals 
Limited, New DeJhi. for the year 1982-83 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(7) Eight Statements (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (e) to (I) of item (6) above. 

(8) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Design, 
Alunedabad, for the year 1982-83 along with Audit-
ed Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Institute of Design, Ahmedabad, for the 
year 1982-83. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. . 

(10)(i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Machine Tool Institute, 
Bangalore, for the year 1982-83 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Machine Tool Institute, Bangalore, for the 
year 1982-83. 

(ll)(i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Productivity Council, 
New Delhi, for the year 1982-83 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Productivity Council, New Delhi, for the 
year 1982-83. 
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(12) A statement (Hindi and English versions) showiDa 
reasons for delay in laying the papers mentioned at 
(11) above. 

(13)(i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian :Plywood Industries Re. 
search Institute, Bangalore, for the year 1982-83 
along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Plywood Industries Research .Institute, Ban .. 
galore, for the year 1982-83. 

(14) A staltement (Hindi and English versions) showina 
reasons for delay in laying the papers mentioned at 
(13) above. 

(15) A copy of the Annual Report (Hindi and English 
versions) of the Controller General· of Patents, De-
signs and Tr~e Marks under section 155 of the 
Patents Act. 1970. for the year 1982-83. 

(16) 0) A copy of the Annual Accounts (Hindi and Eng-
lish versiol1s) of the Khadi and Village Industries 
Commission, Bombay, for the year 1982-83 tagether 
with Audit Report thereon. under sub-section ( 4) 
of section 23 of the Khadi and Village Industries 
Commission Act, 1956. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the Accounts of the 
Khadi an" Village Industries Commission for the 
year 1982-83. 

(17) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(16) above. 

:18) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of 
the Companies Act, 1956:-

(a) (i) Review by the Government OB the working of 
the Electronics Corporation of India Limited, 
Hyderabad, for the year 1982-83. 
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(ii) Annual Report of the Electronics Corporation of 
India Limited, Hyderabad, for the year 1982-83 
along with Audited Accounts ,and the comments of 
the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Indian Rare Earths Limited, Bombay, for the 
year 1982-83. 

(ii) Annual Report of the Indian Rare Earths Limited, 
Bombay, for the year 1982-83 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(19) A copy of the Coir Industry (Amendment) Rules. 
1983 (Hindi and English versions) published in 
Notification No. G.S.R. 1022 in Gazette of India 
dated the 31st December, 1983 under sub-section 
(3) of section 26 of the Coir Industry Act, 1953. 

(20) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Engineering Projects 
(India) Limited. New Delhi. for the year 1982-83. 

(ii) Annual Report of the Engineering Projects (India) 
Limited, New Delhi, for year 1982-83 along 
with Audited Accounts and the comments of the 
Comptro11er and Auditor General thereon. 

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Process and 
Mechanical Engineers Limited. Calcutta and its 
sUMidiary viz Weigh bird (India) Limited, Cal-
cutta, for the year 1982-83. 

(ii) Annual Report of the Bharat Process and Mech-
anical Engineers Limited, Calcutta and its subsi-
diary viz. Weighbird (India) Limited, Calcuttr;. 
for the year 1982-83 along with Audited Accounts 
and the comments of the Comptrdller and Auditor 
General thereon. 
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( c) (i) Review by the Government on the working 
of the NationaJ Industrial Development Corpora~ 
tion Limited, New Delhi, for the year 1982-83. 

(ii) Annual Report of the National Industrial Deve-
lopment Corporat~on Limited. New Delhi, for the 
year 1982-83 along with Audited Acceunts and 
the comments of the Comptroller and Auditor 
General_thereon. 

(21) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(c) . of item (20) above. 

(22) A copy of the Mineral Concession (Third Amend-
ment) Rules, 1983 (Hindi and English versions) 
published in Notification No. G.S.R. 838 in Gazette 
of India dated the 12th November, 1983 under sec-
tion 28 of the Mines and Minerals (Regulation and 
Development) Act, 1957. 

(23) A copyeckh of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A of 
the Companies Act, 1956:-

(a) (i) Review by the Government on the working 
of the Bharat Refractories Limited, Dhanbad, and 
its subsidiary viz India Firebricks and Insulation 
Company Limited, Bombay, for the year 1982-83. 

(li) Annual Report of the Bharat Refractories Limited, 
Dhanbad, and its subsidiary viz India Firebricks 
and Insulation Company Limited. Bombay. for 
the year 1982-83 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(24) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(23) above. 

(25) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mineral Development Board, New 
Delhi" for the year 1982-83 along with Audited 
Accounts. 
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Iii) A copy of the Review (Hindi and English versions) 
by t4e Government on the working of the Mineral 
Development Board, New Delhi, for the year 
1982-83. 

(26) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(25) above. 

(27) A copy of the Dlegal Migrants (Determination by Tri-
bunals) Rules, 1984 (Hindi and English versions) 
published in Notification No. G . S . R. 52(E) in 
Gazette of India dated the 2nd February, 1984 un-
der sub-.section (3) of section 28 of the Dlegal 
Migrants (Determin&ltion by Tribunals) Act, 1983. 

(28) A copy of the Union Public Service Commission 
(Members) Second Amendment Regulations, 1983 
(Hindi and English versions) published in Notifica-
tion No. G. S . R. 640 in Gazette of India dated the 
3rd September, 1983 issued under article 318 of the 
Constitution. \. 

(29) A copy eacb of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 
148 of the Delhi Police Act, 1978:-

(i) The Delhi Police (Appointment and Recruitment) 
(Amendment) Rules, 1983 published in Notifica-
tion No. F. 10/15183-Home(P) in Delhi Gazette 
dated 16th December, 1983. 

(ii) The Delhi Police (Appointment and Recruitment) 
(Seventh Amendment) Rules. 1983 published in 
Notification No. F.I0141!83-Home(P) in Delhi 
Gazette daled the 20th January, 1984. 

(30) A copy C1f the Central Industria1 Security Force 
(FIrSt Amendment) Rules. 1984 (Hindi and English 
versions) published in Notification No. G.S.R. 159 
in Gazette of India dated the 18th February. 1984 
under sub-section (3) of section 22 Of the Central 
Industria'! Security Force Act, 1968. 
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(31) A copy each of the following Notifications (Hindi and 
Engush versions) under suo-section (2) of section 3 
of the All India Services Act, 1951:-

(i) The Indian Administrative Service (Fixation of 
Cadre Strength) Tenth Amen~e.nt Regulations, 
1983 publisned in Notification No. G. S.R. 
898(E) in Gazette of Indja dated the 20th De,: 
cember, 1983. 

(ii) The Indian Administrative Service (Pay) Seventh 
Amendment Rules, 1983 published in Notification 
No •. G.S.R. 899(E) in Gazette of India dated 
the 20th December, 1983. 

(iii) The' Indian Administrative Service (Fixation of 
Cadre Strength) Eleventh Amendment Regula-
tions, 1983 published in Notificaltion No. O.S.R. 
900(E) in Gazette of InWa. dated the 20th Decem-
ber, 1983. 

(iv) The Indian Administrative Service (pay) Eighth 
Amendment Rules, 1983 published in Notification 
No. G.S.R. 901(E) in Gazette 0'[ India dated 
the 20th December, 1983. ' 

(v) The Indian Administntive Service (Fixation of 
Cadre Strength) Twelfth Amendment Regula-
tions, 1983 published in Notification No. G. S. R. 
917(E) in Gazette of India dated the 24th De-
cember, 1983. 

(vi) The Indillln Administrative Service (pay) Ninth 
Amendment RUles, 1983 published in Notification 
No. G.S.R. 918(E) in Gazette of India dated 
the 24th December. 1983. 

(vii) The Indian Forest Service (Pay) First Amendment 
Rules, 1984 published in Notification No. G.s.R. 
32 in Gazette of India dated the 21st January" 
1984. 

(viii) The All India Services (Death-cum-Retirement 
Benefits) Amendment Rules, 198A published ~ 
Notification No. G.S.R. 33 in Gazette of India 
dated the 21st Janu&'ry, 1984. 
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(ix) The Indian Administrative Service (Fixation of 
CadJ:e Strength) First Ametndment Regulations, 
1984 published in Notification No. O.S.R. 34 in 
Gazette of India dated the 21st January, 1984. • 

(x) The Indian Administrative Service (Pay) First 
Amendment Rules, 1984 published in Notification 
No. G.S.R. .35 in Ge:rette of India da1led the 21st 
January, 1984. 

(xi) The Indian Forest Service (Pay) Second Amend-
ment Rules, 1984 published in Notification No. 
G.S.R 119 in Gazette of India dated the 11 th 
February, 1984. 

(xii) The Indian Police Service (Pay) Amendm.ent 
Rules, 1984 published in Notification No. O.S.R. 
157 in Gazette Qf India dated the 18th February. 
1984. 

(xiii) The Indian Police Service (Fixation of Cadre 
Strength) Amendment Regulations, 1984 pub-
lished in Notification No. O.S.R. 158 in Gazette 
of India dated the 18th February, 1984. 

(xiv) The All India Services (Discipline and Appeal) 
Amendment Ruleti, 1984 published in Notification 
No. G.S.R. 162 in Gazette of IJndia dated the 
18th February, 1984. 

(xv) The All India Services (Leave) Amendment 
Rules. 1984 published in Notification No. G.S.R. 
163 in Gazmte of India dated the 18th February, 
1984. 

(32) An explanatory statement (Hindi and English ver-
sions) giving reasons for immediate legislation by i f the Prevention of Damage to Public Property' Ordi-
nance, 1984. 

(33) A copy each of Notification Nos. O.S.R. l6O(E) to 
202(E) (Hindi and English versions) published in 
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~azette of India dated the Ist March, 1984 together 
, . ~th an explanatory memorandum regarding Cus-I toms Duty changes and exemptidns in the con~t of 
! Budget proposals pertaining to Indirect Taxes an-
i nounoed by the Finance Minister in Lok Sabha on I ~~ 29th February, 1984, under section 159 of the 
~stoms Act, 1962. 

(34) A copy each of Notification Nos. G.S.R. 89(E) to 159 
(E) (Hindi and English versio]lS) published fu Ga-
uate of India dated the 1st March, 1984 together with 
an explanatory memorandum regarding Central Excise 
Duty changes and exemptions in the cdntext of Bud-
. get proposals pertaining to Indirect Taxes announc-
ed by the Finance Minist$ in Lok Sabha on the 
29th February, 1984, issued under the Central Ex-
cise Rules, 1944. 

4. Messages from Rajya Sabba 

Secretary-General reported the following Messages {rom 
Rajya Sabha:-

(i) That at its sitting held on the 5th March, 1984, Rajya 
Sabha passed the Asiatic Society Bill, 1984. . 

(ii) That ~ its sitting held on the 5th March, 1984, Rajya 
Sabha agreed without any amendJ:nent to the 
Comptroller and Auditor-General's (Duties, Powers 
and Conditions of Service) Amendment Bill, 1984, 
passed by Lok Sabha on the 3rd March, 1984. 

(iii) That at its sitting held on the 6th March, 1984, 
Rajya Sabha adopted a motion recommending to 
Lok Sabha to appoint a Member of Lok .Sabha t? 
the Joint Committee of Houses on the Indian Veten-
nary Council Bill, 1981, in the vacancy caused by 
the death of Shri J. C. Barve. 

S. BiD passed by Rajya Sabha-Laid on the Table 
. Bill, Secretary-General laid on the Table the Asiatic SocIety 

1984, as passed by Rajya Sabha. 
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*6. CaUing AUeation 

Sbri Ram Vilas Paswan called the attention of the Minister of 
Defence to the m.tuation M'ising out of the reported multi-million 
dollar contr&k:t by Pakistan with. United States of America for 
purchase of sophisticated' arms and ammunitions aild the steps 
taken by the Government to meet the situation. 

The Minister of Defence made a statement in regard thereto. -
(Lot Sabha adjourned at 12.23 P.M. and re-assembled at 

12.39 P.M.) 

7. State meat by Minister 

The Minister of State in the Ministry of Communications made 
a statement regarding the fire that broke out in Tis Hazari Tele:-
phone Exchange in Delhi on 2nd March, 1984, disruption of 
telephone services in that Exchange and the steps taken to norma-
lise the services. 

8. Matters under Rule 377 

(1) Shri Chandr~ Pal Shailani raised a matter regarding boy-
cott of exanlinations by college and school teachers of Uttal" Pra-
desh. 

(2) Shri Barish Rawat raised a matter regarding need to 
amend Drugs Act to ban the drugs containing alcohal. 

(3) Shri Sunil !,iaitra ra!sed a matter regarding need for take-
over of Buckingham and Caranatic Mills, Madras,. by Govern-
ment. 

(4) Dr. V. Kulandaivelu raised a matter regarding n~d to 
provide housing facilities to certain Tamil families settled in 
R. K. Puram, New Delhi for more than ten years. 

(5) Prof. Narain Chand Parashar raised a. matter . regard~g 
financial assistance for the construction of certain bndges m 
Himachal Pr&ldesh. 

·From 12.16 P.M. to 12.20 P.M. and ~om 12.41 P.M. to 
1.43 P.M. 
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\,.../" 
(6) Shrimati Jayanti Patnaik raised a matter regarding need to 

take immediate protective measures against exploitation of con-
kact labourers from Orissa. -

(7) Shri B. D. Singh raised a matter regarding need to take 
steps for improvement in the education system. 

(8) Prof. Ajit Kumar Mehta raised a matter regarding need to 
take steps to tackle the extremist activities in North-Frontier 
States. 

(9) Shri Ram LUI Rahi raised a matter regarding need to open 
an agriculture college at Sitapur. 

(10) Shri Ramavatar Shastri raised a matter regarding need 
to issue a commemorative stamp in memory of Shri Chandra 
Shekhar Azad. 

9. The Budget (RaiIways)-l984-8S 

Genera>l Discussion on the Budget (Railways) for 1984-85 
continued. 

The following Members took part in the debate:-

(1) Prof. Saif-ud-Din Soz 
(2) Acharya Bbagwan Dev 
(3) Shri Uttam Ratbod 
(4) Sbri IlarikesbJ Bahadur 
(5) Prof. Satya Dev Sinha 
(6) Shri Arjun Setbi 
(7) Sbri Krishna Chandra Halder 
(8) Shri Kusuma Krishna Murthy 
(9) Shri Era Anbarasu 

(10) Sbri Baburao Paranjpe 
(11) Prof. P. J. Kurien 
(12) Dr. Golant Yazdani 
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(13) Shri K. Mayathevar 
(14) Smt Kesharbai Kshirsagar 
(15) Shri Mool Chand Dagav 
(16) Shri Ramavatar Shastri 
(17) Shri Deen Bandhu .;verma 
(18) Shri Partap Bhanu . Sharma 
( 19) Shri Chandra Pal Shailani 
(20) Smt. Geeta Mukherjee 
(21) Shri Chintamani Jena 
(22) Smt. Gurbrinder Kaur Brar 
(23) Shri Harihar Soren 
(24) Shri A. G. Subburaman 

Shri A. B.· A. Gh·a~ Khan Choudhary replied to the debate. 

The discussion was concluded. 

6-12 P.M. 
(!.ok Sabha adjourned till 11 A.M. on Thursday, the 8th 
March, 1984 ) 

SUBHASH C. KASHY AP, 
Sec~ary-Oeneral. 
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LOK SABRA 

BULLETIN-PART I 
,VI'" (Brief Record of Proceedings] 

Thursday, March 8, 19841Phalgun&l 18, 1905 (Saka) 

No. 400 
11.01 A.M. 
1. Staued Questions 

Starred Questions Nos. 162-164, 167 and 168 were orally 
answered. Replies to the remaining questions were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstar-red Questions Nos. 1867-1938, 1940-
1974. 1976-2008 and 2010-2096 were laid on the Table. 
3. Papers laid on the Table 

The following papers were lclid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the National Institute for the Visually 
Handicappe4, Dehradun, for the year 1982-83 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute for the Visually Handicappe~, Debradun, 
for the year 1982-83. 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Book Trust India, New 
Delhi, for the year 1982-83. 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Book Trust India, New Delhi, for the year 
1982-83. 

( 4) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Audited Accounts 
of the National Book Trust rodia, New Delhi, for 
the year 1982-83 within the stipulated period of nine 
months after the close of the Accounting Year. 

(5) A copy of the Annual Accounts (Hindi and English 
versions) of the Sabitya Akademi, New Delhi, for 
the year 1982-83 together with Audit Report thereon. 

(6) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) ;above. 

-(7) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National School of Drama, 
New Delhi, for the year 1982-83 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
School of Dramn, New Delhi, for the year 1982-83. 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the ·Indian Council of Historical 
Reseateb. New Delbi, for the year 1982-83 along 
with Audited Accounts. 

(ij) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Council of Historical Research, New Delhi,. for the 
year 1982-83. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 
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(11) A statement (Hindi and English versioD,s)ex~lainjqj 
the reasons tor not laying the Audited Accounts of 
the lncli,an Insptute of Technology, Kharagpur, for 
,the year 1982-83 within the stipUlated pep.od. of nine 
months after the close of the AccountiI;lg Year. 

(12) (i) A copy of the Annual Report (Hindi CIlnd Eng-
lish versions) of the Centnll Council for Research in 
Ayurveda and Siddha, New Delhi, for . the " yea" 
1980-81. ' " 

(ii) A copy of the Annual Accounts (Hindi and EQ.g-
lish versions) of the Central Council for Research in 
Ayurveda and Siddha, New Delhi, for the year 1980-
81 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Council for Research in 'Ayurveda and Siddha, New 
Delhi, for the year 1980-81. . 

(13) A statement (Hindi .and English versions) showing 
reasons for delay in laying the papers mentioned 
at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Dental Counc!! of India, Ne~ 
Delhi, for the year 1982-83 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working Of the Dental 
Council of India, New Delhi, for the year 1982-83. 

(15) A statement (Hindi and English versions) showing 
reasons for delay in laying 'the papers mentioned 
at (14) above. ' ' 

4. Report of CO~~,~D t .. e W~Jtare 'If Sd~~~ Castes and 
&hedy~ T.n"b~ 

.". , 

Sbri A. C. Das presented the Forty-fourth Report (Hindi and 
English versions) on Action Taken by Government on the reco~­
menda.tions contained in the Thirty-third Report of the Commlt-
tee on the Welfare of Scheduled Castes and Scheduled Tcibc;ci ~ 
~e Ministry of Home' Affairs-Working of Integrated To'bat 
Development Projects in Madhya Pradesh. 
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5. ~ un4er Rule 377 
(1) Shriy. S. Vijayaraghavan raised a matter regarding 

adultention of petrol in Kerala. 
(2) Shri Amarsinh Rathawa raised a matter regarding need 

f~ purchase' of cotton in Gujarat by Cotton Corporation of India. 
(3) Shri Harihar Soren raised a matter regarding need to with-

draw eviction notices· served on tribal people living around foot 
~.. ,hills of Simili Pal forest in Mayurbhanj District. 
'{ (4) Prof. Nirmala Kuman Sb.ak:tawat raised a matter regard-

ing need to instal atomic power plants at Ravatbhat&l, Rajasthan. 
(5) Prof. Saif-ud-Din Soz raised a matter regarding need to 

harness the development potential of J & K State. 
(6) Shri Satyanarayan JClltiya raised a matter regarding need 

to provide more telephone facilities in certain areas of Madhya 
Pradesh. 

(7) Shri Sushil Bhattacharya raised a matter regarding need 
to shift the present telegniph office at Burd\Van and to open some 
more telegraph offi.ces there. 

(8) Dr. A. Kalanidhi raised a matter regarding need to lay 
down norms and· guidelines for the distribution of loans by banks 
under mass loaning scheme. 

(9) Shri Virdhi Chander Jain raised a matter regarding need 
for schemes to provide drinking water in Banner, laiselmer and 
Jodhpur districts. *'. Statutory R,esolution-negatiTed 

Discussion on the following Resolution moved by Prof. Sail-
ud-Din Soz on the 3rd March, 1984. continued:-

"This House disapproves of the Incheck Tyres Limited 
and National Rubber Manufacturers Limited 
(Nationalisation) Ordinance, 1984 (OrdinalDce No. 4 
of 1984) promulgated by the President on the 14th 
February, 1984." " 

After discussion as indicated in para 7 below, the Resolution 
was negatived.. ' 

*Items Nos. 6 and 7· discussed together. 
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*7. Govel'l1DJeDt Bill--Passed 
TIIE INCHEK TYRES LIMITED AND NATIONAL RUBBER 
MANUFACTURERS LIMITED (NATIONALISATION) Bll.L, 

1984 
Combined discussion on the motion for consideration of the 

Bill and Resolution vide para 6 above, continued. 
The following Members toolc part in the combined debato:-

(1) Shri Virdhi Chander Jain 
(2) Shri Hrujsh Kumar Gangwar 

(Lolc Sabha adjourned at 12.59 P.M. and re-assembled at 2.Q.4. 
P.M.) 

(3) Shri Jagpal Singh 
(4) Shri B. K. Nair 
(5) Shri Chandra Pal Shailani 

, Shti Pattabhi: Rama Rao replied to the debate. 
Prof. Saif-Ud-Din Soz spoke by way of reply to his Statutory 

Resolution. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clauses 2 to 33 were adopted. 
The First Schedule and the Second Schedule were adopted. 
Clause 1, the,Enacting Formula, Preamble and the Long Titl. 

were aJ1so adopted. 
The motion that the Bill be passed was moved by Shri Pattabhi 

Rama Rao. 

The following Members took part in the debate:-
(1) Shri Krishna Chandra Halder 
(2) Shri RarnavatAif Shastri 
(3) Shri Harikesh Bahadur 
(4) Shri Pattabhi Rama Rao 

The motion was adopted and the Bill was passed. 

"'Items Nos. 6 and 7 discussed together. 
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• *8. Statutoly RemIutioa-aeptived. 
~SalY~ayan J~ijya. movC(j the following Reso.Iution:-

0"This House disapproves of the Preven~on of Damage to 
Public Property Ordinanoe, 1984 (Ordinance No. 3 
of 1984) prom~ated by the Pr~ident 011 the 28th 
January, 1984." 

~ d.isc~ 8S iJldica~ed in para 9 below, the ~ution 
was negatived. . 

**,. GevemmeDt Bill-Passej 
THEJ>.Ri!VENl'leN OF DAMAGE TO PUBLIC PROPERTY 

BILL, 1984, AS PASSED BY RAJYA SABHA 
The motion for consideration of the Bill was moved by Shri 

P. Venkatasubbaiah. 
The following Members took part in the combined debate 

on the Resolution vide para 8 above and the motion for consi-
deration of the Bill:_o .... 0··· . 

( 1) Sbri E. Balanandan 
• (~) ° Sbri B. K. Nair 
(3) Shri Rajna~h Sonkar Shastri 
( 4) Shri Virdhi Chander Jam 
(5) Shri Bapusaheb Parulekar 
(6) Shri Mool Chand Dag.av" 
(7) Shri N. K. Shejwalkar 
(8) Shri Chandra Pal Shailani 
(9) Shri Vijay Kumar Yadav 

(10) Shri G. Narsimha Reddy 
( 11) Shri Harish Kumar Gangwar 
(12) Prof: Saif -ud~in Soz 

Shri P. Venkatasubbaiah replied to the d.eb~te. 

Sbri Satyanarayan Jatiya spo}ce by way of reply to Qis Statu-
tory Resolution. 

"Discussed together 
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The motion for consideration was 'adopted and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 to 7 were adopted. 
Clause 1, the Enacting Formula and the Long Title were 

also adopted. 
The Motion that the BiH ~ passed was moved by Shri P. 

Venkatasubbaiah. 
The motion wa:; adop~ed and the Bill was passed. 

10. Discussion under Rule 193 
Shri Indrajit Gupta raised a discussion on the situation aris-

ing out of the jute workers' strike. 
The following Members took part in the debate:-

(1) Shri M. Ismail 
(2) Shri J agpal Singh 
(3) Shri Harish Kumar Gangwar 
( 4) Shri Chitta Basu 

Shri Nihar Ranjan Laskar replied to the discussion. 
The discussion was concluded. 

7-42 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 9th March, 
1984). 

SUBHASH C. KASHY AP, 
Secretary-General. 
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./LOK SABRA 

BULLETIN--P ART I 
[Brief Record of Proceedings] 

Friday, March 9, 1984iPhaiguna 19, 1905 (Saka) 

No. 401 
11.02 A.M. 

1. Obifuary Reference 
The Speaker made a reference to the passing away of 

Shri Rajdeo Singh who waii a Member of Third, Fourth and Fifth 
Lok. Sabha. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starred Questions 
Starred Questions Nos. 182, 184-188 and 199 were orally 

answered. Replies to the amaining questions were laid on the 
Table. 

3. Un starred Questions 
Replies to Unstarred Questions Nos. 2097-2098, 2100. 

2102-,2132, 2134-2244, 2246--2253, 2255-2258 and 
2260-2331 were laid on the Table. 

4. Papers Laid on the Tabl~ 
The following papers were laid on the Table:-

(1) A copy of the Aircraft (Second AmendmefJt) Rules, 
1983 (Hindi and English versions) .. published in 
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Notification No. G. S . R. 956 in Gazette of IndL) 
dated the 10th December, 1983, under section 14A 
of the Aircraft Act, 1934 together with an expla-
natory note. . 

(2) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of . section 17 
of the Export (Quality Control and Inspection) Act, 
1963:-

(i) Jbe Export of Frozen Frog legs (Quality Control 
and Inspection) Amendment Rules, 1983, pub-
lished in Notification No. S.O. 92 in Gazette of 
India dated the 14th January, 1984. 

(ii) S.O. 427 published in Gazette of India dated the 
18th February, 1984 contained corrigendum to 
Notification No. S.O. 3915 dated the 15th Octo-
ber, 1983. 

(3) A copy of the Life Insurance Corporation of India 
(Daily Allowance and Incidentals) Rules, 1983 
(Hindi and English versions) publisbedin Notifica-
tion No. G.S.R. 17 in Gazette of India dated the 
14th January, 1984 under sub-section (3) of section 
48 of the Life Insurance Corporation Act, 1956. 

(4) A copy of NotificatiOn No. G.S.R. 88(E) (Hindi and 
English v~ions) published in Gazette of India dat-
ed the 1st March, 1984 together with an explanatory 
memor~dum re~arding exemption to the deleptes 
in respOCt of thetr international journey to any place 
outside India at the close of the Third InternatiOJlal 
Conference of Appellate Judges and Commonwealth 
Chief Justices being held in New Delhi from the 5th 
March to 10th March, 1984, from the p.ayment of 
foreign travel tax, under section 41 of the Finance 
Act, 1979. 

(5) A copy of the Audit Report (Hindi and Eng1ish ver-
sions) on the Accounts of the Marine Products Ex-
port Development Authority, Cochin, for theyear 
1982-83, under SUb-section (3) of section 22 of the 
Mflirine Products Export Development Authority 
Act, 1972. 
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5. Sopplem.~tary Demands for Gram! (General)-lm.a4 
/ Shri" Pranab Kumar Mukherjee presented a statement (Hindi 
and" English versions) showing the Supplementary Demands for 
Grants in respect of the BUdget (General) for 1983-84. 

6. Demand3 for Excess Grants (General)--1981-8Z 
./ .shri Pranab Kumar Mukherjee presented a statement (Hindi 
and English versions) showing Demands for Excess Grants in res· 
pect of the Budget (General) for 1981-82. " 

7. Calling Atteation 
" Shri M. Ramgopal Reddy called the attention of the Minister 
of Agriculture to the situation arising out of the reported short 
supply of" fertilizers to farmers in various parts of the country 
and the steps taken by the Government to meet the situation. 

The Minister of Agriculture m~e a statement· in regard 
thereto. -r.---'" 

(Lok Sabha adjourned at 1.15 P.M. and re-assembled at 2.24 
P.M.) 
8. Statement by Minister 

The Deputy Minister of Parliamentary Affairs made a state-
ment regarding Government Business for the week commencing 
the 12th .March, 1984. " 
9. 1'I\e Budget (Genetal)-1984-85 

General Discussion on the Budget (General)· for 1984·85 com-
menced. 

Shri Sunil Maitra took part in the debate. His speech was not 
concluded. 

The discussion was not concluded. 

10. Private Members' Bills--introdllC~d 
(1) The Regional Rural Banks (Amendment) Bill, 1983 

(Amendmen'l afsection 8, etc)., by Shri Anwar Ahmad. 
(2) The Constitution (Amendment) Bill, 1984 (Amend-

ment of Seventh Schedule), by Shri K. T. Kosalram. 
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(3) The Salaries and Allowances of Ministers (Amendment) 
Bill, 1984 (Substitution 0/ section 3). by Shri Mool Chand Daga. 

(4) The Constitution (Amendment) Bill, 1984 (Amend-
ment of artides 200 and 201), by Shri Chitta Basu. 

(5) The Foreign Contribution (Regulation) Amendment 
Bi~ 1984 (Insertion 0/ new section 6.4), by Shri B. V. Desai. 

11. Pd,ate Member~s BiU-UIK\er CollSideratieB 

THE HINDU SCRIPTURES AND OTHER RELIGIOUS 
LITERA 11JRE (REVIEW AND AMENDMENT) BILL, 

1983, BY SHRI RAJNATH SONKAR SHASTRI 

Further discussion on the motion for consideration on the Bill 
and sa amendment thereto moved on the 24th February, 1984, 
continued. 

The following Members took part in the debate:-
(1) Shri Sunder Singh 
(2) Shri Hiralal R. Parmar 
(3) Shri Jagpal Singh 
(4) Shri Ram Pyare Panika 
(5) .Shri . D. S. A. Sivlllprakasham 
(6) Shri Chandra Pal Shailani 
(7) Sbri Harish Kumar Gangwar 
(8) Sbri Kishan Datt SuJtanpuri 
(9) Shri Ramavatar Shastri 

The discussion was not concluded. 

6 P.M. 
(Lok Sabb~ adjourned till 11 A.M. on Moriday; the 12th March, 
1984) 

SUBHASH C. KASHY AP. 
Secretary-General. 
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WK SABRA 

~Ul.LETIN-PARTI 
(Brief Record of ProceediBgsJ 

Monday, March 12, 1984/Phalguna 22, 1905 (Saka) 

No. 402 
11.04 A.M. 
1. Starred Questions 

Starred Questions Nos. 202, 204. 205, 208 aiid 212 were 
orally answered. Starred Questions Nos. 206' and 207 were 
postponed to 7-5-1984 and 30-4-1984 respectively. Replies to 
Starred Questions Nos. 203, 209, 210, 211, 213-221 were laid 
on the Table. . 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2332-2421 ~d 2423-

2562 were laid on the Table. 
3. Papers Laid on the Table 

The foUowing papers were laid on the Table:-
(1)·A copy each of the fo1.liJwing Notifications (Hindi and 

English versions) under sub-section (6) of section 
3 of the Essential Commodities Act, 1955:-

(i) The Seeds (Control) Order, 1983 published in No-
tification No. G.S.R. 932 (E) in Gazette of India 
dated the 30th December, 1983. 

(ii) G.S.R. 59(E) published in Gazette of India dated the 
lOth February, 1984 regarding fixation of prices of 
physical/granulated mixtures of fertilizers. 

(2) (i) A copy af the Annual Report (Hindi and English 
. . versions) of the Rajghat Samadhi COD,lmittee.. New 

_.-- ." Delhi, for the year 1982-83 along with Audited A~­
counts. 
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.... :.. 
(li) A statement (Hinqi and English versions) retarding 

R.eviewby the Government on the working of the 
RajghatSamadhi Committee, New Delhi, for the 
year 1982-83 . 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(2) _ve. 

(4) A copy of Notification No. F. 7(1l)/83-P.B.I./43 
(Hindi and English· versions) containing Conigen-
d~ to English version of Notificatioa No. F 7(11)1 

~3-P.B.I./43 dated the 5th July. 1983, un. der sec-
V}ion 58 of the Delhi Development Act, 1957. 

(5)/A c0l'Y_of Notification No. G.S.R. 204(E) (Hindi and 
I English veuions) published in Gazette of India 
\ dated the 5th March, 19$4 together with an ex-
\ pIanatory memot1lmium making certain amendment 
i to Notification No. 1l6179-Customs dated the 1st 
I June, 1979 so f:Is to make pr«!Cdurat Change tn the 

\ 

said notification, so that, if impon is in relation to 
" a Seminar, Congress or Conference, the benellt can 

. be availed of by the importer on the basis of a cer-
tificate issued by the Ministry Administntively con-
cerned with the Seminar. Congress or Conference, 

\ under section 159 of the Customs Act, 1962. 

(6) A copy of the Vegetable Oil Products Control 
(Second Amendment) Order. 1983 (Hindi~d 
English versions) published in Notification No. 
G.S.R. 93S(E) in Ga7..ette of India dated the 30th 
December. 1983, under sub-section (6) of section 
3 of the EsseatitM Commodities Act, 1955. 

4. Me ... fro. Rajya SIMa 

) 

Secmary-General reported a message from Rajya Sabba 
that at its sitting hCld on the 8th March. 1984, Rajya ~ba 
&dopted a motion further extending the time for the preientation 
of the Report of the Joint Committee of the Houses ontne Men- . 
tal Health BID. 1981 upio the last day of the lirst week oftb~"" 
Hundred and Thirty.first Ses!lion of the Rajya Sabba. 
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5. Report of Committee OIl Goftmmeat A.ssunuteet. 
Shri Sontosh Mohan Dev presented the Seventh Report 

(Hindi and English versions) of the Committee On Government 
Assurances. 
6. The Punjab Buclget-1984,;85 

Shri S. M. Krishna presented a statement of estimated 
receipts and expenditure of the State of PUnj&b for the "year 
1984-85. -

7. Supplementary Demands for Grants (Pujab)-1983-84 
Shri S. M. Krishna presented a statement showing the Sup-

plementary Demands for Grants in respect of the State of Punjab 
for 1983-84. " 

8. CaJliD& Attention 

Shri K. T. Kosalram called the attention of the Minister of 
Agriculture to the reported recent unprecedented torrential un-
seCtSoual rain in Tamil Nadu causing loss of a number of human 
lives. cattle, damage to crops and properties and the relief mea-
sures undertaken by the Government in rehabilitating the ftood-
stricken people. -

The Minister of Agriculture made a statement in regard" 
~ -" thereto. .. I 

(Lok Sabha adjourn at 1.10 P.M. and fe-assembled at 2.15 P.Mr\ 
9. Matters Under Rule 377 

(1) Shri Maganbhai Barot raised a matter regarding closure 
of te}lile mills in Gujarat resulltiD. g in unemployment of workers. 
V2) Shri Chintamani Panigrahi raised a matter regarding crisis 

in paper industry due to recession and incre~ excise duty. 
(3) Shri Mool Chand Daga raised a matter regarding steps 

for quick disposal of pending cases in Courts. 
(4) Shri Lakshman Mallick raised a matter regarding need 

to set up Hydrological Observation ~ind Flood Forecasting Circle 
Office at Bhubaneshwar. 

(5) Shri Mani Ram Bagri raised a matter regarding need for 
revision of excise duty on raw material and on finished goods 
to promote cork industry. 
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(6) Shri Harish Kumar Gangwfir raised a matter regarding 
need for inquiry into alleged irregularities in Rohelkhand 
University. 

(7) Sbri Atal Bibari Vajpayee raised a matter regarding post-
ponement of dates already fixed for the Conference of Urban 
Co-operative Banks &nd Co-operative Societies. 

(8) Shri Arjun Sethi raised a matter regarding steps for 
minimising the suffering Of farmers affected by Rengali Multi-
pwpose Dam project in Khaira C. D. Block (Balasore District). 
18. 1M Budget (General)-l984-85 

General Discussion on the Budget .(General) for 1984-85 
continued. 

The following Members took part in the debate:-
(1) Shri Sunil Maitra .. 
(2) Shri K. Brahamanand Reddy 
(3) Dr. A. Kalanidhi 
(4) Shri Braja Mohan Mobanty 
(5) 5hri Maganbhai Barot 
(6) Shri Zainu} Basher "-
(7) Sbri S. R. A. S. Appalanaidu 
(8) Dr. V. Ku1&ndaivelu 
(9) SlKi K. C. Sharma 

(10) Shri N. Gouzagin 
(11) Shri C. Chinnaswamy (Speech unfinished). 

The diM:us!lion was not concluded. 

ll. Report of. BusiDess Advisery Committee 
Shri H. K. L. Bhagat presented the Fifty-s~enth Report of 

the Business Advisory Committee. 

6.02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 13th March, 

1984) 

SUBHASH C, KASHY AP, 
Secretary-General. 

GMGIP~LS 1-3029 LS-12~3-84-170. 
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LOK,SABHA 

V1BULLETIN-PARTI 
[Brief Record of Proceedings] 

Tuesday, March 13, 1984/Phalgun~ 23, 1905 (Saka) 

No. 403 
11.01 A.M. 
1. Starred Questions 

Stan-ed Questions Nos. 222, 225 and 227-230 were orally 
answered. Starred Question No. 224 was postponed to 27~3-1984. 
Replies to Starred Questions Nos. 223, 226 and 231-242 were 
IG'id on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2563-2717 and 2719-
2794 were laid on the Table. 
3. Papers Laid on the Table 

The fdllowing papers were laid on the Table:-
( 1) A copy of the Oil Indu~try Development Board Em-

ployees (Death-cum-Retirement) Gratuity Rules, 
1983 (Hindi and English versions) published in 
Notification No. G. S. R. 919(E) in Gazette of 
India dated the 26th December, 1983 under sub-
section (3) of section 31 of the Oil Industry (Deve-
lopment) Act, 1974. 

(2) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Oil Industry Development 
Board, New Delhi, for the year 1982-83 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Oil Indus-
try Development Board, New Delhi, for the year 
1982~83. 
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(3) A statement (Hindi and English venions) showing () 'j 
reasons for delay in laying the papers mentioned at 
(2) above. _ 

(4) A copy of the Annual Report (Hindi and English 
versions) pertaining to the execution of the provi-
sions of the Monopolies and Restrictive Trade Prac-
tices Act, 1969 for the period from 1st January, 
1982 to 31st December. 1982, under section 62 of 
the Monopolies and Restrictive Trade Practices 
Act, 1969. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the Report mentioned at 
(4) above. 

(6) A copy of the Indian Telegraph (Amendment) Rules, 
1984 (Hindi and English versions) published in Noti-
fication No. G.S.R. 190 in Gazette of India dated 
the 18th February, 1984, under sub-section (5) of 
section 7 of the Indi&n Telegraph Act, 1885. 

(7) A copy of the Cinematograph (Certification) (Amend-
ment) Rules, 1984 (Hindi and English versions) 
published in Notification No. G.S.R. 83{E) in 
Gazette of India dated the 28th February, 1984, 
under sub-section (3) <Yf section 8 of the Cinemato-
graph Act, 1952. 

4 •. Message from Rajya Sabha 

Secretary-General reported a message from Rajya Sabha that 
tot its sitting held on the 12th March. 1984, Rajya Sabha agreed 
without any amendment to the Industries (Development and 
Regulation) Amendment Bill, 1984, passed by Lok Sabha on the 
3rd March. 1984. 
5. CaIIiDg AUeDDon 

Shri Zaina~ Abedill called the attention of the Minister of 
Energy to the reported devastating fire in the Cochin Oil Refinery 
causiDg extensive damage and resulting in the death of some 
persons Bnd the action t~en by the Government in the matter. 

The Minister of Energy made a statement in regard thereto. 
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6. Motion regardiDg Fifty.Seventh Report of the Business Advi-
sory Comm~ 

Shri Buta Singh moved the following motion:-

"That this Hou~ do agree. with the Fifty-seventh Report 
of the Busmess AdVIsory Committee presented to 
the House on the 12th March, 19&4." 

An amendment moved by Dr. Subramaniam Swamy was 
negatived. 

The motion was adopted. 
7. Matters UDder Rule 377 

(1) Shri Chander Pal Shailani raised a matter regarding blur-
ring of T.V. programme in Lucknow after commissioning of new 
transmission station. 

(2) Shri Somnath Chatterjee raised a m,atter regarding non-
implementation of guide lines issued by the Bureau of Public En-
terprises to big units to make their purchases from small scale 
units. 

(3) Shri P. K. ~odiyan raisdd a matter regarding need for 
early cle,arance of resottlement scheme for peasants living in Aya-
cut . area of Kallada dam in Kerala. 

( 4) Shri B. D. Singh r-aised a matter regarding need to open 
cardiac centre at Motital Nehru Medical College. Allahabad. 

(5) Dr. Karan Singh raised a matter regarding need for ade-
quate! financia1 provisions for the completion of Bhadarwah-
Chamber road between Jammu & Kashmir and Himachal Pradesh. 

(6) ,Shri Chintamani Jena raised a matter regarding need for 
effective steps to control floods. 

8. The BmJget (Gtmeral}-1984·8S 
General Discussion on the Budget (General) for 19&4-85 

continued. 
The following members took part in thedebate:-

( 1) Shri C. Chinnaswamy 
(2) Shri R. Prabhu 
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(3) Shri R. R. Bhole 
( 4) Chaudhary Mullan Singh 
(5 )Sbri Krisbjln Oatt Sultanpuri 
(6) Shri Satish Ag3.rwal 
(7) Shn S. s. Ramaswamy Padayachi 
(8) Shri Rajesh Kumar Singh 
(9) Shri Indrajit Gupta 

( 10) Shri lanardhana Poojary 
( 11) Shrimati Shalini PatH 
(12) Shri P. Penchalaiah 
( 13) Shri Y. S. Maha.ian 
( 14) Sbri Kunwar Ram 
(15) Shri B. K. Nair 
(16) Smt. Vidya Chennupati 
(17) Shri Ramnath Dubey 
( 18) Shri N. Dennis 
(l9) Silri 1 airam Vamla 
(20) Shri Virda Ram Phulw<lriya 
(21) Shri Madhusudan Vairale (Speech Unfinished) 

The discus"ion was not concluded, 

8.08 P. M . 

(Lok Sabha adjourned till11 A M. on Wednesday, the 
14th March ,1984) 

SUBHASH C. KASHY AP, 
Secretary-General. 
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WI< SABRA 

~LETIN-PART I 
[Brief Record of Proc~ings] 

Wednesday, March 14, 1984/Ph~na 24, 1905 (Sua) 

No. 404 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 243, 244 and 247 were orally answer-
ed. Starred Questions Nos. 245 and 250 were postponed to 
28-3-1984 and 21-3-1984 respectively. Replies to Starred Ques-
tions Nos. 248, 249 and 251-262 were laid on the Table. 

1. Uasfarmt Que6Hts 

Replies to Unstarred Questions Nos. 2795-2861, 2863-
2920,2922-2927.2929-2965,2967-3001 and 3003-3029 
were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Coir Board, Ernakulam. for 
the year 1982-83 togdther with Audit Report there-
on, under sub-section (4) of section 17 of the Coir 
Industry Act, 1953. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the accounts of Coir Board, 
Ernakulam, for the ye,ar 1982-83. 
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- (2) A copy each of tba following papers (Hindi and Eng. 
lish versions) under sub-section (l) of section 619A:~ 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
TaIUlery and Footwear Corporation of India Limi· 
ted, Kanpur, for th~ year 1982-83. 

(ii) Annual Raport of the Tannery and Footwear 
Corporation of India Limited, Kanpur, for the 
year 1982-83 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General therebn. 

(3) A copy each of the following Notifications (Hindi 
and En..glish versions) under sub-section (2) of set-
lion 18AA of the Industries (Development and Re-
gulation) Act, 1951:-

(i) S.O. 41 (E) published in Gazette of India dated the 
30th January, 1984 regarding extension of period 
of take over of management of Messrs Swadeshi 
Cotton Mills Company Limited, Kanpur, beyond 
five years. 

(ii) S.O. 83(E) published in Gazette of Inru.a datc:kl 
the 10th February, 198.4 regarding extension of 
period of take over of management of Messrs In· 
dore Textilds Limited, Ujjain (Madhya Pradesh)!, 
beyond five years. 

(4) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A . of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Bharat Gold Mines Limited, Oorgaum, for 
the year 1982-83. 

(ii) Annual Report of the Bharat Gold Mines Limi-
ted, Oorgaum, for the year 1982·83 along with 
Audited Accounts and the comments of the 
.Comptroller and Auditor General thereon. 
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(b) (i) Review by the Governm~n~ on the working 
of the Bbarat Aluminium,' Company Limitoo, 
New Delhi for the year 1982-83. 

(ii) Annual Report of the Bharat Aluminium Com-
pany Limited, New Delhi, for the year 1982-83 
along' with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(c) (i) Review by the Government on the working 
of the Hindustan Steelworks Construction Limi-
ted, Calcutta for the year 1982-83. 

(ii) Annual Report of the Hindustan Steelworks Con-
struction Limited, Calcutta, for the year 1982-83 
alOng with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(d) (i) Review by the Government on the working 
of t~e MctallUI1gical and Engineering Consul-
tants (India) Limited, Ranchi for the year 
1982-83. -

(ii) Annual Report of the Metallurgical and Engineer-
ing Consultants (India) Limited, Ranchi, for 
the year 1982-83 along with Audited Accounts' 
and the comments of the Comptroner and Audi-
tor General thereon. 

(5) Three statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (b) , ( c ) and (d) above. 

(6) A copy each of the following Notifications (Hindi and 
Eng1ish versions) under sub-section (2) of section 3 
of the All India Services Act, 1951:-

(i) The Indian Police Service (Pay) Second Amend-
ment Rules, 1984, published in Notification No. 
G.S·R. 198 in Gazette of India dated the 25th 
February, 1984. 

(ii) The Indian Police Service (Fixation of Cadre 
Strength) Second Amendment Regulations. 
1984, published in Notification No. G.S.R. 199 in 
Gazette of India dated the 25th February, 1984. 
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4. Report of COIIIIIlittee OIl Private MeI8lJers' Bills ... ResoJutioDs 
Shri G. Laksbrnanan preseuted the Seventieth Report (Hindi 

and English versioDs) of the Committee on PriV&'te Members' 
Bills and Resolutions. 

S. Report ef Committee OR GoY~ A$IaraIaces 
Shri Sontosh Mohan Dev presmted the Eighth Report (Hindi 

and English versions) of the Committee on Government 
Assurances. 
fi. MaUen Uader RIlle 377 

( 1 ) Shri Bheekhabhai raised a matter regarding need for 
perspective planning for traDSport system in Delhi. 

(2) Sbri Zainal Abedin raised a matter reprding need for 
rehabilitation of refu~ from Bangladesh who are living on 
pavement near J aiseJmer House, New Delhi for many years. 

(3) Prof. P. J. Karien raised a matter regarding need for 
more allocation of rice to Kerala. 

( 4) .Shri Vilas Muttemwar raised a matter regarding n~d 
for change in education policy. 

(5) Shri Krishna Kumar Goyal raised a matter regarding 
need to release more water in canals for irrigating the ~ 
crops in Kota and Boondi districts of Rajasthan. 

(6) Shri Harish Rawat raised a matter regarding need to 
amend the Forest Act, 1980. 

7. TIle ....... (Ge8eraI)-198445 
General Discussion on the Budget (General) for 1984-85 

continued. . 

The foUowin& Members took part in the debate:-
( 1) Sbri Madhusudan Vairale 
(2) Smt. Vidyavati Chaturvedi 
(3) Sbri A. Neelalohitbadasan Nadar 
( 4) Shri F. H. Mobsin 
(5) Sbri RizaqRam 
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(6) Sbri Chitta Basu, / 
• (7) Shrimati Iayanti :fatnaik J 

(8) Shri Chiranji La! Sharma 
(9) Sbri Chan~jit Yadav 

(10) Shri Eduardo Faleiro 
( 1 J) Smt. Kesharbai Kshlrsapr 
(12) Shri K. P. Unnikrishnan 
( 13) Sbri Abdul Rashid Kabuli 
(14) Sbri A. K. Roy /shri Pranab Kumar Mukherjee replied to the dooate. 

The discussion was concluded. 
8. The Budget (General) 1984-85-DeIIBlds for GI1II.I~ on ACCOWIt 

All the DemalUls for Grants on Account Nos. 1 to 109 
(both Revenue Account and Capital Account) in respect of the 
Bud&et (General) {or 198.4-85 for the amounts shown under 
column 3 of the printed List of Demands for Grants on AccoWlt 
(General) for 1984-85. were voted in full. 

9. GflenuaeBt BiII---IIItnMIu 

THE APPROPRIATION (VOTE ON ACCOUNT) Bll..L. 
1984. 

10. Goverumeat Bil-Passetl 
THE APPROPRIATION (VOTE ON ACCOUNT) BILL, 

1984. 
The motion for consideration of the Bill was moved by 

Pran$ Kumar Mukherjee. 
The following Members took part in the debate:--- ( 1) Shri Ramavatar Shastri 

(2) Prof. Ajit Kumar Mehta 
/Shri Pranab Kumar Mukherjee replied to the debate· 

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 
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Clauses 2 to 4 and the Schedule were adopted. 
Cause 1, the Enacting Formula and the Loog Title we.e> 

also adopted. 
The Motion that the Bill be passed was moved by Shri 

Pranab Kumar Mukherjee. 

The motion was adopted and the Bill was· passed, 
11. sa..,... by MiIIiIteI' 
~ Minister of Energy made a statement on "NeVl.gas strike 

in Godavari onshore and oil and gas strike at Gandhar in Cam-
bay Basin". 

12. SupplelDelltBry De...... fcJr Graats (Geaerall-1983-84; aDd 
:oem.ds for Euess Gt.ts (GeaenI)-t981-81. 

The following items of business were taken 'Up together:-
• (i) Supplementary Demands for Grants Nos. 3, 6, 10, 11, 

12, 15,17, 18, 19, 20, 21, 22, 24, 25; 26; 32; 33; 34; 35-; 
36, 38, 39, 40, 41, 42, 43, 44, 45, 47; 48; 49; 50; 52; 53; 
55, 56, 57, 58, 59, 60, 61, 62, 64, 65; 66; 67; 68; 69; 71; 
77, 78, 79, 80, 82, 83, 88, 91, 94, 95; 96; 103; 104; 105; 
107 and 108, (both Revenue Account and Capital 
Account) in respect of the Budget (General) for 
1983-84 for the amounts shown under column 3 of the 
printed List of Supplementary Demands for Grants 
(General) for 1983-84. 

* (ii) Demands for Excess Grants (General) Nos. 12, 15, 
J8, 20, 21, 24, 32, 53, 55, 56, 91 and 103 in respect of the 
Budget (General) 1981·82 for the Amounts shown 
under column 3 of the printed List of Demands for 
Excess Grants (General) for 1981-82. 

The following Merllbers took part in the combined debate 
on the Supplementary Demands for Grants (General)-l983-84; 
and Demand for Excess Grants (General)-1981-82:- . 

(1) Shri Ajoy Biswas 
(2) Prof, Ajit Kumar Mehta 

Shri ,So M. Krishna replied to the. debate. 
f 

-DiScussed toeethel'. 
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All the Supplementary Demands for Grants (both Revenue 
i\ccO'Unt and Capital Account) for the amounts shown under 
column 3 of the printed List of Supplementary Demands for 
Grants (General) for 1983-84, were voted in full. 

All the Demands for Excess Grants (both Revenue Account 
and Capita] Account) for the amounts shown under column 3 
of the printed List of Demands of Excess Grants (General) for 
1981-82, were voted in full. 
13. Government Bill-Introduced 

THE APPROPRIATION BILL, 1984 
14. Government Bill-Passed 

THE APPROPRIATION BILL, 1984 
The motion for conside.ration of the Bill was moved by Shri 

S. M. Krishna. 
The motion for consideration was adopted ana clause-by-

clause consideration of the Bill was taken up~ 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were 

a lso adopted. 
The motion that the Bill be passed was moved b¥ Shri S. M 

Krishna. 
The motion was adopted and the Bill was passed. 

15. Govel1Ullellt BiU"\1Dtroduced 
THE APPRbpRIA TION (NO.2) BILL, 1984 

16. Go,ermnent Bill-PIssed 
THE APPROPRIATION (NO.2) BILL, 1984 

The motion for consideration of the Bill was moved bv Shri 
S. M. Krishna. 

The motion for consideration was adopted and clause-by· 
clause consideration of ~he Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Tille were 

also adoJ!ted. 
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The motion tbat the Bill be paaed was moved by Shri S. M. 
Krishna. ~: 

The motion was adopted and the 001 was passed. 

17. CuceJIaaiQa. e( SitdtIg er Lot s.w. _ 16 MardI, 1984. 
The House decided that on account of Holl, the sitting of 

the House fixed for Friday, 16 March, 1984, be cancelled. 

7.10 P.M. 
(Lok Babba adjourned till 11 A.M. on Thursday, tbe 15th 

March, 1984) 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOKSABBA 
/ 
BULLETIN-PART I 

£Brief Record of Proceedings] 

Thursday, March 15, 19841Phalguna 25, 1905 (Saka) 

No. 405 
11.03 A.M. 
1. Starred Questions 

Starred Questions Nos. 264, 268, 269, 271, 272 and 275 
were orally answered. Starred Question No. 266 was postponed 
to 29-3-1984. Replies to Starred Questions Nos. 263, 265, 
267, 270, 273, 274 and 276-282 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3030-3112 and 3114-
3260 were laid on the Table. 

A statement by the Minister of State in the Ministry of 
External Affairs correcting the reply given on 22 December, 
1983 to Unstarred Question No. 4884 regarding deployment of 
Pakistan armed forces on lndian Border was also laid on the 
Table. 
3. PapetJ'Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and 

English versions) issued under section 47 of the 
Indian Rai1ways Act; 1890:-

(i) The Railways Red Tariff (Amendment) Rules, 1984, 
, published in Notification No. G.S.R. 257 i~ 

Gazette of India dated the 3rd March, 1984. ' 
'1 



(0) The Railways (Warehousing &11d Wharfage) (Second e ) 

Amendment) Rules, 198J. published in Notifica-
tion No. S.O. 69(E) in Gazette of India dated the 
3rd February, 1984. 

(2) A copy of the Report (Hindi and English versions) on 
the progress made in the intake of Scheduled Castes 
and Scheduled Tribes against vacancies reserved for 
them in recruitment iIIld promotion categories on the 
Railways for the half year ending 31st March, 1982. 

(3) A copy of the Shipping Development Fund Com-
mittee (Employees' Contributory Provident Fund) 
Amendment Rules, 1983 (Hindi and English ver-
sions) published in Notification No. G.S.R. 59 in 
Gazette of India dated the 21st January, 1984, 
under sub-section (3) of section 458 of the Mer-
chant Shipping Act, 1958. 

(4) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Shipping Corporation of India Limited, Bombay, 
for the year 1982-83. 

(ii) Annual Report of the Shipping Corporation of India 
Limited, Bombay, for the year 1982-83 along 
with Audited Accounts and the comments of the 
Comptmller and Auditor General thereon. 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of Raja Ram Mohin) Roy Lib-
rary Foundation, Calcutta, for the year 1982-83 
along with Accounts and the Audit Report thereon. 
under Rule 41 (d) and 42 of the Memorandum of 
Association and Rules of Raja Ram Mohun Roy 
Library Foundation. 

(ii) A copy of the" Review (Hindi an~ English versions) 
by the Government on the working of the Raja 
Ram Mohun Roy Library Foundation, Calcutta, 
for the year 1982-83. 
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(6) A statement (Hindi and English versions) show-
ing reasons· for delay in laying the papers mention-
ed at (5) above. 

(7) A copy of the Annual Accounts (Hindi and English 
versions) of the Bal Bhavan Society (India) New 
Delhi, for the year 1982-83 and the Audit Report 
thereon. 

(8) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers mention-
ed at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the School of Planning and Archi-
tecture, New Delhi, for the year 1982-83 along 
with Accounts and the Audit Report thereon. 

(ll) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
School of Planning and Architecture, New Delhi, 
for the ~ar 1982-83. 

(10) A statement (Hindi .and English versions) show-
ing reasons for delay in laying the papers mention-
ed at (9) above. 

( 11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Council of Indian 
Medicine. New Delhi, for the year 1982-83 along 
with Accounts and the Audit Report thereon. • 

(ii) A copy of the Review (Hindi and English versions) 
by the Goyernment on the working of the Central 
Council of Indian. Medicine, New Delhi, for the 
year 1982-83. 

(i2) . A statement (Hindi and English versions) showing 
reasons for delay inlaying the papers mentioned 
at (11) above. 

(13) A copy 'of the Annual Rdoort (Hindi and English 
versions) of the Tobacco Board, Guntur, for the 
year 1982-83 along with Audited Accounts, under 
sub-section (3) of section 22 read with sub-section 
(4) of section 19 of the Tobacco Board Act, 1975. 
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(14) A copy of the Review (Hindi and,English versions) ~,) 
by the Government on the working of the Tobacco 
Board, Guntur, for the year 1982-83. 

(15) A copy of the Annual Accounts (Hindi and Eng~ 
Jish versions) of the Central Tibetan Schools Ad-
ministration, New Delhi; for the year 1982-83 and 
the Audit .Report thereon. 

(16) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(15) above. 

4. Report of Committee on Papers Laid on the Table 
SHRIMA TI KRISHNA SAHI presented the Sixteenth Report 

(Hindi and English versions) <Yf the Committee on Papers laid 
on the Table. 
s. ~ of Committee OR Papers Laid on tile Table 

SHRJMATI KRISHNA SAHI laid on the 
Table Minutes (Hindi and English versions) of the sittings of the 
Committee on Papers laid on the Tablet re)ating to their Sixteenth 
Report. 
6. CailiDg Attention 

SMT. GEETA MUKHERJEE called the attention of the 
Minister of Home Affairs to the reported sufferings of the parents 
of dowry victims, apathy of police in investigation of dowry 
de'-'!hs and the action taken Iby the Government in the matter; 

I 

The Minister of Stat~ the ~istry O'f Home Affairs made 
a,statement in regard there . 

~• temeats by Ministers 
'" ( 1) The Minister of HOOle Affairs made a statement regarding 
incident at Imphal on 14 March. 1984. 

"(2) The Minister of Shipping and Transport made a statement 
-regarding the threat of strike by port and dock workers at an Major 
Ports with effect fTom the mid-night of 15th Manlb, 1984. ----_._----------------

... At 12.05 P;M. 
"At 12.15 P.M. 
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(3) The Minister of State for Parliamentary.Aff~ made· a 
statement regarding .. GoVCfJllIlent business for the week commencing 
the 19th March, 1984. 

"'8. R.esoIution.--a 
Shri A. B. A. Ghani Khan Choudhury moved the following 

Resolutiun. 

"That this HouSe approves the recommendations made in para-
graphs 7, 8, 12 and 13 contained in the Tenth Report 
of the Railway Convention Committee (1980), appointed 

to review the rate of dividend payable by the Railway 
Undertaking to General Revenues as well as other ancillary 
matterS in connection with the Railway Finance and 
General FirraDCe, which was presented to Parliament on 
the 24th february, 1984." 

After combined debate (vide para 9 below), the Resolution was 
adopted. 
·9. The Budget (Railways) 1984-8.5-de1lUUlds for grants; Supple-

mentary ckmands for ,vaats (Railways) 1983·84; and demands 
for excess graats (RaDweys>-1981-82. 

The following items of bUsiness were taken up together;-
(i) Demands 'for Grants. NOs. 1 to 16 in respect of the 

Budget (Railways) for ] 984-85. 
(li) Supplementary Demands for Grants Nos. 3 to 13 in 

respect of Budget (Railways) for 1983;..84. 
(iii) ~mands for Excess Grants Nos. 4, 6, 10 and 16 in 

re~pect of the Budget (Railways) for 1981-82. 
Seven hundred and Sixtynine cut motions to the Demands for 

Grants in respect of the Budget (Railways) for 1984-85 (1 to 29, 34 
to 44, 47 to 68, 94 to 98, 105 to 155, 185, 186 , 189 to 25.6, 267, 
268, 287 to 294, 359 to 370, 383 tQ 388, 391 to 394, 397. 398, 401 
to 440, 444, 445, 500 to 556, 5-68 to 665, 678 ~ 712, 750 to 786, 
912 to 929, 949 to 980, 1001 to 1005, 1016 to 1041, 1079 to 1100, 
1107,1118 to 1199, 1206 to 1248 and 1255 to 1303) were moved. 

The following Members took part in the combined debate on the 
Resolution (vide para 8 above) and on the Budg;et (Railways)-
1984-85-~mands for Grants; Supplementary Demands for Grants; 

*Disenssed to~ether. 

5 



Supplementary Demands for Grants (Railways)-1983-84' and:De- () 
mands for fucess Grants (Reilways)-1981-82:- ' 

( 1) Shrimati Suseela Gopalan 
(2) Shri M. Arunachalam 
(3) Shri Ram Singh Shakya 
(4) Shri S. A. Dorai Sebastian 
(5) Shri F. H. Mohsin 
(6) ~ri R. L. P. V~. /' 
(7', Shri Mool Chand Daga V 
(8) Shri N. Selvaraju 
(9) Shri Kama1uddin Ahmed 

( 10) Shri Ramavatar Shastri 
(11) Shri B. K. Nair 
(12) Shri Ashfaq Hussain 
(13) Prof. N. G. Ranga 
(14) .Shri Nathu Ram Mirdha 
(15) Shri Sontosh Mohan Dev 
(16) Shri A. K. Roy 
(17) Sbri N. K. Shejwalkar 
(18) Shri p. Sbanmupm . 
(19) Prof. Saif-ud-DJ,n Soz 
(20) Sbri Harish Rawat 
(21) Shri Bho~eDdra Jha 
(22) Shri Ram Vilas Paswan 

Shri A. B. A. Ghani Khan Choudhury replied to the debate. AlI 
the cut motions moved were negatived. 

All the Demands for Grants (Nos. 1 to 16) in respect of the 
Budget (Railways) as shown und.er column 3 of the printed List of 
Demands for Grants (Railways) for 1984-85, were voted in full. 
. All the Supplementary :Demands for Gr@lltS (Nos. 3 to 13) for 

the amcunts shown under column 3 of the printed list of Supplemen-
tary Demands for Grants (Railways) 1983-84 were voted in full. 

All the Demands for Excess Orsnts (Nos. 4, 6, 10 and 16) for 
the amounts shown under column 3 of the primed list of Demands 
for ExceSS Grants (Railways) for 1981-82 were voted iq fulJ. 
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10. GoveJ'lllDellt BiI.Is-introduceci 

(i) THE APPROPRIATION (RAILWAYS) BILL. 1984. 
(H) TIlE APPROPRIATION (RAILWAYS) No.2 Bll..L, 

1984. ' 
(iii) THE APPROPRIATION (RAILWAYS) No.3, BILL, 

1984. 

11. Goftmmeat Bilk passed 

(i) TIm APPROPRIATION (RAILWAYS) BILL, 1984. 

The motion tor consideration of the Bill was moved by Shri A. B. A. 
Ghani Khan Choudhury. 

Prof. Ajit Kumar Mehta took part in the debate . 
• Shri A. B. A. Ghani Khan Choudhury -replied to the debate. 

The motion for consideration was adopted and clause-by clause 
cOllJ'ideration of the Bill was taken up. 

Cause 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri A. B. A. 

Ghani Khan Choudhury. 
The motion was adopted and the Bill was passed. 

(ii) THE APPROPRIATION (RAILWAYS) No.2, Bill, 
1984. 

The motion for consideration moved by Sbri. A. B. A. Ghani 
Khan Choudhury was adopted and clause-by-cJause consideration of 
the Bill was tflken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were alsO 
adopted. 

The motion that the Bill be passed was moved by Shri A. B. A. 
Ghani Khan Choudhury. 

The motion was adopted and the Bill was passed. 
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(iii) THE APPROPRIATION (RAILWAYS) NO.3, BILL, 1984 f 
The motion for consideration moved by Shri A. B. A. Ghani Khan 

Choudbury 'was adopted 1Uld clause-by clause consideration of the 
Bill was taken up, 

aauses 2 and 3 and the Schedule were adopted, 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved bv Shri A. B. A. 

Ghani Khan OlOudhury. 
"'The motion was adopted and the BUI was passed. 

12. The Pondiebeuy Budpt 
The following items of business were taken up together. 

@(i) General Discussion on the Budget ,for the Union 
territory of Pondicherry for 1984·85. ;. 

@(ii) Demands for Grants on Account Nos. 1 to 31 in 
respect of the Budget for the Union territory of 
Pondicherry for 1984-85. 

@(iii) Supplementary Demands for Grants Nos. 1, 4 to 
.31 in respect of the Budget for the Union territory 
of Pondicherry for 1983-~. 

The following Members took part in the combined debate:-
(l) Shri M. Ramanna Rai 
(2) Shri Eduardo Faleiro 
(3) Shri N. Selvaraju 
('4) Shri P. Shanmugam 
(5) Shri Ramavatar Shastri 
(6) Shri P. Venkatasubbiah 
(7) AcharyaBbagwan Dev 

)(8) Shri M. Ramgopal Reddy 

Shri S. M. Krishna replied to the debate. 
All the Demands for Grants on Account (Nos. 1 to 31) 

(both Revenue Account and Capital Account) far the 'amounts 

® Discussed together. 
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shown under column 3 Of the pri1Ited List of Dema:odl for 
Grants on Account {Union Territory of Pondiclw.Trl tor 
1£l84-85 were vote in full. 
• All the Supplementary Demands for Grants (Nos. I, 4 to 

31) (both Revenue Account and Capital Account) fQr the 
amounts shown under column 3 of the printed List of Sup-
plementary Demands for Grants (Union Territory of Pon&-
cherry) for 1983-84 were voted in fuU. 
13. Government BIlIs-Introdueed 

(i) THE PONDICHERRY APPROPRIATION. (VOTE 
ON ACCOUNT) BILL, 1984. 

(ii) THE PONDICHERRY APPROPRIATION BILL, 
1984. 

14. Government Bills-Passed 

(i) THE PONDICHERRY APPROPRIATION (VOTE 
ON ACCOUNT) BILL, 1984. 

The motion for consideration of the Bill moved by Shri S. 
M. Krishna was adopted and c1ause-by-c1ause consideration 
of the Bill was taken up. 

Clauses 2 and 3 and the Scheduled were adopted. 
Clause I, the Enacting Formula and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri S. 

M. Krishna. -
The following Members took part in the debate:-

(1) Shri Bhogendra Jha . 
(2) Shri S. M. Krishna 

The motion was adopted and the Bill was passed. 
(ii) THE PONDICHERRY APPROPRIATION BILL, 

1984. 
The motion for consideration moved by Shri S. M. Krishna 

was adopted and clause-by-clause consideration of the Bm was 
taken up. 

Clauses 2 and 3 and the Scheduled were adopted. 
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Clause I, the Enacting Formula and the Lona Title were 
also adopted.. 

The motion that the Bill be passed was moved by Shri S. 
M. KI'ishna. 

The motion was adopted and the Bill was passed. 

15. Government BlU-UJlder COasIderatt. 
THE ASIATIC SOCIETY BILL, 1984, As PASSED BY 

RAJY A SABHA. 
The motion for consideration of the Bill was moved by Smt. 

Sheila Kaul. Her speech was not concluded. 
The discussiQll was not concluded. 

10.85 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 19th March, 
1984). 

SUBHASfI C. KASHYAP, 
Secretary .. General. 
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LOK SABRA 

/' BULLETIN-PART I 
(Brief Record of Pr~ings) 

Monday, March 19, 1984lPhalguna 29, 1905 (Salea) 

No. 406 
11-05 A.M. 
1. Obituary Reference 

The Speaker made a 1 eference to the passing away of Shrj 
Raja Ram Shastri who was a Member of First Lok Sabha. 

Thereafter, Members stood in silence for a short wlule as 
a mark of respect to the deceased. 

2. Starred Questions 
Starred Questions Nos. 303, 305, 310, 312, 313 and 317 

were orally answered· Starred Question No. 306 was postponed 
-to 26-3-1984. Replies to Starred Questions Nos. 304, 307--
309, 311, 314-316 and 318-322 were laid on the Table. 

Replies to Starred Questions Nos. 283-302 listed for the 
16th March, 1984 were also laid on the Table today, there 
being no siW.ng on the 16th March, 1984. 

3. UJIStarr4ed Questions 
Replies t~ Unstarred Questions Nos.' 3492-3623, 3625-~ 

3642. 3644, 3645 and 3647--3724 were laid on the Table. 
Repli~ to Unstarred Questions Nos. 3261-3287, . 3289--

3425, 3427-3451, 3453-3485 and 3488-3491 listed fOf. 
the 16th March, 1984 were also laid on the Table today. 

] 



4. Papers Laid OIl the Table 
The following papen: were laid on the Table:-

i.< 1) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of External 
Affairs for 1984-85. 

(2) A copy each of the following papers (Hindi and 
English versions) under section 619A of the Com-
panies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Assam .. Agro--Industries Development Corpora-
tion Limited, Gaubati, for the year 1974-75. 

(ii) Annual Report of the Assam Agro-Industries De-
velopment Corporation Limited, Gauhati, for the 
year 1!¥74-75 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(b) (0 Review by the Government on the working of 
the Andhra Pradesh State Agro-Industries Deve-
lopment Corporation Limited, Hyderabad, for the 
year ended the 30th June, 1980. 

(ii) Annual Report of the Andbra Pradesh State Agro-
Industries Development Corporation Limited, Hy-
derabad, for the year ended the 30th June, 1980 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

{;l) Two statements (Hindi and English versions) show· 
ing reasons for delay in laying the papers mentioned 

at (2) above. 
,-1) A copy of the Wealth-tax (Amendment) Rules, 

1984 (Hindi and English versions) published in 
Notification No. S.O. 158(E) in Gazette of India 
dated the 12th March, 1984 under suf>..section (4) 
of section 46 of the Wealth-tax Act, 1957. 

5. Ale" tge &om Raga SabIaa . 
Secretary..Qeneral reported a message from Rajya Sabha that 

at its sitting held on the 15th March, 1984. RajyaSabhaagreed 
'without any amendment to the Ganesh Flour Mills ~ompany 
Limited (Acqui'lition and Transfer of Undertakings) BiD, 1984, 
passed by Lot;: Sabha on the 3rd March, 1984. 
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• 6. Calling Attendon 
Shri Zainul Basher called the attention of the Minister of 

Home Affairs to the activities of extremists in Punjab and 
Haryana and recent incidents of reported assaults on the lives 
of the Deputy Speaker. Haryana Vidhan Sabha and Shri 
Darbara Singh, former Chief Minister of Punjab and blowing 
up of railway track in Haryana, and steps taken by the Gov-
ernment to meet the sitnation. 

The Minister oLState ill the Ministry of Home Affairs made 
a statement in regar(f thereto. 

7. Matters umder Rale 377 
(1) Shri Kishan Datt Sultanpuri raised a matter regarding 

need to construct a helipad near Simla. 
-

(2) Shri Ramavatar Shastri raised a matter regarding need to 
take steps to prevent 'bees' from 'sake wood' disease in Bihar. 

(3) Shri Harikesh Bahadur rnised a matter regarding steps 
to improve the economic condition of rickshawpullers. 

( 4) Shri Zainu! Basher raised a matter regarding need for 
more communication facilities in Ghazipur District and to im-
prove upon the existing ones. 

(S), Shri Ram Vilas Paswan raised a matter regarding harass-
ment of outside innocent labourers by police in collusion with 
anti-social elements at Delhi Railway Station. 

(6) SOO Rajesh Kwnar Singh raised a matter regarding need 
for early repairs of lawahar Bridge at National Highway No.2 
in Agra. 

(7) Smt. Madhuri Singh raised a matter regarding steps for 
providing Vanaspati (Hydrogenated Oil) at fixed price to con-
sumers. 

(8) Prof. K. K. Tewari raised a matter regarding'need to take 
effective measures along the Ganga in Bbojpur (Bihar) to prevent 
soil-erosion. 
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-8. GcmralDeut BiB-PIIssed 

THE ASIATIC SOCIETY BILL, 1984, AS PASSED BY 
RAIYA SABRA 

Smt. Sheila Kaul concluded her speech on the motion for 
consideration of the Bill moved by ber on the 15th March, 1984. 

An amendment for reference of the Bill to a Select Committee 
was moved by Shri Mool Chand Daga. 

The following Members took part in the debate:-

(I) Sbri Sudhir K urnar Giri 
(2) Acharya Bhagwan Dev 
(-3) Prof. Ajit Kumar Mehta 
( 4) Shri Girdhari Lal Vyas 
(5) Dr. Vasant Kumar Pandit 
(6) Shri Harish Rawat 
( 7) Shri Harikesh Bahadur 
(8) Shri Abdul Rashid Kabuli 
(9) Shri R. L. P. Venna 

Smt Sheila Kaul replied to the debate. 

The amendment for reference of the Bm to a Select Com-
mittee was withdrawn by leave of the House. 

The motion for c.onsideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 to 15 were adopted.· 
Clause I, the Enacting Formula and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Smt Sheila 

K~. 

The motion was adopted and the Bill was p3lSed. 
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.9. SbIMory Re8olution. 

JShri P. C. Sethi moved the following Resolution:-
"That this House approves the constinuance in force of 

the Proclamation, dated the 6th October, 1983 in 
respect of Punjab, issued under article 356 of the 
Constitution by the President, for a further period 
of six months with effect from the 6th April, 1984." 

After combined debate (vide para 10 below), the Resolution 
was adopt~. 
* 10. 'I1Ie I'Imjab Budget 

Combined discussion on the Resolution (vide para 9 above) 
and the following items of business commenced:-

(i) General Discussion on the Budget for the Stat'" of 
Punjab for the year 1984-85. 

(ii) Demands for Grants on Account Nos. 1 to 41 in res-
pect of the Budget for the ~tate of Punjab for 1984-
85. 

(iii) Supplementary Demands for Grants Nos. 3, 5, 7, 9, 
11, 12, 13, 15, 16, 17, 18, 22, 23, 25, 26, 29, 31, 
33. 34, 35, 37, 40 and 41 in respect of the Budget 
for the State of Punjab for the year 1983-84. 

Twelve cut motions to Demands for Grants on Account 
(Punjab) for 1984-85 (Nos. 1 to 4 and 13 to 20) were moved. 

The following Memb..ors took part in the debate:-
( 1) Shri Satyasadhan ChalCraborty 

(2) Smt. Gurbrinder Kanr Bear 
(3) Shri Rasheed Masood 

.. (4) Smt. Sukhbans Kaur 
(5) Or. Subramaniam Swamy 
(6) Dr. Rajendra Kumari Bajpai 
(7) Shri Suraj Bhan 

(8) Shri Kishan Datt Sultanpuri 
---'--- ------~--,,----.--

·Discussed together. 
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(9) Shri Bhogendra Jba () 
(10) Acharya BbagwanDev 
( 11) Sbri Harikesh B,ahadur • 
(12) Sbri Abdul Rashid Kaboli 
(13) Shri Chitta BaSu 

/ Shri P. C. Sethi replied to the debate on the Statutory Reso-
lution. 

SOO S. M. Krishna. replied to the debate on the Punjab 
Budget. 

All the cut motions moved were negatived. 

AIl the Demands for Grants on Account (both Revenue Ac. 
count and Capital Account) for the amounts shown undercolu-
mn 30f the printed list of Demands for Grants on Account (Pun-
jab) for 1984-85, were voted in full. 

All the Supplementary Demands fQr Grants (both Revenue 
Account and Capital Account) for the amounts shown under 
column 3 of the printed List of Supplementary Demands for 
Grants (Punjab) for 1983-84, were voted in full. 
lL <;ow .... Bills--Jatroduced 
(i) THE PUNJAB APPROPRIATION (VOTE ON ACCOUNT) 

BILL, 1984 
(ii) THE PUNJAB APPROPRIATION BILL, 1984 

11 •• Go.e~ BiBs. .... 
(i) THE PUNJAB APPROPRIATION (VOTE ON ACCOmTT) 

BILL, 1984 '. 
The motion for consideration moved by Shri S. M. Krishna 

was adopted and c1ause-by-clause consideration of the Bill was 
taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri S. M. 

Krishna. 
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The zp.otion was adopted and theBlll was passed. 
• (ii) THE PUNJAB APPROPRIATION BILL, 1984 

The motion far consideration moved by sbri S. M. Krishna waS 
adopted and clause-by-clause consideration of the Bill was taken 
up. 

aauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. . 

The motion that the Bill be passed was moved by 8bri S. M. 
Krishna. 

The motion was adopted and the Bill was passed. 
7.31 P.M. ... 

. (Lok Sabha adjourned till 11 A.M. on Tuesday, the 20th March, 
198,f) 

SUBHASH C. KASHYAP, 
Secretary..Qeneral. 
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LOK SABIIA 

~ULLET1N--PARTI 
[Brief Record of Proceedings] 

Tuesday, March 20, 1984/Phalguna 30, 1905 (SUa) 

No. 487 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 326-329 were oranv answered. 
Replies to the remaining questions were laid on the -Table. 
2. UDstarred ~ 

Replies to Un starred Questions Nos. 3725-9728, 3730-
3733, 3735--3740, 3742--3774, 3776--3833 and 3835--3959 
were ~aid on the Table. 
3. Papers Laid OR the Table 

The following· papers were laid ~n the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi 

and English versions) of the Ministry of ,Defence for 
1984-85. 

(2) A copy of the Defence Services Estimates, 1984-85 
(Hindi and English versions) . 

(3) A copy of the Emplovees' Provident Funds (FIfth 
Amendment) Scheme. 1983 (l1mdi and English ver-
sions) published in Notification No. G.S.'R. 13 in 
Gazette of India dated the 7th Januarv. 1984. under 
su~section (2) of section 7 of the Employees· Pro-
vident Funds and Miscellaneous Provisions Act, 1952. 

(4) A copy of the Financial Estimates and Performance 
BudQ;et (Hindi and English ,rersions) of the Employe-
es' State Insurance Corporation. for the year 1984-85. 
under section 36 of the Employees' State Insurance 
Act, 1948. 

.~l .... . . ~ ... - ~ 



(5) (i) A copy of the Annual Report (Hindi and En&lish "1 
versions) of the Children's Film Society. India, Bom~ 
bay, for the year 1982·-83 along with Audited Accounts. 

(u) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Children's Film Society, India, Bombay, for the year 
1982-83. • 

(6) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. 

(7) A copy of the Guide-lines (Hindi and English versions) 
issued by the Central Government to the Centr~ 
Board of Film Certification in the matter of certi~ 
fication of Films, published in Notification No. S.O. 
9(E) in Gazette of India dated the 7th January, 
1978, issued under section 5B of the Cinematograph 
Act, 1952, in pursuance of an assurance given on 
13th March, 1984 in reply to Starred Question 
No. 227. 

4. Calliag AUeatioa 
Shri Rilmavatar Shastri cal~ed the attention of the Minister 

of Home Affairs to the reported growing activities of insurgents 
in the North-East part of the country with particular reference 
to the killing of a Dumber of CRPF personnel and others and 

. injuries caused to many persons in Itllphal and steps taken by 
the Government to meet the situation. 7 The Minister of Home Affairs made a statement in regard 
thereto. 
5. Motioa regarding Joint COIDIIIiUee 

Sbri Moo1 Chand Daga moved the following motion:-
"'lbat tbis House do recommend to Rajya SabIW that 

Rajya Sabha do appoint a Member of Rajya Sabha 
14> the Joint Com.mittee on the Bi11 to provide, with 
a view to the more effective realisation of the objec~ 
tives of nationalisflion of life insurance business. 
for the dissolution Of the Life InstH'ance Corporation 
of India and for tbeestablishment of a number of 



corporations for the more efficient carrying on of 
the said business and for matters connected there-
with or incidental thereto in the vacancy caused by 
the resignation of Shri Era Sezhiyan from the 
Membership of the said Joint Committee and do 
communicate to this House the name of the Member 
so appointed by Rajya Sabha to the Joint 
Committee. " 

The motion was adopted. 

6. Matters Under RaJe 377 

(1) Shri Rasheed Masoocl raised a nuJtter regarding need to 
amend thyNotary Act, 1956 with a view to increase the Notary 
~·V < 

(2) Shrimati Jayanti Patnaik raised a matter regarding need 
to expedite the conservation work of Lord Jagdinnath Temple at 
Puri, Orissa. 

(3) Prof. Saif-ud-Din Sol raised a matter regarding difficulties 
faced by the fruit growers of Kashmir in selling their produce in 
~W. J 

(4) Shri Sudhir Kumar Giri raised a matter regarding need to 
consider the dem&nd of National Campaign Committee for a 
meeting with Central Trade Unions to discuss the recommenda-
tions of both the Seal Committee and the Rath Committee regard-
ing consumer price index numbers. 

(5) Shri Satyanarayan Jatiya raised a matter regarding need 
for change in the timings of certain trerins. 

(6) Shri Harish Rawat raised a matter regarding need for 
increase in the quota of food-grains to Uttar Pradesh. 

(7) Prof. Nirmala Kumari Shaktawat rOiised a matter regard-
ing development of Chittorgarh fort as a tourist spot. 
7. 'I1Ie Budget (GeueraI)-1984;,8S-Demaads for Grants 

Discussion on the Demand for Grant No. 32 for which the 
Ministry of External Affairs is responsible commenced. 

Forty-seven cut motions (Nos. 1 to 47) were moved. 
The discussion was not concluded. 
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•. .... et .adnll Ad....., eom.Iatee 
Shri MaDikarjun presented the Fifty-eigbth Report of the 

Business Advisory Committee. 
6 P.M. 

(LokSabba adjourned till J 1 A.M. on Wedaesday, the 
21st March, 1984) 

StJBHASH C. KASHYAP, 
Sectetary..General. 
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./ LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday. March 21, 1984/Chaitra 1, 1906 (Sua) 

No. 488 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 343, 344, 346, 350, 351, 353 and 
354 were orally answered. Starred Question No. 352 was post-
poned to 4-4-1984. Replies to Starred Questions Nos. 345, 
347-349 and 355-363 were laid on the Table. 
2. Uastamd ~s 

Replies to Unstarred Questions Nos. 3960-3962, 3964-
3972. 3974-4009. 4011-4039, 4041-4'046, 4048-4088, 
4090-4101, 4103-4109, 4111-4121 and 4123--4195 were 
laid on the Table. 
34 Papers Laid on the Table 

Thefol1owing papers were laid on the Table:-
( 1) A copy of the Registration and Licensing of Indus-

trial Undertakings (Amendment) Rules, 1984 
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 66(E) in Gazette of India dated the 
14th February, 1984 under sub-seotion (4) of sec-
tion 30 of the Industries (Development and Regula-
tion) Act, 1951. 

(2) (i) A copy of the Annual Report (Hindi and Eng. 
lish versions) of the Chandigarh lndustrial and 
General Development Corporation Limited. Chandi. 
galh, fortbe year 1982-83 along with Audited 
Accounts. 
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-(111 X°stitemeni1R1iidl""andEngli~ii-';enionso)-~egarding 
Review by the Government on the working of the 
Chandigarh Industrial and General Developmer··) 
Corporation Limited, Chandig~rh, for the ye~ 
1982-83. 

(3) A statement (Hindi and English versions) sbowing 
reasons for delay in laying the papers mentioned at 
(2) above. 

( 4 ) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the ° Automotive Research Associa-
tion of billa, Pune, for the year 1982~83 along with 
Audited Account'i. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Automotive Research Association of India. PWle. 
for the year 1982-83. 

(5) A copy of the Sree Chitra Tirunal Institute for Medi-
ca) Sciences and Technology. Trivandrum (Amend-
ment) Rcgulation~, 1983 (Hindi and English ver-
sions) published in Notification No. DR-IU(4)5181 
in Gazette of India dated the 19th November, 1983. 
under section 33 of the Sree Chitra Tirunal Institute 
for Medical Sciences and Technology, Trivandrum 
Act, L980. 

(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Bose Institute. Calcutta for the 
)ear 1982-83 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
(a) Review by the Government on the working of 
the Bose Institute, Calcutt~ for the year 1982-83 
and (b) reasons for delay in laying the papers men-
tioned at (i) of item (6) above. 

(7) A copy of the H",H-yearly Report (Hindi and English 
versions) for the period from 1 &t April, 1983 to 30th 
September, 1983 on the activities of theCoir Board. 
Ernakulam, 0_ Cochin. and the working of the Coir 
Industry Act, 1953, under sub~ion (1) of section 

° 19 of the Coir Industry Act, 1953. 
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(8) A. copy e~ch of the following papers (Hindi and Eng-
lIsh versIOns) under sub-seotion (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Mineral Explor.ation Corporation Limited, Nagpur, 
for the year 1982-83. 

(ii) Annual Report of the MinercA Exploration Corpora-
tion Limited, Nagpur, for the year 1982-83 along 
with Audited Accounts and the comments of the 
Comptrolle.r and Auditor General thereon. 

(9) A copy of the Annual Assessment Report (Hindi and 
English versions) on the programme and its imple-
mentation for accelerating the spread and develop-
ment of Hindi and its progressive use for the various 
official purposes af the Union, for the year 19IH-82. 

(to) A copy of the Indian Administrative Service (Cadre) 
Amendment Rules, 1984 (Hindi and English ver-
sions) published in Notification No. G.S.R. 213(£) 
in Gazette of India dated the 14th March. 1984 
under sub-section (2) of section 3 of the All India 
Services Act, 1951. 

( 11) A copy of the Report (Hindi and English versions) 
of the. Comptroller and Auditor General of India 
for the year 1983-Union Government (Commer-
cia1)-Part I-Introduction, under article 151 (I) 
of the Constitution. 

(12) A copy of the Air (prevention and Control of POllu-
tion) (Unoin Territories) Rules, 1983 (Hindi and 
English versions) published in Notification No. 
O.S.R. 6(E) in Gazette of India dated the 3rd Jan-
uary, 1984 under sub-section (2) of section 53 of 
the Air (prevention and Control of Pollution) Act, 
1981. 

4. Messages from R'ajya Sablaa 
Secretary-General reported the following Messages received 

from Rajya Sabha:-
(i) That at its sitting held on the 19th March, 1984. 

Rajya Sabha agreed without any amendment to the 
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Inchek TyresLimited and Natiotufl Rubber Manu-
facturers . Limited (Nationalisation) Bill, 1984, '-.) 
passed by Lok Sabba on the 8th March, 1984. .,.,.. 

(ii)That Rajya Sabha had no ~ations to make 
to Lot Sabha in reglli'Cl to the Appropriation (Vote· 
on Account) Bill, 1984, passed by .Lok Sabha on the 
14th March, 1984. 

(iii) That Rajya Sabba had no recommendations to make 
to Lok Sabha in regard to the Appropriation BiD, 
1914, passed by Lok Sablul on the 14th Marcb, 
1984. 

(iv) That Rajya Sabha had no recommendations to make 
to Lok Sabha in regard to the Appropriation (No. 
2) Bill. 1984. r lSsed by Lot Sabtta on the 14th 
March, 1984. 

(v) That Rajya Sabha had no recommendations to make to 
Lo1c. Sabha in regard to the Appropriation (Railways) 
Bill, 1984, passed by Lok Sabha on the 1 Sth March, 
1984. 

(vi) 1but .R.ajyaSabba had no recommendations to make 
to Lot Sabba in regard to the Appropriation (Rail-
ways) No.2 Bill, 1984, pasSt.-d by Lok Sabha on the 
15th March, 1984. 

(vii) That Rajya Sabha had no recommendations to make 
to Lok Sabha in ~ to the Appropriation (Rail-
ways) No. 3 Bill. 1984, passed by Lole Sabha on the 
15th March. 1984. 

(viii) That at its sitting heW on the 19th March. 1984, R.a3ya 
Sabha adopted a motion further extending the time 
for presentation of the Report of the Joint Com-
mittee of the Houses on the Indian Vetcrioary 
Council Bill, 198) upto the last dlt)' of the current 
(Hundred and Twenty-ninth) Session of the Rajya 
Sabha. 
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S. Report of Comaittee OR Priwte Memhers' Bills BDd ResoJatiOllS 
Shri G. Lakshmanan presented the Seventy-first Report (Hindi 

and English versions) of the Committee on Priv~te Members' Bills 
and Resolutions. 
6. Report of CommiUee 00 Publk Undertakiiags 

Shri Madhusudan Vairale presented the Eighty-first Report 
(Hindi and English versions) of the Committee on Public Under-
takings on Action Taken by Government on the recomnu:ndations 
contained in the Seventy-fifth Report of the CommIttee on 
National Film Deve10pment Corpor&tion Ltd.-Financing of 
Films and Theatres .. 
7 .. Motion regarding Fifty-eighth Report of the BusiDess Advisory 

Committee 
Shri Buta Singh moved the following motion:-

"That this House do agree with the Fifty-eighth Report of 
the Business Advisory Committee presented to the 
House on the 20th March, 1984." 

The motion was adopted. 
8. MJdfel5 Under Rule 377 

'-{ 1) Shri C;hintamani Pan~grahi raised a matter regarding need 
for mtroduction of a fast tralO between Jharsuguda-Titlagam and 
Bhubaneswar. 

(2) Shri Ram Pyare Panika raised a matter regarding need 
for opening fair-price shops in Mirzapur district .as per prescribed 
yard stick. . 

(3) Shri Rasa Behari Behra raised a matter regarding peed 
for new Railway division for Western Orissa. 

( 4) Shri Narayan Choubey raised a matter regarding scarcity 
of drinking water in Midnapur and Kharagpur areas of West 
Bengal. 

(5) Prof. Ajit Kumar Mehta raised a matter regarding cen-
tral financial assistance to Bihal for the payment of sug~cane ar-
rears to cane growers. 

(6) Shri R. L. P. Verma raised a matter regarding need for 
direction to H.E.C. Ranchi to pay increased wage amount to Su-
pervisors and teachers. 
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~ ... f1~ Bhf:rAjitKitmar saba raise<fa matter' ~garding n~' to Q 
grant Identical pay scale to Ferro Printers in all Central Gov-
ernment . establishments. " , 

( 8) Shri Xavier Arakal raised a matter regarding need for 
streamlining the wot:king of ecchin Shipyard. 

~.,ne Budget (Geaeral)-l984-85-Demaads for Grants 
, '0) Discussion on the Demand for Grant No. 32 for which 

the Ministry of External Affairs is responsible and the cut motions 
thereto moved on 20th March; 1984, continued. Discussion was 
concluded. 

All the cut motions moved were negatived. 
The Demand for Grant (both Revenue Account and, Capital 

Account) for which the Ministry of External Affairs is responsi-
ble for the amounts shown under column 4 of th., printed List of 
Demands for Grants-Budget (General) for 1984-85 was voted 
in full. 

(ll) Discussion on the Demands for Grants Nos. 18 to 23 for 
which the Ministry of Defence is responsible, commenced. 

One hundred twenty-one cut motions (Nos. 1-45, 48-' SS. 
60-79 and 95-139) were moved. 

1be disCussion was not concluded. 
1&. IIaIf ..... Hour Disc ..... 

Shri Ram Vilas Paswan raised a discussion on points arising 
out of the answer given on 6 March, 1984 to Starred Question 
No. 137 about Enquiry report regarding. Delhi Electric Supply 
Undertaking bills. 

Shri Arif Mohammed Khan replied to the discussion. 
1·28 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the nnd 
March, 1 ?84) . 

SUBHASH C. !{ASHY AP, 
Secretary-General. 
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.?KSABBA 

BULLETIN-PART I 
[Brief Record of Proceedings} 

Thursday, March 22, 1984/Chaitra 2, 1906 (Saka) 

No. 409 

11.03 A.M. 

1. Stalled Questkms 

Starred Questions Nos. 364, 366-369', 372 and 377 were 
orally answered. Starred Question No. 375 was postponed to 
5-4-1984. Replies to Starred Questions Nos. 365, 370, 371, 
373. 374, 376 and 373-384 were laid on the Table. 

1. V.tarred ~ 

Replies to Unstarred Questions Nos. 419r>-4313, 4315-
4362, 4)64-4371, 4373-4183 and 4385-4426 were l~d on 
the Table. 
3. Papers Laid on die Tule 

The following papers were laid on the l'able:-
(I) A copy of the Annual Report (Hindi and English 

versions) for the year ended the 31 st March, 1983 
on the working and administration of the Com-
pwies Act, 1956, under section 638 of the said Act. 

(2) (i) A copy of the Annual Accounts (Hindi and Eng-
lisb versions) of the National Council of Educational 
Research aftd Traming, New Delhi. for the year 
1982.83 together with Audit Report thereon. 
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(ii) . A statement (Hindi and English versions) regarding 
Review by the- Government on the Accounts of the 
National Council of Educational Research and 
Training, New Delhi for the yebr 1982-83. 

(3) A statement (Hindi and English versions) showina 
reasons for delay in laying the papers mentioned at 
(2) above. 

(4) (i) A copy of the Annu,,} Report (Hindi and English 
versions) of the University of Hyderabad for the 
period from 1st April, 1982 to 31st March: 1983. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Univer-
sity of Hyderabad. for .the period from 1 St April, 
1982 to 31st MaTch, 1983. 

(5) A statement (Hindi and English versions) showing 
reBmS for delay in taying the papers mentioned at 
(4) above. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Museum, Calcutta, for the 
year 1982-83 along with Audited Accounts. • 

(ii) A copy of the Review (Hindi and EngHsb versions) by 
the Government on the working of the Indian 
Museum, Calcutta. for the year 1982-83. -

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. 

(8) A copy of the Annual Accounts (Hindi and English 
.fI' versions) of the Motilal Nehru Regional Engine~r­

ing College. Allahabad, for the year 1981-82 to· 
gether with Audit Report thereon. 

(9) (i) A copy of the Annual Report (Hindi and En.glish 
versions) of the Central Power Research Institute. 
Bangalore, for the year 1982·83 along with Audited 
Accounts. 

(ii) A. copy of the Review (Hindi an~ En~lish versions) 
by the Government on the worklDJ!. of the Central 
Power Rese&tch Institute, Bangalore,_ for the year 
1982-83. 
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(10) A statement (Hindi and English versions) showing 
~easons for delay in !llying the papers mentioned at 
(9) above. 

(11) A copy each of the following Notifications (Hindi and 
English· versions) under· section 159 of the Customs 

~t, 1962:-
(i .S.R. 209(E) and 210(E) published in Gazette of 

India dated the 9th March, 1984 together with an 
expl&tlatory memorandum regarding exemption to 
wireless apparatus, accessories and components, 
when .imported by a licensed amateur t'adio operator 
from the whole of the basic, auxiliary and additional 
duties of. customs. ------

(ii) G':S.R. 211 (E) pub1ished in G&rette of India dated 
the 9th March, 1984 together with an explanatory 
memorandum seeking to modify the description of 
goods covered under the exemption to 'Palm Fatty 
Acid including Palm Fatty Acid Distillate and Palm 
Stearin Fatty Acid including Split Palm Ste.arin 
Fatty Acid'. 

(iii) G.S.R. 215(E) published in Gazette of India dated 
the 15th March. 1984 together with an.explanatory 
memorandum regarding' rates of e?t-change for con-
version of Austrian Schillings, Belgian Francs, 
Danish Kroners, Deutsche Marks, D.utch Guilders, 
French Francs, Japanese Yen and Swedish Kroners 
into Indian currency or vice-versu. 

4. MetiOD for Election to Committee 
Shri K. Vijaya Bhaskara Reddy moved the following 

motion:-
"That in pursuance of Rule 4(h) of the National Welfare 

Board for Seafarers Rules. 1963. the .members of 
this House do proceed to elect, in such manner as 
the Speaker may direct, one member from &IDong 
themselves to serve as member of the National._Wel-

- fare Board for Seafarers. subject to the other pro~ 
visions of the said Rules." 

The motion was adopted. 
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" S. ~n Uader Ibde 377 

(I) Shri ChlfDdra Pa1 Shailani raised a matter regarding eX-
ploitation of handloom weavers in Uttar Pradesh by middlemen . 

. , (2) Shri ~hintamani Jena raised a matter regarding unsatis-
lactory worktng of telephone exchanges and public call offices 
located in the Slate of Orissa. 

(3) Sbri Virdbi Ch~ Jain raised a matter regarding need 
for instaltation of bigh power transmitters in Banner. laisalmer. 
Jodbpur and Bikanef. 

(4) Shri M. M. Lawrence raised a matter regarding resent-
ment among the coal workers for non-convening the Bipartite 
Committee for coal Industry. 

(5) Shri Oaulat Ram Saran raised a matter regarding need 
jor Central Government's financial assist&nce and administrative 
control to run military schools in the country. 

(6) Prof. N. G. Ranga raised a matter regarding need to start 
'auction sale' of tobacco through Tobacco Board for stabilisation 
of tobacco prices. 

(7) Sbri J. S. PlAil raised a matter regarding need for ban OD 
import of rayon thread. 

6. 'I1te BaIIpt (GC!IIft'aI)-l984-1S--Demaads tor G .... 

Discussion on the Demands for Grants Nos. 18 to 23 for 
which the Ministry of Defence is· responsible and the cut motions 
thereto moved on 21st March, 1984. continued. 

The discussion was not concluded. 

7. DiKassicm Under Rale 193 

Prof. Ajit Kumar Mehta raised a discussion on the statement 
nlade by tbe Minister of SbiJ?ring and ",:nlJJ5P?rt in the Hou:;e 
on 15th March, 1984 rega1'dlng indefinIte strike by Port a.nd 
Dock Workers at Major Ports from the mid-night of 15th/16th 
March, 1984. 
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f .. 
'The fono~g Members took pan ~ the debate:-

(1) Smt. Krishna Sahi 
(2) Shri M. M. Lawrence 
(3) Shri Sontosfl Mohan Dev 
(4) Shri Biju Patnaik 
(5) Shri Lakshman Mallick 
(6) Shri Rasheed Masood 
(7) Shri Braja Mohan Mohanty 
(8) Shri R. L. P. Venna 
(9) Shri Indrajit Gupta 

(10) Prof. Saif-ud-Din Soz 
(11) Sbri Chitta Basu 

Shri ~. Vijaya Bbaskara Reddy replied to the debate. 
The discussion was concluded. 

7 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 23rd 

March, 1984) 

SUBHASH C. KASHYAP; 
Secretary-General. 
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/WKSABHA 

BULLETIN-PART I 
. [Brief Record of Proceedings] 

Friday, 'March 23, 1984/Chaitra'3, 1906 (Saka) 

No. 410 
11.05 A.M. 
1. Obituary Refer,nce 

The Speaker made reference to the passing away of Shri 
Gopikrishna Vijaivargiya who was a Member of the Constituent 
Assembly. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 
2. Starred Questions 

Starred Questions Nos. 385, 386, 388, 390, 391, 393-395 
and 397 were orally answered. Replies to the remaining ques-
tions were laid on the Table. 
3. Unstarred Questions 

Replies to Umtarred Questions Nos. 4427-4439, 4441-
4487. 4489-4496. 4498-4518. 4520-4557, 4559--4578, 
4580-4595, 4597-4644 and 4646-4659 were laid on the 
Table. 
4. Homage to National Martyrs, Bbagat Singh, Rajguru aDd 

Sukbdev 
The Speaker placed the following Resolution before the 

House:-
"TIlis House pays its homage to the National Martyrs, 

Bhagat Singh, Rajguru and Su1chdev who were hang-
ed on this day in 1930 by British Imperialists and 
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died for the cause of the freedom of Mother India, 
while declaring their faith in Republican, DemO) 
cratic, Secular and Socialist India." _ 0 

The Resolution was adopted unanimously by the House with 
all Members standing. 
S. Papers Laid OD the Table 

The following papers were laid on the Table:-
( 1) A copy each or the following Notifications (Hindi 

and E~gli$h versions) under sub-section (4) of 
Section 4S of the Air Corporatioas Act, 1953:-

(i) The Air India Employees Provident Fund 
(Amendment) Regulations, 1983 published in 
Notification No. H0166-1 in Gazette of India 
dated the ) 4th January, 1984 together with an 
ex planatory note. 

(ii) Notification No. HPOO2;4502 published in 
Gazette of India dated the 7th January, 1984 
mak.ing certain amendment to ~hedule I to the 
standing orders (Regulations) ooncerning disci-
pline and appeals for both Factory Workers and 
Non-Factory Workers, published ill Gazette of 
India dated the 25th November. 1961 together 
with an explanatory note. 

(2) A copy ot the Aircraft (Third Amendment) Rules, 
1983 (Hindi and English versio~s) PUblished in 
1\otification No. G.S.R. 1005 in Gazette of India 
dated the 24th December, 1983, under section 14A 
of the Aircft\ft Act, 1934, t~ether with an explana-
tory note. -

(3) (i) A copy of the Annu<JI Report (Hindi and Eng~ 
lish versions) of the Leather Export Promotion 
Council. Madras, for the year 1982-83 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the wQtking of the Leather 
Export Promotion Council, Madras, for the year' 
1982-83. 
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• (4) A statement (Hindi and English versions) showing 
reasons for dday in laying the papers mentioned at 
(3) above. 

(5) A copy of the "'Corrigendum (Hindi and English 
versions) to the Audit Report on the Accounts of 
General Fund of the Coffee Board, for the year 
1981-82. 

(6) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Home 
Affairs for 1984·85. 

(7) A copy of Audit Report (Hindi and English ver-
sions) of. the Comptroller and Auditor General of 
India on the Accounts of Delhi Financial Corpora-
tion for the year ended 31st March, 1983, under 
... ub-section 7 of section 37 of the State Financial 
Corp<'fation Act. 19511. 

(8) A statement (Hindi and English versions) showing 
reasons for dcJay in laying the papers mentioned at 
(7) above. 

(9) A copy each of the following Reports (Hindi and 
Emdish versions) under article 151 ( 1) of the Con-
stitution: --

(i) Report of the Comptroller and Auditor General 
of India for the year 1982-83-Union Govern-
ment (Posts and Telegraphs). 

(ii) Report of the Comptroller and Auditor General 
of India for the year 1982-83-Union Govern-
ment (Defence Services). 

(J 0) A copy of the Union Government Appropriatio( 
Accounts (Po~ts and. Telegraphs) for the year 1982~ 
83 (Hindi and English versions), 

(11) A copy of the Appropriation Accounts of the De-
fence Services for the year 1982-83 (Hindi an~ 
English versions). _._-------------_. 

*The Audit RepOlt was laid on the Table on 16th Decem~· 
1983. 
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(12) A COPY. o! the Nationalised .. Banks (Management 
and MIscellaneous . Provwons) (Amendment JI . 

. Scheme, 1984 (Hindi and English versions) publi-
shed in Notification No. S.O. 144(E) in G~tte of 
India dated the 1st March, 1984 under sub-section· 
(5) of sectWlL 9 of the Bmting Companies (Acqui-
sition and .Transfer of Undertakings) Act, 1970. 

(13) A copy of the Nationalised Banks (Management 
and Mi~cellaneous Provisions) (Amendment) 
Scheme, 1984 (Hindi and English versions) publi-
sHed in Notification No. S.O. 145 (E) in Gazette 
of India dated the 1st March, 1984 under sub-
section (5) of section 9 of the Banking Companies 
(Acquisition and Transfer of Undertakings) 'Act, 
1980. 

(14) A copy of the Annual Report (Hindi and English 
versions) of the Textiles Committee, Bombay, for 
the year 1982-83 along with Audited Accounts. 

(15) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(14) above. 

(16) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Shellac Export Promotion 
Council. Calcutta. for the year 1980-81. 

(ii) A, copy of the Annual Accounts (Hindi and Eng· 
lish versions) of the Shellac Export Promotion 
Council. Calcutta. for the year 1980-81 together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the work ing of the Shellac 
Export Promotion Council. Calcutta,. for the year 
1980-81. 

(17) A statement (Hindi and En!Zlish versions) showing 
reasons for delay in laying the papers mentioned at 
(16) above. 

() 8) (i) A copy of the Annual Repon (Hindi and Eng-
lish versions) of the Shellac Export Promotion 
Council, Calcutta. for the year 1981·82. 
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(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Shellac Export Promotion Council, 
Calcutta, for the year .1981-82 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the workin~ of the Shellac 
Export Promotion Council, Calcutta, for the year 
19S1-82. 

(J 9) A stirlernent (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (18) above. 

6. Messages fretn Rajys Sabba 
Secretary-General reported the following Messages from 

Rajya Stlbha:-

(i) That at its sitting held en the 21st March, 1984, Rajya 
Sabha adopted a motion recommending to Loic. 
Sabha to appoint a Member of Lok Sabha to the 
Joint Committee of the Houses on the Mental Health 
Bill, 1981, in the vacancy caused by the death of 
Shri Mohd. Yusuf. 

Oi) That Rajya Sabha had no recommendation to m .. ke 
to Lok Sabha in regard to the Pondicherry Appro-
priation (Vote on Account) Bill, 1984, passed by 
Lok Sabha on the 15th March, 1984. 

(iii) That Rajya Sabha h~1 no recommendation to make 
to Lok Sabha in regard to the Pondicherry Appro-
priation Bill, 1984, passed by Lok Sabha on the 
15th March, 1984. 

(iv) That Rajya Sabha had no recom~endation to .m~ke 
to Lok Sabha in regard to the Punjab Appropnatlon 
(Vote on Account) Bill. 1984, passed by Lok Sabha 
on the 19th March, 1984. 

(v) That Rajya Sabh .. had no recommendation to ?I~e 
to lok Sabha in regard to the Punjab ApproprIatIOn 
Bin, 1984, passed by Lok Sabha on the 19th March, 
1984. 
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7. Assent to BIR 

Secretary-General laid on the Table the Prevention of Dam-
age to Public Property Bill. 1984. passed bv the Houses of Parlia-
ment during the current session and assented to. 
8. Reports of Study Tours of the Committee ~R tile WeUare 0( 

Scheduled Castes and SchecIuled Tribes 
SHRJ A. C. DAS laid on the Table a copy each of the follow-

ing Reports (Hindi and English versions) of the study ToWn: of 
tbe Committee on the Welfare of Scheduled Castes and SchedUled 
Tribes:-

(i) Report of the Study Tour of Study Group I of the 
Committee on its visit to CalcuttalAndaman and 
Nicobar Islands and Madras during' Janirary, T984. 

( 

(ii) Report of the Study Tour of Study Group II of the 
Committee on its visit to CochiniLakshadweep Is. 
lands and Mangalore during January, 1984. 

9. Report of Pubik Accouats Committee 
SHRJ SUNIL MAITRA presented the Hundred and Seventy-

ninth Report (Hindi and English versions) (Ji the Public Acco~nts 
Committee on paragraph 36 of the Adv ... nce Report of Comp-
troller and Auditor General of India for the year 1980-81. Union 
Government (Civil) on JawaharlaJ Nehru University. 
to. Rf!ports of Committee on Public Undertaldags 

SHRI MADHUSUDAN VAIRALE presented the following 
Reports (Hindi and English versions) of the Committee on Pub-
Ii: Undertakings:-

0) Eightieth Report on Action Taken by Government 
on the recommendations contained in the Seventy· 
second Report of the Committee on Hindustan 
Petroleum Corporation Limited. 

(ii) Eighty-third Report on Action Taken. by C!0vem-
ment on the recommendations contatned 10 the 
Sixty~fiftb Report of the Committee on National 
Fertilizers Limited. 
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11. Report of Joint Committee / 
) Shri Ramprasad Ahirwar la~ the Table a copy of the 

Report (Hindi and Eng'lish versions) of the Joint Committee of 
the Houses on the BiU to regul~te veterinary practice and to pro-
vide, for that purpose, for the establishment of a Veterinary Coun-
cil of India and State Veterinary Councils and the maintenance 
of registers of the veterinary practitioners and for matters con-
nected therewith. 

12. Evidence before Joint ComDlittee 

Shri Ramprasad Ahirwar laid on the T~ble a copy of the 
record of evidence (Volumes I and II) tendered before the Joint 
Committee (if the Houses on the Bill to regulate veterinary pr:lC-
lice and to provide, for that purpose, for the establishment of a 
Veterinary Council of India • ..I.ld State Ve!erinary Councils and the 
maintemJ,lce of registers O'{ the veterinary practitioners and for 
matters connected therewith. 
1 l. Statem:-t by Minister 

The Deputy Minister in the Department of Electronics made 
a statement reg(!rding "Manufacture of telecommunication 
equipment" . 
14. Matters Under Rule 377 

(1) Shri Amarsinh Rathawa raised a matter regarding need to 
convert the present narrow gauge line between Dabhoi-Pratap-
nagar-Chhota Udaipur into () broad gauge line. 

(2) Shri Bishnu Prasad raised a matter regarding need for 
dams over Lohit and Dihang tributaries of Brahmputra river to 
control floods. 

(3) Shri Harish Kumar Gangwar raised a matter regarding 
need to enhance pension amount of ex-M.Ps and MLAs and to 
provide them with other facilities including free rail travel. 

(4) Smt. Geeta Mukherjee wised a matter regarding need to 
streamline disbursal of loans by banks of Midnapore district and 
to open more branches there. 

(5) Shri Ajit Bag raised a matter regarding tension in Heavy 
Water PlaTU. at Ta1cher. Orissa due to lathi-clu.:rge by CISF per-
sonnel on the employees. 
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(~) Shri K. Lakkappa raised a maller regarding need for 
effective steps'to ban the manufacture and sale of harmful drugs.' 

(7) Shri Eduardo F&deiro raised a matter regarding grievances 
of college students of Goa. 

15. The Budget (Genenl>--1984-8S-DemBDds for Grants 

Discussion on the Demands for Grants Nos 18 to 23 for 
which the Ministry of Defence is responsible and 'the cut motions 
thereto moved on 21st March, 1984, continued. Discussion waS 
concluded. 

All the cut motions moved were negatived. 

The Demands for Grants (both Revenue Account and CapitaJ 
Account) for which the Ministry of Deience is responsible for 
the amounts shown under column 4 of the printed List of De-
mands for Grants-Budget (General) for 1984-85 were voted in 
full. 

16. M.otioa regantiDg Seveaty.ftrstRl'port of thr COIIHDktee on 
Private Memt,ers' Bills and Resolutions 

Sbri Chitta Basu mO\:ed the following rnotion:-

"That this House do agree with the Seventy-first Report 
of the Committee· on Private Members' Bills and 
Resolutions presented to the House on the 21 st 
March, 1984." 

The motion was adopted. 

17 .pmllte Members' Bilh-latroclvcect 

(I) The Constitution (Amendment) Bill, 1984 (Amendment 
of article 130) by Shri K. Lakkappa. 

(2) The Land Acquisition (Amendment) Bill, 1984. (Amend-
ment of section 11. etc.) bv Prof. Madhu Dandavate. 

(3) The Hoarding and Profiteering Prevention Bill. 1984 by 
Prof. Madhu Dandavate. 
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~ (4) The Lokpal BID, 1984 by Prof. Madhu Dandavate. 
(5) The Banking Laws (Amendment) Bill, 1984 by Prof. 

Madhu Dandavate. 

(6) The Anti-Defection Bill, 1984 by Prof. S&if-ud-Din Soz. 

* (7) The Constitution (Amendment) Bill. 1984 (Amendment. 
of article 51) by Shri Ratansinh Rajda. 

18. Private Member's BiB-Withdrawn 

THE HINDU SCRIPTURES AND OTHER RELIGIOUS 
LITERATURE (REVIEW AND AMENDMEN1) 

BILL, 1983, BY SHRI RAJNATH SONKAR SHASTRI 

Further discussion on the motion for consideration of the Bill 
and &b amendment thereto moved on the 24th February, 1984 
continued. 

The following Members took part in the debate:--

(1) Shri Virdhi Chander Jain 

(2) Shri Harish Rawat 

(3) Shri Abdul Rashid Kabuli 

(4) Prof. Ajit Kumar ldeflta 

(5) Shri B. K. Nair 

(6) Shri Banarsi Das 

(7) Smt. Ramdulari Sinha 
Shri Rajnbth Sonkar Shastri replied to the debate. 

The amendment moved by Soo Mool Chand Daga· was with-
drawn by leave of the House. 

The Bill was withdrawn by leave of the House. 

*At 5.S7 P.M. 
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19. Private Meaaher's Bm Vader Coasideratioa 

THE RESERVATION OF VACANCIES IN POSTS AND 
SERVICES (FOR SCHEDULED CASTES AND 

SCHEDULED TRmES) lULL, 1980; BY 
SHRI SURAJ BHAN 

The motion for consideration of the Bill was moved by Shri 
SUraj Bhan. His speech was not concluded. 

The discussion was not concluded. 

6 P.M. • 
(Lok Sablul adjoUrned till 11 A.M. on Monday, the 26th March, 

1984) 

SUBHASH C. KASHY AP. 
Sec!etary-GeneraI. 
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LOK SABRA 

~ULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, M&rch 26, 19~4/Chaitra 6, 1906 (Saka) 

No. 411 
11.04 A.M. 
1. Starred QueItioDs 

Starred Questions Nos. 407, 408, 410 and 411 were orally 
answered. Replies to Starred Questions Nos. 405. 406, 409. 
412--421, 423, 424 and 306 were laid on the Table 
l. Uostal'ftd Questions 

Replies to Un starred Questions Nos. 4660-4698. 4700-
4703, 4705--4742, 4744--4749, 4751--4769, 4771--4787 
and 4789--4894 were laid on the Table. 
J. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A Statement (Hindi and English versions) explaining 

tbe reason'i for not l~in}! the Annual Report and 
Audited Accounts of the North Eastern Regional 
Agricultural Marketing . Corporation for the year 
t 982-83 within the stipulated period of nine months 
after the close of the Accounting Year. 

(2) A copy each of the following Notification<; (Hiadi and 
English versions) under section 296 of the Income-
tax Act, 1961:--

( i) S.O. 791 published in Gazette of India dated the 17th 
March. 1984 regal-ding exemption to the 'Madhya 
Pradesh Mahila Kalyan Samiti. Bhopal' under sec-
tion 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment yearl' 1983-84 to 
1985-86. 
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,."" 
(ii) S.O. 792 published in Gazette of India dated the 17th'·' 

March, 1984 regarding exemption to the 'The 
C. P. Ramaswami AivarFoundation' under section 
lO(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1983-84 to 1985-86. 

(iii) S.O. 793 published in GfoZette of India dated the 17th 
March, 1984 rellarding exemption to the 'Indo-
German Social Service Society. New Delhi' under 
. section lO(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1983-84 to 
1985-86. 

(iv) S.O. 794 published in Gazette of India dated the 11th 
March. 1984 regardinJl exemption to the 'NatioTUll 
Council for Co-operative Traininll' under section 
lO(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1982-83 to 1984-85. 

(v) S.O. 795 publisbed in Gazette of India dated the 17th 
March. 1984 regardin~ exemption to the '.J. N. Tata 
F.ndowment, Bombay' under section lO(23C) of the 
Ineome...tax Act. 1961 for thf.' period COVPl'cd by the 
assessment ~ars 1984-85 to 19(,,6..87. 

(vi) S.O. 7% published in Gazette of India dated the J 7th 
March, 1984 reflardin~ exemption to the 'Association 
of State Road Transport Undertakjn~s. New Delhi' 
under section lO(2.1C) of the Income-ta"X Act, 191)1 
fOT the period covered by the assessment years 
198.1-84 to 1985-86. 

(vH) S.O. 797 published in Gazette of India dated the 17th 
March. 1984 regal'din~ exemption t.o the 'Ecumenical 
Chri~tian Centre. BanlZS lot'e' under section 10 (23Cl 
of the Income-tax Act. 1961 for the Derjod covered 
by the assessment years 1978-79 to 1984-85. 

(viii) S.O. 798 published in Gazette of India dated the 17th 
March. 1984 '!'Harding exempt jon to the 'St. Joseph's 
Education and Med.ical Relief Soci ",tv , under section 
lO(23C) of the Income-tax Act, 1&61 for the period 
covered by tht> assessment years 1982-83 to 1984-85. 

(ix) 5.0. 799 publisbed in Gazette of Tndiadated the 11th 
March, 1984 regarding exemption to the 'Kamala 
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Nehru Memorial Hospital Society, New Delhi' under 
section 10(23C) of the Income-tax Act, 1961 for the 

,period covered by the assessment years 1983-84 to 
1985-86. 

(x) S.O. 800 published in Gazette of India dilled the 17th 
March, 1984 regarding exemption to the 'Indian Asso. 
ciation for ,Research in National Income and Wealth. 
New Delhi' under section 10(23C) of the Income-tax 
Act, 1961 for the period covered by th~ assessment 
years 1982-83 t.o 1984-85. 

(xi) S.O. 804 published in Gazette of India dated the 17th 
March, 1984 regarding exemption to the. 'The Social 
Work and Research Centre, Ajmer (Rajasthan)' 
under section lO(23C) of the Income·tax Act, 1961 for 
the period covered by the assessment years 1982-fl3, 
1983 .. 84 and 1984..s5. 

(xii) S.O. 805 published in GGIlette of India dated the 17th 
March, 1984 regarding exemption to the 'Indian 
Council for Research on International Economic Re-
lations, New Delhi' under section 10(23C) of the 
Income.tax Act. 1961 for the period covered by the 
assessment years 1983-84 to 1985-86. 

(xiii) S.O. 806 published in Gazette of India dated the 17th 
March, 1984 regarding exemption to the 'Indian 
Standards Institution' under section lO(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1982.83 to 1984~5. 

(xiv) S.O. 807 published in Gazette of Indja dated the 17th 
March. 1934 regarding exemption to the 'Cochin Dock 
Labour Board' under section lO(23C) of the Income-
tax Act, 1961 for the period covered by the assess-
ment years 1988-84 to 1985-86. 

(xv) S.O. 808 published in Gazette of India dated the 17th 
March, 1984 regarding exemption to the 'Oil Coordi-
nation Committee on Pool Accounts' under section 
lO(23C) of the Income.tax Act, 1961 for the period 
covered by the asS{>ssment years 1983-84 to 1988-89. 

(xvi) S.O. 809 published in Gazette of India dated the 17th 
March, 1984 regarding exemption to the <Federation 
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of Indian Export Organisations' under section lO(23C) 
• of- t.be·looom~tax Act, 1961 for the period covered by 
the assessment years 198J..84 to 1985-86. 

(xvii) S.O. 810 published in G~tte of India dated the 17th 
March, 1984 regarding exemption to the . Bongal 

. Social Service League, Calcutta' under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1981-82 to 1983-8·1. 

(xviii) S.O. 811 published in Gazette of India dated the 
17th March, 1984 regarding exemption to the 'Akhil 
Bharatiya Gandharva MaJiavidyalaya MandaI, Bom-
bay' under section lO(23C) of the Income-tax Act, 
1961 for the period covered by the assessment years 
1981-82 to 1983-84. 

(xix) S.O. 812 published in Gazette of India dated the 
17th March, 1984 regarding exemption to the 
'Society of the Helpers of Mary, Bombay' under 
section 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1981-82 to 
1984-85. 

(xx) S.O. 813 published in Gazette of India dated the 17th 
March. 1984 regarding exemption to the 'Wild Life 
Association of South India, BanJtalore' under sec-
tion 1 O( 23C) of the Inc.ome-tax Act, 1961 for the 

period cOvered by the assessment years 1983-84 to 
1985-86. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Co-operative Land Develop-
ment Banks Federation Limited, Bombay, for the year 
1982-83 along with Audited Accounts. 

(ii) A copy of the ReView (Hindi and Enallsh versions) 
by the Government on the working of the National 
Co-operative Land Development Banks Federation 
Limited, Bombay, for the year 198z.:sa. 

(4) A statement (Hindi and English versions) explaining 
the reasons for not laying the Annual Report and 
Audited Accounts of the Karnata.ka Cashew DeveloP-
ment Corporation Limited. for the year 1981-82 within 
the stipulated period of nine months after the close 
of the Accounting Year. 
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4. C ..... AUetltion 

Shri Saifuddin Chowdhary called the attention of the Minis" 
ter o.f Ho~e Atf~irs to ,the reported deaths dUe to consumption of 
spur)OUS hquor m varIOUs parts of the country with particular 
reference to recent deaths in Kanpur and Farrukhabad districts 
of Uttar Pradesh and the ~ction taken by the Government in 
regard thereto. 

The Minister of State in the Ministry of Home Affairs made 
a statement in regard thereto. 

5. Matters Under Rule 377 

( 1) Shri Bheekhabhai raised a matter regarding need for 
cori.truction of small dwelling units by HUDCO and other agen-
cies ·for tribals Jiving in Dungarpur-Banswara districts of Rajas-
than. 

(2) Shri Vma Kant Mishra raised a matter regarding steps 
for the development of utensils making industry of Mirzapur. 

( 3) Shri Mani Ram Bagri raised a matter regarding tension 
in Varanasi on Supreme Court judgement relating to shifting of 
two graves. 

( 4) Shri Rasheed Masood rhised a matter regarding failure 
to deposit the Provident Fund collected from the employees of 
Bharat Carpet Limited with the Provident Fund Commissioner. 

(5) Shri Ram Vilas Paswan raised a matter regarding steps 
for lifting the lock-out in 'Samachar Bharati' and need for probe 
into its working. 

( 6) Stiri Nirmal Sinha raised a matter regarding need for more 
trains between Diamond Harbour and Sealdah. 

(7) Shri Rasa Behati Behra raised a matter regarding need 
to introduce one more passenger train between Rayguda and 
.Jharsuguda, 

(8) Shri Virdhi Chander Jai~ raised a matter regarding need 
for provision of adequate funds' for timely completion of canal 
water schemes in Barmer and Jalore districts of Rajasthan. " 
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,. TIle ..... (Geaeni)-1984·85-Detuads for Gruts 

Discussion on the Demands for Grants Nos.· 50 to 60 for 
which the Ministry of Home ·A1Iairs is responsibJe commenced.. 

Two' hundred and ten cut motions (Nos. 21, 37, 39-90. 
105-158,166--:-210, 267-272 .and 27~326) were moved. 

The' discussion was not concluded. 

6.05 P.M . 
.. 

(Lot Sabha adjoumedtill 11 A.M. on Tuesday, the 27th March, 
1984). 

SUBHASH· C. KASHY AP. 
Secretary-General. 
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. LOKSABBA 
~ 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 27, 1984/Chaitra 7, 1906 (Saka) 

No. 412 
11.03 A.M. 
1. Starred QaeIdoas 

Starred Questions Nos. 425, 429, 432--434 and 438 were 
orally answered. Replies to Starred Questions Nos. 426-428, 
430, 431, 436, 437, 439 444 and 224 were laid on the Table. 

2. Uastaned Quesdoas 
Replies to Unstarred Questions Nos. 4896-5019, 5021-

5034, 5036-5073, 5075-~094 and 5096-5127 were laid OD 
the Table. 

3. hpen LaId OR the Table 

The following papers were laid on the Table:-
(1) A copy of the EqU&l Remuneration (Amendment) 

Rules, 1983 (}fmdi and English versions) published 
in NotificatiOD 'No. S.O. 4095 in Gazette of India 
dated the 5th November, 1983 under sub-section 
(3) of section 13 of the Equat Remuneration Act, 
1976. 

(2) A ~ of the Detailed Demands for Grants (Hindi 
and Bnglisb versions) of the Ministry of Energy for 
1984·85. 
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(3) A copy each of the following papers (Hindi and En&-
lish versions) under sub-section (1) of section 619A 
of the Com~ Act, 1956:-

(a) (i) Review by the Government on the working of 
the Coal India Limited, Ca:lcutta, for the yeat" 
1982-83. 

(u) Annual Report 01tbe Coal India Limited, ClllcuUa, 
for the year r982-~ aIoDgwith Audited Accounts 
and the comments of the C~ptroller and Auditor 
General ther~n. 

(b) (i) Review by the GOV«Dment on the working of 
'the Singarcmi Collieries C'OIIIJNIDY Limited, lKotha-
gudem, for the year 1982-83. 

(ii) Annual Report ci. tbeSingareni Collieries Company 
Limited, Kothagudem. for the year 1982-83 along 
with Audited Accounts and the comments of-the 
Comptroller and Auditor Geaaral· tJacroGa. 

(4) TWQ statements (Hindi .aDd Eaglish versions) showing 
/' IeBODS fordday in laying the papers mentioned at ;J. (3) -above. 

... (~) 'copy of Notific&tiOn. No. G.S.R. 221(£) (Hindi and 
English versions) published in 'Gazette oflndia 
dated the 21st MArch, 1984 toFther with8ll -expla-

. natorymcmQtlillldum making CCl'tain81llDl1dmmrt 
to Notificatoin No. 32/84-CE dated the latMardt, 
] 984 issued under the Central Excise Rules, 1944. 

4. MessaJe from RaJya Sahha 
Secret&rry-General reported a message from Itajya -Sabba that 

at its -ittiag held on 'die 22nd Mareh. :1984. R.ajya SaWta passed 
the 'WortmeD~sCompensation (AmeRdmem) Bill. 1'984. 
5. .BID ...... by RaP SUha-lAdI _1be.".. 

Secretary-Oeneral~aid OIl the Table tile Workmen's Com-
pensation (Amendment) Bill. 1984, bS passed by itajya Sabba. 

6. Go"'. ad" ' ........ 
TIlE PAYMENT OF GRATUITY (~ 

BILL, 1984 
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7. Matters Vader Rule 377 

( 1) Shri Pratap Bhanu S~ raised a matter regarding 
need for providing JOOre funds to banks in Madhya Pradesh for 
distributing loans to educated youth and to provide them. training. 

(2) Dr. Krupasindhu Bho.i raise4 a matter Jegar~need to 
issue a commen;tOnltive stamp, naming of a road and installatioo 
of a statue in the Capital in metI;lory of freedom fighter Shri 
Surendra Sai, during his death centenary. 

(3) Shri Vijay Kumar Yadav raised a matter r~arding need 
to develop the haqd100m industries in Bihar. 

( 4) Dr. Vasant Kumar Pandit raised a matter reganling need 
for stoppage of Sabarmati Express at Sarangpor and Rutbiai in 
Madhya Pradesh!. 

(5) Shri Ajit Bag raised a matter regarding rqJOl"ted decision 
to close down the refractory and ceramic units of Bum Standard 
Company Ltd., Raniganj. 

(6) Sh.ri Madhusudan Vairale raised a matter regarding need 
to expedite the O. N . G . C. surveys in Akola and Yeotmal dis .. 
triets for speedy and early industrial development of Vidarbha 
region. 

(7) Sm.t. Madhuri Singh raised a matter regarding need to 
provide Vayudoot service between Patna and Purnea (Bihar). 

(8) Shri Chitta Buu rai9lCd a matter regarding need for ·Cen· 
tral legislation for abolition of the A'ndhra Pradesh Legislative 
Council as recornmerubl by Andhra Assembly. 

8. 'DIe IkMIget (GeneraI)-l.a4-85-Demaads for Grants 
Discussion on the Demands for Grants Nos. 50 to 60 for 

which! the Ministry of Home Affairs is responsible and the cut 
motions thereto moved on 26th March, 1984, continued. 

The discussion was J¥>t concluded. 

9. Discussion UDder Rate 193 
Shri Ram Vilas Paswan raised a discussion on continuing 

atrocities on Scheduled Castes and Scheduled Tribes. 
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The following Members took part in the debate:-
( I) Sbri A. R. Mallu 
(2) S1ui Ajit Kumar Saba 
( 3) Sbri Chandra Pal Shail_ 
( 4) Sbri Mani Ram Bagri 
(5) Shri IGshan Datt SuJtanpuri 
(6) Shn Suraj Bhan 
(7) Sbri Ram Swamp Ram 
(8) .i Ramavatar Shastri 
( 9) Shri Bbeekhabbai 

( 10) Shri Ram Lal aahi 
( 11) Shri Hiratal R. Pannar 
( 12) 9lri SUnder Singh 

v4n P. C. Sethi replied to the debate . 
. , The discussion was concluded. 

7.55 P.M. 

(Lot Sabba adjourned till 11 A.M. on Wednesday, the 28th 
MarcJ», 1984). 

SUBHASH C. KASHYAP. 
~-Oeaend. 
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WKSABBA 

~ULLETIN--PARTI 
[Brief Record of Proceedings] 

Wednesdcdy, March 28, 1984/Chaitt"a 8, 1906 (Saka) 

No. 413 
11.02 A. M. 
1. Starred Questions 

,-, 

Starred Questions Nos. 445, 447, 448, 452, 454-456, 459, 
460 and 462 were orally answered. Replies to Starred Ques-
tions Nos. 446, 449, 451, 453, 457, 458, 461 and 463~65 
were laid on the Table. 
2. Unstarred Questions 
. Replies to Unstarred Questions Nos. 5128-5132, 5134-

5153, 5155--5171, 5173--5184, 5186-5215, 5217--5234, 
. 5236-5277, 5279-5295 and 5297--5366 were laid on the 

Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table. 
(1) A copy of the Detailed Demands for Grants (Hindi 

and English versions) of the Ministry of Law, Justice 
alnd Company Affairs for 1984-85. 

(2) A copy each of the following Notifications -(Hindi 
and English versions) under sub-section (2) of sec-
tion 18AA of the Industries (Development and 
Regulation) Act, 1951:-

(i) S.O. 132(E) published in Gazette of India dated 
the 28th February, 1984 regaroing extension of 
period of take over of management of Messrs 
Ma1abar Spinning and Weaving Mills Limited, 
Calicut, beyond five years. 
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(ii) S.O. 133(E) published in Gazette Of India dated ,~ 
the 28th February, 1984 regarding extension of 
period of take over of management of Messrs 
Kottayam Textiles Limited, Kottay~, beyond 
five years. 

(ill) S.O. 134(E) published in Gazette of India dated 
the 28th February, 1984 regarding extension of 
period of take over of management of Messrs 
Prabhuram Mills Limited, Chenganpur. beyond 
five years. 

(3) A copy each of.the following papers (Hindi and Eng. 
Iish versions) under sub-section (1) of section 619A ' 
of the Companies Act, 1956:-

(It' (i) A statement regarding Review by the Govern· 
ment on the working of the Braithwaite and Com· 
pany Limited. Calcutta, for the year 1982-83. 

(li) Annual Report of the Braithwaite and Company 
Limited, Calcutta, for the year 1982-83 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) A statement regw-ding Review by the Govern· 
ment on the working of the Jessop and Company 
Limited, Calcutta, for the year 1982-83. 

(li) Annual Report Of the Jessop and Company Limited, 
Calcutta, for the year 1982-83 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(4) Two statements (Hindi and English versions) showing 
reasons for delay in htlying the papers mentioned at 
(3) above. 

(5) A copy each of the following papers (Hindi and Eng· 
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

<a) (i) Review by the Government on the working of 
the National Mineral Development Corporation 
Limited. Hyderabad, for the year 1982-83. 
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(ii) Annual Report of the National Miner~ Develop-
ment Corporation Limited Hyderabad for the 
year 1982-83 along with Audited AccoUnts and 
the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government on the working of 
the Sponge Iron India Limited, Hyderabad, for 
the year 1982-83. 

(ii) Annual Report of the Sponge Iron India Limited, 
Hyderabad, for the ye&r 1982-83 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(6) Two statements (Hindi and Engli~ versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. 

(7) A copy of the Central Industrial Security Force 
(Second Amendment) Rules, 1984 (Hindi and Eng-
lish versions) published in Notification No. G.S.R. 
220 in Gazette of India d&ted the 3rd March 1984 . , 
under sub-section !3) of section 22 of the Cenkal 
Industrial Security Force Act, 1968. 

(8) A copy of the Annual Report (Hindi and Eng-
'ush versions) of the Central Board for the prevention 
&rrui Control of Water Pollution New Delhi, for the 
year 1982-83, under sub-section (1) of section 39 
of the Water (prevention and Control of Pollution) 
Act, 1974. 

4. Report of Comm~ on Private Memberst BiDs aDd 
Resolutions 

Shri G. Lakshman&n presented the Seventy-second Report 
(Hindi and English versions) of the Committee on Private Mem-
bers' Bills and Resolutions. 
5. Reports of Public Accounts Committee 

Shri Sunil Maitra presented the foNowing ReJ?Orts (Hindi and 
English versions) of the Public Accounts COlrumttee:-

(1) Hundred and Eighty-fourth Report on, Action T~en 
by Government on the recommendatiOns contaJned 
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· in the Hundred and Fo]ty-second Report of the' 
Committee on Receipts of Union Territory of Delhi 
-Sales Tax-Falsification of documents by a deal-
er. 

(2) Hundred and Eighty-sixth Report on Action taken 
by Government on the recommendations contained 
in the Hundred and Fifty-fifth Report of the Com-
mittee on Customs Receipts-Non-Ievy of Customs 
Duty on confiscated for released on redemption fine. 

6. Ca ... Atteolioa 

Shri Harish Rawat called the attention of the Minister of 
Health anU~~!!y Welfare to the reported sale of adulter&ted 
foodstuffs and spices in Delhi and Chandigarh and action taken 
by the Government in the matter. 

'The Minister Of Health and Family Welfare made a statement 
in regard thereto. -

7. Modoas for EIedioIM to CommiMees 
(i) Prof. Madhu Dandavate moved the following motion:-

"That the members of this House do proceed to elect in 
the manner required by sub-rule (1) of Rule 311 of 
tbeRules of Procedure and Conduct of Business in 
Lok Sabha, thirty members from among themselves 
to serve as members of the Committee on Estimates 
for the term beginning on the lst May. 1984". 

The motion was adopted. 
(ti) Shri Sunil Maitra moved the following motion:-

"'That the members of this House do proceed to elect in 
the manner required by sub-rule (1) of Rule 309 
of the Rules of Procedure and Conduct of Business 
in Lok Sabha, fifteen members from among themsel· 
ves to serve as members of the Committee on Pu])" 
lic Acc:ounts for the term beginning on the 1 st May, 
1984," 

The motion was adopted. 
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(iii) Shri Sunil Maitra moved the following motion:-
"That this House do recommend to Rajya Sabha that 

Rajya Sabha do agree to nominate seven members 
from Rajya Sabha to associate with the Committee 
on Public Accounts of the House for the term begin-
ning on the 1st May, 1984 and do communicate to 
this HoUSe the names of th0- members so Dominated 
by Rajya Sabha." 

The motion was adopted. 

(iv) Shri Madhusudan Vairale moved the following motIon:-'-
"That the members of this House do proceed to elect in 

the manner required by suo-rule (1) of Rule 312B 
of the Rules of Procedure and Conduct of Business 
in Lok Sabha, fifteen members from among themsel-
ves to serve as members of the Committee on Publis 

, Undertakings for the term beginning on the 1st 
May, 1984." 

The motion was adopted. 
(v) Shri Madhusudan Vairale moved th~ followin!; mot~:-

"That this House do recommend to Rajya Sabha that 
Rajya Sabha do agree to nominate seven members 
from Rajya Sabha to associate with the Commit~ 
on Public Undertakings of the House for the term 
beginning on the 1st May, 1984 and do communi-
cate to this House the names of the members so 
nominated by Rajya Sabha." 

The motion waS adopted. 
(vi) Shri A. C. Das moved the following motion:-

"That the members of this House do proceed to elect in 
the manner required by sub-rule (1) of Rule 331B 
of the Rules of Procedure and Conduct of Business 
in Lok Sabha twenty members from among them-
selves to serv; as members of the Committee on. the 
Welfare of Scheduled Castes and Scheduled Tnbes 
for the term beginning on the 1st May. 1984." 

The motion was adopted. 
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(vii) Sbri A. C. Das moved the following motiOJ1:- ~;, 

"'That ~is House do recopunend to Rajy&' Sabha that 
Ralya Sabha do agree to nominate ten members 
from Rajya Sabha to associate with the Committee 
on the Welfare of SchedUled Castes aDd Scheduled 
Tribes of the House for the term beginning on the 
1st May, 1984, and do communicate to this House 
the IUtnes of the members so nominated by Rajya 
Sabha. .. 

1be motion was adopted. 

8. MaUen U .... Rule 377 

(1) Prof. Narain Chand Parashar ~aised a matter regarding 
need for relaxations in Wild Life Preservation Act wd New 
Forest Act, to help farmers. 

(2) Shri Chintamani lena raised a matter regarding need for 
reinforcing security arrangements in Indian Missions abroad. 

(3) Shri V. S. Vijayaraghav$l raised a matter regarding need 
for central assistance to develop the small and medium p6ris in 
Kerala. 

(4) Shri Harisb Kumar Gangwar raised a matter regarding 
steps to curb the activities of luggage-lifter gangs at New Delhi 
Railway Station. 

(5) Shri Ramavatar Shastri raised a matter regarding irre-
gUlarities by Banks in giving loans to educated youth in Bihar. 

(6) Dr. A. K.alanidhi ft:tised a matter regarding need for take 
over of Buckingham and Caranatic Mills, Madras by the 
Government. 

(7)Shri Sushil Bhattacharya raised a matter regarding need 
for take ovet" of Birla Mills, Delhi. 

(8) Shri Satyflbarayan Jatiya raised a matt~~ ~gil!ding need 
for expansion of A.I.R. and Doordarshan facdlties In Madbya 
Pradesh. 

(9) Dr. Subramaniam Swamy raised a matter. regarding need 
to establish the proposed Integral Coach Fttetory In Mahnrasbtra. 
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• (10) Shri Barish Rawat raised a matter regarding funds for 
various hydel projects and dams. 

(11) Shri Arjun Sethi raised a matter regarding need to pro-
vide rigs for tubewells to the Government of Orissa to meet the 
wf:lter shortage in the State .. 
9. 'The Budget (Geaeral)-1984-8S-Demands for Grants 

Discussion on the Demands for Grants Nos. 50 to 60 for 
which the Ministry of Home Affairs is responsible and the cut 
motions thereto moved on 26th March, 1984. continued. 

The discussion was not C9Jlcluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 29th 

March, 1984) 

SUBHASH C. KASHY AP, 
Secretary-General 
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LOK SABRA 

v13'ULLETIN-' PART I 
£Brief Record of Proceedings] 

Thursday, March 29, 1984/Chaitr& 9, 1906 (5aka) 

No. 414 
11.03 A.M. 
1. Starred Questions 

Starred Questions Nos. 466, 467, 473, 475 and 479 were 
orally answered. Replies to Starred Questions Nos. 468, 470, 
471, 474, 476, 478 and 480--486 were laid on the Table. 
2. UDStalred ~ 

Replies to Unstarred Questions Nos. 5367-5372, 5374-
5425, 5427-5593, 5595-5602 were laiil on the Table. 

A statement by the Deputy Minister in the Ministry of Health 
and Family Welfare correcting the reply given on 24 March, 1983 
to UnsU4rred Question No. 4307 regarding Ad-hoc appointment 
of Unani physicians in CGHS dispensaries, Sarojini, Nagar and 
Oarya Ganj was also laid' on the Table. 
3. Papers Laid on the Table 

The fo]]owing papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English 

versions) on the working of the Seamen's Provident 
Fund Scheme. 1966. under sub-section (1) of sec-
tion 3 of the Seamen's Provident Fund Act, 1966. 

(2) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Technology, 
Khal'agpur, for the year 19'82-83 .together with ~u­
dit Report thereon, under sub-sectIon (4) of section 
23 of the Indian Institute of Technology Act, 1961. 
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(3) (i) A copy of the Annual Report (Hindi and Englishf'1' 
versions) of the National Institute for Training in 
Industrial Engineering, Bombay. for the year 1982-
83. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute for Training in 
Industrial Engineering. Bombay, for the year 1982-
83 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National. 
Institute for Training in Industrial Engineering. 
Bombay, for the year 1982-83. 

(4) A statement (Hindi and English venions) showing 
reasons for delay in laying the papers mentioned at 
(3) above. 

(5) (i) A copy of the Annual Report (Hindi and Eng-
lish version.~) of the Sardar Vallabhbhai Regional 
College of Engineering and Technology, Surat, for the 
year 1982-83. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Sardar ValIabhbhai Regional Col-
lege of Engineering and Technology. Surat, for the 
year 1982-8~ together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Sardar 
ValJabhbhai Regional College of Engineering and 
Technology, Surat, for the year 1982-83. 

(6) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Foundry and 
Forge Technology, Ranchi. for the year 1982-83 
together with Audit Report thereon. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in l.."ing the papers mentioned at 
(6) above. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Visva-Bharati Santiniketan, for the 
year 1982-83. 
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(ii) A copy of the Review (Hindi ~d English versions) 
by the Government on the working of the Visva-
Bharati, Santiniketan, for the year 1982-83. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. . 

(10) (i) A. ~py of the ~ual Report (Hindi &Od English 
Vet'Slons) Of the IndIan Council of Philosophical Re-
search, New Delhi, for the year 1982-83. 

(ii) J\ copy of the Annual Accounts (Hindi and English 
versions) of the Indian Council of Philosophical Re-
search, New Delhi, for the year 1982-83 togethet 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Council of Philosophical Research, New Delhi, tOI 
the year 1982-83. 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(10) above. 

(12) A copy of the Annual Accounts (Hindi and English 
versions) of the Regiona1 Engineering College, 
Durgapur, for the year 1982-83 together with Audit 
Report thereon. 

(13) (i) A copy of the Annual Report (Hindi and English 
versiollS") of the Khuda Bakhsh Oriental Public 
Library, Patna, for the year 1982-83 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Khuda 
Bakhsh Oriental Public Library, Patna, for the year 
1982-83. 

(14) A statement (Hindi and English versions) .showing 
reasons for delay in laying the papers mentioned ~, 
(13) above. 

(15) (i) A copy of the A~~ Report ~Hindi and English 
versions) CIf the Vlctona Memonal Hall, Calcutta, 
for the year 19R2-83 along with Audited Accounts. 
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,!) " , 

Cn) A copy of the Review (Hindi and English versions) 
by the Government on the working at the Victoria 
Memorial HaD, Calcutta, fOf the year 1982-83. 

(16) A sta!ement (Hindi fIfad English versioQS) showing 
reasons for delay in laying the papers mentioned at 
(15) above. 

(17) (i) A copy of the Annual Report (Hindi and Eng~ 
jish versions) of the Indian Council of Social Science 
Research, New Delhi, for tbe year 1982-83. 

(ii) A copy of the Review (Hindi and ~glish versions) by 
the Government on the working of tbe Indian Coun-
cil of Soci~ Science Research New Delhi for the , , , 
yeBt" 1982-83. 

(18) A statement (Hindi and English versions) (fa' show. 
ing reasons for delay in laying the papers mentioned at 
(16) above and (b) explaining the reasons for not 
laying the Audited Accounts of the Indian Council 
of Social Science Research, New Delhi, for the yeat 
1982-83 within the stipulated period of nine months 
Gtter the close of the AccountinR Year. 

(19) A copy of the Annual Accounts (Hindi and English 
versions) of the Banaras Hindu University, Varanasi. 
for tbe year 1982-83 together with Audit Report 
thereon (Volumes I and m. 

(20) A statement (Hind~ and. English versions) .showing 
reasons for delay In taymg the papers menttonedat 
(19) above. 

(21) 0) A copy of the Annual Report (~indi and 
. English versions) of the Central C~cll f?f Re-

search in Ayurveda and Siddha, New Delhi. for 
the year 1981·82. 

'(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Central Council for Research 
in Ayurveda and Siddba, New Delhi, for the year 
1981·82 together with Audit Report thereon . .. 



(iii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
Central Council for Research in Ayurveda and 
Siddha, New Delhi, for the year 1981-82. 

(22) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(21) above. 

(23) A statement (Hindi and English versions) explaining 
the rea<;ons for not laying the Annual Report and 
Audited Accounts of the Central Council for Research 
in Ayurveda and Siddha, New Delhi, for the year 
1982-83 within the stipulated period of nine months 
after the close of the Accounting Year. 

(24) A statement (Hindi and English versions) exp1aining 
the reasons for not laying the Annual Report and 
Audited Accounts of the National Institute of Ayur-
veda, Jaipur, for the year 1982-83 within the stipulat-
ed period of nine months after the close of the Ac-
counting'\: ear. 

4. Reports of Public Accounts Co~ 
Shri Sunil Maitra presented the following Reports (Hindi &nd 

English versions) of the Public Accounts Committee:-
( 1) Hundred and Eighty-second Report on Action 

Taken by Government on the recommendations 
contained in the Hundred and Forty-eighth Report 
of the Committee on Introduction of a new system 
of weapon training. 

(2) Hundred and Eighty-third Report on Action Taken 
by Government on the recommendations contained 
in the Hundred and Second Report of the Commit-
tee on Chittaranjan Locomotive Works-Suri 
Transmission -and Reversing Gear Boxes for diesel 
shunters. 

5. sademeat by Minister 
/ The Minister of Home AffCllrs made a statement regarding 

assassination of Shri H. S. Manchanda, President, Delhi Our-
dwara Prabandhak Committee. 
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6. GeftftllDeat Bill-lDtrodacecl 

THE MOGUL LINE LIMnED (ACQUISITION OF SHARES) 
BILL, 1984 

7. Matters UDCIer Rule 377 

(1) Shri Abdul Rashid Kabuli raised a matter regarding need 
for dialogue with Pakistat for opening Srinagar-Rawalpindi Road 
to strengthen socio-economic and cultural relations between the 
two countries. 

(~) Shri N. Dennis raised a matter regarding steps for re-
openm~ of the Tacfloor coir factory at Ammendivilai, Kanya-
kuman. 

(3) Smt. Bibha Ghosh. Goswami raised a mlilter regarding 
need to simplify the procedure C1l sanctioning pension to widows 
of Heedom fighters. . . 

(4) Dr. V. Kulandaivelu £aised a matter regarding need for 
re-orientation of Radio and T.V. programmes. 

(5) Prof. Ajit Kumar Mehta raised a matter regarding need 
for a common policy for all States in regard to inter-State sale 
of wheat. 

8. The BucIget (GeaeraI)-19l4-85--De1aaars fer G ..... 

(i) Discussion on the Demands for Grants Nos. SO to 60 for 
which the Ministry of Home Affairs is responsible and the cut 
motions thereto moved on 26th March, 1984, continued. Dis-
cussion was concluded. 

All the cut motions moved were negutived. 

On the voting of Demands for Grants (both Revenue Account 
and CapiUJl Account) for which the Ministry of Home Aft&!rs is 
responsible for the amounts shown under edIumn 4 of the pnnted 
list of Demands for Grants-Budget (General) for 1984.85, the 
House divided. Ayes *47, Noes *22. The Demands for Grants 
were accordingly voted in full. 
-,._--------

-Subject to correction. 
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() (ti) Discupion on tbe Demands for Grants Nos. 71 and 72 
for which die Ministry of Law, Justice and Company Affairs is 
responsible, commenced. 

Thirty-Eight cut motions (9-14 rind 22-53) were moved. 
The discussion was not concluded. 

The House was adjourned for want of quorum. 
5.55 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 30th March. 
1984). 

SUBHASH C. KASHY AP, 
Secretary-General. 
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LOKSABHA 

~ULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. March 30, 1984/Chaitra 10, 1906 (Saka) 

11.01 A.M. 
NO.-~ 

" .. 
1. 0Wtury Refereaces '-The Deputy Speaker made references to the passing away of 
Lt. Col. Kanwar Dale'! Singh who was a Member of C~tituent 
Assembly and Provisioruil, Parliament and Shri Shobha Ram who 
was a Member of the First and Second Lok Sabha. 

Thereafter, Members stood in silence for c4 short while as a 
mark of respect to the deceased. 
2. Starred Questions 

Starred Questions Nos. 487-489, 491 and 492 were orally 
answered. Replies to Starred Questions Nos. 493-501 and 
503-507 were laid on the Table. 
3. U&Drrett. QuestioIIs 

Replies to Unstarred Questions Nos. 5603-5611, 5613-
5622, 5624-5629, 5631-5654, 5657-5677, 5679-5729, 
5731-5735, 5737-5757, 5759~5771, 5773-5789, 5791-
5796. 5798-5806, 5808-5824 and 5827-5837 were laid on 
the Table. 
4. Papers Laid Oft dae TaIt\e 

The following pa1pers were laid on the Table:-
(1) A copy of the Detailed Demands for Grants. (Hindi 

and English versions) of the Ministry of Agnculture 
for 1984-85. •. 
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(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Coffee Board, Bangalore, for the 
Year 1982-83. 

(li) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Coffee 
Board. Bangalore. for the year 1982-83. 

" 

(3) (i) A copy of the Annual Repon (Hindi and English 
versions) of the Wool Research Association. Thane. 
for the year 1982~83, along with Audited Accounts. 

fu) A copy of the Review (Hindi and English versions) 
by the Government on the working of ,the Wool 
Research Association. Thane, for the year 1982-83. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(3) above. 

(5) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of' Irrigation 
for 1984-85. 

~
6) copy of the Detailed DemandS for Grants (Hindi 

and English versions) of the Ministry of Rutsl 
Development for 1984-85. 

A copy of Notification No, G.S.R. 219(E) (Hindj and 
English versioI\$) published in Gazette of India 
tlated the 19th March, 1984 together with an ex-
planatory memorandum making certain amendments 
to Notification No. 13-Customs dated the 9th Feb-
ruary, 1981 SO as to exempt spare parts of machi-
nery, consurnables, material, handling equipments 
such as forklifts and overhead cranes, samples and 
prototypes not exceeding two in number of each type 
of sample and drawings, blueprints. technical maps 
and charts from the whole of basic, auxiliary and I additional duties of customs leviable thereon, under .... 1 section 159 of the Customs Act, 1962. 

(8) A copy of ~otification No. G.S:R. "224(E) (Hindi and 
English versions) published in Gazette of India 
dated the 24th March, 1984 together with an ex .. 
plarutory memorandum making certain amendment 

2 



to Notification No. 51J7O-CE dated the 1st March 
1970 so as to include Electronic Stencil Scanne~ 
in the dutiable list of office machines under item 
33D of the Centra:J. Excise. Tariff." issued under the 
Central Excise Rules, 1944. 

(9) A copy ~ual Report (Hindi and English 
VersIOns) of the National Bank. for Agricultuf'e and 
Rural Development, for the year ended the 30th 
June, 1983 along with Audited Accounts, under 
sub-section (5) of section 48 of the N<ltional Bank 
for Agriculture and Rural Development Act, 1981. 

(10) A copy of the Export of Switchgear and Contr01gear 
(Quality Control and Inspection) Rules, 1984 (Hindi 
and English versions) published in Notification No. 
S.O. 730 in Gazette of India dated the 10th March, 
1984, under sub-section (3) oj section 17 of the 
Export (Quality Control and Inspection) Act, 1963. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Federation of Indian. Export Organi-
sations, New Delhi, for the year 1982-83 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Federa-
tion of Indian Export Organisations, New Delhi. for 
the yeat' 1982-83. 

S. Assent to Bills 
Secretary-General laid on the Table the . following 11 Bills 

passed by the Houses of Parliament during the current session 
and assented to:-

(1) The Asiatic Society Bill, 1984. 
(2) The Appropriation (Vote on Account) Bill, 1984. 
(3) The Appropriatiqn Bill, 1984. 
(4) The Appropriation (No.2) Bill, 1984. 
(5) The Appropriation (Railways) Bill, 1984. 
(6) The Appropriation (Railways) No.2, Bill, J984. 
(7) The Appropriation (Railways) NG. 3, Bill, 1984. 
(8) The Pondicherry Appropriation (Vote on Account) 

Bill. 1984. 
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(9) The Pondicherry Appropriation Bill 1984. 
"" , 

(10) The Punjab Appropriation (Vote on Aecount) Bil1 
1984. ' 

(11) The Punjab Appropriation Bill, 1984. 
6. Report of PaNe AcCOUlds eo-.ittee 

Shr.i Sunil Maitra presented the Hundred and Eighty-fifth 
Report (Hindi and English versions) of the Public Accounts 
Committee on Action TmI\".by Government on the recommenda-
tions contained in their Hundred and Fiftieth Report on Receipts 
of Union Territory of Delbi-Stamps Duties and Registration 
Fees-Evasion/Avoidance of Higher Rates of Stamp Duty. 
7. SCiUI __ Ity Miaisters 
. A The Minister of Fmance made a statement on 'Suspension 
of payments by the R~e Bank of India on behalf of Govem-
ment of West Bengal', 

(ii) The Minister 01 State in the Ministry of Defen~ made a 
statement regdfding explosion in Tamnagar whiJe-- bombs were 
being loaded. 
I. M ..... , ... Eledioa to COBHDlttee 

Sbri Nihar Ranjan Laskar moved the following motion:-
"That in pursuance of sub-section (3){f) of Section 4 of 

the Tea Act, 1953, read with role 4(1)(b) of the 
Tea Rules, 1954, the members of this House do 
proceed to elect, in such manner as tbe Speaker may 
direct, two members from among themselves to 
serve as members Of the Tea Board. subject to the 
other provisions of the said Act and the Rules made 
thereunder. ,. 

The motion was adopted. 

9. "CaJIin& Altelltioa 
Shri M. Ramgopal Reddy called the attention of the M"mister 

of External Affairs to the situation arising out of the reported 
nuclear collaboration between Pakistan andCbina and the reac-
tion j1f the Government in regard thereto. 
J'Ibe Minister of External Affairs made a statement in regard 
thereto. 
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10. Matters 1IIlCler Rule 377 

( 1) Shri Kishan DattSultanpuri raised a matter regarding 
need for Hydro-electric projects for industrialisation of Himachal 
Pradesh. 

(2) Shri Chandra Pal Shailani raised a matter regarding need 
for high-level inquiry in supply of cooking gas cylinders. 

(3) Shri Ajit Kum~ Saba raised a matter regarding need to 
finalise the terms and conditions of service of employees of Coal 
Mines Labour Welfare Organisation before its merging with CIL. 

( 4) Shri Harikesl) Bahadur raised a matter regarding need 
for sympathetic consideration of demands of school and college 
teachers of Uttar Pradesh. • 

(5) "Shri Chitta Bac;u raised a matter regarding need for en-
suring safety and security of Tnmilians in Sri Lanka. 

(6) Shri R. P. Gaekwad raised a. matter regarding need for 
stringent measures to stop piracy of cassettes. 

(7) Shri Chandrajit Yadav raised a matter regarding need 
for early implementation of recommendations of M1Uldal Com-
mission.. 

Discussion on the Demands for Grants Nos. 71 and 72 for 
which the Ministry of Law, Justice and Company Affairs is res-
ponsible and the cut motions thereto moved on 29th March. 1984, 
continued. 

The dis~ussion was not concluded. 
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12. Motion regaodiag Seveaty-second Report of .tIIe CODlDliUee 
OR Pmate Members' BiDs .. R.esoIutiODS 

Sbri Chitta Basu Ploved the following motion:-
"That this House do agree with the Seventy-second Re-

port of the Commi~ on Private Members' Bills and 
Resolutions presented to the House on the 28th 
March. 1984." 

The motion was adopted. 

13. Pd,. MelaWI Resoludoa-UDder Couidention 

Further dtSCussion on the following Resolution mo\red by 
Sbri T. S. Negi on the 16th December. 1983, continuoo:-

• 

-"This House expresses its concern over the growing un-
employment in the country and urges upon Gov-
ernment to take immediate steps to raise a land 
army of unemployed persons ttt take up-

(a) the work of deepening the river beds of major 
~ers; " 

(b) the atrorestation programme throughout the 
country including Himalayan region in such a 
way as to cover at least one-third part of the 
land; 

( c) extensive land conservation programmes; 
(d) llnking of major rivers of the country; and ~ 

commends that Government should pay an un-
employment allowance of at least Rs. lOOper 
month to aU unemployed persons." 

The follO\':ing Members took part in the debate:-

( 1) Shri Girdhari La1 Vyas 
(2) Sbri Harileesh Bahadur 
(3) Shrl Chandra Pal Shailani 
(4) Sbri R. L. P. Verma 
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( 5) Smt. Vidya Cltennupati 
(6) Sbri Abd~ Rashid Kabuli 
(7) Shri Arjun Sethi 
(1\) SJ:o.ri Ram Vilas Paswan 
(9) Dr. V. Kulandaivelu 

(10) Shri K. M. Madhukar 
( 11) Shri Rajnath Sonkar Shastri 
(12) Shri Sunder Singh 

The discussion was not concluded. 
6.04 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 2nd 
April, 1984). 

SUBHASH C. KASHYAP. 
Secretary-General. 
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LOK SABHA 

AULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, -April 2, 1984/Chaitra 13, 1906 (Saka) 

No. 416 
11.04 A.M. 
1. Starred Questions 

Starred Questions Nos. 510, 512 and 514 were orally 
answered. Replies to Starred Questions Nos. 508, 511 and 
515-528 were aaid on the T~le. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 5838-5872, 5874-
5887, 5889-5891, 5893-5909 and 5911-6055 were laid on 
the Table. 
3. ~ Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-· 

(i) Review by the Government on the working of 
the State Farms Corporation of India Limited, 
New Delhi, for the year 1982-83. 

(ii) Annual Repoit of the State Farms Corporation 
of India Limited, New Delhi, for the year 
1982-,83 along with Audited Accounts and the 
comments of the Comptroller and Auditor 
General thereon. 
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(2) A copy each of the following papers (Hin6i and 
English versions) under section 619A of the Co~ 
panies Act, 1956:- ".'. 

(i) Review by the Government on the working of 
the Jammu and Kashmir State Agro Industries 
Development Corporation Limited, Srinagar, 
for the year 1976-77. 

Oi) Annual Report of the Jammu and Kashmir State 
Agro Industries Development Corporation 
Limited. Srinagar, for the year 1976-77 along 
with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(2) above. 

(4) (i) A copy of the Annual . Report (Hindi aDd 
English versions) of the Nalional Federation of 
State Co--operative Banks Limited, Bombay. for 
the year 1982-83. 

(n) A copy of the. Annual Accounts (Hindi and eng-
lish versions) of the National Federation of State 
Co-operative Banks Umited, Bombay, for the 
year 1982-83 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government o~ the working of the NationaI J Federation of State Co-operative Banks Limited, 
Bombay, for the year 1982-83. 

*(5) A copy of Notification No . .83184-CE (Hindi and 
English versions) published in Gazette of India dated 
the 2nd April, 1984 together with an explanatory 
memorandum making certain amendment to Noti-
fication No. 108181-CE dated the 24th Apri'l, 1981 
dad to extend the Scheme to ~w paper mills, issued 
under the Centra} Excise Rules, 1944. 

--------- ---=~~---=~--------~-
-Laid at 6 P.M . 
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4. MotioD for Election to Committee 
Shri Yogendra Makwana moved the following motion:-

"That in pursuance of sub-section (4) (e) of Section 4 of 
the Coconut Development Board Act, 1979 the 
members of this House do proceed to elect, in 'such 
manner as the Speaker may direct, two members 
from among themselves to serve as members of the 
Coconut Development Board, subject to the other 
~rovisions of the said Act." . 

The motion was adopted. 
S. ~tters under Rule 377 . 
J( 1) Shri D. L. Baitha raised a maUfIf regarding need for 

setting up a relay centre of T.V. at Forbesganj (Pumea-Bihar). 
(Lok Sabha adjo~:'ned at 1.05 P.M. and re-assembled at 

2.07 P.M.) 
(2) Shri Baburao Paranjpe raised a matter regarding need 

to construct more houses for workers of ordnance factories at 
Jabalpur. 

(3) Shri Arjun Sethi raised a matter regarding funds for roads 
in Orissa. 

( 4) Shri Mani Ram llagri raised a matter regarding need to 
detclare people of Vimukata Jati (Tapriwas) as Scheduled 
Tribes. 

(5) Shri Chandr~ Pal Shailani raised a matter regarding 
non-use of Hindi in writing names of roads etc. in Hyderabad 
and Secunderabad. 

( 6) .5hri Ramavatar Shastri raised a matter regarding issue 
of special postal stamp to commemorate the fourteen hundredth 
Birth Centenary of Hazarat Imam Hussain. 

(7) Shri Ram Vilas Paswan raised a matter regarding pro~ 
duction and screening of films relating to Independence· Move-
ment by the Films Division. 

(8) Shri Rajesh Pilot raised a matter regarding financial 
assistatn..ce to farmers of Rajasthan whose crops were destroyed 
due to cold wave. 

(9) Shri Mangal Ram Premi raised a matter regarding .1eed 
for more railway services for Bijnore and construction of (lYer 
bridges in that area. 
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( 10) Smt. Usha Prakash Choudhari raised a matter regard. 
ing need to declare Amravati as industrially backward district. 

( 11) Prof. Saif·ud-Din Soz raised a matter regarding need 
to provide. residential accommodation to traders of Kashmir in 
Delhi. 
6. CaIIiag. Atteatioll 

Prof. Madhu Dandavate called the attention of the Minister 
of Works and Housing to the reported failure, of the Delhi Deve-
lo~t Authority to allot land to a large number of Group 
Housing Societies which are registered and have deposited 
several crores of rupees with D.D.A and the action taken by 
the Government in the matter. 

The Deputy Minister in the Ministry of '\Y9rks and Housing 
made a statement in regard thereto. 
7. 11te Budget (GeI\eraI)-l984-85-Demaads for Graats 

Discussion on the Demands for Grants Nos. 7 J and 72 for 
which the Ministry of Law. Justice and Company Affairs is res--
plnsible and the cut motions thereto moved on 29th March, 
1984, continued. 

The discussion was not concluded. 

Y:,Statemeat by MiaiIter 
The Minister of Home Affairs made a statement regarding 

Akalis demands concerning Article 25 of the Constitution. 
9. Report of Basiaess Advisory Coauaittee 

Shri Buta Singh presented the Fifty-ninth Report of the Busi-
ness Advisory Committee. 
6 P.M. 

(Lok. Sabha adjourned till 11 A.M. on Tuesday. the 3rd 
April, 1984). 

SUBHASH C.K.ASHY AP, 
Secr«ary-General. 

---------------_. ------
-Made at 4 P.M. 
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LOK SABRA 

V"fiULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, April 3, 1984/Chaitra 14, 1906 (Saka) 

No. 417 
11.01 A.M. 
1. Obituary RefeJence 

The Deputy Speaker placed the follo~g Resolution before 
the House:-

"This House expresses its profound grief at the dastardly 
killing of Shri V. N. Tewari, a Member of Parlia-
ment at Cbandigarh, this morning, and conveys its 
deep condolences to the bereaved family." 

The Resolution was adopted unanimously. 
Thereafter, Members stood in silence for a short while as a 

mark of respect to the decea;ed. 
(Lok Sabha adjourned at 11.30 A.M. and re-assembled at 

. 11.50 A.M.) 

2. Starred Questions 
Replies to Starred Questions Nos. 529-54R were laid on 

the Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 6056-6068, 6070-

6101 and 6103-6291 were laid on the Table. 

t 
.1 



4. Papers Laid oa the Table 

The following papers were laid on the Table:-
(1) The following statements (Hindi and English ver-

sions) showing the action taken by the Government 
on various assurances, promises and undertakings 
given by tbe Ministers during the various sessions 
of Seventh Lok Sabha:-

(i) Statement No. XIX-Fourth Session, 1980. 
(ii) Statement No. XVII-Sixth Session, 198 I. 
(iii) Statement No. XVI-Seventh Session, 1981. 
(iv) Statement No. XV-Eighth Session. 1982. 
(v) Statement No. XI-Ninth Session, 1982. 
(vi) Statement No. X-Tenth Session, t 982. 
(vii) Statement No. VIlI-E1eventh Session. 1983. 
(viii) Statement No. IV-Twelfth Session, 1983. 
(jx) Statement No. II-Thirteenth Session, 1983. 
(x) Statement No. I-Fourteenth Session, 1984. 

(2) A copy each of the following papers (Hindi and Eng-
lish venions) under suh-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Film Development Corporation Limited, 
Bombay. for the year 1982-83. 

(ii) Annual Report of the National Film Development 
Corporation Limited, Bombay. for the yetI.r 
1982-83 along with Audited Accounts and the 
comments of Comptroller and Auditor General 
thereon. 

(3) A statement (Hindi and English versions) showing 
reasons fOr delay in 1aying the papers mentioned at 
(2) above. 

. (4) A copy of the Detailed Demands for Grants (Hindi 
and ElJllish versions) of the Ministry of Edualtion 
and Culture (Department of Education) for 1984-85. 

(5) A copy of the Detailed Demands or Grants (Hindi 
and Englilh versions) of the Miniitry of Education 
and Culture (Department of Culture) for 1984-85. 
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(6) A copy of the Report (Hindi and English versions) 
of the Comptroller and Auditor General of India 
for the year 1982-83-Union Government (Civil) J:evenue Receipts-Volume I-Indirect Taxes and 
Volume II-Direct Taxes, under article 151(1) of 
the Constitution . 

.. (7) A copy of Notification No. G.S.R. 268(E) (Hindi 
and English versions) published in Gazette' of India 
dated the 3rd April, 1984 together with an expla-
natory memorandum making certain amendment to 
Notification No. 341-Custom<; dated the 2nd 
August; 1976 to add another 14 items to the list 
which are exempt from 50 per cent of the standard 
rate of customs duty leviable thereon, when im-
ported from U.A.R. or Yugoslavia, under section 
159 of the Customs Act, 1962. 

5. Motion regarding Fifty-ninth Report of Business Advisory 
Conuniffee 

Shri Buta Singh moved the foUowing motion: 
"That this House do agree with the Fifty-ninth Report 

of the Business Advisory Committee presented to 
the House on the 2nd April, 1984." 

The motion was ooopted. 
6. Matters Under Rule 377 

1. Shri Pratap Bhanu Sharma raised a matter regarding need 
for surveying the villages in Vidisha (M.P.) for solving the 
problem of water scarcity. 

2. Shri B. R. Kharlukhi raised a m3tter regafding need to 
discontinue the practice of holding competitive examinations for 
Central Services on Sundays. 

3. Sbri Chintamani lena raised a matter regarding need for 
counting the serviqt rendered by Emergency Commissioned 

Jw;; Officers in armed forces towards civil pension without refund of 
gratuity. 

4. Shri Ram Pyare Panika raised a matter regarding need to 
open an E. S. J. _!!~spital at Mirzapur. 

>/I At 6.02 P.M. 
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7. Statemeat by 'Miaister 

The Minister. of State in the Ministry of External Mairs 
made a statement on 'lIieSitua~ion in Sri Lanka. 
8. 1be Budget (GeapaI}-t984.a5-DenuuadI for Grants 

(i) Discussion on the Demands for Grants Nos. 71 md 72 
for which the Ministry of Law. Justice and Company Affairs is 
responsible and the cut motions thereto moved on 29th March, 
1984, continued. Discussion was concluded. 

AU the cut motions moved were negatived. 
The Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Law, Justice and Company 
Affairs is responsible for the amounts shown under column .. 4 of 
the printed List of Demands for Grants-Budget (General) for 
1984-85 were voted in full. 

( ii) Combined discussion on the following items of business 
conunenced:-- . 

* ( J) Demands for Grants Nos. 1 to 8 for which the Minis-
try of Agriculture is responsible. 

"'(2) Demand for Grant No. 76 for which the Ministry 
of Rural Development is responsible. 

• ( 3) Demand for Orant No. 67 for which the Ministry of 
Irrigation is responsible. 

Thirty five cut motions [Nos. I, 3, 7to 12. 17 to 21, 27 t(l 
35, 142 to 152, 170 and 195] to the Demands for Grants for 
which the Ministry of Agriculture is responsible, were moved. 

Twenty cut motions [Nos. 1 to 19 and 21] to the Demand 
for Grant for which the Ministry of Rural Development is res~ 
ponsible. were moved. 

Twenty eight cut motions [1 to 20,23 to 28, 102 and 103] 
to the Demand for Grant for whicbthe' Ministry of Irrigation 
iSfCSpODsibie, were moved. 

(Lc1k Sabha adjourned at 1 P.M. and re-assembled at 2.03 
P.M.) 

Discussion was concluded. 
-----------------------------------------·Discussed together. 
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~ All the, cut motions moved to the Demands for Grants for 
which the Ministry of Agriculture is responsible, were negatived. 

All the Demands for Grants (both Revenue Account and 
Capital Account) for which the Ministry of Agriculture is res· 
ponsible for the amount shown under column 4' of the printed 
List of Demands for Grants-Budget (GeneTal) for 1984-85 
were voted in full. 

All the cut motions moved to the Demand for Grant {Ol 
which the Ministry of Rural Development is responsible, were 
negatived. 

The Demand for Grant (both Revenue Account and Capital 
Account) for which the Ministry of Rural Development is res· 
ponsible for the amounts shown under column 4 of the printed 
List of Demands for Grants-Budget (General) for 1984-85 was 
voted in full. 

All the cut motions moved to the Demand for Grant for 
which the Ministry of Irrigation is responsible, were negatived.. 

The Demand for Grant (both Revenue Account and Capital 
Account) for which the Ministry of Irrigation is responsible for 
the E.1mounts shown under column 4 of the printed List of De. 
mands for Grants-Budget (General) for 1984-85 was voted in 
full. 
6.03 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 4th 
April, 1984). 

SUBHASH C. KASHY AP, 
Secretary-General. 

5 
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LOK SABBA 

IuLLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday. April 4, 1984/Chaitra 15, 1906 (Saka) 

No, 418 , . 
11 A.M. 
1. Statement by Prime Minister 

The Prime Minister made a statement expressing pride and 
pleasure at Sqn. Leader Rakesh Sharma being the first Indian 
to go into space. 
2. Starred Questions 

Starred Questions Nos. 549, 551, 552 and 555-558 were 
ora11y answered. Starred Question No. 550 was postponed to 
2-5-1984. Replies to Starred Questions Nos. 553 and 559-
573 were laid on the Table. 
3. UDStarred Qoe.mons 

Replies to' Unstarred Questions Nos. 6292-6345. 6347-
6640 and 6442-6530 were laid on the Table. 

A statement by the Minister of State in the Ministry of Home 
Affairs correcting the reply given on 14 March, 1984 to Un-
starred Qliestion No. 3006 regarding dowry deaths was also laid 
on the Table. 
4. Papers LaId on the Table 

The following papers were laid on the Table:-
(l) (0 A copy of the Annua1 Report (Hindi and English 

versions) of the Council of Scientific and Industrial 
Research, New Delhi, for the ye:k 1982-83. 
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(ii) A co~y of the Annual Accounts (Hindi and English t} 
versIOns) of the Council of Scientific and Iridustrial 
Research. New Delhi, for the year 1982-83 together 
with Audit Report thereon. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government. on the working of the 
CounciJ of Scientific and IBdustrial Research New 
De~ for the year 1982-83. • 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned ;It 
(1) above. 

(3) A copy of the Annual Report (Hindi and English 
versions) of the Central Tool Room, Ludhiana, for 
the year 1982-83 along with Audited Accounts. 

(4) A stdtement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Tool Room, Ludhiana, for the yea- 1982-83. 

5. Report of COIIUIIiUee OIl Prh'ate Members' Bills aad Resolutions 

Sbri G . Lakshmanan presented the Seventy-third Report 
(}ijndi and English versions) of the Committee on Private Mem-
bers' BiDs and Resolutions. 

6. Report of C ...... ittee oaPaNe UadertakiDgs 

Shri Madhusudan VairaJe presented the Seventy-ninth Report 
(Hindi and English versions) <'d the Committee on Public Under-
takings on Action Tabn byGovmrment on the recommendations 
contained in the Seventy-first 'Report of the Committee on Bharat 
Aluminium Company Ltd. 

7( Dite..ao. U .... Rule 193 

Prof. Madllu Dandavate raised a discussion on the statement 
made by the Minister of Home Affain; in the House on 2 April. 
1984 .regardbJg Aka\is' demands concerning article 25 of the 
Constitution Ed incidental matters. 
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The following ~embers took part in the debatc:-

(I) Shri R. S. Sparrow 
(2) Shri Satyasadhan Chakraborty 
(3) Prof. K. K. Tewari 
(4) Shri Atal Bihari Vajpayee 
(5) Shri G. S. Nibal Singh Wala 
(6) Swami Indervesh 
(7) Dr. Rajendra Kuman Bajpai 
(8) Shri Indrajit Gupta 
(9) Shri Sontosh Mohan Dev 

(10 Shri R. N. Rakesh 

(11) Shri C. T. Dhandapani 
(12) Shri Sunder Singh 
(13) Shri K. P. Unnikrishnan 
(14) Shri Chitta Basu 

(15) Shri Chandrajit Yadav 
(16) Shri Abdul Rashid Kabuli 

Ahri P. C. Sethi replied to the debate. 
The discussion was concluded. 

6.16 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday. the 5th AprD., 
1984) 

• 
SUBHASH C. KASHYAPt 

Secretary-General. 
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LOKSABBA 

.../BULLETIN-PART J 
[Brief ReCOrd of Proceedings] 

}hursday, April 5, 1984/Cbaitra 16) '1906 (Saka) 

No. 419 
11.01 A.M. 
1 ....... QuesttoIIs 

Starred Questions Nos. 574.aDd 576--580 were orally 
answered. Replies to the remaining que~ioos -Afere laid on the 
Table. 
2. U .... mel Qaestioas 

It~plies to Unstarred Questions Nos. 6531-6584 and 
6516-6741 were laid on the Table. 
3 • .,.,.. Laid OR die Tllble 

Thefolkrwing papers ~re laid on tbe Table:-
1. A copy c.ach of the foUowiagpapers (Hindi and Eng~ 

lisb versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on tbe working of the 
Indian Road Construction Corporation Limited. 
New Del~for the year 1982-83. 

(ii) Annual Report of the Indian Road Construction 
CorpcYration Limited. New Delbi, for the }'fm 1982-
83 aIoac \Yitta Audited Acoounts and the comments 
of the ComptrOller and Auditor 0eneraI thereon. 

(2) (i) A copy of the Annual Report (Hiadi and Eng-
Ush versions) of the Technical Teachers Training 
Institute (Eastern Region). Calcutta, for the year 
1982 .. 83. 
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(ii) A c<;'PY of the Annual Accounts (Hindi and Engtisb 
versIons) of the Technical Teachers TrClining Insti-
tute (Eastern Region), Calcutta, for the year 
1982-83 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English ver-
sions) by the Government on'the working of the 
Technical Teachers Training Institute (Eastern Re-
gion). Calcutt~ (or tne, year 1982·83. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(2) above. 

(4) A copy of the Annual Accounts (Hindi and English 
versions) of the Jawaharlal Nehru University. 
New Delhi. for the year 1982-83 together with 
Audit Report thereoa. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying tbe papers mentioned at 
(4) *>Ye. 

(6) (i) A copy of. the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Manage-
ment. Bangalore, for the year 1982-83 along with 
Audited Accounts. . - , 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Management, 88l1plore. for the year 
1982-83. , 

(7) A statement (Hindi and English versions) showing 
reasons Jor delay in laying the papers mentioned at 
(6) above. 

(8) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the· Indian Institute of Manage-
ment, Calcutta. for!he year 1982--83. 

(ii) A copy of the Review' (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Management, Calcutta, for the year 
1982·83. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in layjng the papers mentioned at 
(8) above. 
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(10) (i) A copy of the Annual Report (Hindi and &g_ 
fish versions) of the National Institute of Health 
and Family Welfare, New Delhi, ·for the year 
1982-83. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Health and 
Family Welfare, New Delhi, for the year 1982-83. 

(ill) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute of Health and Family Welfare, New Delhi. 
foi the year 1982-83. 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(l 0), above. 

(12) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Chittaranjan National Cancer 
Research Centre, Calcutta, for the year 1982-83 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Chitta-
raajan National Cancer Research Centre, Calcutta, 
for the year 1982-83. 

(13) A statement (Hindi and English versions) showing 
reasons for delay in laying tbe papers mentioned 
at (12) above. 

'" ( t 4) A copy of the National Security (Amendment) Ordin-
.ce. 1984 (No.5 of 1984) (Hindi and English ver-
sions) promulgated by the President on the Sth 
~pril, 1984. under article 123 (2) ( a) of the ~o~~u-
tion. T;,~ 

4. Reports of Committee Oft Public Undertal9ags 
Shri Mddhusudan Va.ircPe presented the following Reports 

(Hindi and· English versions) of the Committee on Public 
Undertakings:-

(i) Eighty-second' Report· on Action' Taken by Govern-
ment on the recommendations contained in the 
Seventy-sixth Report of the Committee on Minerals 
and Metals Trading Corporation of India Ltd.-
Export of Iron Ore. 

-,----.. _-.. _---------- -----
-Laid at 3.34 P.M. 



~ . ~ (ji~ JSiIIity-foutth Report on ACUODTabn by Govan-
. ~OD' tbe 'recinnmeDdatioDsCOAtained in the 

Sixty-Itst Report of the CommiUee' en Ceatral 
Cottaae Industries Corporation of IDdia Ltd. 

5. MatIen V .... •• 371 . 
. (11. ShriAmarsinb Ratbawa raised a matlcr reprding need 

to imptemenf new programmes for afforestatioa - in Cbhota 
Udaipur and other. parts of India. . 

(2) Shri RajJHrth Sonkar Shastri. TaiRd a RIa_ re&ardiD& 
need for au inquiry into the ·wortiagof Diesel EntiDe Faetorj 
at Varanasi. 

(3) Smt. Gecta. Mukherjee raised. matter regarding acute 
water scarcity in Midnapur area multingia drougltt conditions. 

- (4) Shri N.K. Sbejwalkar raked fI matter regardingnecd for 
ropreseDtation ofMa4llyaPradesb on the Board proposed to bo 
constituted for coasideringtbeplaoes for shifting some offioes 
from DeJhi. 

(5) Dr. Karan Singh raised a matter regarding need to restore 
the site of Sri Rama J anma.Cithan in Ayodhy. to Hindu commu-
Dity. 

(6) Sbri A ;itKumar Saba raised 8 mauc.r rcprding need for 
immediate interveAtion to solve tDe distNte of federation. CJf 
Medical Rcpresentative6' Association. 

(7) Shri K. Lakkappa laiRd a maUer reptdiDg need for full 
exemption .tosmaU scale tJIlits manufacturiag J1aes chimneys 
from excise duty. 

~(8) Shri Harish Kumar Gangwar raised a matter regarding 
need for early construction of an over;.bridgcat ....... tway cros-
sing in Pilibhit, UuaPradcs1l. 

:/:(9. Sbrimati Ja~aoti Patn~k raiwd •. ma~ .rqantiq·eed 
to inclade more topICS on Oriya culture m natiaBaI JX08I"" -
and improvement in facilities at Cuttack T.V. Centre. 

1<(lO) Dr. Subramaniam Swarny raised amatCcr . reprding 
need to set up the proposed EJcctronic Switching factory in 
Maharalrtra. 

"'{II) Sltri Bheddtabbai raised amattcr regarding need to 
tone up the pace cr{ development in '[lungarpur-Bahswara area. 
'-'~-"- "-----_ ..... ~~ .. --..... -.. ---.---- ... ~,--.- -~--.----.. ----..~ ...... - -

-At2.0S P.M. 
4 



6. 'The Budget (Geaeral)-1984-8~--u .... ds for Graats 
Discussion on the Demands for Grants Nos. 28 to 31 for 

which the Ministry of Energy is responsible, commenced. 
One hundred and thirty-two cut motions (1-3, 5-33, 

40-50, 116-131 and 201-261) were moved. 
The discussion was not concluded. 

6.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 6th April, 

. 1984) 

SUBHASH C. }(ASHY AP. 
Secretary-Generru. 

5 _ 
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• 6. The Budget (General)-1984-85-D,eDUIIIds -for Graats 
Discussion on the Demands for Gi'ants Nos. 28 to 31 for 

which the Ministry of Energy is responsible, commenced. 
One hundred and thirty-two cut motions (1-3, 5-33. 

40-50, 116-137 and 201-267) were moved. 
The discussion was not concluded. 

6.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 6th April. 

1984) 

SUBHASH C. KASHYAP, 
Secretary-General. 

5 
GMGIPMRND-LS 1-67 L~S-4-84-770. 



LOI'. SA.IIIIA 

vBULLETIN-PART I 
[Brief Record of ProceedingsJ 

Friday, April 6, 1984/Chatra 17, 1906 (Saka) '. 
No. 420 

11.03 A.M. 
1. Obituary Reference 

!he Speaker made a reference to the passing away of Sbri 
Han Ram Nathany who was a Member of the First Lok Sabha. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 
2. Starred Questions 

Starred Questions Nos. 597, 598, 605, 607, 608, 612 and 
614 were orally answered. Replies to the remaining questions 
were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 6742-6801, 6803-
6809, 6811-6819, 6821-6863, 6865-6892, 6894-6925, 
6927-6931, 6933-6941, 6943-6946, 6948 and 6950-
6979 were laid on the Table. ---
4. Papers Laid OB the Tabl~ 

The following pmpers were laid on the Table:-_ 
(1) A copy of the Reserve and Auxiliary Air Force (Am-

endment) Rules, 1984 (Hindi and English versions) 
published in Notification No. S.R.O. 77 in Gazette 
of India dated the 24th March, 1984, under sub-
section (4) of section 34 of the Reserve and Auxiliary 
Air Forces Act. 1952. 
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(2) A copy of the Ministry of Tourism and Civil ·0 
A Yiatioo 1 uruor Analyst (Work Study) and Re-
search Assistant (Work Study) Recruitment (Am-
endment) Rules, 1983 (Hindi and English ver-
sions) publisbe4, in Notification No. G.S.R. 662 
in Gazette of India dated the 10th September, 
1983. issued under proviso to article 309 of the 
Constitution. 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (2) of section 
37 of the Air CQfPOrations Act, 1953:-

(i) Annual Report of the Indian Airlines for the 
year 1982-83 .. 

(li) Annual Report of Air India for tbe year 1982-83 
together v.itb Reports of its subsidiaries viz. Hotel 
Corporation of India Limited and Air India 
Charters Limited. 

(4) A copy each of the following papers (Hindi and Eng-
lisb versions) under sub-section (4) of section 15 
of the Air Corporations Act, 1953:-

(i) Annual Acco~ts of the Indian. Airlines for the 
year 1982-83 and the Audit Report thereon. 

(ii) Annual Accounts of the Air India for the year 
1982-83 an<:J the Audit Report thereon. 

(5) A copy of the Review (Hindi and English versions) 
by the Goverl1JllM.h.on the working of the Indian 
Airlines for the_ar 1982-83. 

(6) A copy of the Review (Hindi and En~ish versions) 
by the Government on the working of the Air India 
atld its subsidiaries l~iz. Hotel Corporation of India 
Limited and Air India Chat1ers Limited. for the 
year 19R2-83. 

(7) Two statements (Hindi aDd E.nglish versi9fts) show-
ing reasons for detay in laying the papers mentioned 
~ (3) and (4) above. 
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(8) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 17 
of the Export (Quality Control and Inspection) Act, 
1963:-

(i) The Export Inspection Agency Death-cum-Retire-
ment Gratuity (Amendment) Rules, 1984 publish-
ed in Notification No. 5.0. 829 in Gazette of India 
dated the 17th March, 1984. 

(ij) The Export Inspection Council Death-cum-Retire-
ment Gratuity (Amendment) Rules 1984 pub-
lished in Notification No. 5.0. 830 in Gazette of 
India dated the 17th March, 1984. . 

(iii) S.O. 831 published in Gazette of India dated the 
17th March, 1984 containing Corrigendum to Noti-
fication No. 5.0. 1608 dated the 30th May, 1981. 

(iv) S.O. 832 published in Gazette of India dated the 
17th March, 1984 containing Corrigendum to v:: Notification No. 5.0. 1607 dated the 30th May, 
1981. 

(9) A copy each of the following Notifications (Hindi 
and E1)glish versions) under section 159 of the Cus-
toms Act, 1962:-JO) G.S.R. 227(E) published in Gazette of India dated 

the 27th March, 1984 together with an eXplana-
tory memorandum extending the validity of Notifi-
cation No. 7&-Customs dated the 31st March. 

I 1978 upto 31 st March, 1985. 
V(ii) G.S.R. 228(E) published in Gazette of India dated 

the 27th March, 1984 together with • explana-
tory memorandum extending the validity <J{ Notifi-

.

1. cation No. 197-Customs dated the 14th ~to-v.. ber, 1978 upto 31st March, 1985. 
(iii) G.S.R. 239(E) published in Gazette of India dated 

the 30th March, 1984 together -With an ~xpl~a­
tory note extending the validity of Notification 
No. 184\S2-Customs dated the '22nd July, 1982 
upto 30th September, 1984. 
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(IV) G.S.R. 26S(E) published in Gazette of India (.f): £"'" dated ttre 1st April, 1984 together with an ex· 
pI_a tory memorandum regarding rates of ex· 

• cbange for conversion of certain foreign curren· 
I cies into Indian currency or vice· versa . 

.. 10) A copy of Notification NQ. G.S.R. 250(E) (Hindi and 
English versions) published in Gazette of India dated 
the 31 st March, 1984 together with an explanatory 
memorandum regarding exemption to components 
and raw-materials cleared for repair of ocean.going 

. vessels by ship repair units, from the whole of the 
duty of exciseleviab1e thereon, issued under the 
Central Excise Rules. 1944. 

(11) A copy each of the following papers (Hindi and Eng. 
Iish versions) under sub-section (1) pf section 619A 
of the Companies Act, 1956:-

<a) (i) Review by tbe Government on the working of 
the Handicrafts and HandJooms Exports Cor· 
poration 0( India Limited, New Delhi, for the 
year 1982-83. 

(n) Atmual Report of the Handicrafts and Handlooms 
Exports Corporation of India. Limited, New 
Delhi. for the year 1982-83 alon~ with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government On the working of 
the Central Cottage Industries Corporation of 
India Limited. New Delhi, for the year 1980-81. 

(n) Annual Report of the Central Cottage Industries 
Corporation of India Limited. New Delhi. for 
the year 1980-81 along with Audited Aocolints 
and the comments of tbe Comptroller and Audi· 
tor General thereon. 

(12) Two sttaements (Hindi aod ~glish versions)~how­
iDg reasons for delay in laytng. the papers mentioned 
at (11) above. 
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/ * (13) A copy each of Notification Nos. 81]84~t:E to 
89184-CE (Hindi and English versions) published 

~
. Gazette of India dated the 6th April, 1984 to-
gether with an explanatory memorandum granting 
excise duty relief to capital intens. ive tyre units, 
issued under the Central Excise Rules, 1944. 

5. Report Committ~ on the Welfare of Sch~-C-s and 
Scheduled Tribes 

Shri A. C. DaS presented the Forty-sixth Report (Hindi and 
English versions) of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes on the Ministry of Home Affairs-
Reservations for and employment of. Scheduled Castes and Sch-
·eduled Tribes in Assam Rifles, Border Security Force, Central 
Industrial Se;;urity Force and Central Reserve Police Force. 

6. Calling Attention 
Shri M. RamgopaJ Reddy called the attention of the Minister 

of Labour and Rehabilitation to the reported deaths of bonded,; 
labourers and deplorable conditions of work in unauthorised Red 
Sand Stone quarries in Delhi and Faridabad and inhumc.IH atro-
cities on them in Chittorgarh district of Rajasthan and steps 
taken by the Government in that regard. 

The Ministero'f State in the Ministry of Labour and Rehabili-
tation m~tle a statement in regard thereto. 
7. Matters Under Role 377 

(1) Shri Harish Raw~1l raised a matter regarding need for 
improving telephone facilities in Uttar Pradesh particularly in 
hil1y areas. 

(2) Shri Braja Mohan Mohdnty raised a ma~ter r~ga.rdi~g 
need for effective measures to save paddy crop In Pun dlstnct 
of Oriss&l from pest infection. 

(3) Shri Era Anbarasu raised a matter regarding' need to 
provide residential accommodatiOn to migrant <?over~~ent em-
ployees, working in Delhi and other metropolItan cltles on a 
priority basis. ._----_._--_.-
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(~) . Shri R. ~. P. Verma ,raised II matter regarding need to 
provide coal ~ villagers of Bihar by opening coaklepots to save 
trees from OOIDg destroyed. 

(~) . Shri Ajit B~g r.~ a matter regarding rehabilitation of 
felnBlUmg refugee lanuhes from Bangladesh. in Jamshedpur . 

. (~) Shri ~. D. Singh raj~ anwtter regarding need to ban 
pobtical parties based on rebgion or castes. 

(7) Shri Banarsi Das raised a matter regarding mismanage-
ment and em,berzlement of funds in Devi Temple Jhandewalan, Delhi. .' 

.(8) Sbri A. K. Roy raised a matter regarding need for a probe 
into tbe E&eged collousness of railway officials in tackling the 
incidence <1f public demonstrations against withdrawal of stop-
pages of 51 UP and on 52 DN trains at Choube and Chichaki 
5tatioos on Eastern Railwaty. 

(9) Shri Ram Lal Rahi raised a matter regarding need to 
provide reasonable prices to the jute growers of Unat:' Pradesh 
by opening procurement centres. , 
8. DisaI5sioaUadcr Rule 193 

Sbri Rasheed Masood raised a discussion on the situation 
arising out of the reported decision of the Government of Sri 
Lanka to impose military rule in Jaffna, SPLanka ~ the 
renewed spate of killings of Tamilians of Indian origin there and 
tbe reaction of the Government with regard thereto. 

The following Mcmbcno took part in the debate:-' 
( 1) Shri B. D. Singb 
(2) Shri Ramavatar Sbastri 
(3) Shri Ram VilasPaswan 
(4) Shri Abdul RashidKabuli 

(Further discussion under Rule 193 was herd over at 3.30 
P.M and resumed at 6.03 P.M. (vide: Para 13), aftcrPrivate 
~bets' Business and the State/nent by the Prime Minister). 
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:~,' .. -' .. , 9. Motioo regarding Seveaty-thirdReport ot the COlDBliUee OD 
," Private Members' Bills and Resolutions 

Shri Chitta Basu moved the following motion:-
"That this House do agree with the Seventy-third Report 

of the Committee on Private Members' Bills and 
Resolutions presented to the House on the 4th 
April, 1984". 

The motion was adopted. 
10. Private Members' BiUs-Introduced 

(1) The Constitution (Amendment) Bill, 1984 (Amend-
ment of articles 341 ami 342) by Shri Ram Lal R:ihi. 

(2) The Abalition of Begging Bill, 1984 by Shri B. v. 
Desai. 
11. Private Members' Bill-UDder ConsMleration 

THE RESERVATION OF VACANCIES IN POSTS AND 
SERVICES (FOR SCHEDULED CASTES AND 
SCHEDULED TRIBES) BILL, 1980, BY SHRI SURAl 
BHAN . 

Shri Suraj Bhan concluded his speech on the motion for 
consideration of the Bill moved by him on the 23rd March, 
1984. 

An amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon by the 31st July, 1984, was moved by 
Shri Mool Chand Daga. 

... 

The following members took part in the debate:-
( 1) Shri Mool Chand Daga./ 
(2) Shri Rajesh Kumar Singh 
(3) Shri Uttam Rathod 
( 4) Shri Harish Kumar Gangwar 
(5) Shri Virdhi Chander lain 
( 6 ) Shri P. K. Kodiyan 
(7) Shri Sunder Singh 

The discussion was not concluded. 
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The Prime Minister made a statement regarding her fOrth~ 
coming visit to some foreign oountries. 
13. Dileussion UDIIer lbde 193 

Further discussion under Rule 193 was resumed. 
(6) . Shri Era Anbarasu 
(7) 8hri M. M. Lawrence 
(8) 8hri K. Mayathevar 
(9) Sbri Braja Mohan Mohanty 

(10) Shri Satish Agarwal 
(11) Sbti R V. Swaminathan 
(12) Shri C. Chinnaswamy 

(13) Shti Chitta Basu 
(14) Shri K. T. Kosalram 
(15) 800 C. T. Dhandapani 

Ahri P. V. Narasimha Rao replied to the discuss\on. 

The discussion was concluded. 

9.43 P.M. 
. .... ~ 

(Lok Sabha adjourned till 11 A.M. on Monday, the 9th April, 
1984) 

SUBHASH C. KASHY AP. 
. Secretary-General. 
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LOX SA8BA 

- /BULLETIN-PART J 
[Brief Record of ProceediDgs] 

Monday, April 9, J984/Chaitra 20, 1906 (Saka) 

Ne. 4%1 
11.07 A.M. 

1. Obituary Refemace 

The Speaker made a reference to the pasiiag awar of Shri 
Shivdutt Upadhyaya who' was a Member of First to 1.1iird Lok 
Sabba. 

Thereafter. Members stood in .sileuce for a short while as a 
mark of respect to the deceased. 
%. Sfamd QaestiOIIS 

Starred Questions Nos. 622. 623, 628. 630 dUd 633 were 
orally answered. Replies to the remaining questions were laid 
on the Table. 
3.U ...... Qu, ... 

Replies to Unstarred Questions Nos. 6986-7044, 7046-
7079 and 7081-7129 were laid on the Table. 
4. Papers Laid OD die TUie 

The following papers were laid on the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi 

and Ene-lisb versions) of the Ministry of Commerce 
for 1984-85. 

(2) A CODY of the Detailed Demands :for Grants (Hindi 
and Ena-lish versions) of the Department of Supply 
for 1984-85. 
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(3) A copy of the Detafied Demands for Grants (Hindi 
and English Versions) of the Ministry of Planning 
for 1984·8 S. 

(4) A copy of the Annual Report (Hindi and English' 
versions) of the Indian' Standards Institution, New 
Delhi, for the year 1982-83 along with Audited 
Accqunts. . 

(5) A ~y ,Of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
StandardS Institution, New Delhi for the year 
1982~. . 

(6) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Information' 
and Broadcasting for J 984-85. 

(7) A copy of the National Oilseeds and Vegetable Oils 
Development Board Rures, 1984· (Hindi and En~lish 
versions) published in Notification No. G.S.R. 207(E) 
in Gazette of India dated the 8th March, 1984, under 
section 20 of the National Oilseeds and Ve~etable 
Oils Development Board Act, 1983. ' 

,(8) A copy at Notification No. G.S.R. 82(£) (Hindi and 
English versions) published in Gazette of India 

,dated~ the 28th February, 1984 containing Order 
, indicating the supplies of fertilisers to be made by 

domestic manufacturers of fertilisers to, various 
StatesjUn\on Territories/Commodity Boards during 
the period 1st October, 1983 to 31st. March, 1984. 
under sub-section (6) of section 3 of the Essential 

- . Commodities Act. 1955. . 

(9) A copy each oftbe following papers (Hindi and 
English versions) under section 6l9A of the Com. 
panies Act, 1~;-

(a) (i) Review by the Government on the working of 
the Kera!a Agro-Industrie! COJl)Oration Limited, 
Trivandrum for the year 1979-80. ' 

lii) Annual Report of, the Kerala Agro-Industries Cor-
))Oration Limited, Trivandrum, for the year 1979-80 
along with' Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 
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(b) (0 Review by the Government on the working of 
the Maharashtra Agro-Industries Development 
Corporation Limited, Bombay, for the year 1982-83. 

(ii) Annual Report of the Maharashtra Agro.lndustries 
Development Corporation Limited, Bombay, for 
the year 1982-83 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(10) Two statements (Hindi and English versions) show-
ing reasons for delay in laying the papers menti.ned 
at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Federation of Labour 
Cooperatives Limited, New Delhi, for the year 1982-83 
along with Audited Accounts. 

Oi) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Federation of Labour Cooperatives Limited, New 
Delhi, for the year 1982-83. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the National FE-deration of Fishermen's 
Co.operatives Limited, New Delhi, for the year 
1982-83 along with Audited Accounts. 

(ii) A copy of thp. Review (Hindi and English versions) 
by the Government on the working of the National 
Federation of Fishermen's Co-operatives Limited, 
New Delhi, for the year 1982-83. 

(13) (i) A copy of the Annual Re~lft (Hindi and English 
versions) of the National Co-operative Dairy Fede-
ration of India, New Delhi, f.or the year 1982-83 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and En~Iish versions) 
. by the Governmp.nt on the working of the National 
Co-operative Dairy Federation of India, Ne\v Delhi, 
for the year 1982-83. 

(14) A copy of the Annual Report (Hindi and English 
versions) of tile National Cooperative Development 
Corporation, New Delhi, for the year 1982-83 under 
sub-section (3) of section 14 of the National Co-
operative DeVf~lopment Corporation Act, 1962. 
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(15) A copy of the Annual Accounts (Hindi and EngJish 
.. versions) of the National Cooperativ~ Ot!velopment 

Col-poration. New Delhi, fOr the year 1982-83 toge-
ther with Audit Report thereon. under sub-section 
(4) of secbOll 17 of the National Cooperative Deve-
lopment Corporation Act, 1962. 

(16) A copy of the Review (Iliodi and English versions) 
hy the Government on the working of the National 
Cooperative Development Corpora tion Act, 1962. 

(17) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned fIR 

(14) to (16) above. 

(18) (i) A copy of the Annual Report (Hindi ad English 
versions) of the Nahonal Cooperative Housing Fede-
ration, New DeIhL for the year 19'82-83. 

(H) A ~py of the Ann~l Accounts (~indi an~ English 
vemons) of the NatIOnal CooperatIve HousmR !fede-
ration Limited. New Delhi. for the year 1982-83 toge.-
ther with Audit Report thereon. 

(iii) A copy of the Revip.w (Hindi and EnJ:llish versions) 
by the Government on the working of the National 
Cooperative Housiug Federation Limited, New Delhi, 
for the yeu 1982-83. 

(19) A copy of the Accounts (Hindi and EDFJish vmions) 
of the tentral Fisheries CorporaUonLimited, 
Calcutta for the per.iod from 1st April. 1982 to 31st 
May. 1963. 

(20) A copy of the Review (Hiudi and English versions) 
bv the Government on the Aceounts of the Central 
Fisheries Corporation Limi1ed, Calcutta, for the 
period from 1st April, 191C2 to 31st May, 1983. 

5. Repens of CommiCtee .. PubIk U~ 
Shei Madbusudan Vairale presented the following Reports 

(Hindi and Engli50h ver~ions) of the Committee on Public 
Undertak!ngs: -

(i) Eighty-fifth Report on Action Taken by Govern-
ment on the recommendations contained in the 
Sixty·seventh Report of the Committee OIl Hindus-
tan AntibiOlics Limited. 
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(Ii) Eighty-sixth Report on Action Taken by Govern-
ment 011 the recommendations contained in the 
Seventy-fourth Report of the Committee on Mazagon 
Dock Limited-Shipbuilding. 

6. Calling Atteotioa 

Shri Rajnath Sonkar Shastri called the attention of the 
Minister of~ulture to the reported glut of potatoes in the 
CQUDtry reSultiDg in sbarp fall in their prices causing sufferings 
to farmers and the action taken by the Government in the matter. 

The Minister of State in the Mi~istry of Agriculture made a 
~tatemetlt in regard thereon. 

7. MotioD for election to committee 
Rao Birendra Singh moved the following motion:-

"That in pursuance· of sub-section (4) (e) of Section 4 
of the National Oilseeds and Vegetable Oils Deve-
lopment Board Act, 1983, the members of this 
House do proceed to elect, in such manner as the 
Speaker may direct, two members from among 
themselves to serve as members of the National 
Oilsecds and Vegetable Oils Development Board, 
subject to the other provisions of the said Act." 

The motion li'OS (lllo[Jted. 

8. M~ ..... UDder Rule 377 

\..(l) ~rimati Jayanti Patnail<. raised a matter regarding need 
for clearance . of Mahanadi-Chitrotpala irrigation proj~t. 

. .(2) Shri. Lakshman Ma}lick raised a matter regarding crisis 
lD Iron ore mdustry of Orissa and need to take steps to avoid 
large scale retrenchment. 

, (3) Shri Harish R.3wat raised a matter regarding need to 
take steps to stop the Illegal sale of intoxicant~ in hilly areas of 
Uttar Pradesh. 

~ 4) Sh~i Vma Kant Mishra r<\ised a matter regarding need 
;for Jmprovmg the lot of labour ~aged in carpet weaving in 
Bhadoi-Mirzapur. 
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(5) Sbri Baburao P.aranjpe raised a matter regarding facilj..., 
ties in the railway colony at New Katni Junction on Centr5-.. ··! 
Railway. 

( 6 ) Shri Nirmal Sinha ~sed a matter regarding extension 
of measures taken by Port Commissioners for Western bank of 
Hooghly river to check erosion and to save villagers of Kakdwip 
on eastern bank of the river (Muriganga). 

(7) Shri Ramavatar Shastri raised a matter regarding need 
to solve' the problem of acute water scarcity in Danapur Canlt. 
and some areas of P.lloa. 

(8) Shri Ram Vilas Paswan raised a matter regarding need 
to constitute a high level committee to look into complaints and 
grievances of telephone subscribers of Kanpur. 
9. TIle ..... (GeaeaJ)-1984-1S-Daaaads for Grats 

Discussion on the Demands for Grants Nos. 28 to 31 for 
which the Ministry of Energy is responsible and the cut motions 
thereto moved on 5th April. 1984, continued. 

Discussion was concluded. 
All the cut motions moved were negatived. 
The Demands for Grants (both Revenue Account and Capi. 

tal Account) for which the Ministry of Energy is responsible 
for the amounts shown under column 4 of the printed List of 
Demands for Grants-Budget (General) for 1984.85 were voted 
in full. 
1 •. Report efPmhetl A.".y Cceektee 

Sbri BUIa Singh presented the Sixtieth Report of the Busi-
ness Advisory Committee. 
6.17 P.M. 

(Lok Sabba adjourned till 11· A. M. on Wednesday. the 
11th April, 1984) 

,.,.. .. 

SUBHASH C. KASHY AP. 
Secretary-Oenoral. 
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LOK SABRA 

/BULLETIN-PART I 
{Brief Record of Proceedings] 

Wednesday. April 11, 1984jChaitra 22. 1906 (Sab) 
./ 

No. 411 
11 A.M. 
1. Starred Qaestioas 

StaITed Questions Nos. 619-643. and 645 were orally 
answered. Replies to the remaining questions. were laid on the 
Table. 
1. UastaTecl Questioas 

Replies to Unstarred Questions Nos. 713tl-7138, 7140-
7321 and 7323-7370 were laid on the Table. 
3. Papers Laid ... tile Table 

The following papers were laid on the TabIe:-
(1) A copy of the Detailed Demands for Grants (Hindi 

and English versions) of the Miriistry of Labour and 
Rehabilitation for 1984-85. 

(2) A copy Qf the Detailed Demands for Grants (Hindi 
and English versions) of the Department of Ocean 
Development for 1984-85. 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) A statement regardin~ Review by the ~v~rn­
ment on the working of M.aruti Udyog LimIted. 
New Delhi, for the year 1982-83. -
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. (ti) Annual Report of the Maruti Udyog Limited New 
DeIhJ. for the year 1982-83 along with Audited 
A.ceounlll and the comments of the Comptroller 
and Auditor General thereon. 

(b) (i) A statemfmtrecarclin~ Review by the Gov-
ernment on the workin6t of the Bharat Wagon. and 
EnJtineering Company Limited, Patna, for the year 
1982-83. . 

(it) Amutal Report of the Bharat Wagon and Engi-
neerinlt Company Limited, Patna, lor the year 
1982-83 alonl( with Audited Accounts and the 
eomments .t)f the COtnptroUer and Auditor General 
thereon. 

(4) A statement (Hindi and En~lish versions) sho'IVj~ 
, reasons for delay in laying the papers mentioned at 

'(b) of item (3) above. 

(5) A eGDy each of the following papers (Hindi and 
EngliJb versions) under sub.secUon (1) of section 
819A of the Companies Act, 1956:-

(1) Heview by the Government on the workinl! of 
the Steel Autboritv of India Limited, New Delhi. 
for the year 1982-83. 

(ii) Annual Report of the Steel Authoritv of India 
LimIted, New Delhi. for the year 1982-83 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(8) A statement(Ifindi and ErutUsh versiohs) showin~ 
reasons' for delay inlaying the pa.~s mentioned at 
'(5) above. 

'('7) A copy of the Central Industrial Security Force 
. (Fourth Amendment> Rules. 1_ (Hindi and Eng-

liah versions) published in Notiftcation No. G.S.R. 2 
in Gazette of 'India dated the 7th January. 1984 
UDder sub aection· (3) of 8eCtion 22 of the Central 
Industrial Security Force Act, 1968. 

(8) . A ttatement (Hindi and En(lisb versione) showing 
NUGDs for delay in Jayingth"! notifteatton mention-

ed at (7) eo.e. 
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(9) A copy of the Border Security -:-Yo.rae ,(AmeMmeitt) 
Rules, 1984 (Hindi and English versions) published 
.in ,Notiftcation.Nq. ~.O~ .1M·tEl b)' Gazette ·Of India 
.dated .t4e: 23rd MMQ.b, 1984, .. under sub..section .(~) 
of:s~ctioll.141.of ~Border .security Force Act, WSS. 

, . (lO) ,A ~~f _ the. ~tailed Dtmumds for Grants (limdi 
c.na· .~~lons) oI the·J)epartmeat :of ,En-

. vir.onment for -19&4-85-. '. . " 

4. Report of Committee OR Private Mem~. BiDs • RcsoIatioIll '. ':, . .' l: 4 • . ' • • 

. SHRI G. LAKSHMANAN presented the Seventy-fourth Re-
port (Hindi and English versions) of the Committee on Private 

.' Members' ,Bills and Resolutions. 

5.!Rqort of C~mmjttee on Petitions 

. SHRI K. P. TEWARI presented the Sixteenth Report (Hindi 
and English versions) of the Committee on Petitions. 

6. Report of Public AccOllllts COlalaittee 

SHRI SUNIL \MA;lTRA presented the Hundred and Eigh-
tieth Report (Hindi and English VC'fsions) of the Public Ac-
counts Committee on Paragraph 2.08 of . the . Report, of " the 
Comptrolle,r and Auditor General of India for the year 1980-81 
--:.Union Governmatt (Civil)-· Reveuue ·Receipts Vol. I. 
IDdiretct Taxes. relilting to exemption of goods falling under 
Tariff Item 68. 

7. ,Reports au. MiInde8 of EstimataCOInIittee . 
S~ BANS! LAL presented the following Reports and 

Minutes (Hindi and English versions) of the Estimates Com-
mittee:- .. 

(i) Seventy-eighth~qioft QU. Ministry 'of . Railways-
Movement of coat by Railways, and 'Minutes . of the 
sittings of the Committeerelatingthertto. .' 

(ii) Sixty-second Report on Action Taken by Govern· 
, meat on the rccotnInendations contained in the 

Fony-seventti Report of the Committee on the Min-
istry of Defence--Cantonments. 



';"CaW I At.] S.. \ 

'SHRl SATISH AOARW AL called the attention of the 
Minister of Commerce to the tq)Ol1ed sb-.." fall in the prices of 
tobacco- leaf in?lffiJhi-a Prades6 and other Statm due to nOD 
,purchase of tobacco leaf by Government at ~ price fixed by 
them leading to aptation and fesmtment amongst the tobacco 
growers and the action taken by the Governmeftt in that reprd. 

1beMinisttr 01 Commerce made a statement in regild 
thereto. -.--

Shri Buta Singh moved the following motion:-
"That this House do agree \\ith the Sixtieth Report of the 

Bpsiness Advisory Committee presented to the House 
oil the 9th Apri.1~ 1984." .-

The motion was adopted. 

-1.8. -MIIUen ..... R1IIt 377 

( 1) Shri Bhee1rbAbhai ,aised a matter reg*ding damage 
doae due to ,the sudden reteaso. of. water in canals fed by Mahi 
River. 

(2) 5hri HariUsh Bahadur ra.iscd a matt« ~ aced 
for moasures to improve the economic coaditioo of weavers. 

(3) Shri Zainu) Basher raised a matter regarding delay in 
establishing steel processing plant in Ghazipur. 

(4) Sbri Bajubon R. Kharluthi raised a matter reprding 
,need for' relaxation in the restrictions -imposed on the eatry of 
BaDgJadeahtradersto the weekly markets held at various places 
of Khasi "Jaintia Hills District. 

(5) Shri Xavier Anksl raised a matter reg_ding need for 
early saDCtiOll of the Cardamom ReplaDfatioa ·Programme by 
theGovemment. 



( 6 ) Shri Mani Ram Bagri raised a matter regarding need 
for ~tion to Food Corporation of India·to start immediate 
purchase of new crop of wheat arriving in the mandis of Punjab, 
Haryana and Uttar Pradesh. 

(7) Sbri Banarasi Das raised a matter regarding need to 
shift the Railway crQSsing gate between Chota and Sikanderpur 
Stations to avert accidents. 

(8) 8hri Krishna Chandra Halder raised a matter regard-
ing need to re-open th~ three units of Bum Standard Company 
Ltd., a Government of India Undertaking in West Bengal. 

(9) Sbri Chander Pal Shailani rased a matter regarding 
need for inquiry into the alleged irregularities in giving loans by 
banks under 20 Point PrQgramme. 

*11. SUR .. by MhIiAer 
The Minister of Shipping and Transport made a statement 

regarding calling off of the strike by the port and dock workers 
of the Major Ports over the revision of their wage structure. 

12. De..... (Ge8enI)-1984-8S--De18H11 for Graats 
Discussion on the Demands for Grants Nos .. 24 to 27 for 

which the Ministry of Education and C~ture is' responsible 
commenced. 

One hundred and ninety-6even cut motions (30--37, 50--86, 
99-106 and 140(283) were moved. 

The discussion was concluded. 
The House was adjoumed for want of quorum. 

8.43 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 12th 

April, 19M) 

SUBHASH C. KASHYAP, 
Secref4ry-Gm.eral. 

"Made at tUm P.M. 
5 

GMGIPMRND-LS 1-189 LS-ll~7'10. 

. ..... 



LOK SABRA . 
flULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, April 12, 1984/Chaitra 23, 1906 (Saka) 

No. 4%3 
11.02 A.M. 
1. Starred Qaestjcms 

Sta.r>red Questions Nos. 661, 662, 664 and 665 were orally 
answered. Replies to the remaining questions were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 7371-7414, 741fr-
7424 and 7426-7542 were laid on the Table. 
3. Papers LaicI .. the Table 

The following papers were laid on the Tab1e:-
(1) A copy of the Railway Accidents (Compensation) 

(Amendment) Rules, 1984 (Hindi and English ver-
sions) published in Notification No. S.O. 171(£) in 
Gazette of India dated the' 20th March. 1984, 
under sub-section (3) of section 82J of the Indian 
Railways Act. 1890. 

(2) A copy each of the following pepers (Hindi and Eng-
li.~h versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review bv the Government on the working of th~ 
National Textile Corporation Limited, New DelhI, 
for the year 1982':'83 and of its nine Subsidiary Cor-
porations for the year 1981-82 and 1982-83. 
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(li)' Annual Report Of the National Textile Corporation' 
Limited, New Delhi, for the year 1982-83 along with " 
Audited Accounts and the comments of the Comp·· 
troller and Auditor General thereon and of its nine 
Subsidiary Corporations for the year 1981~2 and 
1982-83. 

(3) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Institute of Higher Tibetan 
Studies, Varanasi, for the year 1982-83 tog~ther with 
Audit Report thereon. , 

• 
(4) A statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned at 
(3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Council 'for Research in 
Homoeopathy, New Delhi. for the year 1982-83, along 
with Audited Accounts. 

(Ul A copy of the Re\Yiew (Hindi and English v~siGns)" 
by ~he Go~ent on the working of the Central 
COuncil for Research in Homoeopatby. New Delhi, 
for the year 1982-83. 

(6) A statement {Hindi and English verskms) explain-
ing the reasons for not laying the Annual Report 
and Audited Aceounts of the ,Indian Council {)f 
Medical Research. New Delhi, for the year '1982-83 
within stipulated period of nine months after the 
close of the, Accounting Year. -t., 

(7)(1) A copy of the Annual Report (Hindi and Englisb 
versions) of th'! International Institl\te for Populs-
tion Studies, Bombay, for the year 1982-83 . . 

(ii) A. copy of the Annual Accounts (Hindi and English 
versions) of tbe InternatioIU)lInStttute for Popula-
tion Studies. Bombay, for the year 1982-83 together 
with Au'dit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of thC! Interna.:-
tional Institute for Population Studies. Bombay, for 
the' year 1982-83. ' 
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(8) A statement (Hindi and English versions) showing 
reasons for delay in laying 'the papers mentioned at 
(7) above. . 

(9) A copy each of the following Notifications (Hindi 
and English versions) under 'section 159 of the 
Customs Act, 1962:-

(i) a:(R. 254 (E) and 255 (E) published in Gazette of 
Vind~a dated the 31st March, 1984 together with an 

explanatory memorandum making certain amend-
ment to Notification Nos. 80-Customs dated the 
31st,March, 1979 and 56/84-Customs dated the 1st 
March, 1984 exempting DDT formulations for 
National Malaria Eradication Programme from the 
whole of basic and additional dutieS of customs 

/pto 31-3-1987. 

~) 9'S.R. 256 (E) and 257 (E) published in Gazette of 
India dated th~ 31st March, 1984 together with an 
explanatory. memorandum extending the validity 
of Notification Nos. 3ll-Customs dated the 22nd 
November, 1983 and 16/:84--Custoros dated the 13th 
February, 1984 upto 31st March, 1985 . 

. (iii) £.S.R. 258 (E) and 259 (E) published' in Gazette of 
Jlndia dated the 31st March, 1984 together with an 
. explanatory memorandum making certain amend-

ment to Notification Nos. 157/82-Custorns dated 
the 26th May, 1982 and 57J84-Customs dated the 
1st March, 1984 extending, the validity of customs 
duty exemption on lead glass tubings and rods 
upto.-iH-3-85 with slight modification. 

(iV~~.R. 260(E) published in Gaz~tte of India dated 
~ ili.: 31st March, 1984 together with an explanatory 

memorandum extending the validity of Notifica-
tion No. 2-Customs dated the 1st January, 1979 
upto 30th June, 1984. 

(v~S.R. 261 (E) pub.liShed in Gazette of India dated V th~ 31st March, 1964 tog~ther with an e~-plal1atory 
memorandum extending the validity of Notification 
No. 179-Customs dated the 22nd August, 1979 upto 
30th June, 1984. 
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«( G.s.a ~(E) aDd 263(E) pubJiabed in Gazette of (' ~) India dated the 31st March, 1984 together with an 
explanatory memorandum making certain amend-
ment to Notification Nos. 89-Customs dated the 
30th March, 1981 and 56,/84-Customs dated the 
1st March, 1964 extending the validity of customs 
duty exemption on primipbos methyl 25 per cent J wdp upto 31-3-1985 with slight modification. 

(10) A copy of Notificinion No. G.S.R. 270(E) (Hindi and 
. English versions) published in Gazette of India dated 

the 5th April, l.964 together with an explanatory 
memorandum making certabl amendment to Notifi-
cation No. 271/82~ dated the 13th November, 1982 
so as to equate the rates of excise dUty on alumullunl 
products made from imported e.G. aluminium ingots, 
with those on the products made from the indigenous 
ingots, issued under the Central Excise Rules, 1944. 

4. -.,. of tile hbIie A«'QMDIts ConuaiU. 
Shri Sunil Maitra presented the following Reports (Hindi and 

English versions) of the Public Accounts Committee:-
(i) Hundred. and Eighty-first Report on action taken by 

Government OIl the recommendations of the Com-
mittee contained in their Hundred and first, Report on 
'Wealth-tax' relating to the Ministry of rmanc~. 

~ , 

(ii) Hundred and eighty-seventh Report O!) action taken 
by Government on the reeommentiations of the 
Committee contained in their HUJldi'oed and seventh 
Report on -Replacement of Assets on the Railways, 
RoIling Stoek, Purchases and Stores, Works and 
Earnings' relatin.g to tb~ Ministry of Railways. 

(iii) Hundred and eighty-ei~hth Report on action taken 
by Government. on the reoommeDdations of the Com-
mittee contained in their Huncbed. ad twenty.second 
Report on 'All India Handicrafts Board' relating to 
the Ministry of Commerce. 

5. Report of Estim.ates COIIlIDiUee . 
Shri Bansi La! presented the Sixty-fifth Repot't (Hindi and 

English versions) of the Estimates Committee on Action Taken 
l~y Government on the recommendations. contained in' tbe 
Forty-ninthReport of the Committee on the Ministry of Home 

., Affairs-Police (including CBI). 
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6. Motions regarding Joiot Committees ... 
(i) Shri B. Shankaranand moved the following moti9D:-

"That this House concurs in the .recommendation of 
Rajya Sabha that Lok Sabha do appoint a member 
to the Joint Committee of the Houses on the Mental 
Health BilJ~ 1981, in the vacancy caused by the 
death of Shri Mohd. Yusuf and resolves that Shri 
v. s. Vijayaraghavan be nominated to the said Joint 
Committee to fill the vacancy." 

The motion was adopted. 
*(ii) Shri Mool Chand Daga moved the following motion:~ 

"That this House do recommend to Rajyaf Sabha that 
Rajya Sabha do appoint a Member of Rajya Sabha 
to the Joint Committee on the Bill to provide, with 
a view to the more effective realisation of the objec· 
tives of nationalisation of life insurance business, 
for the dissolution 01 the Life Insurance Corporflltion 
of .India and for the establishment of a number of 
corporations for the more efficiellt carrying on of 
the said business and for matters connected there-
with or incidental thereto in the vacancy caused by 
the retirement of Shri B. Ibrahim from Rajya Sabha 
and do communic<J.e to this House the name of the 
Members So appointed by Rajya Sabha to the Joint 
Committee. " 

The motion was adopted. 
7. Statements by Ministers 

(i) The Minister of Commerce made a statement regardip.g 
Import and Export Policy for 1984·85. 

The Minister also laid on the Table a copy of the Import 
and Export POlicy for 1984-85-Volumes :I and ',IT (Hindi and 
English versions). 

(i (ii) The Minister of C~ru.I.1~ce also made a statement 
relating to certain finDS placed m abeyance for improper imports 
of tallow. . --------------------

*At 12.25 P.M. 
@Made at 2.20 P:M. 
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8. Matters Uader'RuIe 317 

. (1) Shri yudhi Chander Jain . raised, a matter regrkding 
failure of GUJarat Government to implenient the provislons of 
agreement between Gujarat and Rajasthan Government in 1966 
regarding Mahi Bajaj Saga- Dam and Kadana Dnm and need 
".Lor Central mtervention. 
. (2) Shri Kishan Datt Sultanpuri raised a matter regarding 
financial help to Himachal Pradesh Government 10 remove back. 
wardness of rur~.. areas of the State. 

(3) Prof. Nardin ~hand Parashar raised a matter regarding 
need to provide more telecommunication facllities in Himachal 
Pradesh and to improve the present facilities which have been 
disrupted due to construction of some projects. 

(4) Sbri Rasheed MWood raised a matter regarding need to 
provide the same facilities as enjoyed by the . backward classes 
to Muslim Gujars ofHaryana aDd Uttar Prades.'l] and Hiadu 
Aherias of Tarai tegion of Uttar Pradesh. 

(5) Shri ChitW Basu raised a maUer regilrdiogneed to reject 
the proposal CIl Bangladeslrfor extension of agreement on shar· 
ing of Ganga waters. 

(6) Shri Ram Lal Rabi raised a macer reganJing need for 
direction to State Governments to carry out anti-mosquito and 
anti~tlies drives to protect people from disea..lIOCS. 
. (7) Prof. Saif·ud-Din Soz raised a matter regardin~ need to 
verify the grant of pension to some freedom fighters m J &K 
State. 

(8) Shri Susbil Bhattacharya raised a matter regarding move 
of the management of Modi Syntex Ltd. to close 40wn tbe mill 
.00 need 'for Govcmmc.nf s intervention. _.,. 

(9) Shri Paru.~ Bhann Sharma raised a tnatter regarding need 
for efforts to save Harappa and Mohanjodaro from destruction 
in c~ation with llJ'.I'ESCO. 

(10) Prof. Ajit Kumar Mehta raised a matter regarding need 
to put a ban on the election campaigrr u.~inl messages of Shri 
Letdenga during elections to be held in Mizoram. 
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9. The Budget (General}-1984-85-Demands for Graats 
(i) All the cut motions moved on 11 th April, 1984 to the 

Demands for Grants for which the Ministry of. Education and 
Culture. is responsible, were negatived. 

All the Demands for Grants (both Revenue Account and 
Capital Account) for which the Ministry C.Yi Education and Cul-
ture is responsible for the amount 'shown under column 4 of the 
printed list of Demands for Grants-Budget (General) for 
1984-85 were voted m full. 

(ii) Discus'sion on the Demands for Gn..t~ts Nos. 10 to 12 for 
which the Ministry of ComllJerce is responsible, co~menced. . 

Seventy-six cut motions (22-25, 27-33, 38-47, 49 to 79 
and 81-. 104) Were moved. 

The discussion was not concluded. 
10. Motion regardiug Seventy-lOUt'tJt RqMlIt oj the Com,mittee on 

Private Members' Bilts and Resolutil)DS 

Shri Chitta Basu moved the -following motion: ....... 
"That this House do agree with the Seventy-fourth Re-

port of the Committee on Private Members' Bills 
and Resolutions presented to the House on the 11th 
April, 1984J' 

The motion was adopted. 
11. Pri1rJte MemUr's ResoInt~Neg:1thed 

Further discussion on the following Resolution mo.ved by 
Shri T. S. Negi on the 16th December, 1983, continued:-

"This House expresses its concern over the growing un-
employment in, the country and urges upon Govern-
ment to take immediate steps to raise a land anny of 
unemployed persons to take up-

(a) the work of deepening the riverbeds of major 
[Ivers; 

(b) the afforestation programme throughout the coun-
try including Himalayan region in such a way as 
to cover at least one-third part of the land; 
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(c) extensive la~d conservation programmes; 
(d) linking of major rivers of the country; 

and recommends that Government should pay an 
unemployment allowance, of at least Rs. lOOper 
month to an unemployed persons." 

Sbri V eerendraPatil took part in the debate. 
Shri T. S. Negi replied to the debate. 
The Resolution was negatived. 

12. Pdftfe Member's Resohrfion-U.... CO':lSiclentdoa 

Shri Saifuddin Chowdhary moved the following ReSOlution:-, 
"This House expresses its grave concern over the high 

percentage of, illiteracy prevailing throughout· the 
country even after thirty--six years of Independence 
and resolves that the right to free and compulsory 
~ucation for aU children until they com~ the 
age of 14 years be inc.luded as a Fundamental Right 
in our Constitution.'-

Two ameDdments were moved bv Shri Moo1 Chand Oaga 
and Prof. Saif·ud-Din Soz. -

The following Members took part in the debate:-
( 1) Shri Virdhi Challder Jain 
(2) Shri RajeUi Kumar Singh /" 
(3) Sbri Mool Chand Daga \/ 
(4) Sbri Chandra Pal Sttailani (Speech Unfinished) 

The disctl5Sion was not concluded. 

6 P.M. 
(loOk Sabha adjourned till 11 A.M. on Monday, the 16th April. 
19M). 

SUBHASH C.KASHYAP, 
Secretary-General. 

8 
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LOK SABIIA 

v(ULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 16, 1984/Chaitra 27, 1906· (Saka) 

No. 424 
11.03 A.M. 
1. S&anetI QaestioIts 

Starred Questions Nos. 680 and 682-685 were orall} 
answered. Replies to the remaining questions were laid on tho 
Table. 
Z. UDstarre4 Questioas 

Rdplies to Unstarred Questions Nos. 7543-n09 were laid 
on the Table. 
3. Papers Laid OD the Table 

The following papers were laid on the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi 

and English versions) of. the ;Ministry of Health 
$1d Family Welfare for 1984-85. 

(2) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Works and 
Housing for 1984-85. 

(3) A copy of the Food Corporation of India (Staff) 
(Eighty-Eighth) Amendment Regplations, 1984 
(Hindi and English versions) published in Notifica-
tion No. 28jF. No. 5-2/77-EP in Gazette of I~d:ia 
dated the 24th March, 1984, under sub-section (5) 
of section 45 of the Food Corporations Act, 1964. 

(4) A copy of the Annual Administration Report (Hindi 
and English versions) of the Tea Board India, 
calcutta, for the year 1982-83. 

(5) A copy of the Annual Accounts (Hindi and English 
versions) of the Tea Board India, Calcutta~ for the 
year 1982-83 together with Audit Report thereon. 
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(6) A copy of the Review (HinJi and English versions) 
by the Government on the working of the Tea Board 
India, Calcutta, for the year 1982-.83. 

(7) A statement (Hindi aJ.ld English versions) explaining 
the reasons for not laying the Annual Report and 
A~ited Accounts of the Oil Palm India Limited j ' for the year 1982-83 within the stipulated period 
of nine months after the close of the Accounting 
Year. 

(8) A copy each of the following Notifications (Hindi l andEnglisb versions) issued under the Central Ex· 
cise RuleB, 1944: - . 

(i) G.S.R. 251 (E) published in Gazette of India dated 
the 31st Marcil. 1984 together with an explanatory 
memorandum making certain amendm~nt to Noti. 
fication No. 95j81-CE dated the 1st April; 191H so 
as to extend the duration of the partial exemp-
tion from excise duty thereunder to Transformers L of rating of 150 KVA and above upto and includ-
ing 30th June, 1984. 

ii) G.S.R. 252 (E) published in Gazette of India daled 
tbe 31st March, 1984 together with an explanatory 
memorandum making certain amendment to Noti-
fication No. 96/81-CE dated the 1st April, 1961 so 
as to extend the duration of the partial exemption 
from excise duty thereunder to Electric Motors 

, of 5 KW and above upto and incluclin~ 30th June, 

JIll)~.sJI,. 289(1:) publiahed in Gazette of Indi. 
dated the 3rd April, 1984 together with an ex-
planatory memorandum makmg certain amend-
ment to Notification No. 184/81-CE dated the 5th 
November, 1981. 

(9) A copy of the Detailed Demands for Grant~ (Hindi 
and English versions) of the Ministry of Finance 
for 1984-85. 

(l0) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Parliament, Department of 
Parliamentary Affairs, Secretariats of tb~President 
and Vice-President and Union Public Service Com-
mission far 1984.85. ' 

(11) A copy of the Annual Report (Hindi and English 
versions) of the neposit Insurance and Credit 
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• 
Guarantee Corporation, Bombay, for the year ended 
the 31st December, 1963 along with Audited Ac-
counts, under sub-section (2) of section 32 of the 
Deposit Insurance and Credit Guarantee Corpora-
tion Act, 1961. 

(12) A copy of the Report (Hindi and English versions) 
of the Comptroller and Auditor General of India 
for the year 1982-83-Union Government (Civil), 
under article 151 (1) of the Constitution. 

(13) A copy of the Union Government Appropriation 
Accounts (Civil) for the year 1982-83 (Hindi and 
English versions). 

4. Reports and Minutes of Estima.~ Committee 
Slui Bansi Lal presented the foIlowing ReQOrts and Minutes 

(Hindi snd English versions) of the Estimates Committee:-
(i) Seventy-second Report On the Department of 

Supply-Directorate General of Supplies and Dis-
posals. and Minutes of the sittings of the Committee 
relating thereto. 

(U) Sixty-Fourth Report on Action Taken by Govern-
ment on the recommendations contained in the 
Fifty-Fourth Report of the Committee on tht: Min-
istry of Defence (Department of Defence Produc-
tion) Ordnance Factories. 

5. Calling AtteBtion 
Shri P. Namgyal called the attention of the Minister of Home 

Affairs to the reported threat by the so called "Kashmir Libenltion 
Front" and other extremists to the life of the Prime Minister and 
other VIPs and action taken by the Government to meet the 
situa~. 
~he Minister of Home Affairs made a statement in rega-d 
thereto. 
6. Matters Under Rule 377 

(1) Shri P. Namgyal rai~ed a matter regarding need to take 
up construction of atleast one hydel project in Ladakh either 
in Parkachik or in Leh in the Central Sector. 

(2) Shri Zainul Basher raised a matter regarding scarcity 
of drinking water in Ghazipur District of Uttar Pradesh. 

(3) Shri Mani Ram Bagri't. raised a matter regarding scar-
city of Vanaspati ill the COWltry. 

3 



( 4 ) Prof. P. 1. Kurim raised a matter regarding need to 
declare Patbnamthitta district of KerahW as industrially back-
ward district to enable its rapid industrialisation. 

:(5) Shri ~ V.ilas Paswan raised a matter·, regarding 
harassment to the public caused by the Scooter and Taxi 
J.lri.vers. 

( 6) Prof. Rup Chand Pal raised a matter regarding irre~ 
gu'larities in the recruitment in Dena B.ank of Calcutta region. 

(7) Sbri V. S. Vijayaraghavan raised a matter relarding 
need to exempt small huJIerrice mills of Kerala from the Cen· 
tral Government's order for modernisation of an rice mills of 
the country. . 

(8) Sbri Ram Lal Rahi raised a maner regarding ne:d to 
provide loans for more irrigation facilities ill Sitapur and 
Hardoi. 
7. TIle ..... (GeMraI}-1984-85 D-mnds ftJr G .... 

(i) Discussion 00 the Demands for GrIDts Nos. 10 to 12 
(or which tbe Ministry of Commerce is responsib~e anu the cut 
motions thereto mOfed on 12th April. 1984, continued. 

Discussion was concluded. 
All the cut motlonsmoved were negatived. 
The Demands for Grants (both Revenue Account and 

Capital Account) for which the Ministry of Commerce is respon-
sible for the amounts shown under column 4 of the printed 
List of Demands for Grants-Budget (General) for 1984-85 
were voted in fuU. 

(ii) Discussion on the Demands for Grants Nos. 64 to 66 
for which the Ministry of Information and Broadcasting is 
responsible, commenced. 

Thirty-six cut motions (67-102) were moved. 
The discussion was not c:oDCluded. 

6 P.M. 
(Lolc Sabha adjourned till 11 A.M. on Tuesday. the 17th 

April. 1984). 
SUBHASH C. KASHYAP. 

Secretary-Oeneral. 
~ ... ,.,., ~~ ., . ·4 
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LUK ~ABHA 

vJiULLETIN-PART I 
[Brief Record ·of Proceedings] 

Tuesday, April 17, 1984/Chaitra 28, 1906 (Saka) 

No. 425 
] 1.05 A.M. 

1. Starred Questions 

Starred. Questions Nos. 700, 702, 706, 707, 711 and 712 
were orally answered. Replies to the remaining questions were 
laid on the Table. _ . _ __ ~ 

2. lJastarred Questions 
Replies to Unstarred Questions Nos. 7710-7845, 7847-

7903 and 7905-7941 were latd on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Tab.~e:-
(1) A copy of the Detailed Demands for Grants (Hindi 

and English versions) of the Ministry of Chemicais 
and Fertilizers for 1984-85. 

(2) A copy of t~e Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Industry 
for 1984-85. 

(3) A copy of the Detailed Demand.s fOr Gr~ts (Hindi 
and English versions) of the Ministry of Shipping 
and Transpon for 1984-85. 

(4) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Food and 
Civil Supplies for 1984-85. 

(5) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Communi-
cations (other than Posts and Telegrapbs Depart-
ment) for 1984-85. 
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(6) A copy of the Demands for Grants (Hindi and 
English versions) for expenditure of the Cenu-al 
Government on the Indian Posts and Telegraphs 
Department for 1984-85. 

(7) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Social 
Welfare for 1984~85. 

(8) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Tourism 
and Civil Aviation for 1984-85. 

(9) A copy of the Detaiied Demands for Grants (Hindi 
and English versions) "f the Department of Atonuc 
Energy for 1984-85. 

(to) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Deputment of Science 
and Technology for 1984-85. 

(11) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Department of Space 
for 1984-85. 

(12) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Steel and 
Mines' for 1984-85. 

(13) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Department of Sports 
for 1984-85. 

(14) A copy of the Detailed Demands for Grants (Hindi 
and English vusions) of the Department of Elec-
tronies for 1984-85. 

4 . ..,.... aacI ~utes of Estimates COI8I8iUee 
Shri Bansi LsI presented the following Reports and Minutes 

(Hindi and English versions) of the Estimates Committee:-
(i) Seventy-seventh Report on the Ministry of Home 

Mairs (Department of Personnel and Administra-
tive Reforms)-All India Services, and. Minutes of 
th~ ~ttings of the Committee relating thereto. 

(it) Sixty-third Report on Action Taken by Govern-
ment on the recommendations contained in the 
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Fortr-fifth Report of the Committee on the Ministry 
of Railways-Production Units. 

5. Report of Railway Convention Committee 
Shri D. L. Baitha presented the Eleventh Report (Hindi and 

English versions) of the R~way Convention Committee (1980) 
on 'Cost of Operation of Railways (Cost of Materials)'. 
6. Statement by Minister 
~he Minister of Home Aff~rs made a statement regarding 

the burning of railway stations in Punjab a~d the shooting of 
some persons at Amritsar. 
7. Matten Under Rule 377 

(1) Shri Chintamani Jena raised a matter regarding need 
to supply kerosene oil to the State of Orissa immediately. 

(2) Shri Arjun Sethi raised a matter regarding need to in-
clude the development of Chandbali Port of Orissa in the 7th 
Five Year Plan. 
"-6) Shri Chintamani Panigrahi raised a matter regarding 

need to expedite the doubling of railway line between Khurda 
and Puri. 

(4) Shri Virdhi ~hander Jain raised a matter regarding 
need for constructing the new Railway Station at Bikaner at such 
a place where the number of railway crossings would be mini-
mum. 

8. De Budget (General)-l984-85-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 64 to 66 

for which the Ministry of Information and Broadcasting is res-
ponsible and the cut motions tfiereto moved on 16th April, 1984. 
continued. 

Discussion was condluded. 
All the cut motions moved were negatived. 
The Deman<ls for Grants (both Revenue Account and Capi-

tal Account) for which the Ministry of Information and Broad-
casting is responsible for the amounts shown under column 4 of 
the printed List of Demands for Grants-Budget (General) for 
1984-85 were voted in full. ~ 
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(ij) Discussion on the Demands for Grants Nos. 68 to 1.0 
for which the Ministry of Labour and Rehabilitation is responsi-
ble commenced and was concluded. 

Eight cut motions (Nos. I, 3-7. 24 and 25) were moved and' 
negatived. 

The Demands for Grants (both Revenue Aceount and OyJi-
tal Account) for which the Ministry of Labour ud Rehabilita-
tion is responsible for the amounts shown under column 4 of the 
printed List of Demands for Grants-Budget (General) 1984-85, 
were voted in full. 

(iii) At 6.03 P.M. the following Demands for Grants (both 
Revenue Account and Capital Account) for the amounts shown 
under column 4 of the printed List of Demands for Grants-
Budget (General) for 1984-85 wer.e submitted to the vote of the 
House and voted in full:-

( 1) Demand No. 9 for which the Ministry of Chemicals 
and Fertilizers is responsible; 

(2) Demands Nos. 13 to 17 for which the Ministry of 
Communications is responsible; 

(3) Demands Nos. 33 to 44 for which the Ministry of 
Finance is responsible; 

( 4) Demands Nos. 4S and 46 for which the Ministry of 
Food and Civil Supplies is responsible; 

(S) Demands Nos. 47 to 49 for which the Ministry of 
Health and Family Welfare is responsible; 

/(6), Demands Nos. 61 to 63 for which the Ministry of 
Industry is responsible; 

(7) Demands Nos. 73 to 75 for which the Ministry of 
Planning is responsible; 

(8) Demands Nos. 77 to 80 for which the Ministry of 
Shipping and Transport is responsible; 

(9) Demand No. 81 for which the Ministry of Social 
Welfare is responsible; 
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(10) Demands Nos. 82 and 83 for which the Ministry of 
Steel and Mines is responsible; 

( 11) De,nands Nos. 84 to 8:'7 for which the Ministry of 
Tourism and Civil Aviation is responsible; 

(12) Demands Nos. 88 to 92 for which the Ministry of 
Works and Housing is responsible; 

( 13) Demands Nos. 93 ~o 95 for which the Department 
of Atomic Energy is responsible; 

( 14) Demand No. 96 for which the Departmerit of Elec-
tronics is responsible; 

(15) Demand No. 97 for which the Department of En-
vironment is responsible; 

( 16) Demand No. 98 for which the Department of Ocean 
Development is responsible; . 

(17) Demands Nos. 99 to 101 for which the Department 
of Science and Technology is responsible; 

(18) 

(19) 

(20) 

Demand No. 102 for which the Department of Space 
is responsible; 

Demand No. 103 for which the Department of 
Sports is responsible;-
Demands Nos. 104 and 105 for which the Depart-
ment of Supply is responsible; 

(2 J) Demand No. 106 for which Lok Sabha is responsi-
ble; 

(22) Demand No. 107 for which Rajya Sabha is :r:esponsi-
ble; 

(23) Demand No. 108 for which the Department of Par-
liamentary Affairs is responsible; and 

(24) Demand No. 109 for which the Secretariat of the 
Vice-President is responsible. 
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9. GoVeJ'DDIeDt BII-IBtroduced 
THE ,APPROPRIATION (NO.3) BILL, 1984 

10. Goveruaeat BiB--Pass!ed 
THE APPROPRIATION (NO.3) BILL, 1984 

The motion for consideration of the Bill was moved by Shri 
Pranab Kumar Mukherjee. 

)ltri Ramavatar Shastri took part in the debate . 
./ Shri Pranab Kumar Mukherjee replied _to the debate. 

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

aauses 2 to 4 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Pranab 
Kumar Mukherjee. 

Prof. M:G. Ranga took part in the debate. 

The motion was adopted and the Bill was passed. 

6.20 P.M. 

(LoJc Sabba adjourned till 11 A.M. on Wednesday, the 18th 
April, 1984) 

SUBHASH C. KASHY AP. 
Secretary-Genera). 
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LOK SABRA 

V BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 18, 1984/Chaitra 29, 1906 (Saka) 

No.4U 
11.02 A.M. 
1. SWred Questioas 

Starred Questions Nos. 720-725 were orally answered. 
Replies to Starred Questions Nos. 726-734 and 736--739 were 
laid on the Table. 
Z. Uustarred Questioas 

Replies to Unstarred Questions Nos. 7942-7987, 7989-
8073, 8075-8159 and 8161-8170 were laid on the Table. 
3. Papers LaW OR tile Table 

1be fdIowing papers were laid on the Table:-
(1) A copy of Notification No. S.O. 162(E) (Hindi and 

English versions) published in Gazette of India 
dated the 14th March, 1984 regardin~ extension of 
period of take over of management of Messrs 
Bengal Potteries Limited, Calcutta, beyond five 
years, under sub-section (2) of section 18AA of the 
Industries (Development and Regulation) Act, 1951. 

(2) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 3 of the All India Services Act, 1951:-

(i) The Indian Police Service (Pay) Third Amend-
ment Rules. 1984 published in Notification No. 
G.S.R. 334 in Gazette of India dated the 31st 
March, 1984. 
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· (ii) The Indian Police Service (Fixation of Cadre Stren- t 
gth) Third Atitendment Regulations, 1984 publish-
ed in Notification No. G.S.R. 335 in Gazette of 
India dated tbe 31st March. 1984 . 

.t. Report of C~ 011 Private Memben' BillS aad 
~8 

Shri G. Lakshmanan presented the Seventy-fifth Report 
(Hindi aad English versions) of the Committee on Private 'Mem-
bers' Bills and Resolutions. . 

S. Reports and MimItes ofEsdmates Commltt#!e 

Shri Bansi La! presented the following Reports and Minutes 
(HiDdi aDd Eoglish versions) of the Estiolates Committee:-

(i) seventy-third Report on the Ministry of Information 
aDd Broadcasting-Broadcasting. and Minutes of 
the sittings of the Committee relating thereto. 

(ii) Seventy-fourth Report on the Ministry of Agricul-
ture-Distribution of Fertilisers. and Minutes of the 
sittings of the Committee relating thereJo. 

(iii) Sixty-seventh Report on Action Taken by Govern-
menton the recommendatiODs contained in the Fif-
tieth Report of the Committee on the: Ministry of 
Works and Housing-C.P.W.D. 

6. CaIIiIIg AaeafieD 

Sbri B. D. Singh called the attention of the Minister of Edu-
eation and Culture and Social Welfare to the reported sad plight 
of inmates of Beggal:s' Homes and Rescae Homes and the recent 
incident in the Rcsettlement-cum-Classification Centre of the 
Directorate df Social We1fare. Delhi and the action taken by the 
Government in the matter. 

The Deputy Minister of Edllc~ion and Culture and Social 
Welfare made a statement in regard thereto. 
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7. Matters Uader Rule 377 

(1) Shri Chandra Pa.1 Shailani raised a matter regarding need 
to check the growth of Illegal and fake finance and savings com-
pani~ in the c~untry. 

\/(2) Shrimati Jayanti P<Jtnaik raised a matter regarding need 
to send directives to the Kendriya Vidaya'laya Sanghatan to take 
up the construction work on the plot allotted to them at Cuttack. 

(3) Shri Ramavatar Shastri rased a matter regardmg need 
to improve amenities in the Railway Colony of Danapu-r. 

(4) Shri Abdul Rasheed Kabuli raised a matter regarding 
need to upgrade Scinagar Airport as an intern:ttional airport. 

(5) Shri Rasheed Masood raised a matter regarding need for 
starting Sangam Express from Saharanpur. 

(6) Shri A. K. Roy raised a matter reg$ding need to cen-
tralise designing and engineering activity of PDIL at one place. 

(7) IX. V. Kulanadaivelu raised a matter regarding need to 
ensure Pru:ity in pay scales of teacJlers and st~ff of schools run 
by Neyveli Lignite Corporation. 

(8) Shri Ajit Kumar Saba raised a matter regarding need to 
restore stoppages of Bikaner·Delhi Mail at Napasar, Sri Dungw-· 
garh and Raj,ddesar Stations on Western Railways. . 

(9) Shri Motibhai R. Chaudhari raised a mlittter· regarding 
need to extend the 49 DN, 50 UP train running between Sabar· 
mati and Ahmedabad upto Kadi. 

(10) Shri Satyanarayan J atlya r"sed a matter regarding need 
to implement the suggestions of National Campaign Committee 
of Labour Organi:sation of January, 1984. 

(11) Shri Bishnu Prasad raised a maitter regarding need to 
ban smoking on the Indian Airlines flights. 

(12) Shri K. Pradhani raised ~ matter regarding need to 
provide air service to Koraput (Onssa). 

8. Govemment Bill-~r Consideration 

THE FINANCE BILL, 1984 

, The motion for consideration of the Bill was moved by Shri 
Pranab Kumm."' Mukhe-rjee. . 
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The following Members took part in the debate:- t, 
( 1) Sbri Somnath Chatterjee 
(2) Shri Ram Singh Yadav (Speech Unfinished). 

The discussion was not concluded. 
9. Dhcussioa Vader Role 193 

Dr. Subramaniam Swamy raised a discussion on the state-
ment made by the Minister of Home Affairs in the House on 
the 17th April, 1984 regarding the burning Of railway statioos 
in Punjab and the shooting of some persons at Amritsar. 

The followin~ Members took part iii the debate:-
( I) Shri B. R. Dhagat 
(2) Sbri Somnath Chatterjee 
(3) Shri R. L. Bhatia 
( 4) Sbri Marti Ram Bagri 
(5) Shri Indrajit Gupta 
(6) Shri G. S. NihaI: Singh Wala 
( 7) Prof. K. K. T ewari 
(8) Shri Suraj Bhan 
(9) Sbri Rajesh Pilot 

( 10) Shri Harish Kumar Gangwar 
(11) SJui Sontosh Mohan Dev 
( 12) Shri Uttam Rathod 

/ (13) Dr. V. Kulandaivelu 
VShri P. C. Sethi replied to the debate. 

The discussion was concluded. 
lE<18 SiUiag of (.ok Sabha OIl SaturdaY. 11 April, 1984 

The House! decided to sit also on Saturday, 21st April, 1984, 
for transaction of Government Business. 
7.42 P.M. 

(lok Sabha adjourned till 11 A.M. on Thursday, tbe 
19th April, 1984~ 

SUBHASH C. KASHYAP. 
Secretary..Qcneral. 

-AT 7.30 P.M. 
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LOK SABHA 

/BULLETINPART I 
[Brief Record of Proceedings] 

Thursday, April 19, 1984jChaitra 30, 1906 (Saka) 

No, 427 
] 1.02 A.M .. 
1. Obituary References 

The Speaker made references to the passing away of Shri 
Yogesh Chandra Murmu who was a Member of the Fifth Lok 
Sabha and Shri Sbantilal Harijivan Shalh who was a Member of 
Fourth Lok Sabha. . 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 
2. Starred Questions 

Starred Questions Nos. 740. 741, 744. 745 and 749--752 
were orally answered .. Replies to St~tred Questions Nos. 742. 
743, 746, 748 and 753-759 were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 8171-8343 were laid 
on the Tab'le. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(l) A copy of the <;::a1cutta Dock Workers (Regulation 

of Employment) Second Amendment Scheme, 198.3 
(Hindi and English versions) published in Notifica-
tion No. S.O. 4171 in Gazette of India dated the 
12th- November, 1983 together with corrigendu:t.'l 
thereto published in Notification No. S.O. 447 In 
Gazette of India dated the 11 tb February, 1984, un-
der section SA oftbe Dock Workers (Regulation of 
Employment) Act, 1948. 
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.f.fl 

(2) A copy each of the following papers (Hindi and 
Englisb versions) under sub-section ( 1) of section 
619A of the Companies Act, 1956:-

0) Review by the Government on the working of the 
Hindustan Shipyard Limited, Visakhapatnam, for 
the year 1982-83. 

(ii) Annual Report of the Hindustan Shipyard Limited, 
Visakhapatnam. for the year 1982-83 along witf1 
Audited Accounts and the comments of. the Com-
ptroller and Auditor General thereon. 

(3) (i) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Delhi Transport Corporation, 
New Delhi. for the year 1982-83 together with Audit 
Report thereon, under sub-section (4) ofSectiOll 33 
of the Road Transport Corporations Act, 1'950. 

(ii) A copy of the Review (Hindi and English· versions) 
by the Government on the Accounts of the Delhi 
Transport Corporation, New Delhi, for the year 
1982-83. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in lclying the papers mentioned at 
(3) above. 

(5) A copy of the Annual Accounts (Hindi and English 
versions) of tbeUniversityOrants 'Commis$ioI1, New 
Delhi, for the year 1982-83 together with AudifRe-
port thereon, under sub-Bection (4) of section 19 of 
the University Grants Commission Act, 1956. 

(6) A sta:ement(Hindi and English versions) showing 
reaSOns for. delay in laying tI1epapers ment.ioned at 
(5) above. . 

(7) A copy of the Central Sales Tax (Registration and 
Turnover) (Amendment) Rules, 1984 (Hindi and 
English versions) published in Notification ~: 
G.S.R. 264(E) in Gazette 0{ India dated the 1st 
April. 1984~ u'*r !\U~on (2) of ICdUm 13 of 
the Centra) Sales "TaxAQt, ,) 956. 



(8) A copy each of the following Notific.ations (Hindi 
and English versions) under section 159 of the Cus-
toms Act, 1962:-

0) G.S.R. 278(E) published in Gazette of India dated 
the 12th April, 1984 together with an ~xplanatory 
memorandum making certain amendment to Noti-
fication No. 1 17-Customs dated the 9th June, 1978 
so as to prohibit import of animal fat and similar 
product'i of animal kingdom under Duty ExeIllJr 
tion Scheme, Appendix 19 Import-ExpoIt Policy 
1984-85. 

(ii) G.S.R. 279(E) published in Gazette of India 
dated the 12th April, 1984 together with an ex-
planatory memorandum regarding exemption to 
certain raw materials specified in the revised Sche_ 
dule annexed thereto . when imported into India 
under the Import Replenishment Licences issued 
in terms of Appendix 21 of the Import-Export Po-
licy 1984-85 from the whole of the customs duty 
leviable thereon. 

(iii) G.S.R. 280(E) published in Gazette of India 
dated the 12th April. 1984 together with an expla-
natory memorandum regarding eXemption to raw 
materials covered by Notification No. 107 i84-Cus-
toms dated the 12th April, 1984 from the levy of 
auxiliary duty of customs when imported under 
the import Replenishment of Licences. 

5. Reports and Miolltes of Estimates Committee 
Shri Bansi La] presente.ct the following Reports and Minutes 

(Hindi and "English versions) of the Estima!es Committee:-
(i) Seventy-ninth Report on the Ministry of Railways-

Railway Purchases and Minutes of the sittings of the 
Committee relating thereto. 

(ii) Sixty-eighth Report on Action Taken by Govern-
ment on the recommendations contained in the 
Fifty-first Report of the Committee on the Minis-
try of Energy-Department of Petroleum. 
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6. Stateaaeat by Mialster 

The Minister of Agric...uw-e made a statement about the 
revised figures of foodgraios production. 

1. CaJIiag AUelltion 
Shri Hiralal R. Parmar called the attention of the Minister of 

Health and Family Welfare to the reported malpractices and aUeg~ 
cd ill-treatment by doctors towards patients in various hospitals 
particularly in Dr. Ram Manoharr Lobia Hospital, New Delhi and 
the action taken by the Government in regard thereto. 

The Minister of Health and Family We1fare made a statement 
in regard thereto. 
8. Matters Under Rule 377 

(1) Sbri Krishan Pratap Singh ra~ a matter regarding need 
for discussion on the policy of sugar pricing. 

(2) Shri Ram Pyarc Panika r~ a matter regarding need 
to provide departmental transport to tbe JX"t~al department in 
Mirzapur district of Uttar Pradesh to enable promPt delivery of 
mail. 

. (3) Shri Subodh Sen T'dised a matter regarding need for Central 
amstance to West Bengal Government for early completion of 
Teesta barrage Irrigation project. 

(4) Shri Chitta Ba.'ill raised a matter regarding status of Urdu. 
(5) Shri Laxman Karma raised a matter regarding need to 

take measures to suppress Naxalite activities in the country md 
save tribal people from sufferings. 
9 Go""...... BiU-Uader COIbitIeradea 

THE FINANCE BILL, 1984 
Further discussion on the motion for consideration of the BiU 

moved on the 18th April, 1984, continued. 
The following Members took part in the debate:- "-

(I) Sbri Ram Singh Yadav 
(2) Shri Bhogendra Jha 
(3) Prof. Saif-ud-Din Soz 
(4) Shri v. S. Vijayaraghf.lvan (Speecb Unfinished) 

The discussion was not concluded. 
4 



10. Motioa RegardiDg Seveaty-Fifth Report of the Co_l_ 
oa Private Members' Bills and Resolutions 

Shri Jalil Abbasi moved the following motion:-
uThf.ft this House do agree with the Seventy-fifth Report 

of the Committee on Private Members' Bills and Re· 
solutions presented to the House on the 18th April, 
1984". 

Tbe motion was adopted. 

11. Private Member's Bill-latroduced 
The Working Journalists and other Newspaper Employees 

(Conditions of Service) and Miscellaneous Provisions (Amend~ 
ment) Bill, 1984 (Amendment of sections 2 and 3) by Shri -Ram 
Nagina Misra. 

12. Privat~ Member's Bill-UDder Consideratioa 
THE RESERVATION OF VACANCIES IN POSTS AND 
SERVICES (FOR SCHEDULED CASTES AND SCHEDULED 

TRIBES) BILL, 1980, BY SHRI SURAJ BHAN 
Further discussion on the motion for consideration of the Bill 

and an amendment thereto moved on the 6th April, 1984, 
continued. 

The following Members took part in the debate:-
(1) Sbri Sunder Singh 
(2) Sbri R. N. Rakesh 
(3) Shri Xavier Arakal 
(4) Sbri Jagpal Singh 

.• (5) ShdRam Jbrue.Panika , , ' 
. (6)-Shri'Ram Vilas Paswan 

(7) Shri Cpandra Pal Sbailani 
(8) Dr. V. Kulandaivelu 
(9) Shri A. R. Mallu 

(10) Sbri Ajit Bag (Speech unfinished) 

The discussion was not concluded. 
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13~"~ Uader auie 193 
Shri MoM. Asrar Ahmad raised a discussion on the reported 

economic crisis in the language news agencies 1eadin, to strike 
and lockout in "Sama.char Bharati" and strike notiCe by the 
workers of ''Hindustan Samachar" and the action taken by the 
Government in the matter. 

The foUowing Members took part in the debate:-
(~ Shri Krishan Pniitap Singh 
(2) Shri Jaipal Singh Kasbyap 
(3) Shri D. P. Yadav 
(4) Shri Ram Lal Rahi 
(5) Shri Chandra Pat" Shailani 
(6) Prof. Rupchand Pal 
(7) Acharya Bhagwan Dev 
(8) Shri J. S. Patil 
(9) Shri Ramavatar Shastri 

(10) Sbri G. M. BanatwaIJa 
(11) Prof. Saif·ud·Din Soz 
(12) Shri Satyanarayan Jatiy_ 

Shri Veerendn.. Pa.!!). replied to the debate. 
The discussion was concluded. 

8.35 P.M. 
(Lok Sabha adjourned till 11 A.M. on Saturday. the 21st Apdi. 

1984) 

'sUSSASH" 'C. KASHY AP, 

. ,,i i" ~""" " Secret..ry..<Jeneral . 
i 

........... 

,~ , 
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WK-SABBA 

~ULLETIN-PART I 
[Brief Record of Proceedings] 

Saturday, April 21, 1984/Vaisakha 1, 1906 (Saka) 

No. 428 
11.01 A.M. 
1. Assent to Bills 

Secretary-Gen~ra1 laid on the Table copies, duly authenti-
cated by the Secretary-General of· Rajya Sabha, of -the -follow-
ing four Bills passed by the Houses of Parliament during the 
current session and assented to:-

(1) The Comptroller and Auditor-General's (Duties, 
Powers and Conditions of Service) An;1~ent Bill, 
1984. - -

(2) The Industries (Development and Regulation) 
Amendment Bill, 1984.> 

(3) The Ganesh Flour Mills Company Limited _ (Acquisi-
tion and Transfer of Undertakings) Bill, 1984. 

(4) The Inchek Tyres Limited and National Rubber 
Manufacturers Limited (Nationalisation) Bin, 1984. 

2. Sbtements by MInisters 

(i) The Minister of Defence made a statement about the 
landing of a Pakistani smarr aircraft at Mukerian, Hoshiarpur 
District, Punjab, on the 18th April, 1984. 

tii) The Minister of Parliamentary Affairs made a state-
men~ regarding Governmem-business for the week commencing 
the 23rd April, 1984. 
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3. Govenlmeat Blil-untier CODSitlerat.iOD 

THE FINANCE BILL. 1984 
Further discussion on the motion for consideration of the 

Bill moved on the 18th April, 1984, cpntinued. 
The following Members took part in the debate:-

(1) Shri V. S. Vijayaraghavan 
(2) Shri K. Pradbani /' 
(3) Shri MooI Chand Daga 
~) Shri Chintamani Panigrahi 

/" (5) Shri K. P. Tewari 
(6) Shri ATjun Sethi 
(7) Shri Ram Pyare Panika 
(8) Shri Nurul Islam 
(9) Shri Virdhi Chander Jain 

(10) Shri Bhubaneswar Bhuyan 
(11) Smt. Krishna Sahi 
(12) Shri Maganbbai Barot 
(13) Shri Keyur Shushan 
(14) Shri Chintamani Jena 
(15) Shri P. Namgyal 
(16) Shri A. K. Balan 
(17) Shri -n. P. Yadav 
(18) Prof. N. G. Ranga 
(19) Shri S. T. K. JakkAyan 
(20) Shri Dileep Singh Bhuria 

The djscussion was not concluded. 
6 P.M. 
(Lok Sabbs adjourned till 11 A.M. on Monday. the 23rd April. 

1984). 

SUBHASH C. KASHYAP. 
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LOK SABRA 
" 

• 
,V" BULLETIN-PART 1 

[Brief Record of 'Proceedings] 

Monday. April 23, 1984/yaisakba 3, 1906 (Saka) 

No. 429 
11.04 A.M. 
1. Starred Questions 

Starred Questions Nos. 761-763', 765 and 766 were orally 
answered. Starred Question No. 775 was postponed to 7-5-1984. 
Replies to Starred Questions Nos. 760, 764, 767-774 and 
776-779 were laid on the Table ' 

'2. Un~ Questions . 

Replies to Unstarred Questions Nos. 8344-8464 and 8466-
8486 were laid on the Table. 
3. Papers Laid on the Table 

• 

Th'e following papers were laid on the Table:-

(1) A copy of the Standards of Weights and Measures 
(packaged Commodities) Amendment Rules, 1984 
(Hindi and English versions) published in Notifica- \ 
tion No. G.S.R. 253(E) in Gazette of India dated 
the 31st March, 1984, under sub-section (4) of 
section 83 of the Standards of Weights and Measures 
Act, 1976. 

(2) A copy of the Annual Report (Hindi and English 
versions) of the Narmada Control Authority, New 
Delhi, for the period from 1st July. 1982 to 3Ot~ 
June, 1983 along with Accounto; and the Audit 
,Report thereon, under Clause 10 of the Statutory 
Order regarding setting up of the Narmada Control 
Authority. . 
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(3) A copy each of the! following Notifications (Hin) 
and English versions) issued under the Central 
Excise Rule.s. 1944':-

(j) G.S.R. 290(E) published in Gazette of India 
dated the 18th April, 1984 together with an 
e;, nlanatory .memorandum making certain amend-
ment to Notification No. 25184-CE dated the lst 
March. 1984 so as to prescribe concessional rates 
of excise duty for specified varieties of papers 
DrOOU(:eci by paper mills not having any bamboo 
Q1' wood pulp plant and using unconventional 
raw materinls to the extent of at least 50 pcr cent 
by weight of pUlp. 

(ii) O.s.R. 291 (E), publisbed in Gazette of India 
dilled the 18th April, 1984 together with an ex·· 
~anatory memorandum making certain amend-
ment to Notification Nos. 33/84-CE and 53/84-
CE dated the J st March. 1984. 

fiii) G.s.R. ~92(E) and 293(E) published in Gazetle 
01 India dated the 18th April, 1984 together WIth 
an explanatory memorandum making certain 
amendment to Notification Nos. 34/84-CE and 
35j84-CE dated the 1st March, 1984. 

(4) A copy ecJ.:h of the following Notifications (Hindi 
and English versions) under section 159 of the Cus-
toms Act, 1962:-

(i) G.S.R. 294(E) publisbed in Gazette of India 
dated the 18th April, 1984 together with an 
explanatory oote making certain amendment to 
Notification No. 36/84·Customs _ dated the I ~t 
March, 1984, so as exempt wood pulp importoo 
for the manufacture" of paperboard from the 
whole of tbe hasic and additional duties of ~us­
toms ~evi8b1e thereon .. 

(ii) G.S.R. 295(E) publisbed in Gazette of India 
dated the 18th A;>ril, 1984 together with an ex-
planatory memornndum mating" certain amend-
ment to Notificl!ion Nos. 57/84-Customs and 
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58/84-Customs dated the 1st March, 1984 so a~ 
to reduce the rate. of auxiliary duty of customs 
applicable to certain specified items of printitl~ 
machinery and appliances from 10 per cent to 5 
per cent of the value. 

4. Reports of Public Accounts Committee 
Shri Sunil Maitra presented the following Reports (Hindi and 

English versions) cf the Public Accounts Committee:-
( 1) Hundred and Eighty-ninth Report on Action Taken 

by Government on the recommendations contained 
in the Hundred and Thirty-ninth Report of the 
Committee on Procurement and Utilisation of 10-
Ton Chassis and vehicles built thereon. 

(2) Hundred and Ninetieth Report on Action Taken by 
Government on the recommendations contained in 
the Hundred and Fifty-sixth Report of the C01JlDlit-
tee on Establishment of production facilities for an 
ammunition. 

( 3) Hundred and Ninety-second Report on Action Taken 
by Government on the recommendations contained 
in the Hundred and Tenth Report of the Committee 
on Western Railway-Immobilisation of Railway 
coaches consequent on fire during shootip:g of 'The 
Burning Train' and Eastern Railway-Damages to 
and defiCiencies in wagons delivered to a steel plant. 

(4) Hundred and Ninety-fourth Report on Action Taken 
by Government on the recommendations contained 
in the Seventy-fifth Report of the Committee on 
Irregular a])ov.ance of I elief in respect of newly 
established und~rtakings. 

5. Re-ports aDd Mjnules of F:~imates Cllmmittec 
Shri Bansi Lal presented the following Reports and Minutes 

" (Hindi and English versions) of the Estimates Committee:-
( i) Eightieth Report on the Ministry of Home A!fairs-

Administration of Union Territory of DelhI-Part 
I-Law and Order. 
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(ii) Eighty-first Report on the Ministry of Home Affairs-
Administration of Union Territory of Delhi-Part 
II-Pollution Control, and Minutes of the sittings 
of the Committee relating to both eightieth and 
Eighty-first Reports. 

(iii) Sixty-ninth Report on Action Taken by Government 
on the recommendations contained in the Fifty-
second Report of the Committee on the Ministry 
of Industry-Productivity in Industry. 

6. GoftrlUlleDt BiU-latroduced 
THE NATIONAL SECURITY (AMENDMENT) 'BILL, 1984 

The motion for leave to introduce the 8iU moved by Smt. 
. Ram Dulari Sinha was opposed. The motion was ~opted and 
the Bill was introduced. 
7. 8mIenIeIIt RepnIiIIg ~ I ajd OIl die Table 

An explanatory statement (Hindi and English versions) giving 
reasons fO!" immediate legislation by the National Security 
(Amendment) Ordinance, 1-984. was laid on the Table. 

8 .. G .......... BiU-1afrodaced 

THE PUNJAB COMMERCIAL CROPS CESS 
(AMENDMENT) BILL. 1984 <, 

9. Matters U .... Rule 377 
(I) Sbri N. Dennis f'aised a matter regarding need to include 

fishennen in the list of Scheduled Castes. 
(2) Shri Virdhi Chander Jain raised a matter regarding power 

shortage and need for early repairs to atomic and thermal power 
plants of Rajasthan. 

(3) Shri Chandra Pal Shailani raised a matter regarding spread 
of small-pox in certain districts of Uttar PrEXlesh and net"d to 
take immediate remedial mea~ures. 

(4) Shri Cbintamani Jena raised a matter regarding nCf'd to 
take appropriate steps to increase the production of pulses. 
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(5) Shri Digambar Singh raised a matter regarding insanitary 
conditions in Mathura (Uttar PrCildesh) and its inclusion in the 
list of pilgrim places. 

(6) Shri PuchalapaUi Penchalaiah raised a matter regarding 
need to take up Srisailam Project in Andhra Pradesh S5 a 
National Project. 

(7) Smt. Pramila Dandavate raised a matter regarding need 
to discuss with the representatives of women's organisations about 
lhe plan allocations for the upliftment of women before finalis-
ing the Seventh Five Year Plan. 

(8) Shri Ananda Pathak raised a ma:ter regarding need to 
give clearance to 'Neorrclchola Project' of Kalimpong and to give 
tunds to West Bengal Government for providing drinking water 
in Darjeeling and other areas. 

10. Gov.emment BiU-Passed 
THE FINANCE BILL, 1984 

Further discussion on the motion for consideration of the 
Bill moved on the 18th April, 19~4, continued. 

The following Members took part in !he debate:-
(1) Shri Satish Agarwal 
(2) Shri Chandulal Chandrakar 
( 3) Shri C. T. Dhandapani 
(4) Shri G. L. Dogra 
(5) Shri George Fernandes 
(6) Shri K. Lakkappa 
(7) Shri H. N. Bhauguna 
(8) Shri Rasheed Masood 
(9) Shri Chandrajit Yadav /shri Pranab Kumar Mukherjee replied to the debate. 

The motion for consideration was adopted ~d dause-by-
clause consideration of the Bill was taken up. 

Clauses 2 to 9 were adopted. 
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Clauses 10 to 12 were adopted, as amended. 
Clauses 13 and 14 were adopted. 
Clause 15 was adopted, as anended. 
Clauses 16 to 24 were adopted. 
Clauses 25 to 27 we&"e adopted, as amended. 
aauses 2~ to 32 were adopted. 

Clauses 33 and 34 were adopted, as amended. 
Clauses 35 to 39 were adopted. 
Clause 40 wdJ adopted. as ameDded. 
Clauses 41 to 55 were adopted. 

The First, Second, Third, Fourth and Fifth Schedules were 
adopted. 

Clause 1, the Enacting Formula and the Long Title were 
also adopted. 

The motion that the Bill. as amended, be passed, was moved 
by Shri Pranab Kumar Mukherjee. 

The motion was ~tlopted and the Bill. as amended, was 
passed. 

~ll. Report of Busiaes& A.viIery C ........ 
Sbri Buta Singh presented theSixty-first Report of the Busi-

ness Advisory Committee. 
6.35 P.M 
(Lot Sabha adjourned till 11 A.M. on Tuesday, the 24th April. 

1984) 

SUBHASH C. KASHY AP. 
Se..."t'etary-General . 

. _- ------,.. ~ 
·At 6 P.M. 
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LOK SABRA 

/BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 24, 1984/Vaisakba 4, 1906 (Saka) 

No. 430 
11.02 A.M. 
1. 8mrred Questi4a 

Statred Questions Nos. 780-7.85 were oml1y answer«l. 
Replies to the remaining questions were laid on the Table. 
2. U .......... QaestioDs .. 

Replies to Un~tJ-:--ed Questions Nos. 8487-8510. 8512-
8674. 8676-8690. 8692-8702, 8704-8711 and 8713-
8716 were laid 011 the Table. 
3. Papers Laid OR the Table 

The following papers werei laid on the Table:-
(1) A copy of the Companies Secretaries (Amendment) 

Regulations, 1984 (Hindi and English versions) 
published in Notification No. ICSII71012IM(l) in 
Gazette of India dated the 30th March, 1984 under 
sub-section (4) of section 39 of the Company Sec-
retaries Act, 1980. 

(2) A copy of the Ninety-First Report (Hindi and Eng-
\ /tish versions), of Law Commission on the Dowry 
~ Death.~ and Law Reform, Amending the Hindu 

Marriage Act, 1955, the Indian Penal Code, 1860 
and the Indian Evidence Act, 1872. 

(3)/t-: copy of the NiDety-second ~ (HiDdi and 
'-"English versions) of Law COIqIDISSion nnDamagcs 

in Applications for Judicial Review: Recommenda-
tions.for Legislation. 

(4) ~.7 of the Ninety-Fourth R~ (Hindi and 
'sh versions) of Law Comm1ssion on Evidence 

obtained Dlegally or imProperly: Proposed Section, 
166A, Indian Evidence Act, 1872. 
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(5) A copy of tbeAnnual Report (Hindi and Eno--m 
versions) of the Repatriates C<>-operative Finance 
and Development Bank Limited, Madras, for the f 
year 1982~~3 D;1on,g ~ith Audited Accounts. 

( 6) A staleme~t (Hindi and English versions) sh~wing 
reasons for delay _in. laying the papers mentioned-1 
at (5) above. 

(7) A copy of the Indian Telegraph (Second AmenJ· 
ment) Rules. 1984 (Hindi and English version') 
published in Notification No. G.S.R. 2~O(E) L.1 
Gazette of India dated the 28th March, 1984, 
und\.'t: sub-section (5) of section 70f the Indian 
Telegraph Act, 1885. 

( >I ) (i) A copy of the Annual Report (Hindi and Eng-
li'i.h ,-ersion.c:) of the Damodar Valley Corporation 
for the year ) 982-83 along with Accounts and the 
Audit Report ther~ under sub-section (5) ofj 
section 45 of the Damodar Valiey Corporation 
Act. 1948. 

(H) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Damodar 
Va!ley Corporation. for the year 1982-83. 

(9) A wtement (Hindi and English versions) show~ 
reasons f()r dciay in laying the papers mentioned at. 
(8) abo,·e. 

( 10) A copy of the Budget Estimates (Hindi and English 
versions) ot the Damodar Valley Corporation. for 
the year 1984-85. under sub-section (3) of section.., 
44 of. the I>..unodar Valley Corporation Act, 1948. 

4. Reports of Publie Aecouats Committee 
Sbri Bbiku Ram Jain presented the following Reports (Hindi 

- and English versions) of the Public Accounts Committee:-
( 1) Two Hundred and Seventh Report on paragraphs 5 .. 

and 44 of the Report of the Comptroller and Audi· 
tor General of India for the year 1981 ~82. Union 
Govemment (Defence ServiCes) on (i) Develop-
ment of a weapon syst~ and (ii) wrongful appro-
priation of public revenues to 'non-public funds, 1J 
respectively. . 
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.) 1,2) Two Hundred and Eighth Report on paragraphs 
2.17 and 2.40 of the Report of the Comptroller 
and Auditor General of India for the year 1981-02, 
Union Government (Civil)-Revenue Receipts, 
Vol. I-Indirect Taxes relating to Union Excise 
Dutier--Cosmetics and Suppression of Production. 

(3) Huudred and Ninety-third RePort on Action Taken 
by Government on Eighty-fifth Report of the Com-
mittee on Corporation-Tax, Income-Tax and Wealth 
Tax. 

5. Reports and Minutes of Estimates Committee 

Shri Bansi Lal presented the following Reports and Minutes 
(Hindi and English versions) of the Estimates Committee:-

( j) Seventy-first Report on the Ministry of Defence-
Coast Guard Organisation, and Minutes of the sit-
tings of the Committee relating thereto. 

(ii) Seventieth Report on Action Taken by Government 
; on the recommendations contained in the Fifty-third 

Report of the Committee on the Ministry of Health 
and Family Welfare-Medical Relief, Education, 
Training ilnd Research. 

~'6 Calling ,Attention 

Shri Pitamber Sinha called the attention of the Minister of 
Labour and Rehabilitation to the reported engagement of Sche-
duled Caste children as bonded labour in the country and brutal 
treatment meted out to them with particular reference to the 
recent happenings in the carpet manufacturing units of Mirzapur 
district of Uttar Pradesh and the action taken by the Govern-
ment in the matter. 

The Mini ... ter of State in the Ministry of Labour and Reha-
bilitation made a statement in regard thereto. 
[Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.] 
--- -------- ------------

*From 12.24 P.M. to 1 P.M .. and from 2.05 P.M. to 3.38 
P.M. 
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7. MotioD regarding Sixty-Jirat report of he Basia ... tivia .... ,-
Ceaonittee -

Shri Buta Singh moved the following motion~-

"That this House do agree with the Sixty-first Report of 
the Business Advisory Committee presented to tho 
House on the 23rd April. 1984." 

The motion was adopted. 

&. Matters umIer Rule 377 

( 1) Shri Mani Ram Bagri raised a matter regardiDg aboli-
tion of Excise Duty on P. V. C. FJ.lms manufactured by ~ 
dcriDg process. . /' 

(2) Shri Mool~and nap raised a matter regarding need 
to take steps for effective utilisation of funds for research work 
in diJfenmt science labora~ in India. 

(3) Shri V. S. Vijayaraghavan raised a matter regarding 
need for setting up of proposed Rai1wey Coach Factory in Pal-
ghat, Kerala. 

( 4) Shri Arjun Sethi raised ~ maHer regarding steps to in-
crease- the rice production in the country. 

(5) Sbri Ram La! Rahi raised a matter regarding t'Olicy in 
regard to prica of- fann products. 

(6) Smt. Geeta Mu.kherJee raised a matter- regarding DICId to 
consider the demands of AU India Secondary Teachers' Feden-
tioD. 

(7) Shri Ram Vilas Paswan raised a matter regarding agita-
tion by employees of Comptroller and Auditor General of India 
against the proposed division of Accounts and Audit Depart-

-! i ments. , 'II i 
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~. to Amendments made by Bajya Suu to Govel'lbDeDt BiIl-
Amendmeats Agreed to 

THE OILFIELDS (REGULATION AND DEVELOPMENT) 
AMENDMENT BILL, 1983 

The motion that the following ameDdineBts- made by Rajya 
Sabba in the Bill be taken into considera~ was moved by 
Shri P. Shiv Shanker:-

"Enacting Formula 
(1) That at page 1, line 1, jor the word 'Thirty-wmth' 

the word 'Thirty-fifth' be substituted. .. 
"Clouse 1 

(2) That at page I, line 4, jor the figure '1983' the 
figure '1984' ~ substituted." 

The motion for consideration was adopted. 
Amendments made by Rajya Sabha in the Bill were also 

adopted. 
The motion that the amendments made by Rajya Sabha in 

the Bill be agreed to was moved by Shri P. Shiv Shankar. 
The motion was adopted and the amendments were agreed 

to. 

1". GoverDment BilI-Passed 
THE MOGUL LINE LIMITED (ACQUISITION OF SHARES) 

BILL~ 1984 

The motion for consideration of the Bill was moved bV Shri 
K. Vijaya Bhaskara Reddy. -

The following Members took part in the debate:-
. ( 1) Shri Somnath Chatterjee < 

(2) Shri Mool Ch~d Daga ~ 
(3) Shri lamilur Rahman \ 
( 4) Shri Rajesh Kumar Singh ~. 
(5) Shri Xavier Arakal 



(6) Shri S. Murugain 
(7) Shri Girdhari Lal Vyas 
( 8) Shri Ramavatar. Shastri 
(9) Shri Harikesh Bahadur 

( 10) Shri Chandra Pal Shailani 
( 11) Shri Suraj Bhan. 

Shri K. Vijaya Bbaskara Reddy replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up .. 
Clause 2 to 8 'were adopted. 
Clause 1, the Enacting Formula and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Sbri K. 

Vijaya Bhaskara Reddy. 
The motion was adopted and tbe Bill was passed. 

11. Stat~tory ResolutioD-Under Coasideration 
- Sbri Suraj Bhan moved the following Resolution:-

"This House disapproves of the National Security (Am· 
endment) Ordinance, 1984 (Ordinance No. S of 
1984) promulgated by the President on the Sth 
April, 1984." 

His speech was not concluded. 
The discussion on the Resolution was not concluded. 

6 P.M. 
(Lot Sabba adjourned till 11 A.M. on Wednesday, the 25th 

April, 1984) 
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SUBHASH C. KASHY AP, 
Secretary-General.-
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~LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

WednesdQ:)', April 25, 19841Vaisakha 5, 1906 (Saka) 

No. 431 
11 A.M. I .. ; 

1. Starred Questions 

Starred Questions Nos. 800-802, 804 and 808-810 were 
orally answered. Starred Question No. 814 was postponed to 
9-5-1984. Replies to Starred Questions Nos. 803, 805, 807, 
811-813 and 815-819 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 8717-8779 and 8781-
8855 were laid o~ the Table. 
3. Papers Laid on the :Table 

The following papers were laid on the Table:-
(1) A copy each of the fo30wing Notifications (Hindi 

and English versions) under sub-section (2) of 
section 18AA of the Industries (Development and 
Regulation) Act, 1951:-

(i) S.O. 208 (E) published in Gazette of India dated 
the 27th March, 1984 regarding extension of 
period of take over of management of Messrs 
Mahadeva Textile Mills, Hubli, Kamataka, be-
yond five years. 

(ii) S.O. 210(E) published in Gazette of India dated 
the 27th March, 1984 regarding extension of 
period of take over of management of Messrs 
Aluminium Corporation of Inpia Limited, Cal-
cutta, beyond five years. 
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(2) A c<?py eac~ of the following papers (Hindi and 
Engbsh versIOns) under sub-section (1) of se1;tion 
619A of the Companies Act, 1956;-

(i) Review by the Government on the working of the 
Cycle Corporation of India Limited, Calcutta, 

. for the year 1982-83. 
(ii) Annual Report of the Cycle Corporation of India 

Limited, Calcutta, for the year 1982-83 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor Genera) thereon. 

( 3) A statement (Hindt and English versions) showing 
reasons for delay ill laying the papers mentiOJled at 
(2) above. 

(4)(i) A copY of the Annual Report (Hindi and Eng-
lish versions) of the Khadi and Village Industries 
Commission, Bomba~, for the year 1982-83, un~der 
sub-section (3) of section 24 of the Khadi and Vil-
lage Industries Commission Act, 1956. 

(ti) A statement regarding Review by the Governf11Cnt 
on the working of the Khadi and Village Industries 
Commission, Bombay, for the year 1982-83. 

(5) A statement (Hindi and Eng~ish versions) showing 
reasons for delay in . laying the papers mentioned at 
(4) above. 

(6) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of tbe 
nseo Stanton Pipe and Foundry C.ompany 
Limited, Calcutta, for the year ended the 31 st 
March, 1983. 

Oi) Annual Report of the lISCO Stanton Pipe and 
Foundry Company {...imited, Calcutta. for the year 
ended the 31st M,arch1 1983 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in ~laying the papers mentioned at 
(6) above. 
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(8) A copy of the Payment of Arrears of Pension (Nomina-
tion) (Amendment) Rules, 1984 (Hindi and English versions) 
published in Notification No. S.O. 789 in Gazette of India dated 
the 17th March, 1984, under section 16 of the Pe~ions Act, 
1871. 

(9) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (l) of section 619A of the 
Companies Act, 1956:-

(i) A statement regarding Review by the Government 
on the working of the Electronics Trade and Tech-
nology Development Corporation Limited, New 
Delhi, for the year 1982-83; 

(ii) Annual Report of the Electronics Trade and Tech-
nology Development Corporation Limited, New 
Delhi, for the year 1982-83 along with audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

4. Message from Rajya Sabha 

Secretary-General reported a message from Rajya Sabha that 
at its sitting held on the 24th April, 1984 Rajya Sabha passed 
the Government of Union Territories (Amendment) Bill, 1984. 
5. Bill Passed by Rajya Sabha-Laid on the Table 

Secretary-Generallaid on the Table the Government of Union 
Territories ·(Amendment) Bill, 1984, as passed by Rajya Sabha. 
6. Report of Committee on Private Members' Bills and Resolu-

tions 
SHRI G. LAKSHMANAN presented the Seventy-sixth Re-

port (Hindi and English versions) of the Committee on Private 
Members' Bills and Resolutions. 
7. Reports of Public Accounts Committee 

SHIU BIDKU RAM JAIN presented the following Reports 
(Hindi and English versions) of the Public Accounts Com-
rnittee:-

(1) Hundred and Ninety-ninth Report on Action Taken 
bv Government on the recommendations contained in the Hundred and Third Report of the Committee 
on Wagon A\'ailability on the Railways. 
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(2) Two Hundredth Report on Paragraph 1.19 of the 
Re-port of the Comptroller and Auditor General of 
India for the year 1980-81, Union Govern.mon,t 
(Civil). Revenue Receipts, Volume I, Indirect 
Taxes relating to Customs Receipts-Duty on Pas-
sengers Baggage. 

8, Reports alld Minutes of Estimates Committee 

SHRI GIRDHARI LAL VY AS presented the following 
Reports and Mmutes (Hindi and English versions) of the Esti-
mates Committee:-

(i) Eighty-second Report on the Department of Atomic 
Energy-Generation of ElectriCity, and Minutes of 
the Sittings of the' Committee relating thereto. 

ttl) Sixty-sixth Report on Action Taken by Government 
on the recommendations contained in the Forty-
sixth Report of the Committee on the Ministry of 
Commerce-Department of Textiles-Textile 
Commissioner's Organisation. 

9 Report aDd Minutes of Committee on Public Uadertakings 

SHRI MADHUSUDAN V AIRALE presented the Eighty-
seventh Report (Hindi and English versions) of the Com-
mittee on Public Undertakings on Central Coal Washeries Or-
ganisation and Minutes of the sittings of the Committee relatin& 
thereto. 

18. Reports of Committee OD the Welfare of Sehetluled 
Castes aDd Seheduled Tribes 

SHRI A: C. DAS presented the following Reports (Hindi 
and English versions) of the Committee on the Welfare 
of Scbeduled Castes and Scheduled Tribes:-

(1) Forty-seventh Report on the Ministry of Energy 
(Department of Petroleum)-Reservations for 
Scheduled Ca.~tes and Scheduled Tribes in the allot-
ment of distributive agencies by Indian Oil Corpo-
ration Ltd. and other Oil Companies. 
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• (2) Forty-eighth Report on the Ministry of Industry 
(Department of Industrial Development)-Reser-
vations for, and employment of, Scheduled Castes 
and Scheduled Tribes in Bharat Leather Corpora-
tion Ltd and facilities provided by the Corporation 
for the economic development of Scheduled Castes 
.and Schedu'led Tribes. 

(3) Forty-ninth Report on Action Taken by Govern-
ment on the recommendations contained in the 
TIUrty-eighth Report of the Committee on the Mi-
nistry of Energy (Department of Petroleum)-Re-
servations for, and employment of, Scheduled Castes 
and Scheduled Tribes in the Oil and Natural' Gas 
Commission. ' 

;~ll. Calling Attention 
SHRI RASHEED MASOOD called the attention of the Min-

ister of Agriculrure to the reported extensive damage to crops 
due to cold wave, rams and hailstonn particularly in the northern 
region of the country and the steps taken by the Government in 
the matter. 

The Minister of Agriculture made a statement in regard 
thereto. '-
(Lok Sabha adjourned at 1.02 p.m. and re-assembled at 2.10 

p.m.) 
12. Matters under Rule 377 

( 1) Smt. Krishna Sahi raised a matter regarding need to pro· 
teet archaeological excavations in Vaishali District of Bihar. 

(2) Prof. P. J. Kurien raised a matter re~rding havoc being 
caused on health by excessive use of toxic pesticides on vegetables 
and need to take effective steps to regulate it. 

(3) Shri Mahavir Prasad raised a matter regarding need for 
a railway line between Sahajawan and Dohrighat to remove the 
backwardness of B.ansgaon. 

( 4) Shri Bheek~ab~ai raised. a matter regarding need for 
a clear transfer poltcy m lO.C. m regard to its personnel. 

( 5). Shri Nihal S~gh Jain raised a matter regarding need for 
probe mto the allegatIOn that polluted water is being supplied to 

.--------
*From 12.28 P.M. to 1.02 P.M. and from 2.10 P.M. to 

3.10 P.l\t 
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the people of Agra for drinking especially in the cantonmeD 
area. 

( 6) Shri Era Mohan raised a matter regarding strike by 
hosiery industry workers of TIT\:lppur in Tamil Nadu and West 
Bengal and need for Central intervention to settle their demands. 

(7) Dr. Vasant Kumar Pandit raised a matter regarding de-
lay in payments by B~ks in certain districts of Madhya Pradesh 
inc:uding Rajgarb, Gun~ and Vidisha and need to provide suffi-
cient funds to banks to enable' normal functioning. 

( 8) Shri N. So\Indarajan raised a matter regarding urgent 
need to supply band rolls by the excise department to factories 
manufacturing safety matches in Sivkashi. 

(9) Shri Basudeb Acharya raised a matter regarding need to 
solve the grievances of Signal and Telecommunication staff. 

(l 0) Prof. Saif-ud'-Din Soz raised a matter regarding need 
to take policy decision that only non-arable land woUld b: taken 
for construction of roads for defence purposes in Karnah and 
elsewhere in J & K. 
13. Statutory Resolution-negatived 

Shri Suraj; Bhan concluded his speech on the fonowing Re-
solution moved lly him on the 24th April, 1984:-

"This House disapproves of the National Security 
(Amendment) Ordinance, 1984 (Ordinance No. 5 
of 1984) promul~ted by the President on the 5th 
April. 1984." 

After discussion as indicated in para 14 below, the Resolu-
tion was negatived. 
14. Government Bill-Passed 

THE NATIONAL SECURITY (AMENDMENT) BILL. 
1984 

The motion for consideration of the Bill was moved by 
Shri P. Venkatasubbaiah. 

The following Members took part in the combined debate on 
the Resolution (vide para 13 above) aug the motion for con-
sideration of the Bill:-. 

( 1) Sbri Somnath Cbatterj~e 
(2) Shri R. S. Sparrow 
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(3) Shri Rajesh Kumar Singh 
( 4) Shri Rizaq Ram· 
(5) Shri Ravindra Varma 
(6) Shri Chiranji Lal Sharma 
( 7) Shri Chitta Basu 
(8) Shri Harikesh Bahadur 
(9) Shri Narayan Choubey 

(10) Prof. Saif-ud-Din Soz 
( 11) Shri Chandrajit Yadav 

Shri P. Venkatasubbaiah replied to the debate. 
Shri Suraj Bhan spoke (by way of reply to his Statutory Re-

solution). 
The motion for Consideration was adopted and ,clause-by-

clause consideration of the Bill was taken up. 
Clauses 2 to 6 were adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri 

P. Venkatasubbaiah. 
Shri Ramavatar Shastri took part in the debate. 
The motion was adopted and the Bill was passed. 

7.25 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 26th 

April, 1984) 

SUBHASH C. KASHY AP, 
Secretary-General. 
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I 
LOK SABHA 

/' BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 26, 1984/Vaisakha 6, 1906 (Saka) 

No. 432 
11.02 A.M. 
1 .• Starred Questions 

Starred Questions Nos. 822~24, 826 and 828-830 were orally 
answert'd. Replies to the remaining questions were laid on 
the Table. 
2. Unstarred QuestioDs 

Replies to U nstarred Questions Nos. 8856-8977 and 8979-
9020 were laid on the Table. 
3. Papers Laid OD the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and Eng-

lish versions) of the All India Institute of Medical 
Sciences, New Delhi, for the year 1982-83, under 
section 19 of the All India Institute of Medical 
Sciences Act, 1956. 

(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the All ,India Institute of Medical 
Sciences, New Delhi, for the year 1982-83 together 
with Audit Report thereon, under sub-section (4) of 
section 18 of the All India Institute of Medical 
Sciences Act, 1956. 

(iii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
All India Institute of Medical Sciences, New Delhi, 
for the year 1982-83. 
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(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(3) 0) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Post-graduate Institute of Medi-
cal Education and Research, Chandigarh, for the 
year 1982-83. under section 19 of the Post-graduate 
Institute of Medical Education and Research, 
Chandigarh, Act, 1966. 

(ii) A copy of the Anuual Accounts (Hindi and Eng-
lish versions) of the Post-graduate Institute of MedJ-
cal Education and Research, Chandigarh, for the 
year 1982-83 together with Audit Report thereon; 
under sub-section ( 4) of section 18 of the Post-
graduate Jnstitute of Medical Education and Re-
search, Chandigarh, Act, 1966. 

(iii) A copy of the Review (Hindi and English versions) 
by tbe Government on the working of the Post-
graduate Institute of Medical Education and Re-
search, Chandigarh, for the year 1982-83. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(3) above. 

• (5)· A'copy of Notification No: G.S.R. 303 (E) (Hindi and 
English versions) published. in Gazette of India 
dated the 26th ApI'iI, 1984 tog-!ther with an expla-
natory memorandum regarding exemption to barytes 
from the whole of the export duty leviable thereon, 
under section 159 of the Cu~toms Act,' 1962. 

4. Mer..S8I1fJ" fI'OIII Raj,.. 881m. 

Secretary-General reported a message from Rajya Sabba 
that Rajya Sabha had no recommendations to make to Lok 
Sabla is regard to the Appropriation (No. S) Bill. 1984, passed 
by hlk Sabha on the 17th April, 1984~ 
-._-,-- ---------,-----

*Laid at 7.44 P.M. 
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5. Reports of PubUc ACr..lll'.!s Committee 

~ Shri Bhiku Ram Jain presented the following Reports 
Hindi and English versions) of the Public Accounts Commit-
tee:-

(i) Hundred and Ninety-fifth Report on Action Taken 
by Government on the recommendations contained 
in the Hundred ·and Fifth Report of the Committee 
on Customs Receiptr-Delay in revision of tariff 
values and exemption orders issued under the Cus-
toms Act, 1962. 

(ii) Hundred and Ninety-eighth Report on Action Taken 
. by Government on the recommendations contained 
in the Hundred and Forty-fifth Report of the Com-
mittee on Delay in disposal of .fired cartridge cases 
of high calibre. 

6. Report Ill.d Minutes of Estimute~ Committee 
Shri Bangj La! presented the Eighty-third Report (Hindi 

and Eoglish versions) of the Estimates Committee on the 
Ministry of Industry-Motor Cars and Minutes of the sitting 
of the Committee relating thereto. 
7. Report c'ud Minutes of Conunitt!·(' fIn Public Ufldel'lakin~ 

Shri Madhnsudan Vaira!e prese.l(nl the Nmel '·f\.lttr(h Re· 
port Hind, and Enl1i.ish versions) or the Comm:ttee on Public 
. Undertali:ir,gs on H.M.T. Ltd. (Ex..:!uriiTig Tractors Division) 
and Minutes of the sittings of the Committee reJati'1g thereLo. 
8. Reports ot Committee on the Welfare of Scheduled Castes 

and Scheduled Tribes 
Shri A. C Das presented the following Reports (Hindi and 

English versions) of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes:-

(i) Fifty~first Report on the Ministry of Home Affairs-
Socio-economic conditions of Scheduled Castes and 
Scheduled Tribes in the Union Territory of Dadra 
and Nagar Haveli. 

(ii) Fifty-fourth Report on th~ Ministry of Defence-
Reservations for, and employment of. Scheduled 
Castes and Scheduled Tribes in Defence Services. 
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t. Matters UDder rule 377 
(1) Shri Bishnu Prasad raised. a matter regarding need to· 

develop the airstrip at Misa near Kaziranga, Assam for Vayu-
doot service. 

(2) Shri Ramavatar Shastri raised. a matt~r regarding need 
to abolish taxes on medicines, stopping the import of drugs and 
for revltalisation of Public Sector Drug industries. 

(3) Shri Baburao Paranjpe raised. a matter regarding need 
to stop the practice of surrendt!J" of dacoits in Madhya Pradesh. 

(4) Smt. Bibha Ghosh Goswami raised a matter regarding 
need. for a Railway Station at Bathna in Sealdah Division. . 

(5) Sbri A. K. Roy raised a matter regarding need to de-
velop the n~w break throullh in coke technology invented by a 
retired minim! Engineer of elL in Dhanbad by providing 
finances, facilities and other help to the inventor. 

(6) Shri K. T. Kosalram rai.~ed a matter regarding scarcity 
of paper in Tamil Nadu resulting in poIttponement of examina-
tions and need to take measures for increasing the production 
of pa~ by small paper mills. 

(7) Shri Kishan Datt Sultanpuri ralsed a matter regarding 
need for central assistanc~ to Himachal Pradesh Government 
for giving compensation to the people whose land/houses were 
acquired for constructing roads. 

(8) Shri Urna Kant Mishra raised a matter regarding need 
t ... nrovid .. drinking water to tre people of Mirzapur, Varanasi 
and small villages {1f hilly regions. 
18. C.ovel'nmf"nt Bills palled 

(0 THE PAYMENT OF GRAnJITY (AMENDMENT) 
BILL. 1982 

Further discussion on the motion for consideration of the 
8i'l moved on the 24th February, 1984. continued. 

The following Members took part in the debate:-
( 1) Shri K. Ramamurthy 
(2) Dr. A Kalanjdhi 
(3) Shri Mool Chand Daga~ 

4 



( 4) Shri Rajesh Kumar Singh 
~ , (5) Shri K. A. Rajan 

(6) Shri B. K. Nair 
(7) Shri Ram Vilas Paswan 
(8) Shri R. L. P. Verma 
(9) Shri Ram Lal Rahi 

(10) Shri Girdhari Lal Vya"i 
( 11) Shri A. K. Roy 
(12) Shri Abdul Rashid Kabuli 
(13) Shri Subodh Sen 
( 14) Shri Era Mohan 
(15) Shri Satyanarayan Jaliya 
(16) Shri Harikesh Bahadur 

(17) Shri Braja Mohan Mohanty 

( 18) Prof. Ajit Kumar Mehta 

Shri Veerendra Patil replied to the debate. 
The motion for consideration was adopted and clause-by~ 

clause consideration of the Bill was taken up. 
Clause 2 was adopted. 
Cause 3 was adopted, as amended. 
Clause 4 was adopted. 
Clause 5 was adopted, as amended. 
Clause 6 was adopted. 
Clause 1 and the Enacting Formula were adopted, as 

amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved 

by Shri Vcerendra Patil. 



The motion was adopted and the Btll as amended, was ... 
passed. t) 

(U) THE PAYMENT OF GRATUITY (AMENDMENT) 
BILL, 1984 

The motion for consideratioo moved by Shri Veerendra Patil 
was adopted and clause-by-clause consideration of the· Bill was 
taken up. 

aauses 2 to 6 were adopted. 

Clause 1 was adopted. as amended. 

The Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be pas.~ was moved 
by Shri Veerendra Pati!o 

The motion was adopted and the Bill, as amended. was passed. 

11. Discu.'I01rion uader Bule 113 

Shri R. N. Rakesh raised a discussion on the situation arising 
out of incidents over fenc;ing on Indo-Bangladesh border. 

~ Minister of Home Affairs made a statement on the mat-
ter.' Thereafter, the following Members took part in the de-
bate:- . 

( 1) Shri Madhavrao Scindia 
(2) Sbri Cbandrajit Yadav 
( 3 ) Shri Satyasadhan Chakraborty 
(4) Shri Bhubaneswar Bhuyan 
(S) Shri Ratansinh Rajda 
(6) Shei J agpal Singh 
(7) Shri Braja Mohan Mohanty 
( 8) Shri Ram letbmalani 
(9) Shri Rajesb Pilot 

.... -



(10) Smt. Geeta Mukherjee 

( 11) Shri A. K. Roy • (12) Shri Abdul Rashid Kabuli 

( 13) Shri Chitta Basu 

~i p. c. Sethi replied to the discussion. 

The discussion was concluded. 

7.45 P.M. 

(Lok Sabha adjourned till ·11 A.M. on Friday, the 27th April, 
1984) 
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SUBHASH C. KASHY AP, 
Secretary-General. 
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.. 
LOK SABRA 

~BULLET~--PARTI 
[Brief Record of Proceedings] 

Friday, April 27.1 1984/Vaisakha 7, 1906 (Saka) 

No. 433 
11.04 A.M. 
1. Obituary R~fereaces 

The Speaker made references to the passing away of Shri 
K~hya Pra'iad Tripathi who was a Member of the First Lok 
Sabha and Shri J aspat Roy Kapoor who was a Member of the 
Constituent Assembly and Provisional Par1i~ent. 

Thereafter, Members stood in silence fOr a short while as a 
mark of respect to the deceased. 
2. Staned Questions 

Starred Questions Nos. 840. 841, 843, 846 and 849 were 
orally answered. Replies to the remaining questions were laid 
on the Table. . 
3. UIIItarred Qaestions 

Replies to Unstarred Questions Nos. 902]-9035. 9037-
9073, 9075--9168 and 9170--9256 were laid on the Table. 
4. Papers Laid on the Table 

The following papers were laid on the TabJe:-
(1) A copy each of the following Notifications (Hindi 

and English versions) under section 14A of the 
Aircraft Act, 1934:-· 

( i) The Aircraft (Second Amendment) Rules, 1984 
published in Notification No. G.S.R. 246(E} in 
Gazette of India dated the 31st March. 1984 to-
gether with .an explanatory note. 
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(ii) The Aircraft (First Amendment) Rules, i 984 
published in Notification No. G.S.R. 340 in ,'") 
Gazette of India dated the 31 st March. 1984 to-
gether with an explanatory note. 

(2) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report 
and Audited Accounts of the Punjab Tourism De-
velopment Corporation Limited. for the year 1982-
83, within the stipulated period of nine months after 
the close of the Accounting Year. 

(3) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Cashew Corporation of India Limited, Cochin, for 
the year 1982-83. 

(ll) Annual Report of the Cashew Corporation of India 
Limited, Cochin, for the year 1982-83 along with 
Audited Accounts and· the comments of the Comp-
troller and Auditor General thereon. 

(4) (i) A copy of the Annual Report (Hindi and English 
venions) of the Cashew Export Promotion Councll, 
Cochin, for the year 1982-83 along With Audited 
Accounts. 

(il) A copy of the -Review (Hindi and English versions) 
by the Government on the working of the Cashew 
Export Promotion Council, Cochin, for the year 1982-
83. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Processed Foods Export Promotion 

Council, New Delhi, for the year 1982-83 along with 
Audited Accounts. 

(ii)A copy of the Review {Hindi and English versions) 
bv the Government on the workinR of the Processed 
Foods Export Promotion Council, New Delhi, for the 
year 1982-83. 

(6) A statement (Hindi and English versions) showing 
re&sons for delay in laying the papers mentioned at 

(5) above. . 
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(7) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report 
and Audited Accounts of the National lute Manu-
factures Corporation Limited, Calcutta, for the year 
1982-83 within the stipulated period of nine months 
after the close of the AccountIng Year. 

(8) A copy of the Central Excise (Secoml . ..A.mendment) 
Rules, 1984 (Hindi and English versions) publish-
ed in Notification No. G.S.R. 374 in Gazette of 
India dated the 14t~ April, 1984, under sulHection 
(2) of section 38 of the Central Excise and Salt 
Act, 1944. 

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of t4e Central Revenues Sports 
Board, Delhi, for the year 1979-80. • 

(li) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central R~venues Sports Board, Delhi, for the year 
1979-80. 

(10) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Revenues Sports Board, 
Delhi, for the year 1980-81. 

(li) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of 
the Central Revenues Sports Board, Delhi, for the 
year 1980-81. 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) and (10) above. 

(12) (i) A copy of the Annual Report (Hindi ~d Eng-
lish versions) of the Cardamom Board, Cochin, for 
the year 1982-83. 

(ii) A copy of the Annual Accounts (Hindi and Eng-
lishversions) of the Cardamom Board, Cochin, for 
the year 1982-83 together with Audit Report there-
on. ' 
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(iii) ~ ~y of the Review (Hindi and English ver-
SlOns) by the Government on the working of the 
Cardamom Board, Cochin, for the Year 1982-83. f' \ 

(13) A copy of the AnnuQl. Accounts (Hindi and Eng-
,lish versions )of the Rubber Board, Kottayam, for 
the year 1982-83 ~gether with Audit Report .... there-
on. 

(14) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Alunedabad Textile Industry's 
Research ~tiOD. Ahmedabad, for the year 
1982-83 along with Audited ACQOUDtI. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the Bombay Textile Research Associa-
tion, Bombay, for the year 1982-83 along with 
Audited Accounts. 

(ill) A copy of the Annual Report (Hindi and English 
versions) of the S9uth India TcDiJe Ilesearch Ago. 
ciation, Coimbatore, for the year 1982-83 along 
with Audited Accounts. 

(iv) A copy of the Annual Report (Hindi and English 
versions) of the Northern India Textile Research 
Association, Ghaziabad, for the year 1982-83 along 
with Audited AccoUDts. 

(v) A copy of the Review, (Hindi and English versions) 
by the Government on the workiDg of the Ahmeda-
bad Textile Industry's Research Association, 
Ahmedabad, the Bombay Textile Research Associa-
tion, Bombay, the South India Textile ReIearch As-
sociation, Coimbatorc and the Nortbem India Tex-
tile Research Association, Gbaziabad, for the year 
1982-83. 

(IS) A statement (llindi and English versions) showing 
reasoll5 for delay in laying the papers mentioned at 
(14) above. 

(16) A copy at the Audit ,Report (Hindi and English 
versions) on the Accounts of the Co~ee Board for 
the year 1982-83 (Genoral Fund). 
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s. MiIudes of Committee on Private Members' Bills and 
ReIolutioDs 

Shri G. Lakshmanan laid on the· Table Minutes (Hindi and 
English versions) of the Sixty.mth to Seventy-sixth sittings of 
the Committee on Private Members' Bills and Resolutions held 
durIng the cuvent session. 

6~Mfrom Rajya SaWIa 
tazy-General reported a message from Rajya Sabha 

tha t its sitting held on the 22nd March, 1984, Rajya Sabha 
passed the Visva Bharati (Amendment) Bill, 1984. 

7. Bill Passed by Rajya Sabha-Laid on the Table 

Secretazy-General laid on the Table the Visva-Bharati 
(Amendment) Bill, 1984 ... as passed by Rajya Sabha. 

8. Reports of Pnblic AcCOUDts Committee 
Shri Sunil Maitra presented the following Reports (Hindi 

and English versions) of the Public Accounts Committee:-

(1) 

(2) 

(3) 

Hundred and Ninety-First Report on par~aph 16 
of the Report of the Comptroller & Auditor General 
of India for the year 1981-82, Union Government 
(Posts 8.!ld Telegraphs) relating to Expansion of 
Vijayawada Trunk Automatic Exchange, Arrears of 
Telephone Revenue and Excess Billing. STD-Bar-
ring and Telephone Complaints. 

Hundred and Ninety-Seventh Report on Action 
Taken by Government on . the recommendations 
contained in the Hundredth Report of the Commit-
tee on Direct Taxes relating to Provisional Assess-
ments and Refilnds. 

Two Hundred and Second Report on Action Taken 
by Government on the reco~endations contained 
in 1he Ninety-Fourth Report of the Committee on 
Non-payment of Railway dues in respect of land 
leased to private parties. . 
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(4) Two Hundred and Third Report on Paragraph 4.07 
(iv) and 4.15 of tbe Report of the Comptroller &, 
Auditor General of India for the year 1980.81, f') 
Union Government (Civil), Revenue Receipts,·· . 
Volume II, Direct Taxes relating to Incorrect 
valuation of unquoted shares and effect of change 
of previous year. 

(5) Two Hundred and Ninth Report on Paragraph 1 of 
the Advance Report of the Comptroller" Auditor 
General of India for the year 1981-82. Union Gov-
ernment (Railways) relating to Performance of 
Suburban Services of the Central Railway. 

9. Report ad MiII.ues 01 EstimaIes C .... 1ttee 
Shri Bansi Lal presented the Seventy-fifth Report (Hindi 

and English versions) of the Estimates Committee on the Minis-
try of Tourism and Civil A viarion (Department of Civil A via-
tion)-Director General of Civil Aviatio~ and Minutes of the 
sittings of the Committee relating thereto. 

10. Reperts ad Miautes of Com.iltee _ PalJIic UadertaIdDgs 

Shri Madhusudan Vairale presented the following Reports 
and Minutes (Hindi and English versions) of the Committee on 
Public Undertakings:-

(i) Eighty-ninth Report on Durgapur Steel Plant and 
MWutes of the sittings of the Committee relating 
thereto. 

(ii) Ninety-second Report on National Thermal Power 
Corporation Ltd. and Minutes of the sittings of the 
Committee relating thereto. 

(iii) Ninetieth Report on Action TUen by Government 
on the recommendations contained in the Sixty-eighth 
Report. of the Committee on Scooters India Ltd. 

(iv) Ninety-third Report on Action Taken by Govern-
ment on the recommendations contained in the Sixty-
second Report of the Committee on Cotton Corpora-
tion of India. 
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11. R..aport of Joint Committee OB Offices of Profit 

" Shri Gulsher Ahmed presented the Ninth Report (Hindi and 
English versions) af the Joint Committee on Offices of Profit. 

12. Report of Committee 00 the WeHare of Scheduled Cast.~ 
and Scbeduled Tribes 

Shri A. C. Das presented the Fiftieth Report (Hindi and 
English versions) of the Committee on the Welfare of Scheduled 
Castes atld Scheduled Tribes on the Ministry of Steel and Mines 
(Department of Steen-Reservations for, and Employment df 
Scheduled Castes and Scheduled Tribes in Rourkela Steel Plant. 

13. Statement by Minister 

Shri Buta Singh made a statement regarding Government 
business for the week commencing the 30th April, 1984. 

14. Motion regarding Joint Committee 

Shri Mool Chand Daga moved the following motion:-
"That this House do appoint Shri Bapusaheb Parulekar 

to the Joint Committee on the Bill to provide, with 
a view to the more effective realisation of the ob-
jectives of nationalisation of life insurance business, 
for the dissolution of the Life Insurance Corpora-
tion of India and for the establishment of a number 
of corporations for the more efficient carrying on of 
the said business and for matters connected there-
with or incidental thereto vice Shri Ratansinghi Rajda 
resigned. ,. 

The motion was adopted. 

15. Motion ·regarding Joint Committee on Offices of Profit 

Shri Gulsher Ahmed moved the following motion:-
"That this House do recommend to Rajya Sabha that 

Rajya Sabha do elect three members of Rajya Sabha 
according to the principle of proportional represen-
tation by means of the single transferable vote, to 
the Ioint Committee on Offices of Profit in the 
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vacaIic~ caused by the retirement of Sarv.ashri 
Lakhan Singh. Dinesh Goswami and Robin Kakati 
from Rajya Sabha and do cOmmunicate to this 
House the names of the members so appointed by 
Rajya Sabha to the Joint Committee". 

The motion was adopted . 

• 6. GoYenuaent BiII--hssed 

THE PUNJAB COMMERCIAL CROPS CESS 
(AMENDMENT) BILL. 1984 

The motion for consideration of the Bill was moved by Shri 
Mallikarjun. 

The- fo!1owing Members took part in the debate:-
( 1) Sbri Basudev Acbarya 
(2) Shri Girdhari La} Vyu 
(3) Sbri Rajesh Kumar Singb 
( 4) Shri Chandra Pal Shailani 

(Lot.: Sabha adjourned at j P.M. and re·assembled at 2.09 
(P.M.) 

( 5) Sltri Harikesh Bahadur 
(6) Shri Moot Chand Daga/ 
(7) Shri Chitta Basu 
(8) Shri R. L. P. Verma 

Shri Mallikarjun replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill wall taken up. 
Clause 2 was adopted. 
Clause J, the Enacting Formula and the Long TItle- were a1so 

adopted. 
The motion that the- BiU be passed was moved by Shri Malli-

karjun. 
The motion was adopted and the BiU was passed. 
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17. Govemment BiD-Under Consideration 
~E ESSBNTIAL COMMODITIES (AMENDMENT) BILL, 

1984, AS PASSED BY RAJYA SABHA 
The motion for consideration of the Bill was mo.ved by Shri. 

Bhagwat Iha Azad. 
Shri Satyasadhan Chakraborty took part in the debate. His 

speech Was not concluded. 
The discussion was ~ concluded. 

1,. Motion regarding Seveoty-sixth Report of the COIJIIIIittee on 
Private Members' Bills aDd Resolutions 
Shri K. Pradhani moved tire following motion:-

"That this House do agree with the Seventy-sixth Report 
of the Committee o~ Private Members' Bills and 
Rlesolutions presented to the House on the 25th 
April, 1984". 

The motion was adopted. 
19. Prmlte Member's Resolution-Negatived 

Further discussion on the follOWing Resolution moved by 
Sbri Saifuddin Chowdhary and amendments thereto moved on 
the 12th! April, 1984. COI\6nued:-

"This House expresses its grave concern over the higb 
percentage of illiteracy prevailing throughout the' 
country even after thirty-six years of Independence 
and resolves that the right to free and compulsory 
education for all children until they complete tho 
age of 14 years be included as a Fundamental Right 
in our Constitution.·f 

The following Members took part in the debate:-
( 1) Shri Ch'andra Pal Shailani 
(2) Shri R. L. P. Verma 
(3) Sbri Girdhari Lal Vyas 
( 4) Shri Ram Vilas Paswan 
(5) Shri Arjun Sethi 
( 6) Sbri Ram Lal Rahi 
(7) Shri s. B. Sidnal .. -
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(8) Shri Nirmal Sinha 
(9) Shri S. T. K. Jakkayan 

( 10) Shri Braja Mohan Mohanty 
(11) Prof. Saif-~D~ Soz 
(12) Shri P. K. Thungon 

"., .. 

Shri Saifuddin ChIowdhary replied to the debate. J) 
The amendments moved by Shri Moot Chand Daga and Prof. 

Saif-ud-Din Soz were negatived. 
The Resolution was negatived. 

2.. Pri,. Member's ResoIution-U.der CoasideratioD 
Sbri AIam Lal Rahi moved the following ResolutiOQ.:-

"This House is of the opinion that Government have failed 
to ameliorate the lot of low income group people 
through planned development of rural areas on 
account of serious inadequacies in the administrative 
machinery and therefore recommends to the Gov· . 
emment to devise pragmatic policies by laying em-
phasis on educational and moral values and by re-
vamring the admini.m-ative structure so as to ensure 
integrated development of the rural areas for uplift-
ment of the masses." 

His speech was not concluded. 
The discussion was not concluded. 

21. 1IaK .. _·HOIIl Discussion 
• 

Shri Ram Vilas P~'Wan raised a discussion on points arising , 
out of the answer given on 14 March, 1984 to Starred Question 
No. 243 rega.rding Study made with regard to Socio-Ecooomict 
Developments of Scheduled Castes in Rural Areas. 

Sbri P. V.enkatasubbaiab replied to the discussion. 
6.35 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday,. the 30th 
April, 1984). 

SUBHASH C. KASHYAP, 
Secretary-Genera1.~ 
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• /' I.OK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday. April 30, 1984jVaisakha 10, 1906 (Saka) 

No. 434 
1l-05 A.M. 
1. SDttal Question .. 

Starred Questions Nos. 864, 868. 869, 871, 874, 878 and 
882 were orally answered. Starred Question No. 863 was post~ 
poned to 7-5-1984. Replies to starred questions Nos. 865-
867, 870, 872. 873, 875-877, 879-881 and 883 were laid 
on the Table. 
2. Unstaned Questioas 

Repl1es to UnMarred Questions Nos. 9257-9304, 9306--
9378, 9380-9384 aru1 9386-9415 were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(l) A copy each of the following papers (Hindi and 

English versions) under section 619A of the Com-
panies Act. 1956:-

<a) (i) Review by the Government on the working of 
the Orissa Agro Industries Corporation Limited, 
Cuttack. for the year 1979-80. 

<it) Annual Report of the Orissa Agro Industries Cor-
poration Limited, Cuttack. for the year 1979-80 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Himachal Pradesh Agro Industries Corpora-
tion Limited, Simla, for the year 1982-83. 
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(ii) Annual Report of the Himachal Pradesh Agro 
Industries Corporation Limited, Simla, . for the 
year 1982 .. 83 along with Audited Accounts 8.0. ; 
the comments of the Comptroller and Auditof 
General thereon. . 

(2) Two statements (Hindi and English versions) show .. 
ing reasons for delay in laying the papers mentioned 
at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Farmers Fertiliser C0-
operative Limited, New Delhi, for the year 1982 .. 83 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English ver&ions) 
hy the Government on the working of Jhe Indian 
Farmers Fertiliser Cooperative Limited, New Delhi. 
for the year 1982 .. 83. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentionedot 
(3) above. 

...---
(5) 0) A copy of the Annual Report (Hindi and English 

versions) of the Krishak Bharati Cooperative 
Limited. New Delhi, for the year 1982·83 along 
with Audited Accounts. 

(it) A copy of the RC'View (Hindi and English version~) 
by the Government on the working of the Krishak 
Bharati Cooperative Limited, New Delhi, for the 
year 1982-83. 

( 6) A statement <Hindi and English versions) showing 
reasons fnr delay in laying the pnpeTs mentioned at 
(5) above. 

(7)( i) A copy of the Annual Report (Hindi and English 
versions) of the National Heavy Engineering Co-
operative limited. New Delhi, for the year 1982-83 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
bv the Government on the working of the National 
Heavy Engineering Cooperative Limited New 
Delhi. for the year 1982·83. ' 
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(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) A copy of the Annual Report (Hindi and English 
versions) of the Brahmaputra Board, Gauhati, for 
the year 19~2-83 along with Audited Accounts. 

(10) A statement (Hindi and English versions) regarding 
(a) Review by the Government on the working ot 
the Brahmaputra Board, Gauhati, for the year 
1982-83 and (h) reasons for delay in laying the 

. . papers mentioned at (9) above. 
(11) 0) A copy of the Annual Report (Hindi and Eng-

lish versions) of the Special Organising Committee, 
for IX Asian Games, New Deihi, for the year 
1982-83 along with Audited Accounts. 

(li) A statement (Hindi and English versions) regarding 
Review by the. Government all the working of the 
Special Organising Committee for IX Asian Games, 
New Delhi, for the year 1982-83. 

(J 2) A statement (Hindi and English versions) showing 
reasons fQr deJay in laying the papers mentioned at 
(11) above. 

4. Minutes of Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes 

Shri A. C. Das laid on the Table the Minutes (~and Eng-
lish versions) of the First to Thirty-eighth and Forty-iliird to Forty-
seventh sittings of the Committee 011 the Welfare of Scheduled 
Castes and Scheduled Tribes. 
S. Reports of Committee on tbe Welfar~ of Scheduled Castes 

and Sebednled Tribes 
r Shri A. C. Das presented the following Reports (Hindi 

and English versions) of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes:-

(i) Fifty-second Report on the Ministry of Agriculture 
. (Department of Agriculture and Cooperation)-
Benefits provided to Scheduled Castes and Schedul-
ed Tribes in the. cooperative sector. 

3 



(ij)Fifty~third R~port on tlte Ministry of Ener&1 (De-
partment of Petroleum)-Reservatiolls for, 8D~ 'J 
employment of, Scheduled Cates. aad Scheduleu·· 
Tribes in the Indian Oil CorporatioD Ltd. (Marbl-
ing Division and Refineries and Pipelines Divi-
sion). 

(iii) Fifty-fifth Report on the Ministry of Finance De-
partment of Economic Affairs--(BantiDg Division) 
-Reservations for, and employment of, Scheduled 
Castes and Scheduled Tribes in the Union Baot of 
India and credit faciliticsP!'ovided by 1be Bank for 
Scheduled Castes and Scheduled TnDes. 

(iv) Fifty-sixth Report on the Ministry of Commerce 
(Depar1D)ent of Textiles )-R~ations for, aDd 
employment of, Scheduled Castel ad Scheduled 
Tribes in National Tel:tile Corporation Ltd. with 
special reference to NarioDal TstiJe Corporation 
(West Bengal, Assam, Bu and 0rissII) Ltd. 

Shri Bhiku Ram Jain presented the foDow:iDg Reports (Hindi 
aDd EagJish versions) of the Public AccOWltS Committee:-

(1) Hundred and Ninety-sixth Report on Paragraphs 
28 and 33 of the R.eport of Cl:AG of 10m. for the 
year 1981-82. Union Government (Posts ad TeJe.. 
graphs) relating to Delay in the iDstaHatioll of 
continuous channel testing bays (CCTB) and their 
unsatisfactory perfonwmce.itreplar purchase at 
telephones inventory control and resean:h. develop-
mentand production. 

(2) Two hundred and first Report on Paragrapla t.20{i) 
of the Report of the C.tAG of India for the )ftl' 
1981-&2, Union Government (Civil) Jle'vonue 
Receipts. Volume 1. Indirect Taxa. rdating to 
Costom.~ Receipts--irreg refuDd c4 duty due to 
incOt'1'eCt grant of exemption. 
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(3) Two hundred ana fourth·· ·ltepoii-"oo-'·~paragtapIl 
2.11 (ii) of abe RqJort of the CIcAG of India for 
the year 1981-82, Union Government (Civil), 
Revenue Receipts, Volume II, Direct Taxes, relat-
ing to mistakes in the AUowance of contributions to 
Provident Funds. 

( .. ) Two Inmdrec:t aJId lifth R.eport on Paragraphs 39 
and 42 of fbe Ilcportof CAAG at Jndia for the 
year 1911-12, Uaion Govemmc:at (Posts and Tele-
graphs) relating to construction of staff quarters at 
Pantha Road. .New Delhi and ConstruotiOD of staff 
qu.aI1ers at Salt Lake, Calcutta. 

(5) Two Hundred and S~tb Report on paragraph 
2.20(ili) of the Report of the CA:AG of India for 
the year 1'81-82, Union ~nmeDt (Civil», 
Revenue Receipti. Vol. n, Direct Taxes, relating to 
.JDCOn'eCt deduction in respect of inter-corporate 
dividends. 

(6) Two Hundred and Tenth Report on paragraph 2 of 
the Advance Report of C&AG of India for the year 
1981-82, Union Govemment (Railways) reJating to 
perlormance of COAtainer service. 

(7) Two Hundred and Eleventh Report on paraaraph 
1.18 of the Report of the C&AG of India for tile 
year 1981-82, Union Government (Civil) Revenue 
R«'eipts, Volume n, Direct Taxes, relating to Acqi-
sition of Immovable properties. 

(8) Two Hundred and Twelfth Report on paragraphs 4 
and 5 of the Advance Report of the ClcAG of India 
for the year 1981-82, Union Government (R41-
ways) relating to Central Railway--Canstruction of 
broad gauge line between Diva and Bassein road 
stations and NotCb Eastern Railway-:-Gauge conver-
sioa from SamasUpur to Darbhanga. 

(9) Two HlI1ldredaDd Thirteenth Report on action taken 
on 149th Report relating to Customs Receipts-
Duty exemptions allowed overlooking condition of 
end-usc. 
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( 10) Two Hundred and Fourteenth ·Report on paragraphs 
8 and 12 of the Report of C&AG oflnma tor the 
year 1981-ts2. Union Government (Defence Ser-
vices) relating to shortfall in the production of an 
~uipment and inventories and works in progress in 
ordnance factories. 

(11) Two Hundred and Fifteenth RIcpon on paragraph 6 
of the Report of C&AG of India for the year 1981-82, 
Union Government (Defence Services) relating to 
Import of a Trainer ~raft. 

(12) Two Hundred and Sixteenth Report on paragraphs 
1.21 and 1.22 (i) and (li) of the Report of the 
C&AG of India for the year 1981-82. Union Gov-
ernment (Civil), Revenue Receipts-Volume 1-
Indirect Taxes, relating to Drawback: Payments. 

( 13) Two Hundred and Seventeenth Report on para-
graph 1.05 of the Report of the C&AG of India for 
lbe year 1981-82, Union Government (Civil), 
Revenue Receipts. Volume II, Direct TaxeS relat-
ing to Cost of Collection. 

{ 7. Reports ... MiBat.es of EstiaaaUs COIIIJIliUee 
Prof. Madhu Dandavate ~nted the followillgReport and 

Minutes (Hindi and English versions) of the Estimcues Com-
mittee:-

(i) Seventy-sixth Report on Ministry of Commerce-
Chief Controller of Imports and Exports. and Minu-
tes of tbe sittings of the Committee relating thereto 

( jj) Eighty-fourth Report on Ministry of Finance-
Banking, and Minutes of the sittings of the Commit-
tee relating thereto. 

( iii) Minutes of the sittings of the Committee relating 
to Procedural and General Matters. 

, 8 • .,.,.. ud MiBates of COIIIIDMaee ....... lTIM\1'UIdap 
Shri Madhusudan V airalepresented the following Reports and 

Minutes (Hindi and English versioos) 0{ the Committee on Public 
Undertakings:-. 

(i) Eighty·eightb Report on National Small Industries 
Corporation Ltd. and Minutes of sittings of the 
Committee relating thereto. 
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(ii) Ninety-first Report on Bharat Petroleum Corpora-
tion Ltd. and Minutes of sittings of the Committee 
relating thereto. 

(iii) Ninety-fifth Report on Central Warehousing Cor-
poration and Minutes of sittings of the Committee 
relating thereto. 

(iv) Ninety-sixth Report on Rehabilitation Industries 
Corporation Ltd. and Minutes of sittings of the 
Committee relating thereto. 

(v) Ninety-seventh Report on Productivity in Public 
Undertakings and Minutes of sittings of the Com-
mittee relating thereto. 

(vi) Minutes of the sittings of the Committee relating to 
Procedural and Miscellaneous Matters. 

9. Calling At!ention 
Shri Ram Vilas Paswan calJed the attention of the Minister of 

Home Affairs to the reported increase in terrorist activities by ex-
tremist elements in Jammu and Kashmir posi~ a threat to the 
unity and integrity of the nation and the action taken by the Gov-
'ernment in the matter. 

~ The Minister of Home Affairs made a statement in regard 
thereto. 

10. Motion for Election to Committee 
lo;.;"-: 

Shri S. B. P. Pattabhi Rama Rao moved the foUowing mo-
tiom;:-

"That in pursuance of sub-rule (l) ( e) of rule 4 of the 
COif Industry Rules, 1954, the members of this 
House do proceed to elect. in such manner as the 
Speaker may direct, two members from among 
themselves to serve as member<; of the Coir Board, 
fOr a term to be specified bv the Central Govern-
ment." . . 

F The motion was adopted. 

(Lok Sanha adjourned, at 1 P.M. and re-assembled at 
2-06 P.M.) 
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11. eowm.,., BiIh-............. 
(1) The Punjab State Legislature ~ation of Powen) 

Bill, 1984. 
(2) TIlt Union Duties of EKise (Distribution) Amendment 

Bin. 1984, 
(3) The Additional Duties of· Excise (Goods of Special 

Importance) Amendment 8iU. 1984. 
(4) The Union Duties of Excise (Electricity) Distribution 

(Amendment) Bill, 1984. 
(5) The Es:ate Duty (Distributiou) Amendment Bill, 1984. 

11 MIl." U .. Rale 317 
(1) Prof. Narain Chand ParashQr raised a matter regarding 

need to relax the ban for hilly areas in regard to creation of new 
posts and filling up of the vacant posts. 

(2) Smt. Kr~hBa Salti raised a matter regarding. noo-flvailabi-
lity « postai articles in certaiIl rural post offaces of Bihar and need 
to ensure dleir' a'Vaiiablility. 

(3) Shri Digambar Singh raised a matter regarding need 
to .cx.tendrhe Yamua.o-ga 1I'aiR .. '0 Delhi in tile morning 
and up to Mathura in the evening. 

(4) Shri Virdhi Ch.andtr Jain raised a liuaucr regarding need 
to direct Punjab Government to transfer the charge of bead-
works of Roper, Ferozepur and Harika to !hakra Seas Manage-
ment Board as per Punjab Re-organisation Act. 1966, 

(5) Sbri Harik.esh Babadur raised a matter rcpnJing need 
to provide adequate quantities of diesel to fanners in different 
parts of Uttar Pradesh. 

(6} Prof. Ajit Kumar Mehta raised a maILer regarding need 
to retll0VC the ban for trallSpOrtation ()f. coal by road in Rihar till 
tbe railway transport facilities become adequate. 

(7) Shri R. L. p, Verma raised a matter fe~ .aecd to 
make 'India Mica Trading Corporation' t3n independent corpora-
tion and to constitute a separate ~bIcha Mica Production 
Corporation', 



• (8) Prof. P. J. Kurien raised a matter ·retarding need fot 
dubbing of film 'Gandhi' in all regional languages of India. 
13. Gowmment BiDs-Passed 

(i) THE ESSENTIAL COMMOnmES (AMENDMENT) 
BILL, 1983, AS PASSED BY RAJYA SABRA 

Further discussion on the motion for consideration of the 
Bill moved on the 27th April, 1984, continued. 

The following Members took part in the debate:-
(1) Shri Satyasadhan Chakraborty 
(2) Shri .Ram Pyare Panika 
(3 Shri Harikcsh Baha1ur 
(4) Shri Girdhari Lal Vyas 
(5) Shri Rajesh Kumar Singh 
(6) Shri Banarsi Das 
(7) Shri Ramavatar Shastri 
(8) Shri Virdhi Chander Jain 
(9) Shri K. Mdyathcvar 

(10) Shri Mool Chand Dagii\../ 
(11) Shri R. L. P. Verma 
(12) Shri Abdul Rashid Kabuli 

Shri Bhagwat Jha Azad replied to the debate, 
The motion for consideration was adopted and clause-by. 

clause consideration of the· Bill was taken up. 
Clause 2 was adopted, a<, amended. 
Clause 1 and the Enacting Formula were adopted, as 

amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved 

by Shri Bhagwat Iba Azad. 
The motion was adopted and the Bill, as amended,. was 

passed. 



(ii) TilE GovEllNMENT OF UNION TERlUTOlUES 
(AMENDMFNr) BILL, 1914. AS PASSED BY RAJYA 

SABHA 
The Motion for consideratioB of the sm was moved by Shri 

P. Vcnkatasubbaiah. 
The following Members took part in the debate:-

(1) Shri Satyasadhan Chakraborty 
(2) Shri Rajesh Kumar Si.ogli 
(3) ShriGifdhari Lal Vy* 
l4) Sbri Ram LaI Rahi 

Shri P. Venkatasubbaiah replied to the debate. 
The motion for consideration was adopteCl and clause.-by~ 

clause consideration of the Bill Waf taken up. 
Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Long Title were 

also adopted. 
The motion that the BiU be passed was moved..by Shri ?~ 

Venkutasubbaiab. . 
The motion was adopted and the Bill was passed. 

14. Report ef "iRe. Advisory C".'1Hee 
Shri Buta Singh presented the Sixty4eCOJld Report of the 

Business Advisory Committee. 

15. lIa1f..aa-Heur DisaISIIIon 
Sbri Braja Mohan Mobanty raised a discussion OQ points 

wing out of the reply given. on 19 April, 1984 to Unstamd 
Question No. 8206 regarding U.K. curbs on entry of Indians . 
../ Shri P. V. Nara.~imha Rao replied to the discuS5ion. 
6.05 P.M. 
(Lok Sabba adjourned tin 11 A.M. on Wednesday. the 2nd May. 

1984) 

SUBHASH C. KASHYAP. 
Secretary..()enerlll. 
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LOKSABIIA 
• 

~ BULLETIN-PART I 
[Brief Re~rd of Proceedings] 

Wednesday, May 2, 1984jVafisakha 12, 1906 (Saka) 

No. 435 
11.03 A.M. 
1. Starred QuestiGu 

Starred Questions Nos. 886-888, 891, 894 and 895 were 
orally answered. Starred Question No. 8'97 was postponed to 
9-5-1984. Replies to Starred Questions Nos. 884, 885, 889, 
8~, 892, 893, 896, 898-900 and 902-904 were laid on the 
Table. 
Z. URstarred Questions 

Rep1ies to Unstarred Questions Nos. 9416-9450, 9452-
9548 and 9550-9595 were laid on the Table. 
3. Papers Laid 811 tile Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the Indian Statistical Institute, Calcutta 
for the year 1982-83 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on tke working of the Indian 
Statistical Institute, Calcutta, for the yeaf' 1982-83. 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 
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<J' A copy of the Eighty-eighth Report (Hindi and E~ 
, ' lish versions) of Law Commission on Government.,? 

Privilege in Evidence: Sections 123-124 and 162' 
~ndian Evidence Act, 1872 and Article 74 and 163 JOf the Constitution. _ 

(4) A copy of the First Annual Report (Hindi and Eng. 
lish versions) of ,the Election Commission of India, 
for the year 1983. 

(S) A copy of the Report (Hindi and Englisb versions) 
on the General Elections to the Legislative Assem-
blies of Bihar. Gujarat. Kenlla, Madhya Pradesh, 
Mclharashtra, Manipur, Oris.~. PunJab, Rajastb8p, 
Sikkim. Uttar Pradesh, Tamil !'Jadu, Arunachal 
Pradesh. Goa, Daman and Diu. Mlzoram and Pondi-
cherry, 1979 .. 80 (Volume-IJ-A and Volume-ll.B). 

(6) A statement (Hindi and English versions) (n correct-
ing the reply given on 14th December, 1983 to 
Unstarred Question No. 3504 by Sbri Harish Kam* 
Oangwar regardin~ pitiable condition of small units 
of Bokaro industrial area. and (ii) giving reasons for 
delay in correcting the reply. 

(7) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, J 956:-

(i) Review by the Government on the worm: of the 
Nec1achal ISJXA Nigam Limited, Bhubaneswar. 
for tJtc period from 27th March, 1982 to 31st 
March, 1983. 

(li) Annua1 Report of the Neelacllal Ispat Nigam Limi~ 
ted. Bhubaneswar. for the period ,from 27th 
March, 1982 to '31st March. 1983 along with 
Audited Accounts and the comments of the Com-
ptroller and A mtitor General thereon. 

(8) A statement (Hindi and English versions) showing 
rea;onsfor delay in laying the f).'t.pers mentioned at 
(1) above. 
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(9) A copy each of the following Notifications (Hindi and 
English versions) Wlder sub-section (2) Of section 
18AA of thelndustries (Development and Regula-
tion) Act, 1951:-

(i) S.O. 224(E) publishep in Gazette of India dated the 
30th March, 1984 regarding extension of period 
of take over of mangement of Messrs Cauvery 
Spinning and Weaving Mills' Limited, Puddu-
kottai, beyond five years. 

(ll) S. O. 225(E) published in Garzette of India dated the 
30th March, 1984 regarding extension of period 
of take over of management of Messrs Somasun-
dram Super Spinning Mills, Muthanendal, 
beyond five years. 

(iii) S.O. 226(E) published in Gazette of India dated 
the 30th March, 1984 regarding extension of 
period of take over of management of Messrs 
Shri J anki Sugar Mills and Company, Doiwala, 
beyond five years. 

(iv) S.O. 227(E) published in Gazette of India date4 
the 30th March, 1984 regarding extension of 
period of take over of management of Messrs 
Plyboard Jindustr~s Limited, Pampol'lC. beyond 
five years. 

(v) S.O. 271(E) published in Gazette of India dated 
the 7th April, 1984 regarding extension of period 
of take over of management of Messrs Motor and 
Machinery Manufacturers Limited, Calcutta~ 
beyond five years. 

(10) A statement (Hindi and English versions) regarding 
Nucleus Plants recommended by the Task Force 
for setting up in Palam and Madhuban~ districts of 
Bihar, in pursuance of :In assurance gIven on 4th 
April, 1984 in reply to Starred Question No. 556. 
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(11) A copy eacl of the folloWing Notifications (Hlndj and t'l 
Eogtiib. \'ersions) under sub-section (2) of seaion ~ 
143 of the Delhi Police Act. 1978:-

(i) The Delhi Police (promotion and Coafinnation) 
(Amendment) Rules, 1984 published in Notifica-
tion No. F. 5160J83-H(P) Estt. in Delhi Gazette 
dated the 7th Apiil, 1984. 

(il) Notitkation No.F. IO/60180-Home(P) Estt. pub-
lisIIcd in ~lhi Gazette dated the 19th April. 1984 
regarding scale of· charges in respect of deputing 
additiomi. police on payment to privale persons 
aad CORlfRefCial- establishments etc. 

(12) A copy each of the followiog papers (Hindi _d 
English versions) UDder· article 323 (1) oftbe Con-
stitution:-

(i)/Thirty-third Report of the Union Public Service tI Commission for the period from 1st April, 1982 
to 31st March. 1983. 

(ij) Memorandum 6plaiaing the reasons for non-
. .,; acccpt8ftCe of the advice of the Union Public 

Service Commission in cases referred to in the 
abo~ Report. 

(13) A copy of Notification No, OS.R. 297(E) (Hindi and 
Engijsb ~ersions) publisbedin Galdte of ~a 
dlued .the 21 st April, 1 ~M together with an expi(na-
tory memorandum regarding CrMJ8.ptioa to cork 
wood and cork waste imported by actual users for 
i:be nutnuf~ture of cork products from basic customs 
oUly jl' excess of 50 per cent ad vtdorem, under 
section 159 of the Customs Act, 1962. 

4. Nl' .' f .... Ba;,a SIItJaa 
Sec:RIt.(Ia,..oeneral reported the following Messages received 

from ..". Sabha:- . 
(i) That at its sjttin~held on the 26th April. 1984, Rajya 

Sabha pasted the Monopolies -.,d Restrictive Trade 
Practices (.Ameftdment) 8Hl; '1984. 
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(ii) That at its sitting ~eld on the 30th April, 1984, Rajya 
Sabha agr~d ~lthout any amendment to the Pay-
ment 01 GratUIty (Amendment) Bill, 1984, passed 
by Lok Sabha on the 26th April, 1984. 

(iii) That at its sitting held on the 30th April, 1984, Rajya 
Sabha agreed without any amendment to the Pay-
ment of Gratuity (Second Amendment) Bill, 1984, 
passed by Lok Sabha on the 26th April, 1984. 

(iv) That at its sitting held on the 30th April, 1984, Rajya 
Sabha agreed withQut any wnendment to the 
National Security (Amendment) Bill, 1984, passed 
by Lok Sabha on the 25th April, 1984. 

5. Bill pBS'".':d by Rajya Sabha-Laid on the Table 
Secretaty-General laid on the Table the Monopolies and 

Restrictive Trade Practices (Amendment) -BiB, 19H4, as passed 
by Rajya Sabha. 

6. Reports of CommitWe OIl Papers Laid on the Tab~ 

Shrimati Krishna Sahi presented the Seventeenth, Eighteenth 
and Ninetel!nth Reports (Hindi and English ve~ions) of the Com-
mittee on P~'pen; laid on the Table. 

7. M~uutes of Committee on Papers I..aid on the Table 

Shrimati Krishna Sahi laid on the Table Minutes (Hindi and 
English versionc;) of the sittings of the Committee on Papers laid 
on the Table relating to their Seventeenth, Eighteenth and Nine-
teenth Reports. 

8. Calling Attention 

SIlri Brajn Mohan Mohanty called the r:..ttention of the Minis-
ter of He:Jth and Family Welfare to the reported increase in the 
cases of smallpox, Kala-azar, gastroenteritis. malaria, virm 
jaundice and other epidemic$ in various parts of the country and 
the rnealOures taken by the Government in the matter. .. 

TIle Minist..er of Health and F~ily Welfare made a statement 
In regard thereto. . 
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9. Motto. l'J8I'diaI Sisty-secoad report 01 tile ....... A....,. 
CommiUee 

Shri MaUikarjun moved the following motion:-

"That this lIouse do agree with the Sixty-second Report 
of the Business Advisory Committee presented to 
the House on the 30th April, 1984 .. •• 

The motion was adopted. 

to. GO'felDlDeat BiB-latroduCec1 
The Industrial Disputes (Amendment) Bill 1984. 

The ~tion far leave to introduce the Bin moved by Sbri 
BUla Singh "as opposed. The motion was adopted and the Bill 
was introduced. 

11 ............ rule 377 
(I) SHRI fUSHNU P'RASAD raised a matter regarding need to 

ban the plying of cycle-rickshaws on New Delhi roads and ttl provide 
soft J01lDS from bank~ to the rickshaw pullers for purcb9Sing auto-
rickshaws. 

(2) SMRI CHINT AMAN I JENA raised a matter regar.ing need . 
to reject the proposal of shifting Regional Reference Standard Labota-
lory from Khandagiri neal' Bhubaneswarto Gaubati. 

(3) SHRI . ~ P. Y ADA V raised a matter regardiDa need for a 
direction to the Bihar Government to rC$tore tbe earlkc old..ago 
pt:n5ion scheme. 

(4) SHRI AJIT KUMAR SARA raiko--d a matter regarding need 
to utend retirement benefits to the casual labourers working in Indian 
Railwaytli. 

(5) SHRJ A. SENAPA nil OOUNDER raised a malter regarding 
aeed to take liteps for providing fodder fortbe cattle. . 

(6) SHRIB. D. SINGH raised a matter regarding irregulnrities 
and in~ieDCY in the Handloom Corporation and need for improviog 
the lot of weav.crs. . 

(7) PROF. SA1F-VD-DIN SOZ ];aised 8 matter tl-gardingreportcd 
investments by banks of J Ie K State in other Stales and need to 
scrutinise tm.~topera.lional strategy in Jammu &.. Kashmir. 
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, 
(8) SHRI RAM VILAS PASWAN raised a matter regarding need 

~ to provide medical facilities, accommodation, jobs etc. to lepers . 
..... --(9) SARI NANDI YELLIAH raised a matter regarding need to 

enhance the financial grant given to Secunderbad Cantt. to provide 
minimum basic amenities. 

*12. -GoverDJDeRt BDI-Under consideration. 

THE DELHI MUNICIPAL CORPORATION (SECOND A..'1END-
MENT) BILL, 1983. 

The motion for consideration of the Bill was moved by Sbri P. 
Venkatasubbaiah. 

13 Motion Under Rule 388-Adopted . ..... 
'---

Shri P. Venkatasubbaiah moved the following motion:-

"That this House do suspend the proviso to rule 66 of tile 
Rules of Procedure and Conduct o'f Business in Lok 
Sabha in its application to the motions for taking into con-
sideration and passing of the Punjab Municipal (New 
Delhi Amendment) Bill, 1983, inasmuch as it is depen-
dent upon the Delhi Municipal Corporation (Second 
Amendment) Bill, 1983." 

The motion was adopted. 

*14. Government Bill-Under consideration. 

THE PUNJAB MUNJCIPAL (NEW DELHI AMENDMENT) 
BIL1!, 1983. 

The motion for consideration of the Bill was moved by Shri P. 
> Venkatasubbaiah. 

15. Motion Under Rule 388-Adopted. 
Shri Mallikarjun moved the followibg motion:-

"That this House do suspend the proviso to rule 66 of the 
Rules of Procedure and Conduct of Business in Lok Sabha 
in its application to the motions for taking into considera-
tion and passing of the De-lhi Development (Amendment) 
Bill, 1983, inasmuch as it is dependent upon the Delhi 
Municipal Corporation (Second Amendment) Bill, 1983." 

The motion was adopted. 

"'Discussed together. 
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*16. (.a) GoMruIeat IIIIs---Under comideration.. 
(0 T#leDeIhi Development (Amendment) BiU, 1983. 

·1 
(li) The Public Prt!/niscs (Eviction 01 U~d Occu-

pants) A.mendment Bill. 1983. 

The motions for consideration of the above twO' Bills W~ moved 
by SbriMallikarjuD. . 

(b) GoMmJDellt •• Passed. 
(i) THE DELHI MUNICIPAL CORPORATION (SECOND 

AMENDMENT) BILL, 1983. 
(ii) UtE PUNJAB MUNICIPAL (NEWDELHl AMEND-
~n BILL, 1983. 

(iii) THE DEUfIDEVELOPMENT(AMENDMENn BILL, 
1983. 

(iv) THE PUBLJC .PREMtSES (EVICTION OF UNAUTHO-
R.lSED OCCUPANTS) AMENDMENT BILL, 1983. 

Tht' following Membzrs tooK part in the combined debate on the 
motions for consideration Of the Bills (vide paras 12~ 14- and 16(8) 
above):-

(1) Sbri SushiJ Bhattacharya 
(i) Shri Girdhari L.ll Vyas 
(3) Sbrl J agpal Singb 
(4) Shri T. R. Shamanna 
(5) Shri Vijay KUnt3r Yada~ 
(6) Smi Chitta Basu 
(7) Shri R. L P. Verma 
(8)- Shri T. S. Negi 
(9) Sbri Mruti Ram Bagri 

{10) Shri Ramavatar Shastri 

8!lri P. VenkatD5ub~.iilb. replied to tl1edebatc on the Dill. men-
tioned (i) and 'Oi) above. 

Shri MaUikarjun tepJied to the debate OIl the BUts mentioned at 
(iii) ant] ev) abo,'e. 
___ -<. __ ... _ ..... 4 ____ • __ ' ___ ._--#" __ .... ~"" ..... ·-. ._.._·· ... _~.,. ....... _._ - i 

-Discussed together. 
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.... (i) The motion for consideration of the Delhi Municipal Corpora-r tion (Second Amendment) Bill, 1983 was adopted and clause-by-
clause consideration of the Bill was taken up. 

Qauses 2 to 6 were adopted. 
Clause 7 was adopted, as amended. 
aause 8 wall adopted. 
Clame 9 w~ adopted, as amended. 

Claus.es 10 to 13 were adopted. 
C1ause 1 was adopted, as amended. 
The Enacting Formula was adopted. as amended. 
The Long Title was also adopted. 

The motior. that the Bill, as amended, be passed was niOved by 
Shri P. Venkatasubbaiah. --Shri Harikesh RabaGuI' took pact in the debate. 

The moii01'l. was adopted and the Bill, ~ amended, was passed. 

(li) The motion fOi consideration of the Punjab Municipal (New 
Delhi Amendment) Bill, 1983 was adop~ and clause-by-clause 
considerati"n of the Bill was taken up. 

Clauses 2 to II were adopted. 
Clause 12 was adopted, as amended. 
Clauses 13 to 15 were adopted. 
Clause 1 was adopted, as amended. 
The Enactine Formula was adopted, as amended. 
The Long Title was also adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri P.Venkata5ubbaiah. 

The motioD was adopted and the Bill, as amended, was passed. 
(iii) The motion for consideration of the Delhi Development 

(Amendment) Bill, 1983 was adopted and clause-by-clause considera-
tion of the Bill was taken up. 

Clauses 2 to 5 were adopted. 
Clause 6 was adopted, as amended. 
Clauses 7 to 11 were adopted. 
Clause 1 was adopted, as amended. 
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The Enacting Formula was adopted, as amended. '1 
The Long ntJe was also adopted. 

The motion tbat the Bill, as amended, be passed was move by 
Shri Mallikarjun. 

The motion was adopted aDd the BiB, as amellded, was passed. 
(iv)No motion for consideration of the Public Premises (Eviction 

at Unauthorised Occupants) Amendmeut Bill, 1983 was adopted 
and clause-by-clause consideration of the BilJ aDd ~en up. 

aauses 2 to 10 were adopted. 
aause 1 was adopted. as amended. 
The Enacting Formula was adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved by 

Sbri MaUikarjun. 
The motion was adopted and the Bill, as amended. was passed. 
17GG.. ,.,. U_r Coasideration 

THE WOJl.DmN'S COMPENSA nON (AMENDMENT) BILL, 
1984, AS PASSED BY RAJYA SABHA. . 

The motion for consideration of the Bill was moved by Sbri 
V cerendra Patil. 

The following Members took part in the debate:-
( 1) Sbri A.iit Bat! 
(2) Shri Bishnu Prasad 
(3) Shri Rajesh kuma; Singh (speech unfini~*ed) 

1bediscussion was not conCluded.' 
J 8. Half-an-Hour Discussion 

Sbri Dharam DMs Shastri raised. haJf-an-bour discussian 00 
points arising out of the answers given on 12MBI"ch, J9M to Starnd 
Question No. lOS and supplementaries ther.eori regardinl!. finalldal 
assistaBce to India construction companies. 

Sbri Veerendra PaUl replied 10 the _ussion. 
6.57 P.M. 

(Lok Sabha adjourned till 11 A.M on Thursday. the 3rd May, 
1984). 

SUBHASH C. KASHY AP, 
Secretary-General. 
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, " " ",' fID....: .... '0__ d of Pr rI._ ..... J " ,,', ";, ' '-, ,'- , iDrlqa', ~or ,r ~oeee""""5"'" }:, ;,: ,;_, 'i 
? '.-~. ".! .. .':-., .. ":'.",:'" -,;" ';:J • .'>.~: ./:..~'.: .l. ... : -- ~;":"'.'.;:~r;. 

TfuwsdaYr May 3, 1984/Vaisakha 13, 1900- '(Saka) 
~'.;<.:1..-1. L~~i; .;-".:;,,;." ;. , " 

~. ;. ,; .: ~ 

I. ) ',"1 i 
, , • ~ '> ~ 

1 ~()l)~.M. ,j '. ", "-

l,'~~ : " , .. ' f~ 

Starred Questions Nos. 905,909,910,912,914;'916; 917 and 919 
were ondly)ara.wereti;, RepIies,t() the ~;tining~n.l. were liOO 
on dleTablb; ': , .',; · ", ,.,' ;'; .; 
i, 'U~,'Q~~J!a$' . ,,0, 

).-> 

'Rwli~~' t~,l.J~~~ Qu.~st~ons Nos: 9S~752, 9754-
~,9797 and 9799-' 9826 we're laid on the 'Table. ,,' ; 

_., ... ~,.op"~ :fable", , 
'\;~~fbllo~Ingp~pd·s-~l~d·on the Table:-' " 

' .• '., -,". '- ~ • ";;.! . ' .. ; ,',.: .. ;.,~ . ,: _., ;: .' ';. ,:2 

(1) A copy 9f the Annual Accounts (Hindi and English 
, ,;;, ';,.; '~ons) i of ,~ttle.·, Indian, Institute, :0£ -' MUageJIlent, 

:"," :-BiU1gal()r~,forthe yeur.198B£S 'together ,with Audit 
Report thereon. , , 

" ';(2)' A istat~ment(HUidi and English ve~~)s.hQwing 
'::; ,';':Teaironsfor delay 'in laying' tlte papel'Sm.~Qtioned at 
'. ", (1), abb'V-e~' , ',\., "':' ;,' ,. 

_ J': ,,~3), (i),~, cOPY, of the Annual ~:sort (H,.iild, 'f :and Englis~ 
",..0 -terst~s) of ~ ,Banras; H uUniver.my; Vanmasl, 
: ,; i):;;';, ;,:~lfOF the 'year : 198z.13, "" ' ,',: ,:"'; , 

(ii) A copy of the Review (Hindi and -tnglish versions) 
,:,', ",:', , j, QY ~9~, GQv~rnment on the working of the Banaras 
• _J'" m'ndu"Un~rsity;'Varanasi .. forthe yeU"f982..83. 
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(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at .,. 
(3) above. 4! 

(5) A copy of the Annual Accounts (Hincli and English 
versions) of the Aligarn Muslim University, Aligarh, 
for the year 1982-83' together with Audit Report 
thereon. 

(6) A statement (Hindi and English versions) showing 
reasoDS for delay in laying the papers mentioned at 
(5) above. 

(7) A copy of the Annual Accounts (Hindi IlJld English 
. versions) of the Lalit Kala Akademi, New Delhi, for 

the year 1982-83 together with Audit Report thereon. 
(8) A statement (Hindi and English versions) showing 

reasons for delay in laying the papers' mentioned a1 
(7) above. 

(9) A statement (Hindi and English VersiODB) expiainiac 
the reasons for not laying the Annual Reports and 
Audited Accounts of the Indian Institute of Advanc-
ed Study, Simla, for the years 191"1-78, 1~19, 
1979-80, 1989-81, 1981-82 and 1982-83, within the sti-

pulated period of nine months after the close of the 
Accountiilg Year. . 

(10) A copy of the Corrigendum (Hindi and Brtglijh ~t~')11: 
sions) to the Audited Accounts- of the R~"i\'2 

Engineering College, Durgapur, for the year 19a~3. 

(11) (1) A copy of the Annual Report (HiIMii aDd Enalilh 
'ge'l'SioDs) of the RUhtriya SaBSkrit Sanstban, Delhi, 
for the year 1982-83. 

,(ii) A statement (Hindi. and English versiOllS) reprc:ling 
Review by the Government on the workinc of the 
Rashtriya Sanskrit Sanstban, Delhi, for the year 
1982-&. 

(12) A· statement (Hindi aDel. ··Encllsh veaiou) showing 
reasons for delay in layingtbe papers mentioned at 
(11) above. 

.- ..... _---_.,---
"TIte Audileel Accotmts wer-e Jaid on the TabJe on the 29th 

March, 1984. 
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(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rampur RazaLibrary, Rampur, for 
the year 1982-83 . along with Au4ited Accounts, under 
sub-section (2) of section 22 of the Rampur Rua 
Library Act, 1975. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on .the working of the 
Rampur Raza Library, Rampur,for the year 1982-83. 

(14) A statement (Hindi and English versions) showing 
reasons for delay in layin: the papers mentioned at 
(13) above. 

(15) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
section 33 of the Homeopathy Central Council Act, 
1973:-

(1) A copy each of the following Notifications (Hindi and 
English versions) under sulrsection (2) of section 33 
of the Homoeopathy Central Council Act, 1973:-
(i) The Homoeopathy (Diploma Course) Regula-

tions, 1983 published in Notification No. 7-1/831 
CCH in Gazette of India, dated the 11th May, 
1983, together with a corrigendum thereto pub-
lished in Notification No. 7-1 !83-CCH in Gazette 
of India dated the 6th February, 1984. 

(ii) The Homoeopathy (Graded Degree Course) Re-
gulations, 1983 published in Notification No.7· 
11831CCH in Gazette of India dated the 11 th 
May, 1983 together with a corrigendum thereto 
published in Notification No. 7-1/83-CCH in 
Gazette of India dated the 6th 'February, 1984. 

(iii) The Homoeopathy (~gree Course) Regulations. 
1983 published in Notification ,No. 7-:1/83/CCH in 

Gazette Of India dated the 11th May, 1983 toge-
ther with a corrigendum thereto published in 
Nntification No. 7-1183-CCH in Gazette of India 
dated the 6th February, 1984. 

(iv) The Homoeopathy (Mini~um Standanis of· Edu-
cation) Regulations, 1983 published inN.otUlca-
tion No. 7-1183!CCH in Gazette of India dated 
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1i,,~.;~·Gr<r1 ,.~': ": .~' :} ... ~.) :,' .. "\::>. . .• ';" " r. ;, '. ~ 

j:"); '~;;,},:, ~:,,>,: th~<ntlt:MaY9'19s3; t.tberw.lth:a,:40rfigbndu~·-. 
, ',t' -~, -,: ,,' "" -, ",' , J. ... t.....;.~. ,,' "-~a.l,,,",, -o.tft ..... t u- lI.T ,7 l/83--CCH 
,:=ir" <,', :.'~"':<i;"~&ij~M·~;crd .tb;~\F~~. 1984. 
-, (v) The HOJnoeoP-lthycentr~r'Cotdl~il,I (Inspectors 
~":;;'U':_'" 1,' '''Dd~ RegUlation 1982p.blisbedin Noti-
~:' 'h,,' ,':, 1iCitioDNO-1.;rlS3'.ttH'm Gazettcoftlndia dated 
-tF~;:rJ,! '; ",": ~'1.hi t?thltin~ 1983. . ,'i.,;,,:; 

. ~d ',:::i? (f6Y'(I}:A:eoPY 'Oftbe Alnnual Report: '(tiiAdi arid Eng-
, .. ,","; liSh 'versronsf'of ~ Central C,6Uncil'for Research 

in Unani Medicine, New Detbi';'for tlie year 1982-83 
i~,r,i:;' ";<: ,aag'with Auditod,Accoum.s."" 
;:" t"~, ,,(ijr:~:~. 0,. ~ lte~ '(Hindi ,;amd, ~glish VCrAoas) 
" , '". -' - -' 'by -"the 'GoVernment on 'the workin~of the Central 

Council for Research in UnaniMediaJie, New Delhi, 
• "',- ;:,j,:,' for, i1be;;1par ~.-, 'j':" ,";',' l- .. , 
t:C n::·'",';:(l?), t ~ .. S.bI~ •• (HiIjdi andEnglisb'~) . showing 

.- ",,' reaIoDs'forde.tay 'in Itybtg the· papetS mentioned at 
.. ~'-.' (~ ,'\- ~:( t' ,",1 ('1.6)'-'.~.' ,''<' ._. ,::<";"' ,: '. 

::'b;,-", c(48) (i) 'A'OOpy ~ttheAnn~jtRepo&1:(Hindi and Eng-
':: r ,: :,';' , ; fish, versjOM) of the NatiOnal Imfitute of Ayurveda, 
<,~;,}:): '::'. J~~fOi,~~':~ 19~,~-8? iT ,,_':' ,<%" 

(ii)'. A copy,of·:t.be ,~ll"')Aqco~~,~Hindi and EndIitJ 
'" ",versions} Qfthe, National Institute of Ayurveda, 'i· 

'~>~ ~ ,,!,':~' ',~; i9rttH!~ '1~ togetber 'willii AUdit Repert 
.; .... (.'-1,_" thereon.", ", ", _", 
,. .; ,; " j , . . • . . _ _ ., , ~. ~;' 1 ,- .~,..: ~. 

'},-, :'~.:~ ,(i.iil,:~ ,CC)PY of the Review(HiDCij.a~$nglish versions) 
'i":. ,~,_:.:,,::I." ,;r, " ~e :~, v~" ,cn th,.e W,' ,c.:~,' ,of the National 

_t",' , .. ,J.~ltqte;,of_~~f,..JlUJlur.Jo,rJJ,e year 1982-83. 
;, ", ; :',(ll1) A sta.tement"CHindi, and Engllsh v~rsions) showing 
~:; ; .. ~,~:: ~ for ,deJiy.in lafing the-papers 'mtmtioned at 
.~~,',:'" 1:1:(;fl8),'.~~~tjif,,:! ' ~--":'::J ',-I~:-(:, . "".,.':) 

::, :"'(aO)A copy of the,'Pro~ of FOOd Adcllteration (Ninth 
;.;~al)' Rules: 1983' (m~'·.atut'Bngliah' versions) pub-

lished in NotificatiOn No~'G~S.R.~8(E) fnGazette of India, 
i~ ~,l?4a,;~~, 1?83 t~ wi4h.a::corrigendum 

·;:tIOrefO pub!isJlcd.-'u. Nmitication-No;"G.S-R.,,1·i3 In Gazette of 
t~;idatcd thc~i4th;Pcbraary~ it984~' und'et';$1Jb-section (2) of 

section 23 of the Prevention ~, Food Adulteration Act, 1954. 
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" .'~~~-.!"":.~,: :-.~t .. 
• 4~'·~e.·,.. BaJ~Sa~~, 

, '.~': . ) . 

•• 1\.'. ~-General reporteciam.es5agC'!roifi RajyaSabbi .t9i1Jat 
. ,·its sUPnghCId,iin"tbe 21'JtfMay, 1984"R.ajya.~ .. ~~ ~ 

reoommendations of the LokiSabfiathat the Rajya Sabba,do appomt 
two members of the Rajya S:lbha to tbeJoint Committee of the H~ 
.op.:.~~ I,.ife. Insurance Corporations Bil1;,:}P.8.3"i[jn,~j})iW",,1EfnCi~ 
cavsed 'bY.'~ resijulation- of $hri E,r~ ~~~ ,frQJI1. ll1p ml:!muel-sf!ip 
of the :s~dr "omtCotmnilt¢and,t.hci retire~#t 'of·Stirl B~' Ib~ 
,lromdheRaj-,a;Sab.lllJ ,and.,resQ~s .tbat Dr. Sbailti G~ Patel.and Shri 
Rameshwar Thakur Me~befSor the Ra;ya·· Sabha;. be Domrnated to 
tbe said Committee to fill th! vacancies. . , . , 

, '.' 

5. Matters .-lei' .. 377 

(l) Shri Arjun Sethi raised a mattler' regarding -need.to ensure 
the pun-:tuality an4 daily running of· NceJacbal &preJs,,-

(2) Shri Partap Bhanu Sharma ~aised ~";m~hei . ~garding need 
to extend the NREP and RLEGP $cnem~ toVllJage ',Amon, Tehsil 
Budhuri in Vidisha Parliamentaor, constituellCY.· ~ ,',' :.' . 

, .' . '. ~".,: ,,' 

(3) Sbri V. S. Vijayaf"~l\van r~a matter' re2ahii~ need for 
~yimpleulen~tion_' of·Ktiiiarku~a,~ pr0-
ject jn Kerala. . .... 

'/,< 4 >. Shri D. L. Baitha raised atpa1r~ r~~ neCd for P[oper 
-UItlliAtiOD of the Land, Rf FprbesganJ Ail)'Ort (~nea), Bihar . 

. , , 
!' .... (5)., Sbrj ManiRam Bagri raised a matter regarding : Me(f, to 

reduce the custom duty on raw ma'erial'for' cork 'iBdustry «r 'Save it 
from closure. 'J 

.... : (Q),Shri Bbeekhabhai r~ised)a '.matter '(~gafdiAA n~tJ reject 
the move of Works~nd :Hovsi~ Ministry to take ,OV~ tbe LodiRoad 

., b.afr~s fron;t Department, of Civil Aviation.: " 

.. " (7}Dr>A.'~:raiSeda ~atterrq.jri~:need to consider 
the demands of employees of Ordnan::e, Ooth"- ,Factory' at Avadi A"'-'_.. ."ar"" ! . . , It''''''"'' 11~.. :" , 
..' '.' ,; Ll 

. .,.:.; ( 8 Y S~ti :J?f! 'Ahbarasu 'raised 'a matter r~g peed for assis-
• :tHnee to silk mdustry. . . '. 

'~;'""'(9) ShriT:fNegiraised a matte:rre~ah1ij~~CaJu' .~ 
?f veJ!eta~le Oils ~nd need ,for proper researcH in: d~uDttv to 
Increase Us productJon. '.' 
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(10) Sbri K. M. Madhukar raised a matter regarding non-
payment of sugar cane arrears by. tbreesttgarmi11s of East :Cbampata~ 
distticl . (Bibat)to the cane. ,growers, .. 
. (It)Sbl'i"}\iitltag·'1'8iIieda:mllttcr ~qg refu_by the Fourth 

Pay Commission . to entertain t.be memorandum snbmitted by the 
Samik Scbool Employees' Association. 
·~Gei.M IFlBlU:s PIt Fl. 

(l) 1HE WORKMEN'S COMPENSATION (~DMEN11 
BILL. 1984, AS PASSED BY ·RAJYA·:SABHA 

Further discussion on the motioofor coosideratiooof the Bill 
moved on the 2nd May. 1984, continued. 

The foUowin2 Members took part in the debate:-
(1) Shri Rajesh Kumar Singh 
(l)Sbri VlIdbi Chander Jain 
(3) Sbri Ram Vilas Paswan 
(4)5&ri GirdhariLaI Vyas 
(5) 'Shri Ramavatar Shastri 
(6) Sllri Harikesh Bahadur 
(7) Shri S. T. K. J akkayan 
(8) SIlri Chitta Basu 

art :NCCNGdra ·'IaIil·"fJIiId,to .. the ·debale. 
'The motion for coosideration was adopted and clause-by-clallSe 

consideration <f the Bill was taken UP. 
aa..s 2.10 1 were adopted. 
aBUlIC I, the Enacting Formula and the Loit!titJe ·WIfe .so 

adr.lpted. 
TIle mol:iou that the Bill be passed was moved by Shri V«rendra 

Patil. 
The motion was adopted and the BiU was passed. 
(2) -(i) THE UNION DUTIES OF EXCISE (DISTRIBU-

TION) AMENDMENT BILL. 1984. 
-(ii) THE ADOmONAL DUTIES OF EXCISE (GOODS 

OF SPECIAL IMPORT.\NCE) AMENDMENT 
BILL. 1984 

·(iii) THE UNION DUTIES OF EXCISE (ELECI'RI-
CI1'¥) DISTRIBUTION (AMENDMENT) BILL. 
1984 ; .. ' 

, ·(iv) TIlE ESTATE DUTY (DISTRIBUTION) AMEND-
MSNTBIlL, 1984 ------... -.. ---..".--~.--.. -... ---.-----. _.-

• DiSC1HSed together 
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.... The; motiOns for consideration of the above Bills were moved by 
~ri S. M. Krishna. 

The following Members took part in the combined debate on the. 
lllOtioos for consideration of the above BiIIs.:-

(1) Shri Satyasadhan Chakraborty 
(2) Shri Rajesh Kumar Singh 
(3) Shri Gitdhari La! Vyas 
(4) Prof. Ajit Kumar Mehta 
(5) Shri P. Namgyal 
(6) Shri T. S. Negi 
(7) Sbri China Basu 
(8) Shri Ramavatar Shastri 
(9) Shri Abdul Rashid Kabuli 

(10) Sbri S. T~ K. J akkayan 

Shri S. M. Krishna replied to the debate. 
---\ . (i) The motion for consideration of the Union Duties of Excise 

(Distribution) Amendment Bill, 1984 was adopted and clause-by. 
clause consideration of the Bill was taken up~ 

Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri S. M .. 

Krishna. 
The motion was adopted and the Bill was passed. 

(U) The motion for consideration of the Additional Duties of 
Excise (Goods of Special Importance) Amendment Bill,. 1984 was 
adopted and clause-by-clause, oonsideration of tbeBill .was . lakeD up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted 

The motion that the Bill be passed was moved· by Shri S. M. 
Krishna. 

The motion was adopted andtbe Bill was'passed. 
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J . " l',""" '.~ ~'\; ,--" , ~ r 

'(iii)' 11Ie motioil{fbr·COIlIiduation,0t;~)·JJAiPnJ)u~ ~ Exci~e 
(EJectricity) Distribution (AmendmCllt) BiU.·1984 \\!~:.iCl~:'hd 1 

d~ ~~. of the Bill was taken f.li:k'k1 •. t-l. r:' i:i~~ 
~ •. - J -~ i-..·",·,,~.;l~H-·)- ... · !;i;tJ ' .. :, .... ' .... . 

Oau8eS 2 aDd 3 were-..... t~"·:'~·.".';·l'i::;~V; :I;·:n:.!I>! .:,1;; 
• ", .'.1' . ti.~.:·:i. :~· .. .t.t· .. ;:-:",-, .. ~ ':-":. ~ 'j'o '''~,rr 

OaUSc 1. the Enacting ~ • ..w, tb~ .. +on, Title' were "8'JS6"" 
adopted. :: .. ~ .. ',' j:{~,;.~;.';.~ ,;,:t. 

Tho motion that the Bill be ~. w.aS· mO~ed' by' ··Stui S. M. 
KrishDa. '" .,. "ii. 'f f' .. : :""::,").,,,"'," ,!, 

The motion was adopted and the BiU~'~:"" .. 
(iv) The motion for CODSideration :::~:" die;; ~tC" Duty 

(Distriblnion) Amendment Bill. 1984 w.,:~;ancs,',cl'ar'lSe-by­
clause consideration of the Bill was take!) up. ,. ".. / . 

,: ,0' ;1: ; . .(, 'i.; .... ,: L.: .' :"';'~ .. ~ r:" 

Causes 2 and 3 were adopted. ;, ',' '.>'j ~.,;.;;, i; "",' / .; 'i:. .. " . 
Cause 1. the EnactinJt Formula, ad ,:&he .. ,t.Qag .. T,*-, were also 

adopted. . ." '. ,. ' .. , 

;..~ qtQtioG~t,.~ ;Sill:~ _ ;a~'1~ed 1;(' shri;' S;'!M. 
~;L"b:·.· ~~::');;./:~'_., .. ,"., :"'~i~:!ir'".:' ,"';' "' . .r" ':'! i , 

'The motion was ado~i"" thC. .. sUi; w",;~~'" k'iV,; ,(,. 
• .• ~ j..,. .. l~ 0"' .. ·~JL. ·:"~A· .. ~" OJ- .~I'.:~~,k;·.#-

7. S ...... t by MiaWeI' ,f " ""; ':'.,c'.:.' . 
. ·1"be.~ter 61. ~aya;m.ie;a.~~:~~ '~el' ffOjU-
l02 aa:idenl on Surendra Napr-Wankanar' SectIon . on . 3ftt:~y. 1M .. ;~ .... ,~.;l ... 

'.> ( ~.' I ,;. ;; '" " ,~ " ,. ': .. ~ , t " 
~.. . I I '.: l,.j.; 1.,': :.~ :. .t) : ~ 

I. Gownametlt BlD Passed .J!;, . .:1 

THE PUNJAB STArt! '~1iA'hJJl£ 'r(DEIIEGAllON.pF 
.~ ~S);~~~il?S4 .... 

v~~~~~.'~;~:~~,~~;~:.~;:·.: 
The foUowin~ Members look .partin the debate:-

," .,' J •• ,},._. -. "::i: ~ f' ':L.<: ~ 

.r;' (l) ,Shfi SatyQadPan Chakrabonv 
... (2)'j shri'j;wkf'Sindi .. ;, ,:.,.';) .' "~;' >if 

.Ii' .' ( 3) ,Prof. Alit Kumar Mehta /( Jj(l'Snfr Jiirriavat:lt shaStri: 
(S) Shrl A$hfaq Hussin ,,;::.;,(~:'Ui 

(6) Shti AbdUi;:Jtamtd;rtabUIi n '<'1:' " .. ",(,;,; .l. 

.. ...,."..... 

'H,r;.1. .. ~ , " .. 



Shri P. Venkatasu~ah replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 

Clause 1. the Enactin~ Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri P. 
Venkatasubbaiah. ----The motion was adopted and the Bill was passed. 
9. Intimation regarding cJeteaUon and let off of Members 

The Deputy Speaker informed the House that tbe followin,g com-
munication dated the 3rd May. 1984. had been received today from 
the ~putv Commissioner of Police, New Delhi District, New Delbi:-

"I have the honour to inform you that Sarvasbri Atal Bibari 
Vajpayee, alamn Singb, Sura; Bhan. Mani Ram Bagci, 
Swami Indervesh and R. L. p. Verma, Hon'ble Members 
of Lok Sabha were detained uls 65 of Delhi Police Act 
at about 1.50 P.M. today, for not obe.ying the lawful 

6.33 P.M. 

directions given by the police. They were let off at 
about 3.35 P.M. today, the 3rd,May, 1984:' 

(Lok Sabha adiourned till 11 A.M. on Friday; the 4th May. 1984) -SUBHASH C. KASHYAP, 
Secretary-General. -----,---------------- -------

CORRIGENDUM 

In Bulletin Part I dated 2nd May, 1984-
Page 10. in part, 16(b)(iv), 

(a) line 1, for 'No motion' read 'The motion' 
(b) line 3, for "Bill and" read "Bill was'" 



LOK SABRA 

~ BULLETIN-PART I 
(Brief Record of Proceedings] 

Frjday,.May 4, 1984jVaisakha 14, 1906 (Saka) 

No. 437 
11.03 A.M. 
1. Starred Questions 

StatTed Questions Nos. 927, 928,' 931, 934, 935 and 937 
were orally answered. Replies to Starred Questions Nos. 926, 
930, 932, 933, 936 and 938-944 were laid On the Table. 

2. Unst~ Questions 
Replies to Unstarred Questions Nos. 9827-9877, 9879-

9931, 9933-9951, 9953-10001, 10003-· 10042, 10044-
10049, 10051-10059 and 10059-A were laid on the Table. 

3. Papers Laid on the Table 
The folloWing papers werelc-Jid on the Table:-

(1) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 17 
of the Export (Quality Control and Inspection) Act, 
1963:- \ll,:: 
(i) The· Export of Crushed Bones, Hooves and Horns 

(Inspection) Amendment Rules, 1984 published 
in Notification No. S.D. 1220 in Gazette of India, 
dated the 14th April, 1984. 

(ii) The Export of Safety Matches (Quality Control 
and Inspection) Rules, 1984 published in Notifi-
cation No. S.O. 1221A in Gazette of India, dated 
the 14th April, 1984. 
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(2) A copy each of the fOllow:J Notifications (Hindi and 
English versions) issued er sub-section (3) of sec--. 
tion 30 of the Tea Act, 1953:....;. /' 

l\ 
(i) The Tea .(Distribution and Export) Control (Se- .. 

cond Amendment) Order, 1983 published in Noti-
fication No. S.O. 930(E) in Gazette of India, 
dated the 24th December, 1983. , 

(ii) The Tea (Regulation of ExPO. rt Licensing) 
Order, 1984 published in Notification No. S.O. 
108 (E) in Gazette of India, dated the 22nd 
February, 1984. 

(3) A copy of the Tea (Registration of Dealers and Dec-
laration of Stocks) Order. 1984 (Hindi and English 
versions) published in Notification No, S.O. 9(E) in 
Gazette of India, dated the 7th January, 1984, under 
sub-section (6) of section 3 of the Essential .Commo-
dities Act, 1955. 

(4) A coW each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of. the Companies Act, 1956:-
(i) Review by the Gwernmenton the working of 

tM Tea Trading COl'pOfation of India Limited, 
Calcutta, for the year 1981-82. 

(ii) Annual Repertof the Tea Trading Corporation 
of India Limited, Calcutta, for the year 1981-82 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(4) above. 

(6) (0 A copy of [he Annual Report (Hindi and English 
versions) of the Man Made Textile Research Asso-
ciation, Stlrat, for the year 1982..83 along with Audit .. 
ed Accounts. 

(U) A copy of the Review (Hindi and English versions) 
. by the Government<m the working. of 'the Man Made 

Textiles Research Association, Surat, lor the year 
IlJ82.-83. 
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(7) A statement (Hindi and En~lish versions) showing 
reasons for delay in laying the papers mentioned at 
(6) above. 

(H) (i) A copv of thp. Annual RepOrt (Hindi and English 
versions) of the Silk and Art Silk Mills' Research 
Association, Bombay. for the year 1982-83 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
Review by the .Government on the working of the 
Silk and Art Silk Mills' Research Association, Bom-
bay, for the year 1982-83. . 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Cotton Textiles Export Promotion 
Council. Bombay. for the year· 1982-83 along with 
Audited Accounts. . ' 

(ii) A copy of the Review (Hindi and English versions) 
by the Governm~nt on the working of the Cotton 
Textiles Export Promotion Council, Bombay, for the 
year 1982-83. 

(11) A statement (Hindi and English versions) showing 
reasons for del-ay in laying the papers mentionfld at 
(10) above. 

(12) A copy of the Export-Import Bank of India (Issue 
and Management of Bonds) Regulations, 1983 (Hindi 
and English versions) under sub-section (3) of sec-
tion 39 of the Export-Import Bank of India Act, 1981. 

(13) A copy each of the following. Notifications (Hindi 
and English versions) unde-r section 159 of the Cus-
toms Act. 1962:-
0) G.S.R 300(E) published in Gazette of IndiH, 

dated the 23rd April, 1984 together with an ex-
planatory memorandum making certain amend-
ment to Notification No. 21g/B1-Customs. dated 
the 28th September, 1981 so as to enable the im-
porters to furnish list of components and. equiP"' 
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mentsapproved by th~Ministry otShtpping arid 
Transport (Sh.iPPing 'Wm8), in place of Dep8.I'I'.k. ., 
nlent of Heavy hldustry~ for customs dUU 
exemption under thenotiij.cation. . . 

(i1)G S.R. 304(E) published in Gazette ()f India, 
dated the 26th April. 1984 together witharl expla-
natory merool'andumextending the validity of 
Notification No. 8O/82-Cu&toms, dated the 1st 
March, 1962 uptothe 30th April, ~985. .. . 

(14) A copy each .of the following Notifications (Hindi and 
EnJdishvcrsions) issued unuer the ~tral Excise 
Rules, 1944'-
(1) G.S.B. 301(E) published in Gazette of India. dated 

the 23rdApril. 1984 t~ethE:rwithan explana .. 
tory memorandum making certain amenmnent 
to NotificatiQrl No. 19? 162-CE dated the 11th No. 
Vt'lnber, 1962$0 as t() include theregula'tors for 
electric fans in the list of. itemswbicb are entitl~ 
ed to rebate of duty when e$:po1"ted outo! India. 

(il)G.S.R. 302(E)pubHshed in Gazette of India 
datedtbe 23rd April. 1984 together with an ex .. 
planatory memorandum seeking to invoke the 
pl'ovisionsof section l1C ofth~Central jlxcl$e5 
and Salt Act. '. 1944 in regard to the excise. duty 
on metal containers produced by the manufacw 

turer ther.of witoout the aid of power from 
sheets which had been tinned, printed, coated. or 
lacquered by others with the aid of power. d.ur~ 
ing thepetiod from 1st May, 1970 to 18th Febru .. 
aryl 1977. 

(Hi) G.S.R. 305(E) pu.blished in GazettE' of India dated 
the 26th April, 19tH together with a.n explanatory 
memorandum maki~ certain amendment to No.-
tification No. '15/84-CE date-d the 1st March, 1984 
So as to (a) prescribeeoncessional rate of excise 
duty of &. 100 pf!r kiloUtl'e on Furfural EXtract 
when used as industrial feedstock· in· the manu-
facture of Carlx>n· Btack (b) do away with the 

.restrlctive clause -appearing qainatSl.No. l1A.13 
of the Notification No. 75f84.eE dated the 1st 

March,. 19348$ re-gants the. proportion of indipn--
Out crude .oil vis.a .. vis import.a crude oil fequh'" 
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ed to be maintained for availing of the duty 
exemption on Low Sulphur Heavy Stock pro-
duced in a refinery and intended to be use(i as 
fuel for the generation of electrical energy by 
specified electricity undertakings. 

(iv) G.S.R. 310(E) published in Gazette of India dated 
the 28th April, 1984 together with an explanatory 
memorandum extending the validity of Notifica-
tion Nos. 127/83-CE and 128j83-CE dated th~ 
27th April, 1983 upto 30th April, 1986. 

(15) A copy of the ·Review (Hindi and English versions) 
by the Government on the working of the National 
Bank for Agriculture and Rural Development, for the 
year ended the 30th June, 1983. 

(16) A copy of the Audit. Report (Hindi and English 
versions) . on the Accounts of the Cofft!e Board for 
the year 1979-80 (Pool Fund). 

4. Messages from Rajya Sabha 
Secretary-Genentl reported the following messages from 

Rajya Sabha:-
0) That RajyaSabha bad no recommendations to make 

to Lok Sabha in reg..-.1rd to the Finance Bill, 1984, 
passed by Lok: Sabhaoil the 23rd April, 1984. 

(ii) That Rajya Sabha had no recommendations to make 
to Lok Sabha in regard to the Punjab Commercial 
Crops Cess (Amendmen:) Bill, 1984, passed b-y 
Lok Sabha on the 27th April. 1984. . 

5. Statements by Minj~ers 
n (1) The Minister of Defence made a statement on the.re-

ported Pakistani troop movemefif in Northern Pakistan occupied . 
Kashmir. 

-- ~Th~ ~ual Report w~ laid-~n -the Tabl~ on 30th M;;h~ 
1984. 

*Made at 12.07 P.M. 
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. (2~ The.MInister of parH~tatYj\1Iairs ... n'lAde. ast~e:ftt regardjng Government bUSUles.~or the week coll'llndnclDgthe, 
~M~l~ , 
6. GovenuDellt BiJI...-.Passed 
THE ALUMINIUMCORPORA nON OF INDIA LIMITEI> (ACQt,11SITION AND TRANSFER OF ALUMINlUM 

UNDERTAKING) BlLL, 1983 
. The motion for consideration of the ·BiU was moved ·by Shri Arit Mood. Khan. 

The following Members took partin the debate:-
(1) Shri Krishna Chandra Halder 
(2) .. Shri Girdhari Lal Vyal) 
(3) Shri R. L. P. Verma 
(4) Sbri T~R. Shamanna 
(S)SiJri Rajesh Kumar Singh 
(6) Shri Ramavatar Shastri 

Shri Arif MohsJ., Knanreplied to the debate. . ..... . 

The motion for C011.r;idel'ation was adopted and clause-by-clauseconsKieration of the BiU was taken up. 
Clauses 2 to 31 and the Scheme were adopted. 
Clause 1 was adopted. as amended. 
TbeEnacting Formula was adoptfd, as amended. 
The Preamble was adopkd.. 
The Long Tit1c wasals() adopted. 
TheDiotiQtt that the Bill. asamcnde(t, be passed was moved byShri Arif Mo~an. . . 
The motion was adopted and the BiU. asamen(!¢lc waS· 

p3$Scd. 

6 .. \~ 



7. Goverament Bill-Under Consideration 

.. THE EXPORT (QUALITY CONTROL AND INSPECTION) 
• AMENDMENT BILL 1983 , 

Th~ motion for consideration of the Bill was moved by 
Shn Nlhar Ranjan Laskar. 

The following Members took part in the debate:-. 
(1) Shri Satyasadhan Chakraborty 
(2) Shri Girdhari'Lal Vyas 
(3) Shri Rajesh!"umar Singh 
(4) Shri D.S.A.· Sivaprakasham 
(5) Shri N. Soundarajan 
(6) Shri Abdul Rashid Kabuli 
(7) Dr. A. Kalanidhi 
(8) Shri R.-L. P. V~ (Speech Unfinished) 

The discussion was not concluded. 

8. Private Members' Bills-Introduced 

(1) The Removal of Farmers' Indebtedness Bill, 1984, by 
Shri Uttamrao Patil 

(2) The Freedom of Information Bil~ . 1984, by Dr. 
Subramaniam Swamy. 

(3) The ReguI&;tion and Control of Technical Servicing Units 
Bill, 1984, by Shrimati Jayanti Patnaik. 

( 4) The Constitution (Amelldment) Bill, 1984 (Amend-
ment of ;article 169), by Shri Chitta Basu. 
9. Pril'3te Member's Bill-Under Consideration 
THE RESERVATION OF VACANCIES IN POSTS AND 
SERVICES (FOR SCHEDULED CASTES AND SCHEDULED 

TRIBES) BILL, 1980, BY SHRI SURAJ BHAN 
Further discussion on the motion for consideration of the Bill 

moved on 23rd March, 1984 and an amendment thereto moved 
on the 6th April, 1984, continued. 
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The foUo~g.Members. took part in the debate:-
(I) Sbri AjitBag 
(2) Shri Arjun Sethi 
(3) Shri R. L. P. Verma 
(4) Shri Hiralal R. Parmar 
(5) Shrj. Asbfaq Husain 
(6) Shri P. Namgyal 
(7) Sbri Girdhari La! Vyas 
(8) Shri G. L. Dogra 
(9) Shri Ran.avatar Shastri 

(10) Shri Harikesh Bahadur 
(11) Shri P. C. Sethi 

Shri Suraj Bban commenced his speech in reply to the debate. 
His speech was not concluded. 

TLe discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 7th May, 

1984) 

SUBHASHC. KASHYAP. 
Secrctary-(Jener~. 

CORRIGENDUM 

In Bulletin Part ldated 3rd May~ 1984. 
Page 3, delete lines 1~18. 
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LOK SABKA 

~ULLETIN-PART I 
[Brief Record of P.roceedings] 

Monday, May 7, 1984!Vaisakha 17, 1906 (Saka) 

No. 438 

11.03 A.M. 
1. Starred Questions 

Starred Questions Nos. 946-950 were orally answered. 
Replies to Unstarrel Questions Nos. 10060--10093, 10095--

2. Unstarr;ed Questions 

Replies to Unstarred Questions Nos. 10060-10093, 10095-
10291, 10291·A and 10291-B were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi 

and English versions) under sUb-section (6) of sec· 
tion 3 o~ the Essential Commodities Act, 1955:-

(i) The S~gar (Price Determination f}>r 1983-84 Pro· 
duction) Amendment Order, 1984 pub~ished in 
Notification No. G.S.R.306(E) in Gazette of 
India dated the 27th April, 1984. 

Oi) G.S.R.307(E) published in Gazette of India dated 
the 27th April, 1984 containing Corrigend,a. to 
Notification No. G.S.R. 28(E) published in Ga-
zette of India dated the 11th January, 1984. 
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(2) A copy each of the following papers (Hindi and 
" English versions) under sub-section (1) of section 

./' . 619A.of the Companies Act, 1956:-· .; 
(1) RevIew by the Government on the working of the 

North Eastern Regional Agricultural Mal'kctinv. 
Corporation Limited". Gauhati.· for the year 
1982-83. 

(li) Annual Report of the North Eastern Regiona1 
Agricultural Marketing Corporation. LimitC(J, 
Gauh,ati, for the year 1982-83 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(3) A copy of the CoconUt Development Board Recruit-
ment Regulations, 1984 (Hindi and English versions) 
published in Notification No. G.S.R. 13(E) in Ga-
zette of India dated the 10th January, 1984, under 
section 21 of the Coconut Development Board Act, 
1979. 

(4) A copy each <1f the following papers (Hindi and 
English versions) under sub-section ( 1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Andaman and Nicobar Islands Forest and 
Plantation DevelopmcDt Corporation Limited, 
Port Blair, for the year 1982-83. • 

(it) Annual Repon of the Andaman and Nicobalf' 
Islands Forest and Plantation Developm:mt Corti;: 
poration Limited! Port Blair, for the year 1982-tL~~' 
along with Audited Accounts and the comment~~ 
of the Comptroller and Auditor General thereon .. 

(b) (i) Review by the Government on the working of 
the Indian Dairy Corporation, Baroda, for the 
year 1982-83. 

Oi) Annual Report of the Indian Dairy Corporation, 
Baroda. for the year 1982-83 along with Audited 
Accounts and the comments of the Comptro!J.cr 
and Auditor General thereon. 
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(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(b) of item (4) above. 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the Super Bazar, the Coopera-
tive Store Limited, New Delhi, for the year 1981-82 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Super 
Bazar, the Cooperative Store Limited, New Delhi, 
for the year 1981-82. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(6) above. 

(8) A copy each of the following Notific'.lions (Hindi and 
English versions) under section 96 of the Income-tax 
Act, 1961:-

0) S.O. 1346 published in Gazette of India dated the 
28th April, 1984 reJ.!arding exemption to the 'Indian 
Council for Child Welfare, New Delhi', under sec-
tion lO(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1983-84 to 
1985-86. 

(ii) S.O. 1347 published in Gazette of India dated the 
28th April. 1984 regarding exemption to the 
'Indian Meteorological Society. New Delhi', under 
section lO(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment year 1982-83 
to 1984-85. 

(iii) S.O. 1348 published in Gazet~e of India dated the 
28th Anril, 1984 re,:tarding exemotion to the 'An 
India PinJ,!alwar Societv (Re!!d)'. under section 
1O(23C) o(the Income-tax Act. ~ 1961 for the period 
covered by the assessment years 1983-84 to 1985-
86. 

(iv) S.O. 1349 published in Gazette of India daten the 
28th April. 1984 regarding exemntion to the 'M.K. 
Tata Trust', under seetio!' 10(23C) of the Income-



tax Act. 1961 for the period covered by the a~sess. 
ment years 1983-84 to 1985~86. 

(v) S.O. 1350 published in Gazette of India dated the 
28th April, 1984 regarding exemption to the 'Gita 
Pratisthan'. under section 10(23e) of the Income-
tax Act, 1961 for the period covered by the assess-
ment years 1982-83 to 1984-85. 

(vi) S.O. 1351 published in Gazette of India dated the 28th 
April. 1984 regarding exemption to the 'Skills for 
Progress, B,angalore'. under section lO(23C) of the 
Income-tax Act. 1961 for the period covered by the 
assessment years 1982-83 to 1984-85. 

(vii) S.O. J 352 published in Galette of India dated the 
28th April. 1984 regarding exemption to the 'Moti-
tal Memorial Society", under section 1O(23C) of the 
Income-tax Act. 1961 for the period covered hy the 
assessment years 1985-8610 1987-88. 

(viii) S.O. 1353 published in Gazette of India dated the 
28th April, 1984 regarding exemption to the 'The 
Music Academy. Madra~·, under ~on lO(23C) of 
the Income-tax Act,] 961 for the period covered bv 
the assessment years 1982-83 to 1985·86. 

(u) S.O. 1354 puhlished in Gazette of India dated the 
28th April. 1984 regarding exemption to the 'F. '3therj':;<' 
:MuUer's Charitable Instituti()n.~. Mangalore' J under,:-
section lO(23C) of the Income-tax Act, 1961 fOf,; 
the period covered by the assessment years ] 981-82'~~ 
to 1984-85.\,;, 

(x) S.O. 1355 published in Gazette of India dated the 
28th ApriJ. 1984 ~ardi.ng exemption to the 'Pad-
mabllll~ban Dr. M. C. Modi Public Trust. Raiaiina-
~ar, BangaJore" under section 10(23C) of the 
Income--tax Act, 1961 for the period eovered by the 
assessment years 1982-83 to 1984·85. 

(xi) S.O. 1356 published in Gazette of India dated the 
28th April, 1984 regardin~ exemption to the 'The 
'lbeosollhical Society, Adyat, Madras', under section 
lO(23C) of tbeTncome-tax Act. 1961 for the period 
covered by tbe assossment years 1985-86 to 1 QS6-87. 
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*(9) A copy of Notification No. 122i84-Customs (Hindi 
. and English versions) published in Gazette of India 
dated the 7th May, 1984 together with an explana-
tory note regarding increase in the export duty on 
coffee ~rom rupees 5301- per quintal to rupees 640!-
per qumtai, under section 159 of the Customs Act, 
1962. 

4. Messages from Rajya Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:-
(i) That at its si:ting held on the 26th April, 1984, Rajya 

Sabha concurred in the recommendation of Lok 
Sabha to nominate seven members from Rajya Sabha 
to associate with the Committee on Public Accounts 
of the Lok Sabha for the term beginning on the 1 st 
May, 1984. and alIso communicated the names of 
following members of Rajya Sabha who had been 
elected to the said Committee:-

(1) Shrimati Amarjit Kaur 
(2) Shrt Bhim Raj 
(3) Shri Nirmal Chatterjee 

(4) Dr. (Shriml:.fii) Najma Heptulla 
(5) Miss Jayalalitha 
(6) Shri Chaturanan Mishra 
(7) Shri Ramanand Yadav 

(ii) That at its sitting held on the 26th A~ril, 1984, Rajya 
... Sabha concurred in the recommendatton of Lok Scdbha 

to nominate seven members from Rajya Sabha to 
associate with the Committee on Public Undertakings 
of the Lok Sabha for the term beginning on the 1st 
May, 1984, and also com~unicated the names of the 
following members of R~Jya S~t>ha who had been 
elected to the said· C.ommlttee:-

(l) Shrimati Margaret Alva 
(2) Shri Nand Kishore Bhatt --_ .•.. _._-- -~--.----.--. 

...... ·Laid at 6.01 P.M. 



(3) Sbri Jaswanl Singh 
(4) Miss Saroj Khaparde 
(5) Shri SuslNl Chand Mahunts 
( 6) Shri Ram Pujan Patel 
(7) Shri Gulam Mobi-ud-Din Sh'-'wl. 

( iii) That at its sitting held on the 26th Aprl. 1984, Rajya 
Sabha adopted a motion to jQin the Committee of 
both the Houses on the Welfare of Scheduled Castes 
and Scheduled Tribes for the teon beginning on the 
1 st May, 1984, and had elected the following mem-
hers of Rajya Sabha to serve on the said Com-
mittee:-

( 1) Shri DbcJranidhar Basumatan 
(2) Shri V. GopaJsamy 
(3) Prof. N. M. Kamble 
(4) Sbri Ramkrishna Mazumdar 
(5) Shri Ram Bbagat Paswan 
(6) Shri Puttapaga Radhakrishna 
(7) Chowdhary, Ram Sewak 
(8) Shri Roshan La! 
(9) Shri Seato Swu 

(10) Shri Hukmdeo Narayan Yadav 

5. Report of Cemmittee 011 ~ 

Shri K. P. Tewari presented the Seventeenth Report (Hindi and 
English versions) tYi the Committee on Petitions. 

6. Report of CGIIIRIiUee .. SulMmtiaate 'LegidatioD 

Shri R. S. Sparrow presented the Twenty-fifth Report (Hindi 
and English versions) of the Committee on Subordinate Legis--
lation. 

1. Report of JoiDt CoauaiItee on 0Iiees of profit 

Shri JamiJuT Rahman presented the Tenth Report (Hindi an<i 
EngJisbversions) of the Joint Committee on Offices Of Pr06t 
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8. Govemm~Dt BiD-lotroduced 

THE BANKING SERVICE COMMISSION BILL 1984 , 

9. Matters Uader Rule 377 

(1) Shri K. P. Tewari raised a matter regarding need to declare 
Allahabad University ac; a Central University. 

(2) Shri Mani Ram Bagri raised a matter reg~rding jobs for 
the unemployed. 

(3) Shri N. Dennis raised a matter regarding need to give more 
facilities to freedom fighters. 

( 4) Shri P. Namgyal raised a matter regarding· need to pro~ 
vide relief to the people of Changthang region of Ladakh who 
were affected due to heavy snowfaN in 1982 and had lost the 
entire cattle wealth. 

(5) Shri D. S. A. Sivaprakasham raised a matter regarding 
likely closure of certain uneconomic railw£Jy stations in Madurai 
division of Southern railway. 

( 6) Shri Harish Kumar Gangwar raised a matter regarding 
need to provide facilities to Bengali r~fugee families settled in 
Pilibhit, Uttar Pradesh and to include theil' names in voters' list. 

(7) Shri B<:Jburao Paranjpe raised a matter regarding need for 
setting up a Commission to consider the problems of bidi workers. 

(8) Shri Sushil Bhattacharya raised a matter regarding need 
to construct a flyover over old Kalna Road near Burdwan Railway 
Station in West Bengal. 

(9) Shri S. A. Rorai Sebastian raised a matter regarding com-
pensation to paddy cultivators in Tamil Nadu whose croPs were 
destroyed due to pest infection. 

(10) Smt. Kishori Sinha raised a matter regllrding need to com~ 
plete the Kati Thennal Power Project within proposed time limit 
to tackle the problem of power shortage in Bihar. 
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10. Go"enuacat BIfts..-Passed 
(i) THE EXPORT (QUALITY CONTROL AND INSPECTION) 

AMENDMENT BILL, 1983 C 
Further discussion on the motion forcoosideration of theBiU 

moved on the 4th May, 1984, continued. 
The following Members took part in the debate:-

.. (1) Shri R. L. P. Verma .-
(2) Shri Harikesh Bahadur 
(3) Shri Ram Vilas Paswan 

Shri Nihar Ranjan Laskar replied to the debate. 
The motion for consideration was adopted iJnd clausc-by-

clause consideratioin of the Bill was taken up. 
Clauses 2 to 9 were adopted. 
Clause 1 was adopted. as amended. 
The Enacting Fonnula was adopted, as amended. 
The Long TItle was also adopted. 
The motion that the BiU, as amended, ~ passed W$ moved by 

Shri Nibar Ranjan Laskar. 
The motion was adopted and the BiU, as amended, was passed. 

(ii) THE MONOpOLIES AND RESTRICfIVE TRADE PRAC-
TICES (AMENDMENT) BILL. 1984, AS PASSED BY 

RAJYA SABMA 

The motion for consideration of the .BilI was moved by Shri 
J ag<-.tlnatb Kaushal. .•. 

The following Members took part in the debate,:-
fl)Pro.f. Madhu Dandavate 
(2) Shri Braja Mohan Mohanty 
(3) Shri Somnatb Chatterjee 
(4) Ptof.N. O. Ranga 
(5) Shrl. Chitta Buu 



l (6) Smt. Geeta Mukherjee 
(7) Shri Ram Py<.lre Panika 
(8) Shri Jagpal Singh 
(9) Shri Maganbhai Baort 

(10) Shri R. N. Rakesh 

Sbri Jagannatb Ka~~~al replied to the debate. 

The motion for consideration was adopted and clause-by-
cia.Jse consideration of the Bill was taken up. 

Olauses 2 to 52 were adopted. 

Clause 1, the Enacting Formula and tbe Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri 
Jagannath Kaushal. 

The following Members took pa'n in the debate:-
(1) Shri Chint~ni PanigrahiV 
(2) Shri Ramavfltar Shastri 
(3) Shri J agannath Kaushal 

The motion was adopted and the Bill was passed. 

ll. GovernmeDt BEfl-Under Consideration 

THE VISV A-BHARA TI (AMENDMENT) BILL, 1984, 
AS PASSED BY RA.JYA SABHA 

The motion for consideration of the Bill was moved by Smt. 
Sheil~ Kau:1. Her speech was not concluded. 

The discussion on the Bill was not concluded. 

11. Half-AD-Hour DiscussioD 
ShriK. Lakkappa raised a half-an-hour discussion on points 

arising out of the reply given on 14 March 1984 to Unstarr~d 
Question No. 2896 regarding increase in losses in Steel Authority 
of India Limited. 

Shri N. K. P. Salve replied to the discussion. 
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~ ... , 
13.. CoDtel8pt of die 1Iottse .... :,} 

The Chairman informed the House that at about 14.53 h'oUrs ~'.­
today a visitor calling himself Usm,an Gani, son of Shri Hafiz 
. Mohammed Akbar, sbouted some slogans from the Visitors' Gal-
lery. The Watch and Ward Officer took him into custody il1Ul1e- . 
diately and interrogated him. The visitor had m~de a statement, ./ 
but had not expressed any regret for his action. 

The Chairman observed that he had brought it to the notice 
of the House for such action as the House might deem fit. 

Thereafter, the following motion moved by Shri Mallikarjun 
was adopted:-

7 P.M. 

"This House resolves that tbe person calling himself 
USIMn Gam, son of Shri Hafiz Mohammed Akbar. 
who shouted some slogans at about 14.53 'boUl'$ today 
from the Visitors' Gallerv and whom the Watch and 
Ward Officer took into' custody immediately, has 
committed a grave offence and is guilty of the con-
tempt of this House. 

This House further resolv~ that the said Usman Gani. son 
of Shri Hafiz Mohammed Akbf:lr. be sentenced to 
simple imprisonment tin 6.30 P.M. on Wednesday, 
the 9th May, 1984 for the aforesaid contempt of the 
House and sent to Central Jail, Tihar. New Delhi," 

(Lot Sabbaadjoumed till ] 1 A.M. on Tuesday, tbe 8th May, 
1984) 

SUBHASH C. K.ASHY AP, 
Sectetaty-Oeoeral . 

--------.----------- . _----'. - .• -.--
CORRIGENDA 

In Bulletin Part I, dated 4-5-1984. 
(i) Page 3. line 8-

JOT 'A Copy of the Review (Hindi and English ver-
sions)' 

read 'A statement (Hindi and English versions) r~ 
gardingt 

(ii) Page 6, item 6, line 9 from bottom-
lor ~Scbemc' read 'Schedule' 
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'VLOKSABHA 

BULLETJN-. PART I 
[Brief Record of P-roceedings] 

Tuesday, May 8, 1984jVaisakha 18, 1906 (Sakf.J) 

No. 439 
11.04 A.M. 
1. Starred Questions 

Starred Questions Nos. 969, 970, 972, 974, 976, and 978-
980 were orally answered. Replies to the remaining questions 
were laid on the Table. 
2. Unstarr,ed Questions 

Replies to Unstarred Questions Nos 10292-10426, 10428-
10524 and 10524-A were laid on the T~101e. 

A statement by the Ministe-r of State in the Ministry of Labour 
and Rehabilitatiorr correcting the reply given on 17 April, 1984 
to Un starred Question No. 7849 regarding physically handicapped 
persons registerei in Employment Exchanges was laid on the 
Table. '.J 

A statemcnt by the Minister of Chemica'ls aad Fertilizers cor-
recting the reply given on 1'1 April, 1984 to Unstl3lrrcd Question 
No. 7782 regarding losses suffered by Hindustan Antibiotics Ltd., 
Pimpri was also laid on the Table. 

3. Papers Laid on the Table 
The following papars were laid on the Table:-

(1) A copy each of the foHowing.papers (Hindi .andEn,g-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Revicw by the Government on the ~king .of. the 
Bongaigaon Refiner;y and Petrochemlcals Lumted, 
Dhaligaon, for the year 1982-83. 
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(ii) Annual Report of theBongaigaoo Refinery ~ 
Petrochemicals Limited, DhaligaoD, for the yU 
1982·83 along with Audited AcccutltB and the com-
meIlts of the Comptroller and Auditor Geura1 
tb.eroon. 

(2) A copy of. the Report (Hindi and English versions) 
under section 22 of the Monopolies and Restrictive 
Trade Practices Act. 1969 in the case of Messrs 
Voltas Limited, Bombay for ~tting up of a new 
undertaking for the manufacbne ' 1{ earth moving 
equipments at Twuka Warora in District Chandra-
pur in the State of Mabal'asbtra and the Order dated 
the 30th March. 1984 of the Central Govemment~ 
under section 62 of the Monopolies and Restrictive 
Trade Practices Act, J 969. 

(3) J.. copy of the Ninety~Third Report (Hindi and .,j ~glisb versions) of the Law ConnuiNiion on dis-: 
. closure of sources of information by Mass 

Media. 

(4) A copy each a( the (ollowingpapars (Hindi and 
English versions) =-

(i) Annual Report of the Indian Law Institute. New 
Delhi, for the year 1977 -73 alon~ with Audited 
Accounts. 

(ij) Annual Report of the Indian Luwlnstitute. New 
Delhi. for the year 1978 .. 79 alon~ with Audited 
Accounts. 

(ill) Annual Report of the Indian Law Institute. 
New Delhi. for the year 1979-80 along with 
Audited Accounts. 

(iv) Annual Report of the Indian Law Institute, New 
Delhi, for the year 1980~81 along with Audited 
Accounts. 

(v) Annual Report of the Indian Law Institute, Now 
Delhi, for the year 1981-82 along with Audited 
Account!. 
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· (vi) Annual Report of the Indian Law Institute New 
Delhi, for the year 1982-83 along with Aiulited 
Accounts. 

(5) A statement (Hindi and English! versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

(6) A copy each of the following papers (Hindi and 
English versions):-

(i) Annual Report of the Institute of Constitutional and 
Parliamentary Studies, New Delhi, for the year 
1980-81 along with Audited Accounts. 

(ii) Annual Report of the Institute of Constitutional 
and Parliamentary Studies, New Delhi, for the 
year 1981-82 along with Audited Accounts. 

(iii) Annual Report of the Institute of Constitutional 
and Parli"tnentary Studies, New Delhi, for the year 
1982-83 along with Audited Accounts. 

(7) A statement (Hindi and English versions) showio}! 
reasons for delay in laying the papers mentioned at 
(6) above. . 

(8) The foIlowing statements (Hindi a'nd English versions) 
showing action taken by the Government on variolls 
assurances. promises and undertakings stiven by the 
Ministers during the various sessions of Seventh Lok 
Sabha:-

(i) Statement No. XXIII-Fifth Session, 1981. 
(ii) Statement No. XVIII-Sixth Session, 1981. 
(iii) Statement No. XVI-Eighth Session, 1982. 
(iv) Statement No. XII-Ninth Session, 19f12. 
(v) Statement No. XI-Tenth Session, 1982. 

(vi) Statement No. IX-Eleventh Session, 1983. 
(vii) Statement No. V-Twelfth Session. 1983. 
(viii) Statement No. lTT-Thirteenth Sest;lon. 1983. 
(ix) St~emenr No. II-Fourteenth Session, 1984. 



(9) A· copy of the Report (Hindi and English versions) 1) 
the Comptroller and Auditor General of India-Union 
Government (Commercial) Part II-Mineral Explo-
ration Corporation Limitl.-d, un6Cf article 151(1) Of 
the Constitution. 

(10) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council .of Agricultural Re-
St'.8J'ch. New Dolhi. for the year 1982~83-Part-n 
(Administration and Finance). 

(11) A 'statement (Hindi and£nglish versions) showing 
l'e8S()M for delay in laying the paper mentioned at 
(10) above. 

(l2)(i) A copy of tbe Annual Report (Hindi and Eng-
lisb versions) of the Coconut Development Boar<t 
Cocbin. for the period from 12th Janu.a1ry. 1981 to 
31st Marcb. 1982. under sub-section (4) of section 
17 of the Coconut Development Board Act, 1979. 

(iij A copy of the Annual Accounts (Hindi and English 
versionS) of the Coconut Development Board, 
Cochin, for the period from 12th lanuary .. 1981 to 
3ht March. 1983. tt'Gctber with Audit Report tbere-
on1 under su~section (4) of section 15 of the Coco-
nut Deve1c-pmcnt Board Act, 1979. 

fiii) A collY of the Review (Hindi and English versions) 
hy the ,Government on the working of the Coconut 
Development Board. Cochin for the period from 
12th January, 1981 to 31st March. 1982. 

(13) Two statel1h!nts (Hindi and English versions) sbow~ 
ins feMons for delay in laying tbe papers mentioned 
at (12) dbove~ 

(4) A copy of the Oil JndU$try (Development) Board 
Employees' (leave) Rults. 1984 (Hindi and English 
versions) published in NotificatiOn No. G.S.R. 
277(E) in Ga:r.ette of India dated inc 12th AprU t 

1984. under r.ub-section (~) of section 31 of the Oil 
Industry (Development) 1\<:t.1974. 
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(15) ~ copy ~ach of the following papers (Hindi and Eng-
I1sh verslOns) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Neyveli Lignite Corporation Limited, Neyveli, for 
the year 1982-83. 

(ii) Annual Report of the Neyveli Lignite Corporation 
Limited, Neyveli, 'ior the year 1982-83 aIon~ with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(16) A copy of Notification No. G.S.R. 313(E) (Hindi 
and English versions) published in Gazette of India 
dated the 30th April, 1984 together with an ex-
planatory memorandum extending the validity of 
Notification No. 239/82-CE dated the lst Novem-
ber, 1982 up to 30th April, 1985. 

(17) A copy of the Union Government Finance Accounts 
for the year 1982-83 (Hindi and English versions). 

4. Message lrom Rajya Sabha 
Secretary-General reported a message from. Rajya Sabha that 

at its sitting held on the 7th, May. 1984, Rajya Sabha agreed 
without U.1Y amendment to the Mogul Line Limited (Acquisition 
of Shares) Bill, 1984, passed by Lok Sabha on the 24th April, 
1984. 
5, Reports and miDutes of Estimates Committee 

SHRI BANS! LAL presented the following Reports and 
Minutes (Hindi and English versions) of the Estimates Com-
Illittee:-

(i) Eighty-fifth Report on the Ministry o.f Works & Hous-
ing-Delhi Development Authonty-.Part I .. ~d 
Minutes of the sittings of the Commlttee relating 
thereto. 

(ii) -P.ighty-si~th Report on A~tiop. Taken. by ~overn­
ment on the recommendations contamed m the 
Twenty-ninth Report of the Committee on the ~­
stry of Finance (Department of Revenue)-Drrect· 
Taxes (Wealth-tax. Gift·tax and Estate Duty)-
Part II. 
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6. Report of Committee OIl Abse.Rce of Members 

SHRI P. V. G. RAJU presented the Fifteenth Report (Hindi 
and English versions) of the Committee on Absence (1£ Members 
from the Sittings of the House. I 

7. ~ __ or COIIIIIIittee oa Absetk-e of Members 

SHRI P. V. G. RAJU laid on the Table Minutes (Hindi and 
English versions) of the sitting of the Committee on Absence of 
Members from the Sittings of the House held on tbe 7th May, 
1984. 

8. Jleport ef Ce~~ 011 .... s laid 011 die TaWe 

SMT. KRISHNA SAHI presented the Twentieth Report 
(Hindi and English versions) of the Committee on Papers laid on 
the Table. 

9. Miaufes of COllUlti1tft OR Papers laid on the TaWc 

SMT. KRISHNA SAHI iaid on the T~lble Minutes (Hindi and 
English Versjoa~i) of the sittings of the Committee On Patpers laid 
aD tho: Table relating to their Twentieth Report. 

10. ,Gcnrenllll.elltBills-latrodlKed 

0) mE MUl.TI-Sf A TE. CO-OPERAT(vE SOCIETIES 
BILL. t984 

(it) THE ELECTRICITY (SUPPLY) AMENDMENT 
81L~1984 

11. Cdiag Atiftttioa 
Sbn Ram Vilas Pas wan called the attention of the Minister 

ofHom.e Affairs to the reported recent deva.~tating fire in Seema-
pun, Delhi resulting in ~avy loss. of life and property and action J CO bt Government l!1 regard thereto. 

. The Minister of Home Aftairsmade a statement in regard 
thereto. 
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_ u. Matters Under Rule 377 

. \ 1) Dr. Subramaniam Swamy raised a matter regarding 
claIm made by the Salt Commissioner on land sold to the people 
and cooperative Housing Societies in Chheda Nagar aiid Garodia 
Nagar in Bombay and need for central intervention. 

(2) Shri Madhavrao Scindia raised a matter regarding need 
for tightening up the provisions of the Bonded Labour (Aboli-
lion) Act. 

(3) Smt. ~ladhuri Singh raised a matter regarding need to 
ban the export of human skeletons. 

( 4 ) Shri Suraj Bhan raised a matter regarding compensa-
tion for the structural weaknesses in flats constructed in Prasad 
NagaIi, Delhi by DDA and refund of escalated price charged 
from allotte:es. 

( 5) ~'hri Harikesh Bahadur raised a matter regarding need 
to provide kerosene to villagers of Eastern Uttar Pradesh and 
to take action against black marketeers. 

( 6) Shri R. P. Yadav raised a matter regarding need to re-
pair National Highway No. 31 from Maheshkhut to Bihpur in 
Bihar and to construct new pucca roads in that region. 

(7) Shri Chander Pal Singh raised a matter regarding lock-
out in Prathama Bank in Muradabad resulting in hardships to 
people. 

(8) Shri Bir Bal raised a matter regarding need for a Rail-
way line between Sardar Sahar-Hanumangarh via Mandi 
Rawatsar in Rajasthan. 

( 9) Shriruati Usha Verma raised a matter regarding need 
for direction to the concerned authorities to purchase wheat 
from farmers in Khiri (Uttar Pradesh). 

(10) Shri Chintamani Jena raised a matter regarding need 
for modernisation of Parudip Port and also to improve the Rail-
way facilities in Orissa to make Paradip Port profitable. 

(11) Shri Basudeb Acharya r~ed a matter regarding need 
to reconsider the move of the Railway Board to transfer the 
wagon inspection work from ROSO to RITES. 
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1~ ........ BiJI.--PaMed. '.4 () 0tm VlSVA-BHARA Tl (AMENDMENT) BILL, 1984, AS' 
PASSED BY RAJYA SABHA 

Smt. Sbeila K.au.1 concluded her speech on the motion for 
consideration of the Bill moved by her on the 7th May, 1984. 

The following Members took part in the debate:-
( 1) Shri Satyasadhan Chakraborty 
(2) Prof. N. G. Ranga 
(3) Shri Ram Kinkar 
(4) Acharya Bbagwan Dev 
(5) Prof. ,Ajit Kumar Mehta 
(6) Shri Sonlosh Moban Dev 
(7) SbriR. L. P. Verma 
(8) ShriManoran;an Bhakta 
(9) ShriNarayan Cboubey 

(10) Shri G. L. Dogra 
( 11) Shri 'Harikesb Bahadur 
(12) Shri/Chandr~ Pal Sbailani 
(13) Sbd A. K. Roy / 
(14) ShrliMooJ Chand Daga V 
( 15) Shri 'Chitta Basu 
(16) Sbri' Girdhari LaI Vyas 
(17) Prot. Saif-ud-Din Soz 

Smt.Sbiela Ka1tl replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bin wataken. up~ 
Clauses 2 to 26 were adopted. 
Oa amendment No. 2 to Clause 27 moved by Sbri Saifuddin 

Owwdary the House divided. Ayes *31; Noes -75. The amend-
ment was accordingly negatived. 

*Subject to corrections. 

8 



• On. amendment No. 6 to Clause 27 moved by Shri Saifuddin 
Otowdhary the' House divided, Ayes *30; Noel') *77. The 
amendment was ,accordingly negatived. 

Clause 27 was adopted. 
Clauses 28 to 30 were adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 

The motion that the Bill be passed was moved by Smt Shiela 
Kaul. 

The motion was adoptcdand the Bill was passed. 

14. GevenimeDt BiB-UDder Consideration 
THE BANKlNG SERVICE COMMISSION BILL, 1984. 
The motion for consideration of the Bill was moved by Shri 

Janardbana Poojary. 
Shri T. R. Shamanna took part in the debate. 

(Further consideration on the motion for consideration of the Bill 
was held over at 6.06 P.M. and resumed at 7.02 P.M. (vide Para 
16(i», after the disposal of Calling Attention.) , 

1 S. CaIIiDg Atteatioa 
Shri Suraj Bhan called the a"ttention of the Minister of Finance 

to the reported delay in replacing sales tax by additional excise 
duty on cement, paper, drugs, petrol and petroleum products as 
recommended by the Tripathi Committee and the action taken by 
the Government in the matter. 

The Minister of State in the Ministry of Finance made a state· 
Ulent in regard theretn:-

16. Govemment BI&-Passe4l 
(i) THE BANKING SERVICE COMMISSION BILL, 1984 
Further consideration on the motion for consideration of the 

8ill was resumed. . ' 

;-Subject to corrections. 



The following Members took part in tbe deba~­
(I) Prof. Rupchand Pal 
(2) Shri G. M. Banatw1Wlla /' 
(3) Sbri Mool Chand Daga V 
(4) Shri SatisbAgarwal 

Shri Jam.\'dbana Poojary replied to the debate. 
The motion· for consideration wasadot*d and clause-by cla\lSC 

consideration of tbe Bill was taken up. 
Clauses 2 to 34 _ere adopted. 
Clause 1. the Enaoting Formula and the Long Tide were also 

ad..pted. 
The motion that fhe BiU be pas.~ w~ moved by Sbri Janar-

dbana Poojary. 
The motion was adoplCd and the 8iIJ \\'as passed, 

(ii) mE DELHI RENT CONTROL (AMENDMENT) 
BILL, 1980 

The motion for consideration of tbe Bill was moved by Shri 
Mohammad Usman Arif. 

The following Members took P.t'" in the debate:-
( 1) Shri SushilBhattacbarya ~ 
(2) Shri Mool Cband Daga..r 
(3) Sbri M.Ramanna R.ai 
(4) Sbri Atal Bibari Vajpayee 
(S) Shri Buta Singh 

Shri Mohammad Usman Arif replied to the debate. 
The motion for consideration was adopted aDd dause-by-

clause consideration of the BiU was taken up. 

Oauses 2 to 4 were adopted. 
ClautC 1 was adopted, as amett<fed. 



The Enacting Formula was adopted, as amended. 

The Long Title was also adoPted. 
The motion that the Bill, as amended, be pased w,s moved 

by Shri Mohammad Usman Arif. 
The motion was adopted and the Bill, as amended, was 

passed. 

(iii) "THE MERCHANT SHIPPING (AMENDMENT) 
" BILL, 1983 " 

The motion for consideration of the BiU was moved by Shri 
K. Vijaya Bhaskara Reddy. 

Shri M. Ramanna Rai took part in the debate. 
Shri K. Vijaya Bhaskara Reddy replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the BiU was taken up. 
Clauses 2 to 22 were adopted. 
Clause 1 was adopted, as amended. 

The Enacting Formula was adopted, as amended. 

The Long Title w;as also adopted. 

The motion that the Bill, as amended, be passed waS moved 
by Shri K. Vljaya Bhaskara Reddy .. 

The motion was adopted and the Bill, as amended, was 
passed. 

9.09 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 9th May, 

, 1984) 

SUBHASH C. }{ASHY AP, 
Secretary-General. 



CORRIGENDA 

In Bulletin Part I dated 7t1l May, 1984-

(i) Page I, Item I, Line 2-

for Unstarred Questions Nos. 1 {)()6()-1 0093, 
10095-' 

read 'the remaining questions were laid on the Table' 

(ii) Page 3, Line 16-for ~. read '296' 

(iii) Page 9, line 4,-ftw 'Baort' ,.. 'Barot' 

-.-
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'" 
/OKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings J 

Wednesday. May 9, 1984/Vaisakha 19,_ 1906 (Saka) 
No. 448 

11.02 A.M. 

1.- Obituary Reference 

The Speaker m&Ue a reference to the pasSitlg away of Smt. 
G~atai Marutrao Kannamwar who was a Member of the 
Third Lok Sabha. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 
2. Starred Questions 

Starred Questions Nos. 991-99S were orally <.J.lSWered. Re-
plies to the remaining questions were laid on the table . 

• 
3. UDstarred Questions 

Replies to Unstarred'Questions Nos. 10525-10692 were 
laid on the Table. 
4. Papers Laid OIl the Table 

The following papers were laid on tbe Table:-
(1) A copy each of the following l'apcrs (Hindi and Englisb 

versions) under sub"5eCtion (4) of section 3 of the 
Commissions of Inquiry Act. 1952 read with clause (c) 
(iv) of the Proclamation dated the 6th October, 1983 
issued bv the President in relation kt the State of 
Punjab:-
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ti Report of the Commission of lnquiry into the cirCl{\-V stances leading to police firing at Chowk Melhl, 
I District Amritsar, on the 20th September, 1981. 

;) Memorandum of action taken on the above Report. ~ 
t 

(2) A statement (Hindi and' English versions) showing 
:J reasons for delay in laying the papers mentioned at 

(1) above. 

(3) A copy of the Antiquities and Art Treasures (Amend-
ment) Rules, 1983 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 815(E) in Gazette 
of India dated the 2nd November, 1983, under sub-
section (3) of section 31 Of the Antiquities and Art 
Treasures Act, 1972. ' 

(4) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Council of Social Scienc¢ 
Research, New Delhi, for the year 1982-83 together 
with Audit Report thereon. 

(5) A st<tiement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(4) above. 

(6) A copy of the Annual Accounts (Hindi and English, 
versions) of the Visva-Bharati, Santiniketan. for the , 

)rear 1982-83 together with Audit Report thereon. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at ... 
(6) above. 

(8) A statement (Hindi and English versions) explaining 
the reasons for not laying the Annual Report of the 
AJigarh Muslim University, Aligarh. for the year 
1981-82 and 1982-83, Annual Report and Audited 
Accounts of the Delhi University, Delhi, for the year Ii 
1982-83 and Annual Report and Audited Accounts I. I 

of the NoTith-Eat~tem Hill University, for the year J 
1982-83, within the stipulated .period of nine months 
after the close of the Accountmg Year. 
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(9) A statement (Hindi and English versions) correcting the 
reply ,given on 3 May, 1984 to UllStarred Question No. 
9811 by Shri Piyush Tirld regarding Tn"bal culture not 
protected. 

(10) (i) A copy of the Annual Report (Hindi and Eng~ 
lish versions) of the Export InspeCtion Council and 
Export Inspection Agency, for the year 1982-83 
along with Audited Accounts, under sub-rule (3) 
of Rule 16 of the Export (Quality Control and 
Inspectiqn) Rules, 1964. 

(ii) A copy of the Review (Hindi and EngUsh versions) 
by the Government on the working of the Export 
Inspection Council and Export Inspection Agency. 
for the year 1982~83. 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers nientioned at 
(10) above. 

(12) (i) A copy of the Annual Report qIindi and Eng-
lisli versions) of the Indian Jute Iridustries' Research 
Association, Calcutta, for the year 1982-83 along 
with Audited Accounts. 

(ii) A statement (Hindi and English versioDS) regard-
ing Review by the Government on the worting of 
the Indian Jute Industries' Researcll Association. 
Calcutta, for the year Im-83. 

(13) A statement (Hindi aut English versions) showing 
reasons for delay in laying the papers mentioned at 
(12) above. 

(14) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Sports Goods Export Promo-
tion Council. New Delhi, for the year 1982~83 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 'Versions) 
by the Government on the working of the Sports 
Goods Export Promotion Council, New Delhi, for 
the year 1982-83. 
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(15) A statement (Hindi and English versions) showint. } 
reasons for delay in laying the papers mentioned at-' 
(14) above. 

(16) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Jute Manufactures Develop-
ment Council, Calcutta, for the year 1982-83 along 
with Audited Accounts. 

(ii) A copy or the Review (Hindi and English versions) 
by the Government on the working of the Jute 
Manufactures Development Council, Calcutta, for 
the year 1982-83. 

(17) A statement (Hind and English versions) showing 
re-asons for delay in laying the papers mentioned at 
(16) above. 

(18) A copy of No~fication N'o. S.O. 334(E) (Hindi and 
English versions) published in Gazet~e of India dated 
the 30th April, 1984 reg!Jrding extension of period 
of lake over of management of Messrs Swadeshi 
Cotton Mills. Kanpur. beyond five years, under sub-
section (2) of section 18AA of the Industries (Deve-
lopment and Regulation) Act. 1951. . 

(19) A copy ea~b of the following Notifications (Hindi 
and English versions) under sect jon 28 of the Mines 
and Minerals (Regulation and Development) Act, 
1957:-

(i) The Miner~ Concession (Amendment) Rules, 
1984 published in Notification No. G.S.R. 298 in 
Gazette of India dated the 17th March, 1984. 

(ii) The Mineral Conservation and Development (Am-
endment) Rules. 1984 published in Notification 
No. 299 in Gazette of India da1et~ the 17th March, 
1984. 

(20) A copy of the Fourth Annual Re.port (Hindi and Eng~ 
lish versions) of the Minorities Commission, for the 
period from 1st January, 1981 to 31st March, 
1982. I 
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(21) A copy of the Memorandu~ (Hindi and English ver-
sion~) of. the action taken on the above Report. 

(22) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 3 of the All Ind'ia Services Act, 1951:-

(I) The Indian Administrative Service (Fixation of 
Cadre Strength) Second Amendment - Regulations, 
1984 published in Notification No. G.S.R. 399 in 
Gazette of India dated the 21st April, 1984. 

(ii) The Indian Administrative Service (pay) Second 
Amendment Rules, 1984 published in Notification 
No. G.S.R. 4~ in Gazette of India dated the 21st 
April, 1984. 

(23) A copy of Notification No. G.S.R. 312(E). (Hindi 
and English versions) published in Gazette of India 
dated the 30th April, 1984 together with a-n- expla-
natorv memorandum seeking to make certain modi-
fication in the existing scheme of excise duty con-
cession on Veg~table Product in the manufacture of 
which rice bran oil is used, issued under the Central elCise Ruiles, 1944. 

(24) A copy of the Reports (Hindi and English versions) 
. on Tax Administration 1981-83 of the Economic 

Administration Reforms Commission. 
(25) A copy each of the 'following papers (Hindi and Eng-

lish versions) under sub-section ( 1) of section 
619A c! the Companies Act, 1956 ;-

(i) Review by the Government on the workin.g of the 
Cotton Corporation of India Limited t · Bombay, 
for the year 1982-,83. 

(ii) Annual Report of the Cotton Corporation of 
India Limited, Bombay, for the year 1982-83 
along with Audited Accounts and the comments 
ct!. the Comptroller and Auditor' General thereon. 
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(26-) (i) A copy of the Annual Report (Hindi and Engf\ 
lish versions) of the Silk and Rayon Textiles+Export"'" 
Promotion Council, Bombay, f(Jr the year 1982-83 
along with Audited Accounts. 

{.ii} A copy of the Review (Hindi and English versions) 
by the Government on the working of the Silk and 
Rayon Textiles Export Promotion Council, Bom-
bay, for the year 1982-83. 

(27) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(26) above. 

@ (28) A copy each of the following Noti1ications (Hindi 
and English versions)itsued under the Central Ex-
cise Rules, 1944:-

(i) Notification No. l07184-CE published in Gazette 
<>f India dated the 9th May, 1984 together with an 
explanatory memorandum. regarding effective rate 
of basic excise duty on EC grade ingots, EC grade 
bH1eto;;.EC grade wire bars andEC grade wire 
rods. 

(ti) Notification No. 108!84-CE published in Gazette 
of India dated the 9th May, 1984 together with 
an explan,atory memorandum seeking to reduce 
the effective· rate of basic excise duty on alumi-
nium. 

(iii) Notification No. 109!84-CE published in Gazette of 
India dated the 9th May. 1984 together with an 
explanatory memorandum rescinding Notification 
No. 270182-CE dated the 13th November, 1982. 

(29) A copy each of the following Notifications (Hintli 
and English versions) under section 159 of the Cus-
toms Act, 1962:-

(1) Notification No. 123\84-Customs pubHsbedin 
Oazette of India dated the 9th May, 1984togethet 

@Laid at 8.36 P.M. 
6 



with an e~planatory memorandum prescribing the 
new rates of additional duty of customs (Counter-
vailing duty of customs) on aluminium and its 
products. 

(ii) Notification No. 124/84-CustoDls published in 
Gazette of India da~ the 9thl May, 1984 together 
with an explanatory memoradum rescinding Noti-
tification Nos. 94-Customs dated the 9th May, 
1980 and 264-Customs dated the 3rd December, 
1981. 

5. Me!Ilages from Rajya Sabha 

Secretary-General reported the fotlowin~ Messages received 
from Rajya Sabha;- -

(i) That Rajya Sabha had no recommendations to make 
to Lok Sabha in regard to the Union Duties of Ex-
cise (Distribution) Amendment Bill, 1984. passed 
by Lok Sabha on 3rd May, 1984. 

(ii) That Rajya Sabha had no recommendations to make 
to Lok Sabha in regard to the Additional Duties of 
Excise (Goods of Special Importance) Amendment 
Bill, 1984, passed by Lok Sabha on 3rd May. 1984. 

(iii) That RajyaSabha had no fC(:ommendatiolls to make 
to Lok Sabha in regard to the Union Duties of Ex-
cise (Electricity) Distribution (Amendment) Bill, 
1984, passed by Lok Sabhat on 3rd May, 1984. 

(iv) That at its sitting held on the 7th May, 1984, Rajya 
Sabha agreed without any amendment to the Estate 
Duty (Distribution) Amendment Bill, 1984, passed 
by Lok Sabha on the 3ed May. 1984. 

(v) That at its sitting held on the 8th Mafy. 1984, Rajya 
Sabha agreed 10 the amendments ma~e by L~k 
Sabha at its sitting held on the. 30th Apnl, 1984 m 
the Essential Commodities (Amendment) Bill, 1984. 
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6 •. Report ana Minutes of (~ommittee on Petitions . 
Shri K. P. Tewari pre5e!!ted the.jollowing Report and Minutes 

of the Committee on Petitions:-

(1) Eighteenth Report (Hindi and English versions). 

(2) Minutes of the Forty-fifth, Fiftieth, Fifty~first. Fifty-
third to Fifty.nin~ Sixty-first and Sixty-second 
sittings ClI the Comm~ttee (Hindi and English ver-
si()ns). . 

7. Report of Committee 01 Pri~iIeges 

Shri R. R. ~ole presented the Eighth Report (Hindi and, Eng-
lish versions) of the Committee ofPf'ivileges. 

S .. Statement Under Direction US 

Prof. MaUhu Dandavate made a statement regarding certain 
information given by Minister of Home Affairs on 7 May, 1984 
about arrests made at Moga'in Punjab on 3 May, 1984. 

/ The Minister of Home ,Affairs lllade a statement in reply 
thereto. 

*9. Calling Attention 

Shri Vikram Mahajan called the ~aention of the Minister ()f 
Agriculture to the reported distress sale and decline in the prices 
of wheat and other agricultural produce in various States and the 
need to provide remunerative prices to 'farmers and the action 
taken by the Government -in regafid thereto. 

The Minister of State in the Ministry of Agricuhure made a 
statement in regard thereto. --

(Lok Sabhaoojoumed at l-OS P.M. and re-assembled at 2.10 
P.M.) 

-
*From 12-16 P.M. to 1-05 P.M. and from 2.10 P.M. to 3.10 

py 
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· C Leave of Absence 

T.h~ following Mem bers were granted leave (Yf abseI)ce from 
the slttmgs of the flouse for the periods mentioned against 
cach:-

(1) Shri Qazi Saleem-23rd February to 6th April, 
1984 (14th Session). 

(2) Shri D. Pattuswamy-22nd December, 1983 (13th 
Session) and 23rd February to 17th April, 1984 
(14th Session). • • 

(3) Shri L. S. Tur-21st and 22nd December, 1983 (13th 
Session) and 23rd February to 19th April, 1984 
(14th Session). 

(4) Shri Ananda Gopal Mukhopadhyay-2nd March to 
21st April, 1984 (l4th Session). 

(5) Shri K. B. Choudhari-lst March to 27th March, 
1984 (14th Session). 

(6) Shri P.V.G. Raju-18th April to 4th May, 1984 
(14th Session). 

I 1. Presentation of Petition 

Shri Krisblna Chandra Halder presented a petition signed by 
Sbri Haradhan Roy and others regarding proposed closure of 
nationalised companies namely, Raniganj No. 2 Works and 
Durgapur Works (Burn Standard Com!>any Ltd., District Bur-
dwan). 

12. Government Bills-Introduced· 

(i) THE LEVY SUGAR PRICE EQUALISATION ;FUND 
(AMENDMENT) BILL, 1984. / 

"(ii) THE DOWRY PROHIBITION (AMEND NT) BILL, 
1984. 

* At 8.35 P.M. 
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13. Matters Under Rule 377 • (1) Sb:ri B. D. Singh raised a matter regarding IlCIed to 
I20lve immediately the problem of power shortage in Uttar Pra-
desh. 

(2) Sbri Era Anbsrnsu raised a ma!ter regarding need to im-
prove the service conditions of· teachers and employees of Sainik 
Schools.. 

(3) Shri Arjun Sethi raised a matter regarding need for steps 
to IJi;lrrow down the gap between the irrigation potential created 
llnd its utili6ation. 

(4) Shri Ramavatar Shastri raised a matter regarding need 
to take steps to help goldsmiths. 

~ 5) Shri Chintamani Panigrahi raised a matter regarding 
('"need for urgent steps to check the growth of a weed (Eupato-

rium) which is causing environmental hazards in Orissa. 

(6) SlH:i Manmoban Tudu raised a matter regardinJ;t need to 
expedite the programme for conversion of Rupsa-Bonginiposbi 
narrow gauge line into broad gauge. 

(7) Sbri Abdul Rashid Kabuli raised a matta' reprding set , 
bact to tourism in Jammu and Kashmir State aad Deed to en-
courage the same. 

( 8) Shri T. N agaratnam raised a matter regarding need to en-
hance the rate of compensation to the families of Sri Penembudur 
in Chingleput district (Tamil Nadu) who are being displaced 
under Land Acquisition Act. 

(9) Prof. Ajit Kumar Mehta raised a matter regarding need 
to re-start the Passenger train between Khagaria and Samastipur. 

(10) Shri G. M. Banatwalla raised a matter regarding need 
to withhold Presidential assent to the Kamataka Education Bill. 
1983. 
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rf,:;,i ( 11) Shri Sontosh Mohan Dev raised a matter regarding 
strike of the non-journalists' Union in Calcutta. 

(12) Shri Narayan Choubey raised a matter regarding chao-
tk conditions in trains because of inadequate infrastructure. 

(13) Shri Ajoy Bi5was raised a matter regarding need to 
amend the S.'h Schedule of the C0D5titution so that State Gov-
ernment of Tripura could constitute the Triba~ Autonomous Dis-
trict Council. 

( 14) Shri Digambar Singh raised a matter regarding need 
• for a discussion on the press reports regarding Presidential fonn 

of Governplent in our country. 
, 

(15) Shri Lakshman Mallick raiSed a matter regarding need 
to solve the crisis in steel re-rolling units, 

(16) Sbri Krishna Chandra Halder raised a matter regarding 
need to take steps to save MAMC, Durgapu1'--from closure. 

( 17) Shri Chandra Pal Shailani raised a matter regarding 
scarcity of Vanaspati in the country. 

( 18) Shri Bhim Singh raised. a matter regarding need to start 
an Express train between Delhi and Sikar (Rajasthan) via 
Loharu. 

( 19) Shri Motibbai R. Chaudhari raised a matter regarding 
need to fix support price of Cumin Seeds (Zeera) and Aniseeds 
(Saunt) , their procurement by NA;FED and STC and steps to 
increase their exports to help the farmers. 

(20) Shri R.L.P. Verma raised a matter regarding need to fix II 
the pay scales of labourers working in MITCO according to Cen-
tral Government scales. 

14. Motion 

Shri P. V. Narasimha Rao moved the foIJowing motion:-

"That this House do consider the present international 
situation and the policy 0'[ the Government of India 
in relation tJkreto." 
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A~supstitute Motion was moved by Dfi.SubramaniamSWamy. \' 

The fol1owingMem~rs t~kpart in the debate:-
( 1) Shri S!ltyasadhan Chakraborty 
(2). Shri Braja Mohan ~ohanty 
(3) Shri Rajesh Kumar Singh 
( 4). Shri R. ~. Bhule 
(5) Dr. Subramaniam S;amJ. 
(6) . Shri-R. L. Bhatia 

'I (7,) Shri Suraj B}1an 
(8) Shri Era Anbarasu 
·(9) Shr.i .C. T. DbIa'ndapani 

( ] 0) Shri B. R. Bhagat· 
(J 1) Shri Indrajit GOpta 

; q 2~Shri . 'Asbfaq ~in·· 
.. ' (13) Shri ·Maganbbai Barot 

~ri P. V. Narasimha Raa replied to the debate: . 

The Substitute Motion moved bv Or. Subran1aniam Swamy 
was ne.gatived. . . .~ . :. . . 

The discWloSion was concluded. 
d:Ok Sabha Adlournedsin die~ ~t 8.40 ~:.~;) 

i 

SUBHASH'C: . KASHYAP. 
Seci~ry..Qeaeral •. 
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